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LOK SABHA

Monday, December 15, 1969/
Agrahayana 24, 1891 (Saka)

The Lok Sabha met at Elever of the Clock.

[MR. SPEAKER in the Chair)
OBITUARY REFERENCE

MR. SPEAKER : 1 have to inform the
House of the sad demise of Shri Asim
Krishna Dutt who passed away at Calcutta
on Friday, the 12th December, 1969 at
the age of 77.

Shri Dutt was a Member of the First
Lok Sabha during the years 1952 to 1957.

We deeply mourn the loss of this friend
and I am sure the House will join me in
conveying our condolences to the bereaved
family.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY, AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
We have heard this morning of the passing
away of Shri Asim Krishna Dutt. Shri
Dutt was a well known freedom fighter.
He was a man of many talents and a dis-
tinguished lawyer who gave up his profes-
sional practicc to handle many an impor-
tant political case in pre-Independence
days, in the great tradition of many stal-
warts of our struggle for freedom. He
also took active part in relief and rehabi-
litation work of refugees during partition
and he gave financial help to the political
sufferers and their families. He took deep
and personal interest in them. He was
associated with many social, cultural and
educational institutions and took keen
personal interest in them. He took part
in the activities of the Rama Krishna
Mission. Thus he led a full life and made

valuable contribution to our national
affairs.
We deeply mourn his Joss and re-

quest you to kindly convey to the bercaved
family our sincerc condolences.

DR. RAM SUBHAG SINGH (Buxar):
Sir, I endorse the sentiments expressed by
the Prime Minister on the sad demise of
Shri Asim Krishna Dutt. As she pointed
out, he was a great Barrister of Eastern
India and he was loved and respected all
people who knew him. As a Member of
this House also he endeared himself to all
the members who came into contact with
him. He was known for his philanthropy
as well as his social work and he render-
ed very useful service at the time of
Partition of the country and in resettling
the refugees who came to Indin  from
East Bengal.

On behalf of the Congress (O), I ex-
press my deep-felt condolences on the death
of this distinguished Congress leader and
I request you to convey our deep sense
of sorrow to his bercaved family.

SHRI HEM BARUA (Mangaldai) : On
behalf of the P.S.P. party 1 express my
deep shock on the sad and sudden demisc
of Shri Asim Krishna Dutt, a man who
fought for the freedom of this country and
a man who dedicated all his life to the
cause of social service in the coumtry. I
request you to convey our sense of sorrow
and sadness on his sudden demise to the
bereaved family.

it aw oyt (smyAET) AT
TEHAAT AATH & UF A AW, AATA-
Y, Ew & UF wgW AE,  gawr
et & o aga &Y A gFT A A
F79 ATT 2§ ATA & WA ATNE &
fom & a9 79 A AT Y ITF AR
7 swfers fags o7 gifew mw S
F7AT § o1 AT A frdzw w7 §
AT T WEAAEHT F IT F mEwwe
afrarx AF qgan T 1

SHRI JYOTIRMOY BASU (Diamond
Harbour) : On behalf of my party, I ex-
press my sense of shock and sorrow on
the sad and sudden demise of Shri Asim
Krishna Dutt. He was a well-known man
in Calcutta and his death will be a great
loss to many there. On behalf of my party,
I join the leader and my colleagues in the
House in mourning the loss of the great
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departed leader. 1 request you to convey
our deep-felt condolences to the bercaved
family.

SHRI D. N. PATODIA (Jalore) : On
behalf of my party, T join in expressing
our deep sense of sorrow and condo-
lences on the death of Shri Asim Krishna
Dutt. 1 happened to know him in Cal-
cutta as an eminent Solicitor. He was
prominent in his profession and, later, he
was prominent in politics. His son is a
very distinguished person in West Bengal.
All our hearts go in sympathy to his son,
Shri Ashok Kumar Dutt, in his loss. 1
request you to convey our condolences to
the bercaved family.

MR SPEAKFR : The House may stand
in silence for a short while as a mark of
respect to the departed soul.

The Members then stood in silence for
a vhort while.

ORAl ANSWERS TO QUESTIONS
FormaTiON oF UN BRIDGE GROUP WITH
NETHERLANDS CO-OPERATION

*572. SHRT PREM CHAND VERMA :
Will the Minister of FINANCE be pleased
to state :

(a) whether an agrecment has been
reached with the Netherlands Government
for co-operation to form a UN Bridge
Group;

(b) if so the precisc nature of the co-
operation and how it is hoped to secure
the desired results: and

(c) the nature of talks held between the
Indian representative and the Netherlands
Government.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). No Sir, no agree-
ment has been reached.

(¢) Mr. B. J. Udink, Minister without
Portfolio incharge of Development Aid
of the Government of thc Netherlands, was
in New Dethi and held discussions with
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the Government of India on the following
subjects :

(i) Problems of development in the
context of the Second Develop-
ment Decade.

(ii) Bilateral cconomic relations  be-
tween India and the Nctherlands.

oY S5 A7z FWE 7 G HIRT |
STAAT =ATEAT § F 1 farpea go nAe
qw 99 7 wfas 1 721 2, 2f7 20 A1 80
A/ 70 3FAT AL FT AT AT
g TH § FHA A7 FFT FAT ¢ zH
aFg AZTATT § WL TT ATEY FA
& ST TFANE q1T oq1E F1 747 feafa

g?

SHRI P. C. SETHI : As far as the ques-
tion of joining the U.N. Bridge Group is
concerned, we have not given any ready
indication to join the Group. But we
have given certain ideas with regard to the
proposal we have received. We have said
that this Group should not move in a
manner to undermine and  disrupt the
Group-system which is a mechanism  of
each UNCTAD Conference; secondly, the
efforts to bring about a compromise through
functioning of the Group must not result
in scaling down the targets envisaged by
the developing countrics for the Second
Development Decade and, thirdly, the
members of the developed countries must
try to promote ideas that it is not neces-
sary for all developed countries to share
an equal burden and that some might take
a prominent position.

With regard to the second question which
the hon. Member has put, as far as the
Netherlands Group is concerned, in 1969-
70 we got 11.2 millions credit on soft terms
and, as far as imports and exports are
concermed, our trade relations with them
bave improved and the gap in our exports
and imports has come down from Rs. 10
crores to about Rs. 4.38 crores.

ft st wex awmi : siET feades #w
F TS BT ¥ TA99 T oF vama
Y fava 3 AT gt 2 F 37 @A
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foar a1 37 7 JAQFT, FAE, FEAT,
wE A &7 4T g N FY AT H
T 7 AIZ 3T W0 @, A wA@T
o ws? rfamsrgra ar
faga o 1 AR T AT I A
fearm wrEA FA-RAINE ?

SHRI P. C. SETHI : As far as one per-
cent of the GNT aid is concerned that is
one of the recommendations of the
UNCTAD Conference too and the Finance
Commission has now recommended it and
there is no decline, in respect of 1 per cent
GNT aid. With regard to the three or
four countries  which  he mentioned,
France and Germany have already reached
the percentage of 1.24 and 1.24. In the
case of UK it is 0.83 and in the case of
USA it is 0.65.

BY Lire INSURANCE COR-
RURAL BusINEss

PROGRLSS  MADE
PORATION  IN

“573. SHRI INDRAJMT GUPTA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the Life
Insurance Corporation has not registered
uny progress in rural business in 1968-69
compared to its performance in the pre-
vious year;

(b) if so, the reasons for not making any
progress in rural business in 1968-69; and

(c) what steps are being taken by the
Life Insurance Corporation to attract more
business in the rural areas?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) During the financial
vear 1968-69 the LIC. issued 4.77.341
policies assuring Rs. 235.12 crores in the
rural aress as compared to 5,09.607 poli-
cies assuring Rs. 235.46 crores in the rural
areas during the financial year 1967-68.

(b) The reasons for the failure of the
LIC to register an increase in the rural
business during the financial ycar 1968-69.
in its judgment. are :

(i) Variations in income due to
scasonal und other factors;
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(ii) Competition for savings on y¢-
count of attractive terms offered
by Land Mortgage banks as well
as competition from Small Savings
organisations: and

(iii) Investment by  cultivators  of

their savings in improvement of

land. in larger measure.

(c) In order to attract more business
in rural areas, the LIC has taken, inter
alia, the following steps :—

(i) More offices have been opened
in the rural areas.

(ii) Non-medical schemes hive been

extended to the rural areas.
(iii) Procedures for acceptance of age
proof have been simplified.

(iv) Special arrangements have been
made with Post Offices in selected
places not served by banks for
collection of premium from policy

holders.

(v) Co-operative Socicties and Pancha-
yats have been  appointed as

agents.

Mobile publicity vans are sent
round with publicity material in-

(vi)

cluding suitable films for  rural
audiences.
SHRI INDRAJIT GUPTA: Sir. the

figures quoted by the Hon. Minister for
1967-68 und 1968-69 show thap there has
been no progress whatsoever, but that the
business remained round about Rs. 235
crores and the business had been more or
less stationary for these years. The great
Chairman of the LIC Mr, Bhide, has
been uttering all sorts of public pronounce-
ment ull the time on all sorts of matters,
but what he has said in the annual reports
—as dar as | could make out—was thal
‘I am very sorry there has not been much
progress and this matter requires further
intensified efforts.”  Now, Sir, in view of
the fact that according to the Government
—and it is a fact also—there has heen cer-
tain progress relatively in the agricultural
sector for the last 2 or 3 years, and certain
amount of what is called relative pros-
perity has come there, becaue of good
crops and all that. does this not umount



7 Oral Answers

to an admission that the LIC. which
should be a vital component of the Gov-
ernment’s Planning efforts, has  actually
missed the bus of rural prosperity 7 Will
Mr. Bhide and other high-ups be taken to
task for this ?

SHRI R. K. KHADILKAR : As the
hon. Member has said, no doubt, the rural
areas have done well in many parts of the
country, so far as agricultural production
is concerned. But the hon. Member should
remember that the agriculturist is primarily
interested in investment in bettering  his
own agriculture; he would like to invest
more in agriculture by buying new imple-
ments, by taking to intensive cultivation,
to the use of fertilisers and so on. He has
not as much an insurable interest as an
urban worker who lives on this labour,
physical, mental or brain labour. This
is one of the factors. But all efforts are
being made, as I have listed already, to
attract them, and all facilities are extended
so that we can get more rural policies in
the forthooming year.

SHRI INDRAJIT GUPTA: The hon.
Minister has said quite correctly that the
agriculturist is much more interested in
those types of investment which will help
him to promote agriculture, I would like
to know from him whether it is not a fact
that with the single exception of the sugar
industry, the LIC has totally failed to in-
vest in any other industry which has a
bearing on rural uplift; no investment is
being done in industries which will help
agricultural and rural development. Why
is that so? May I also know whether
there are any plans under which the
amounts realised or collected by life in-
surance premia from the rural areas would
be more or less largely invested in these
very areas so that all-round development
can take place, and if that is not being
done, may I know why it is not being
done ?

SHRI R. K. KHADILKAR : So far as
the second part of the question is con-
cerned, that is a suggestion for action,
that in future whatever collections are
made from the rural areas should be spent
in the rumml! arcas. But the return also
has to be borne in mind, because it is trust

DECEMBER 15, 1969

Oral Answers 8

money. Keeping that in view, the sugges-
tion is that steps should be taken to invest
more in agriculture.

So far as the first part of the question
is concerned, although I cannot give the
figures offhand, excluding sugarcane or
sugar along with other investments, some
investment has taken place in improving
agriculture.

st We ®Wo T ;AT g AW
¢ 5 = ofea 7 oY Biee anfipax
FH FWQ § I a0 I FCT FF
% I 3 faedt § w7 @i faay s
# I 997 JAFF T@T 9T FE qU @
ST A A A 97 AR TF AN T
FHd § A saaT SfA awi @ 4@ w
TRy &7 @9 T Tq AT FT AAAC HT
TANE AR FEIE F a1 gAy oM
ZERT 7 faar Jw a1 AT ZiewT
A aff fFmr a2, g A ag ?

SHRI R. K. KHADILKAR : So far as
the field workers in the rural areas are
concerned, what the hon. Member  has
alleged is not correct. The norms are fixed
for the developmental area. looking to the
nature of the work; and it is distributed
on that basis. If, for instance, an area is
drought-stricken and the norm has to be
fixed, then the local conditions are taken
into account and the area will be widened.
That is the general practice.

DR. RAM SUBHAG SINGH: May I
know whether Government contemplate to
study the rates of premia prevailing in cer-
tain agriculturally advanced countries of
the world and bring down the rates of
premia obtaining here for agriculturists ?

SHRI R. K. KHADILKAR : The ques-
tion of premia reduction as recc ded
by the Administrative Reforms Commis-
sion and the Morarka Committee is under

consideration at this stage .

DR. RAM SUBHAG SINGH: How

long will it take for consideration ?

SHRI R. K. KHADILKAR: All aspects
will be taken into consideration and I hope
a decision will be taken soon.
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ot aw 7w @At faars o1 fa
Frgfez & go arfo dlo F¥ w Afr |
# afEdq a9 F&@ dR samET s
7% fAC q9 F77 ® Y a1q @ w37 7

SHRI R. K. KHADILKAR : Already,
the LIC is investing by way of debentures
in land mortgage banks and electricity
boards and other development programmes.
If a State were to float a loan or a deben-
ture for a particular project, say, an irri-
gation project, as the hon. Member has
suggested, the LIC will consider it.

M!ﬂfﬂ'ﬁ || : o Bﬂfo
o F JTTAT A 7g WWorT FY 4t
"I AT W @ WE F A19-
a1 Wit § At e gt 0§ ag
T e § 5 1w @ ® swwia
foodt o R T fdam o &+
o T @ AT a8 =W 7T aF A6
21

SHRI R. K. KHADILKAR : Offhand
I cannot give the figures. But it is appli-
cable to the rural areas and it has been
made applicable. 1 shall certainly supply
the figures to the hon. Member.

oY Qo THo WAt : Tfo ATEo &lo
F1 Afrardy Aifa & v grfear o, o
Mg, SHFIMR AN g fAa T
FAMT & | TAo Ao Hlo & ST qH
g, S % foar $ee anfeay & @g
FBT AT & 37 I 1 AT qgA e
FIAT AT WIE | To Ao HYo &
A A e y M PR F@ &1
oY g | I AT A oF faw Y gxaT
¥ foaq w1 frar a1 | 7 3y A T
2 fr oz afead & a9 a=8 fox
T QT F FTT 0o 3o HYo F mE-
fafregym 7 w1 18 eawar 48 2
afe g, &1 77H7 0o ArEo HYo F AT
IR Fies qfed & a9 a8 oy
TN &7 ¥ faafasr & wqr w67 91 @
27
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SHRI R. K. KHADILKAR : I presume
the hon. Member is referring to the deve-
lopment officers. So far as field officers
are concerned, there was a certain amount
of agitation. We had some talks and they
have accepted that they will accept the
norms; talks are continuing. The other
difficulties that they are experiencing are
being looked into.

SHRI LOBO PRABHU : Referring to
the hon, Minister’s statement that the dec-
rease is due among other factors to the
competition from savings certificates, land
mortgage banks and from agriculture, may
I know why he did not specify the steps
to be taken in respect of this? May I
know why particularly they are not increas-
ing the return from insurance which is
now 1.8 per cent which is due largely to
the fact that the investment of the LIC
is in Government securities and not in the
private sector as before when a better re-
turn was received ?

SHRI R. K. KHADILKAR : The LIC
money is trust money . . .

SHRI LOBO PRABHU : It was always
trust money.

SHRI R. K. KHADILKAR : I recognisc

that. The return aspect is kept in view all
the time. But broader social objectives

cannot be neglected while keeping that in
view.

So far as ‘Own Your Own  Housc
Scheme’ is concerned it has been extended

at present up to towns with one lakh popu-
lation. It is under consideration to extend

it to the rural areas also.

EXPENDITURE ON CONSTRUCTION OF

SAMADHIS
+
*574. SHRI RAM GOPAL SHAL-
WALE :
SHRI NARAYAN SWAROOP
SHARMA :

SHRI RANJEET SINGH :

SHRI OM PRAKASH TYAG! :
SHRI HUKAM CHAND
KACHWALI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS.
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HOUSING AND URBAN DEVELOP- ¥« {14 & | W qefl &1 7 “qat

MENT be pleased to state : ST T AT AT E | ﬁﬁm

(a) the total expenditure so far incur-  =vgar § f& W=l F far #15 w@w

reﬁl on the construction of Raj' Ghat, H’WQ’R T quTUET 97 TAAT w9
Vijaya Ghat and all other Samadhis; . .

G FET AT IHT FTFTT HAT,

g AT daT B AT 91, FF A%

3T &

(c) whether in view of the paucity of

land and funds, Government would take
L. . . 3 SHRI K. K. SHAH: Apart from the

a decision to.thc effect tt}at if there 1's question of development ofpthis low-lying
'.!wd for eref:ung a Samadhi for any poli- arca, [ think a grateful nation is entitled
tical Icader in future, the same would be to incur this expenditure
crected in the areas where one of the afore- :
said Samadhis is located; and THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-

THE MINISTER OF HEALTH AND NING (SHRIMATI INDIRA GANDHI):
FAMILY PLANNING AND WORKS, It is not only that. This area is very closc
HOUSING AND URBAN DEVELOP- 0 a very thickly populated locality of
MENT (SHRI K. K. SHAH) : (a) and Delhi. For this thickly populated area, it
(b). Along with the construction of the is also necessary to have a green arca
Samadhies at Rajghat, Vijay Ghat and Where they can get fresh air and  other
Shanti Vana, the general development of facilities.
the surrounding areas, including the fillin -
up of depressions, flood protection mc: o TR AT AT i I
sures, horticultural works etc., is being  fdT FTHRTT AT 31 AT FAT A

undertaken. The expenditure incurred up 5 5 3
to 31st October, 1969 on thesc Samadhi ' s faam ae & Ao g A 5a 8 )

(b) the expenditure likely to be incurred
further;

(d) if not, the reasons therefor ?

complexes is as follows : q g SATAAT ATRAT § f& av=re dfen
Rajghat Rs. 5674941 FARLATT TgH 3‘:1'( A AT AT
Vijay Ghat Rs. 387187 T F Al aa F AT A I@
Shanti Vana Rs. 16.03,204 CECicEARNGREEVIE LR ES!
The following expenditure remains to be M &o Ko WE: T2 417 AN
incurred against sanctioned estimates : % | q’;fqi qg%q e & TE fRu
Rajghat Rs. 946,734 ﬁ-m} Iq T IqTT T FEN ;:9 1 39
Vijay Ghat Rs. 15,49.000 ¥ IR
a1 wrfeT T 17 3T F garias
Shanti Vana Rs. 15.16,000 il st >

3Iq 9T gT Zr 1w £ 1 fawg 9 |
Further works to be tndertaken in the & 313 & 747 & 1 38 fq0 F27fr ax
Samadhi Complexes remain to be decided. 77 3T 77 ¥ AT ﬁ'ﬁ' TH ZAT % \
(¢) and (d). This raises @ hypotheticdd 7 AWTAT 31T I F AT-TIH F ol
question when future situations arise, ap-  F fa&ry 7% =TT aw F7 w9 3T a"é
T T e e 10 B WA it it |
At TR AT W W A "gEy ot R MATE TR A a1
T T AFE F qra AU ATQT F qATS 9% 31 A wAT g9 fEm o g
frar & 1 zH Aum feeel %1 gl 9% fawg w2 9T 39 ¥ FW W @9 fFa
I AT T &1 fFAT 9 W AT 2 Y
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= ¥o &o Mg : AT wIEM AT
TF T € | & ST qartaay & &
AT afene 1 6T oY F9 9T @F
foar war 2 wife = o faww A,
T Tt gArfaEt § 78 &% Ag) fEan
T & 1 QY AT gy 2 fe ze 9T sgrer
a3 AW gd R

ot Tositg fag: @ar aveT w1 TE
ard &1 T § o faRwi § a
AR 9w 73 Aqrel €1 swrtuEi ¥ fAu
uF g1 g fafewa gran 2, Gd s
A dre fafaeet wsa, &9 § Rt (17
J{ET # yfames  @dY;  afe
g, ot 7 Frewr 2 u &7 g 9T aE
TATAT ®T THATA, AT I AT TEFH
FA, ar 37 Y gurfagt A F A9H
T AAT-HAT €A1 9T T FATIIIT
FT @ 3 ?

= o Fo wrg : for T TATAY
Fr AT | aer fgwan fman @R wagaa-
qQui &1 famn, XW A sOAT Tewr @ 9w
¥ fag 3 wwfasr a0 | gAr
FEAATTFAME fgaAraa g
AT AT AT Y 1

=t vt fag : W= AETRw T Sr
waw femr g, SWAmTE R A F
/YT ® AW AT G LRI Q@AY
FfET 39 1 A W FE, qE FH
IR AEY )

Y AW AW QWY : SEALT TR,
afr-anft welt w@E a4 W s=e frar
2 9g U qAEE TG T & )
A® L, wF ATt ¥ wfq wgw swAq
FAT H<8T & (swEmEE)
Ffi-arlY g 3 & qor Tar fr oaar
wfaw & Y ag W = R FAT-
FAN GRIEAT I FT A1 g IAT
fear f& s oz fafvaa far s
| ¥ W1 a7 & 5 T T A awfuat
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F7 fam g @, AfeT 1@ 9w
F 1ot gy g fardy g€ 8, & wwaan
g fr zu faeelt & v offR F A 0
ot g fady g€ & a7 @7 & wawav
g, T3 ¥ Sumar sy W A9 ¥ SAner
&Y &1 @< 9 AgF 9T GAT & 98 WA
aff o gar & @ wT TF A
Y &) Tar ag & w1 9w faaw dar
AW I & garfy oF K g & I
ar ag W F wfas gfeewmr F @
gt g & off srewr d A HT qIETT
W gwR & fgEw &N 6w
[T g Aq 3g & fF wvaEd
gAfae & -

sitaay gfaa iy : § fasga wguq ’
g W wzE &

WY YW SEW awt ¢ A AW at
7 gt A Afamw . gwe star et
T awE

seoel AT : ATT vy 9w
T
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SHRI K. K. SHAH : The second ques-
tion is hypothetical.

SHRI S. K. TAPURIAH : Why ? They
are dead already.

SHRI RANGA : Names of some patri-
ots have just mow been mentioned. In
that context, many other names can also
be thought of. In view of the fact that
on earlier occasions, in an ad hoc man-
ner, almost without consulting Parliament
and the Cabinet, at their back, they bhad
decided on these two samadhis for the
former Prime Ministers, would the Gov-
ernment take time and take counsel
among themselves as Cabinet and come
to some kind of policy for providing a
plece for the patriots who have died and
for whom samadhis have not been pro-
vided and also for the patriots who will
be dying in future—I mean a kind of
general samadhis for all patriots as and
when they pass away so that it would not
be necessary in future for the Cabinet to
be tzking these ad hoc decisions and
spare so much land for each one of them ?

SHRI K. K, SHAH : The Prime Minis-
ter has just now replied saying that she
agrees with the suggestion made by my
hon. friend that in future no samadhis
should be made. But <o far as the gene-
ral question put by the hon. Member is
concerned, different people will be dying
at different places: so, how cen there be
a general samadhi ?

SHRI RANGA : Sir, he did not reply
specifically to the question that T have
put quite clearly. 1 meant one place
where the patriots can be buried or can
be cremated so that the people would
know where to go in order to offer pre-
nams as and when they feel it necessary.
I have suggested only one place. 1 do
not want you here and now to say yes.
I want to know if they would consider
this suggestion,

SHRIMATI INDIRA GANDHI : Cer-
tainly, we can consider it. But I think
Acharya Ranga will agree that this is
also a matter which will be the concern
of the families of those who die. You
canpot just say, somebody wants some-
where the funeral to take place. But cer-
tainly the suggestion can be considered.
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SHRIMATI SUSHILA ROHATGI: While
congretulating the Governmeng in raising
memorials for the great sons of India, I
would like to atk the Government whether
they would consider the feasibility—it
would ensure greater peace for the depart-
ed soul—of diverting g part of the expen-
diture in constructing houses for the poor
people, the teeming millions who are fac-
ing the forces of rain, heat and cold with-
out any shelter. Would the Government
in future divert part of this expenditure
to construct houses ?

MR. SPEAKER :
also.

It was asked earlier

SHRI K. K. SHAH : It is a very valu-
able suggestion for consideration.

SHRIMATI SUSHILA ROHATGI :

Thank you.

PARTICTPATION OF INDIA IN INTERNATIONAL
CONFERENCE HELD IN SAN FRrANCIsco

+

*575. SHRI N. R. LASKAR :
SHRI R. BARUA :

Will the Minister of FINANCE be
pleased to statc :

(a) whether it is a fact that India also
participated in the Sixty-Nation Interna-
tional Conference convened in San Fraa-
cisco from September 15 to 19, 1969 to
comsider issues involved in bridging the
world income gap; and

(b) if so, what were the decisions ar-
rived at?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) What the hon. Members
have in mind is the Fourth International
lodustrial Conference held in San Fran-
cisco from September 15 to 19, 1969. It
was attended by a few Indian business
leaders.

(b) Since the Conference is a forum
for discussion and does not pass resolu-
tions or take group action, it is reported
to have achieved little in the solution of
the problem of the income gep.

SHRI N. R. LASKAR : [ had specifical-

ly asked what were the subjects that were
di d and the decisi arrived at, at
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this conference. The Minister has not

said anything about that.

SHRI P. C. SETHI: As far as the
fourth International Industrial Conference
held at Sap Francisco is concerned, it was
held from 15th to 19th September, 1969,
and it was jointly sponsored by the Stan-
ford Research Institute and the National
Industrial Conference Research Board and
was attended by about 700 delegates from
70 nations. The hon. Member wants to
know the subjects discussed. Some of the
subjects which were discussed in panels
were ; (1) Partnership that is needed bet-
ween management, labour, finance and
Government in order to achieve good
economic planning; (2) steps which in-
dustrially advanced nations could take to
help developing countries in matters of
trade, external aid and capital investment:
(3) implications of population explosion,
pollution and the advance of scienco and
technology on the world and the newly
emerging nations and peoples; (4) prob-
lems and opportunities in the growing in-
ternationalisation of business.

SHRI N. R. LASKAR: May I know
whether our country wezs represented in
that conference and if so. what subjedt
did we put forth there ?

SHRI P. C. SETHI : I do not have the
detuils of the speeches made at the con:
ference which was attended by Shri S. L.
Kirloskar, Shri H. V. R. Iengar, Chair-
man of the E.ILD. Parry and Shrj P. L.
Tandon of the STC in their individual
capacities. Shri Viren Shah, M.P., is also
said to have uttended it.

APPOINTMENT OF COMMISSION ON WORK-
ING OF BANKING INDUSTRY
+
*576. SHRI GANESH GHOSH :
SHRI B. K. MODAK :
SHRI MOHAMMAD
SHRI K. HALDER :
SHRI JYOTIRMOY BASU :

of \I-'IN\NCE, be

ISMAIL :

Will the Minister
pleased to state :

(a) whether a Banking Commission ap-
pointed by Government is now inquiring
into the working of the hanking industry;
and
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(b) if so, (i) who are the members of
the Commission; (ii) the terms of refer-
ence of the Commission and (iii) when
the Commission is cxpected to submit
their report ?

THE MINISTER OF STATE IN THE
MiNISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir.

(b) The information asked for it con-
tained in the Government Resolution of
3rd February, 1969, a copy of which is

laid on the Table of the House. [Placed
in Library. See No. 1.T-2363/69)]
SHRI GANESH GHOSH: May 1

know whether the Government is rware
that big business houses in our country
aie even now ible to utilise the funds of
the nationalised  banks in their own in-
terests through the new  custodians, who
were until recently the managers of these
banks ? In view of this, wil the minis-
ter tell us how these terms of reference
will enable the commission to go into
this aspect at all?

SHRI P. C. SETHI: There is a long
Llist of the terms of reference. 1 can read

4! couple of them .

SHRT GANESH GHOSH: T want to
now how these terms of reference would
nable the commission to go into this as-
cct of preventing big monopoly houses
from utilising the funds of the nationalised
banks.

SHRI P. C. SETHI: As far as the
Bunking Commission is concerned, it has
ot wide terms of reference. It is one of
the important bodies appointed after a
lorng time since 1931, The Commission
would certainly go into all the aspects of
the problem which the hon. member men-
tioned.

SHRI GANESH GHOSH ; With these
terms of reference. how cen the Commis-
sion prevent  monopoly houses from uti-
lism:: the funds of the nationalised banks ?

THE PRIME MINISTER., MINISTER
OF FINANCE. MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
Where necessury, some changes will have
10 be made in the terms of reference.
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SHRI GANESH GHOSH : It is seen
tha; cven after nationalisation of banks
cut throat competition is going on hetween
them and many branches cre being open-
ed at random without any coordination
among the nationalised banks. Will the
minister explain jn what manner the com-
mission is going to tackle this question ?

SHRIMATI INDIRA GANDHI: It is
diflicult to say in what mznner the Com-
mission will tackle any question. Because
the situation has changed to a certain ex-
tent. Where it conflicts with the terms of
reference given, it can be changed, as 1
said earlier. Probably the hon, member is
awere that there is also a working group
under Dr, Gadgil, which is looking into
such matters. We are trying to ecliminate
any kind of unprofitable competition. A
certain  amount  of compctition there
should be between these banks, but we
want to avoid any competition which will
harm the general cause. We have spoken
to the custodicns  and others  concerned
about this matter. With regard to Dr.
Gadgil's working group and the Banking
Commission, they will ‘omplement each
other and not come in conflict.

SHRI GANESH GHOSH: Will the
Prime Minister plece before the Hous:, the
new terms of refcrence she is  contem-
plating ?

SHRIMATT INDIRA GANDHI : When
they are decided. they will certainly be
known.

SHRI K. HALDER : After the nation-
alisation of banks the present Commission
has become out of dute. So, will the
government appoint a new commission
with neW terms of reference ?

SHRIMATI INDIRA GANDHI: Peor-
haps it would have been useful if  the
Minister had read out the terms of refer-
ence because the necessity for many of
those points still exists. On the other hand
we may have to strengthen those to the
extent the new  situation warranis. As |
said, there are one or two terms of refer-
cnce which may have to be changed. Out
of the long list of ten only two or threc
necd to be chanced. The others are still
valid. If the Hou<e likes. T would read
them.
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AN. HON, MEMBER : Give the num-
bers of the items which have to be changed.

SHRIMAT]I INDIRA GANDHI: |, 2
and 9 are the ones which have to be

changed.

SHRI JYOTIRMOY BASU: The pre-
sent position of banking in India is confus-
ing to most of us. The foreign banks, which
pursue their policy of merchant bankinyg.
which is simple money-lending, are allow-
ed to function znd grow. They have been
allowed to open new branches after nation-
alisation. [ will give the example of the
National and Grindlays Bank, which has
bern allowed to open a new branch in
Southern Avenuc in Calcutte. How is it
that you arc allowing foreign banks to
open new branches ? Secondly.. . ..

'MR. SPEAKER : Let him be brief and
come to the question,

SHR! JYOTIRMOY BASU : Secondly.
I um told that out of PL 480 funds Rs.
250 crores have been given to one Ameri-
car bank to do banking in this country,
which excceds the total paid-up capital of
.1l the nationalised banks in India. Then,
how do you expect the nationalised banks
to compete with that Amerizan bank and
cive better performance ?  Thirdly, the
custodians of all the nationalised banks are
the same old dubs ageinst whom there are
all kinds of complaints of misdeeds. To
quote only one jnstance, Punjub National
Bank is there.  You are allowing them to
function and expecy them to usher in the
socialist movement in this country. What
:n attempt to live in a fool's paradise !
The foreign banks have been allowed to
open new branches, evade payment of in-
come tax and make high profits. If you
cannot stop all that, what do you expect
out of this Commission ?

MR, SPEAKER : Let him come to the
question.

SHR! JYOTIRMOY BASU: Under
these circumstances, mey I ask the hon.
Minister one question? The Banking
Commission was formed in February 1969
when social control hopes were being given
10 us by Shri Desai. Now what are the
basic changes they want to bring in, how
soon do they want to bring them in and
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how soon do they want to bring the report
before the people of this country ?

SHRI P. C. SETHI : As far as the Bank-
ing Commission is concerned, this was
formed in 1967. As the Primec Minister
pointed out, ils terms of reference are
very wide. But, in view of the fact that
14 major banks have been nationalised,
terms of referecnce No. 1, 2 and 9 mes
have to undergo a change.

SHRI JYOTIRMOY BASU : They pro-
mised to do thjs in October 1969 ¢nd now
it is December 1969. What are you doing ?

MR. SPEAKER : Let the Minister give
the answer. Why do you interrupt him
while ke is replying to your question ?

SHRI P. C. SETHI: Thercfore, these
will hove to be strengthened, if necessary.
As far aq the question of foreign banks is
concerned, the instructions are that they
should not take away the deposits from
here in a big way. As far as new bran-
ches are concerned. 1 have no information,

As far s the managers and the custo-
dians are concerned thc matter is before
the Supreme Court and till such time us
the Supreme Court decides about the mat-
ler we are not in a position to do any-
thing.

SHRI JYOTIRMOY BASU : How soon
is the Commission going to submit its re-
port ?

MR. SPEAKER : Shri Panigrubi.

SHRI JYOTIRMOY BASU : My ques-
tion is not replied to. 1 am entitled to a
reply as to how soon the Commission is
going to submit the report.

MR. SPEAKER : This was replied to
cerlicr. Probably you did not hear it.

SHRI JYOTIRMOY BASU: My ques
tion has not been replied to fully.

SHRIMATI INDIRA GANDHI: The
date given was December 1970,

SHRI CHINTAMANI PANIGRAHI :
After the nationalisation of 14 major

banks a new situation has emerged in
which they are needed to supplement the
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credit now being offered to the agricultural
sector by the various nationalised credit
institutions which were created before the
nationalisation of banks for that purpose.
Will the Government consider 3 more ra-
tionalised credit policy to be pursued by
the banks, which is not included in the
terms of reference, so that all the credit
that is being directed to rural areas by the
various nationalised financial institutions
will be consolidated and rztionalised and
a compact sum of rural credit could be
assessed ?  Sccondly, I would like to know
whether it has not come to the notice of
Government that nationalised banks are
finding difficulty in opening their subsidiary
banks becausc the present establishment
cost, as it is regulated today, is heavy.
Will the Government consider that point
also so that they can go in for opening
more subsidiary banks in the different
areas ?

SHRI P, C. SETHI: The Government
is committed to take follow-up measures
in regard to mobilisation of deposits, ex-
pansion of branches and other matters
and, therefore, to that extent we may
have to takc certain measures even before
the Commission’s report. That is why it
was said that items (i), (ii) and (ix) in
the terms of reference of the Commission
may hzve to be altered. The Prime Mi-
nister has also indicated that to the extent
the terms of reference have got to be en-
larged and more things have to be referred
to the Commission, they will be revised.

INSURANCE OF CRICKET MATCH HELD BET-
WEEN INDIA AND NEW ZEALAND

*577. SHRI SHR1 CHAND GOYAL :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Life
Insurance Corporation has insured that
recent cricket match between India and
New Zealand;

(b) whetber the Life Insurance Corpo-
ration has to incur a heavy loss on that
match; and

(c) if so, the estimated emount of loss
suffercd by the Corporation ?
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THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRT R. K.
KHADILKAR) : (a) No, Sir.

(b) and (c¢). Do not arise.

SHRI SHRI CHAND GOYAL: It was
reported in a section of the press that the
LIC had insured this cricket match bet-
ween India and New Zealand but the
answer which I hear from the Minister is
that it has not been done. May I know
whether Government contradicted those
press reports where it had been stated
that the LIC had incurred a huge loss on
account of insuring this cricket match ?

SHRI R. K. KHADILKAR : The insu-
rance proposal that was made regarding
the match played at Hyderabad was for
covering loss due to riot, rain, fire etc.
It wzs considered speculative,

SHRI S. K. TAPURIAH : In England
cricket matches are insured, It should
not be debarred.

SHRI R. K. KHADILK AR : It was not
debarred. It was perfectly within the
rznge of insurance to underwrite such
risks but on this occasion it was consi-
dered speculative and  therefore, iy was
not covered by a policy.

Tax EvasioN BY TATA AND Bmra FmMms

*578. SHRI SHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleased
to state :

(a) how many tax evasion complaints
about the Tata and Birla firms have been
brought to the notice of Government
within the last three years;

(b) the tote] amount of tax arrears in-
volved therein, separately;

(c) the action taken by the Govern-
ment about them and with what success;
and

(d) the total development tax reliefs en-
joyed by those firms within those years,
scparately ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No complaints about tax
evasion by the Tata concerns arc reported
to have been reccived.

A number of complaints about tax eva-
on by assessees of the Birla group have
been received. These cases have been as-
signed to a few selected officers under
the supervision of the Director of Inspec-
tion with a view to make a thorough
probe into allegations of tax evasion.

(b) Information regarding Income-tax
arrears against the concerned companies
is not readily available. It is being col-
lected and will be laid on the Table of the
House.

(c) Investigations are in progress and
large additions have alrcady been made
in some cases of thiy group. However,
the zssessees of this group have filed ap-
peals against the additions. The extent
of the success will be known only when
the assessments become final,

(d) It is not clear whether the hon.
Member has in mind development rebate
granted under section 33 of the Income-
tax Act, development allowance granted
under section 33A, rchabilitation relief
under section 107A or all these reliefs
taken together. However, the information
on these points is not readily available
and its collection in respect of over 200
assessees would involve considerable time
and labour, !

Nt fow & mr o WA WREW A
AU ST § Fer 3 fF dam ¥ wfags
¥ qatfea® qAH ATHT T &, AT
g feoma oAF 9w T fF oarer
H facaAT G d * qH fHaAT TwTar
g ? & Iy @At g9 g¥ AW
zaF fewma fear omar & @ fasw
A G FT I FT A fFAAT aw
2, ag femma a4y Y fear @ ? oW
IA AW HT T 9 @0 &, GAEST
FmagEu I ?

ot Yo Wo WY : Fg aw ufmHd
T qEIF F-9gH  AREAE FIAE
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g1 IF, 39 & g w9 AN groar
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z4t fag &% I A w71 7 fF 7 oiws
wes fFd W1 W g wRAaw &
9z 9% @ fag AT |

$Nt i = W o osaw w@1Ew,
e AR fawer s & 319 § wr@
F od AT FT ILTAFTT TG
AN & &Y TR, T AT AT A A
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@€ 97 qETr ) gaAr 9«
@Y £, TR I g1 F1 T 2 WK
M # FAEEE & qgqmeAr &7 &
qEy @ AT @Y L, a1 gz ofad w7
AT Y @ F F G HR qWA-
g i & F fAg #1 a9 g7
i FAt F AWAATES F7H ST G
& ar gy ?

SHRI P. C. SETHI: The question of
nationzlisation does not arise here.

MR. SPEAKER : Next Question.

SHRI CHENGALRAYA
Q. No. 579.

NAIDU :

=it TwEAT el - "Arfy & e
9T A9 25 fAAE & fa&, ok @w
qEAYH IV F1 OF A7 § Amve
%7 faar, ag Ifaq 72 2

SHRI SHEO NARAIN : What is this?
You did not allow even one supplemen-
tary. You passed on to the nexy Ques-
tion. (Interruptions) It was an important
Question. (Interruptions).

SHRIMATI TARKESHWAR] SINHA :
You allowed only the hon. Member who
had given notice of the Question to put
the question. Is not the House entitled
to put further supplementaries ?

You could have allowed at least thrce
or four further supplementaries. It was
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an importint Question. Why did you not
allow any [urther supplementaries ? (/n-
lerruptions)

MR. SPEAKER : Order, Order. 1 have
been trying my best and, in spite of that,
this is thc seventh Question, This is the
maximum we have done in this session.
(Interruprions) | have been allowing. If
you go on like that and want that morc
and more supplementaries must be allow-
ed, then the House cannot go beyond two
or three Questions. The questions over
which you are worried could never have
been reached if I had maintained the old
speed.  (Interruptions) 1 see a few people
getting up right every day. After all
there is @ limit of interest on one thing
or the other. Why should other members
be kept waijting cvery day for their ques-
tions ? Every day a few people get up
to ask supplementaries ¢nd deprive other
members of their right. (Interruptions) 1
am not going to allow this. T must sec
that other members get the chance also.
(Interruptions)

ReLiEy 10 KERALA  AND  MYSORE  FOR
REING ADVERSELY AFFECTED BY FIFTH
FINANCE COMMISSION’S RECOMMENDATIONS

*579, SHRI CHENGALRAYA NAl-
DU : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Union
Government are considering the question
of providing relief in the current year to

Kecrala and Mysore which have been
adversely affected by he Fifth Finance
Commission’s recommendations;

(b) if so. whether the Planning Com-
mission has made any re-assessment in
this regard after publication of the
Finance Commission’s report; and

(c) if so, to what extent the relief is
being given ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (c). The matter is pro-
posed to be cxamined in the light of the
rc-assessment of States’ resources by the
Planning Commission which is expected
to be finalised shortly.

MR. SPEAKER : The question hour is
OVCT now.
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SHRI CHENGALRAYA NAIDU :
Have any suggestions been made ?

SHRI A. SREEDHARAN: We
been very badly  discriminated
(Interruptions)

have
against.

SHRI K. LAKKAPPA rose—

MR. SPEAKER : ‘Mr. Lakkappa please
resume your seal. Yourself, Shri Sree-
dharan and the other gentleman get the
time every day. (Inierruptions) 1 told you
I am not going to yield to it. You mey
like to do it for ever. Please sit down.
You want to monopolise the time of the
House ? 1 am not going to allow a few
members o monopolise the time of the
House. (Interruptions) This is once for
all. ' 1 am not going to allow a few to
monopolise the time of the House. |
have to cee that all the members gel their
rights. Question hour is over.

SHORT NOTICE QUESTION

ADMINISTRATIVE REFORMS COMMISSION

S.N. 2. SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is 2 fact that Govern-
ment have asked the Administrative Re-
forms Commission to wind up its work by
February, 1970;

(b) whether thc Commission wanted a
fresh lease of life to complete its projects
in hand; and

(¢) whether any final decision has been
taken in this regard and if so, the deteils
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir,

(b) and (c). No time limit was stipu-
lated in the terms of reference, which
only required the Administrative Reforms
\Commission to make its report to the
Government of India as soon as practica-
ble.
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The question of the Commission secking
a fresh lease of life does not, therefore.
arise,

SHRI D. N. PATODIA : When the Ad-
ministrative ~ Reforms  Commission was
constituted, it wis cxpected by the Gov-
ernment and others that the job will be
completed by the cend of 1968. May, 1
therefore, know as to what arc the specific
reasons for which the job is being delay-
ed? Is it thay the Members of the Com-
mission are not devoting  sufficient  time
to carry out their jobs and are asking for
extension in respect of each and every re-
port 7 May I know by what time the job
is likely to be completed and whether the
Chairman has indicated that the job is
likely to be completcd by March 1970 ?
May I know as to what js the amount of
expenditure which hee already been in-
curred on the Administrative Reforms
Commission and what is the amount
which will be spent by the time it is over?

SHRI' VIDYA CHARAN SHUKLA : 1t
is true that we originally expected the
‘Commission to complete its work carlicr.
But when we took up the matter with
them and asked by what extent they would
like the tenure of those people working
with them to be cxtended—because finan-
cial provision has to be made for them in
the*budget—they indiceted to us that they
will take a little more time to complete
their work because the expert groups that
they have constituted have not submitted
their report. They wanted to complete all
those tasks that they have taken in their
hands. Thereforc, the work has been
dclayed.  The dctails why the work
has been delayed were explained to the
Housc several times earlier and the
Commission has again explained the rea-
sons for the declays. We have at present
sanctioned the posts of the people who wre
working in the Commission upto February
next year. So far, we havc not received
any proposal from the Commission to ex-
tend thesc beyond Fcbruary. We have
also seen a statcment that is issucd by the
Chairman of the Administrative Reforms
Commission in Bengalore saying that he
& going to discuss this matter with the
Prime Minister. He is coming (o Drclhi
perhaps today or tomorrow and he is going
to discuss this matter. and he will be able
L40LSS/69—2
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to indicate when the Commission is likely
to finish its work. He has also indicated
that he is anxious to finish the work of
the Commission us carly as possible.

As regards the expenditure incurred by
the Commission, the expenditure has been
Rs, 57.21 lakhs upto May, 1969 and the
current year's provision is 12.60 lakhs.
There have been some reductions. They
have been able (o make some reduction in
the expenditure last year and this year and
they have also reduced the number of per-
sons working in the Commission from 167
to 110 and we cxpect that the Commis-
sion would be able to finish its work be-
cause not much work remains now and
they will be able to finish it very soon, but
we are cxpecting that the Chairman will
discuss the matter with the Prime Minister
and then we will know definitely when the
Commission’s work will be finally over.

SHRI D. N. PATODIA : After the re-
commendations have been made and the
job of thc Administrative Reforms Com-
mission is completed, the main job will be
with regard to the action taken by the
Government in respect of such  recom-
mendations. As we see, in respect of
many of the recommendations the Govern-
ment is lukewarm. May T know. through
you, Sir. whether Government is thinking
in terms of appointing some sort of a
committec consisting of Members of Par-
liameny and important, experienced tech-
nical pcople so that they can kecp a watch
over the action taken by the Govermment
with regard to the recommendations made?
If not, what other devicc do the Govemn-
ment propose to make by which some
such watch is kept with regard to the
action taken on the recommendations made
by the Commission ?

SHRI VIDYA CHARAN SHUKILA :
The Dcpartmen; of Administrative Re-
forms really coordinates the work in this
regard and the Ministrics which are direct-
ly concerned with the recommendations
cxamine them and then papers are pre-
pared. They are somctimes cxamined by
the specially constituted committec of sec-
rctaries. Then, depending upon the nature
of the recommendations cither the Minis-
ter or the Cabinet looks into such things
and decisions are taken. Then also we
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want to keep an eye on the implementa-
tion part of the dccisions which have been
accepted and for this purpose we have
instructed the Department of Administra-
tive Reforms to keep itself informed about
this. Implementetion Reports are recciv-
ed by it and we kecp a watch on it.
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SHRI RANGA : May | know whether
Government would be willing to accept
the suggestions made by our friends like
Shri D. N. Patodia and Shri S. M. Baner-
jec? Will they at least be willing to
place on the Tablc of the House from
time to time during every session a state-
ment showing the action tcken on the re-
commendations made so that the House
would be in a position to know how far

these and other rccommendations which
have been accepted by Government are
being implemented and the House could

also bring pressure upon Government to
sce that the other recommendations also
are ¢ccepted and implemented.

SHRI VIDY'A CHARAN SHUKLA :
The procedure that we have followed so
far is that as soon as Government have
made up their mind about the recommen-
dations madec by the ARC, they have
come before the House, and either the
Prime Minister or the Home Minister has
made a stotement on the same; statements
have been made herc regarding the recom-
mendations which were accepted by Gov-
ernment and the Government decisions
thereon.  Such statements have been laid
on the Table report-wise, and we wish to
follow the same procedure in future also.
We shall lay on the Tzble of the House
all the dccisions that Government take on
these recommendations so that hon. Mem-
bers can keep themselves posted with the
progress in this matter. So far as the ap-
pointment of a committee is concerned, I
apgreec with the hon. Member that the
appointment of such a committee is not
necessery,

SHRI RANGA : T did not say that it
was nol necessary.

SHRI D. N. PATODIA : How does he
agree without our saying anything aboul

it ?

SHRI BEDABRATA BARUA: Not
only has the ARC made some recommen-
dations, bug there is quite ap important
debate going on in the country with re-
gard to the role of bureaucracy in the
development of the country. M2y I know
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whether any step has becn taken to get
the report examined not only at the
bureaucratic level which will not be any-
thing but allergic to fundamental changes
in the structure but at the political level
outside the Cabinet or even inside the
Cabinet ? May I know whether any ma-
chinery has been devised so that the report
and the recommendations of the ARC or
the suggestions made by them can be got
examined at the political level 7

SHRI VIDYA CHARAN SHUKILA :
This has not been done. After the re-
ports are examined by the committee of
secretaries, they are looked into by the
Minister concerned eor by the Cabinet
Minister, or a committee that might be
specially constituted or by the whole Cabi-
net. That is the political level at which
it is considered. If hon. Members desire
that there should be some other level at
which this should be examined then on
receipt of a concrete suggestion from them.
we shall examine it and if we can improve
apon the work of examining these reports
we shall be glad to do so.

SHRI S. M. KRISHNA : There has
been 2 plethora of study teams that have
been appointed by the ARC. In fact,
even this morning’s newspaper carried a
acwg item to the effect that a study team
was yet to go into the defence structure
of the country, headed by Shri S. N.
Mishra. Is this not a sufficient indication
to Government that the ARC is thinking
in terms of a continuing body and if so,
do Government contemplate to give it
some sort of statutory recogmition so that
it can go on and on?

SHRI VIDYA CHARAN SHUKLA :
As I have indicated already, certain re-
ports bhave yet to be reccived, and the
report that the hon. Member has referred
to is also one such report which we have
yet to receive. There is no doubt that
there has been some delay in the comple-
tion of the work of the commission. But
as the chiirmap has indicated. wc hope
that after his discussion with the Prime
Minister. we shall be able to know finally
when the commission's work will be wound
up.

SHRIMATI TARKESHWARI SINHA :

When the chairman of the commission
wanted for the first time an exteasion of
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the time-limit, did he indicate any positive
period in regard to the extension of the
time-limit, and was any assurcnce given
to him that that particular time-limit
would be given to him by the Primoe
Minister during one of their meetings ?
Since when has the Home Ministry started
pursuing this matter with the ARC and
saying that its deliberations should end by
February ? Whenever the dhcirman bas
been making such statements, he must
have been given some assurance, positive
or negative that he would get the exten-
sion of time or not: since the chairman
has made statements thar the extension of
time will be granted for the completion
of the work, 1 would like to know whether
the Prime Minister has in one of the talks
with the chcirman given to him this as-
surance that the extension of time will be
granted ? If that be so, since when has
the Home Ministry started pursuing this
matter that they must finish their work
by February next ?

heth,

May I know any or
cvaluation has been made of the imple-
mentation of the recommendations by the
ARC? For, in many matters, rules and
regulations have to be changed, and in
many matters, statutory provisions have
to be made by bringing forward Bills; in
many cases, these rccommendations a@ect
the States also. May I know whether any
positive instruction has begn given by
Government in this regard. ...

MR. SPEAKER : The hon. Member is
a very sernior Member, and she should
put a straight question and not go on
making regular speeches.

SHRI VIDYA CHARAN SHUKILA :
We have pot started pursuing the matter
that the i 's work should end by
February. We are not pursuing that mat-
ter. nor arc we suggesting it. T have onmly
stated that the fimancial grants for the
vtaff of the commission exist only up to
February, 1970. But it is not that we
are telling the commission that they should
complete their work by that time. We
only want them to complete their work
quickly; even in 1968 when we took the
matter up with them, we did not say
that they should finish their work; we
only asked them by what time they would
be able to finish their work. They indicat-
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ed some time, but later on they said that
it would not be possible for them to finish
their work by that time. But we have
so far not fixed any time-limit for their
work. Even now, we have not fixed any
time-limit for them, because the terms of
reference do not admit of such time-limit
being fixed. The chairman has indicated
as T sedd earlier, that after discussion with
the Prime Minister, he hopes to finalise
this matter and he himself has indicated
thet he will be able to finish this work
as quickly as possible.
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SHRI M. L. SONDHI : Have the Com-
mission given their views on the disparity
prevailing between the income drawn by
the highest paid and the lowest paid em-
ployee of the Government, and do Govern-
ment have under consideration any mea-
sures to give a social direction to the im-
plementation of this recommendation which
will have the effect of narrowing the dis-
parity in the income spread ?

SHRI VIDYA CHARAN SHUKLA:
‘The various Reports of the ARC received
by Government have either been laid on
the Table or placed in the Parliament Lib-
rary. Unfortunately, 1 do not have de-
tails of the recommendations with me now
and am unable 10 give information on this
particular matter whether they have made
such a recommendation or what action
Government have taken.

SHRI HEM BARUA : The hon. Minis-
ter of State hes said that when the A.R.C.
was appointed, no time-limit was stipulat-
ed. In that context, Government visualise
the proliferation of the activities of the
Commission ? If they do not do they pro-
pose to modulate their attitude towards
this Commission according to their ideas ?

SHRI VIDYA CHARAN SHUKLA :
Frankly speaking, we did not expect the
Commission to take such a long time as
they have. But 1 have already indicated
that this matter is engaging the attention
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of the Chairman, and after the Chairman’s
discussion with the Prime Minister, we
shall be able finally to know by what time
the work will be completed.

SHRI TULSHIDAS JADHAV . How
many Reports have been received by Gov-
ernment and how many more are going
to be received ?

SHRI VIDYA CHARAN SHUKLA :
14 Reports have so far been received Oy
Government and 6 or 7 more are expected.
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WRITTEN ANSWERS TO QUESTIONS

SURVEY OF WEST COAST FOR SETTING UP
AN OIL REFINERY THERE

*571. SHRI K. ANIRUDHAN :
SHRI N. SREEKANTAN NAIR :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state :

(a) the steps taken to survey or examine
the possibility of starting an oil refinery in
the West Coast part of the country; and

(b) whether any report has been sub-
mitted by the Indian Oil Corporation in
this connection to start another survey in
this part of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHR] D. R. CHAVAN) : (a)
No separate steps have been taken to sur-
vey the possibility of starting an oil refinery
in the West Coast of the country. A com-
prehensive study has been made by a Study
Group regarding additional refiming capacity
that may be required to be created during
the period 1969 to 1975.

(b) No, Sir.
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A FROM AID-INDIA  CONSOKTIUM  POR
FAMILY PLANNING DEVELOPMENT

*582. SHRI MANGALATHUMADAM :
will the Minister of FINANCE be pleased
to state:

(a) whether the Aid India Consortium
met in Stockholm sometime in November
last to review the aid programmec to India;

(b) whether Indian representative strong-
ly defended the requirements of India for
family planning development programme:
and

(c) if so, the details of the deliberations”

THE PRIME MINISTER., MINISTER
OF FINANCE MINISTER OF ATO-
MIC ENERGY AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir. The Aid India
Consortium me; in Stockholin on Novem-
ber 24 and 25, 1969 to review the preb-
lems and progress in India’'s Family Plan-
ning Programme, and to discuss the possi-
bility of further external assistance being
provided to the programme.

(b) and (c). The Indian icpresentatives
informed the Meeting about the steps taken
to carry out the Fumily Planning Pro-
gramme in India and the nature of the
financial resources provided for it. The
members of the Consortium discussed the
programme and welcomed the Government
of India’s determination to continue to give
it the highest priority and commended
mended its voluntary nature, the use of all
available communications media and the
cmphasis op the need for the programme’s
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integration with maternal and child health.
They agreed that the programme could
absorb substantial amounts of additional re-
sources and recognized that if external as-
sistance were to make a significant contri-
bution, it would have to be available. in
large part, to finance local currency ex-
penditures.

PROGRESS IN ExPLORATION WORK oF Cop-
PER FINDs IN BANKA SUB-DviSION OF
BIHAR

*583. SHRI BENI SHANKER SHAR-
MA : Will the Minister of PETROLEUM
AND CHEMICALS AND
METALS be pleased to state :

(a) whether any further  progress has
been made in the exploration work with re-
gard to copper finds in the Banka Sub-
division of Bihar:

(b) i so, whether any qualitative and
quantitative analysis has been made;

(c) what are its commercial prospects;
and

(d) if not, the rcasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO): (a)
The Geologicul Survey of India have drill-
cd 308.65 metres in three boreholes in
Phaga area and 233.12 metres in four
bholes in Baghmari arca. Geophysical in-
vestigations have also bheen carried out in
Belbathan and Phaga areus.

(b) and (c). No significant mineralized
zones have been mct with in any of the
bercholes. Geophysical surveys have also
not indicated any prominent anomaly.

(d) Does not arise.

NATIONAL PLAN ForR THE CONTROL OF
BRAHMAPUTRA

+584. SHRI D. N. PATODIA : Will the
Ministry of IRRIGATION AND POWER
be pleased to state :

(a) whether Government had any dis-
cussion with the Government of Assam

MINES AND

for drawing up a pational plan for the
control of floods in Brahmaputra;

(b) whether any  consensus would  be
arrived at as o result of the discugsion; and

(¢) if so. the broad features of the plan
proposed to be undertaken by the Centre
for taming the river ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) . (a) to
(¢). There have been informal discussions
with Government of Assam regarding cffec-
tive flood control of river Brahmaputra.
For this purpose it has been decided to
set up a hody to help formulation and im-
plementation of a comprehensive plan of
flood control in the Brahmaputra Valley.
The State Government will be enabled to
make adequate provision for this purpose
in the State Plan.  Details are being work-
ed out in consultation with the State Gov-
crnment.
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D1-AMMONIUM PHOSPHATE
rroM US.A.

IMPORT OF

*586. SHRI VISWANATHA MENON :
SHRI A. K. GOPALAN:
SHRI P. RAMAMURTI :

Will the Minister of PETROLEUM

AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the total quantities of Di-Ammo-
nium Phosphate imported from U.S.A.
last year;

(b) the basic

on these imports;

import duty chargeabic

(c) whether Government are aware that
the imports of Di-Ammonium are badly
affecting the superphosphate industry in
India; aond

(d) if so, the steps taken by Govern-
ment to protect the superphosphate in-
dustry ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHIEEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
The quantity of Di-ammonijum phosphate
imported during 1968-69 from the U.S.A.
wis 1,96,076 tonnes.

(b) A 10% countervailing import duty
is leviable on this fertilizer.

(c) und (d). In view of the fact that the
imports of Di-ammonium phosphate are
made only to fill the gap between the
estimated requirements of the country for
nitrogenous and phosphatic fertilizers and
their  estimated local  production, the
Government do not think that the imports
of Di-ammonium phosphate are badly
affecting the superphosphate industry in the
country. Steps are taken to assess periodi-
cally the requirements of phosphatic fer-
tilizers that can be met through the indi-
genous production. and imports of Di-
ammonium phosphate and other fertilizers
are planned only to the extent that the in-
digenous production falls short of the esti-
mated requirements. The State Govern-
ments were asked to use maximum quan-
tity of locally manufactured superphos-
phate. etc. before indenting for imported
complex fertilizers.

EXPENDITURE IN FOREIGN EXCHANGE oON
THE IMPORT OF RaiLway Goops

*587. SHR] S. K. TAPURIAH: Will
the Minister of FINANCE be pleased to

state :

(a) the total annual expenditure in
foreign exchange on the import of railway
goods as electrical, signalling and tele-
co ications equip

(b) how this expenditure is met,
whether by loans from abroad or by purely
Indian resources; and

(c) whether some foreign agencies are
giving aid to meet the expenditure and if
50, the rate of interest ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
(a) The foreign exchange expenditure on
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the import of electrical goods (including
electrical traction equipments and elec-
trical components for manufacture of elec-
tric and diesel locomotives and Electrical
multiple units and signalling & telecom-
munication equipment during the years
1967-68 and 1968-69 was Rs. 14.06 crores
and Rs. 11.20 crores respectively. The
anticipated foreign exchange expenditure
for these items during 1969-70 is about
Rs. 11 crores.

(b) The forcign exchange expenditure
on these items is met from credits extend-
ed by the International Development
Association (an affiliate of the World
Bank) and Credits under bilateral agrec-
ments with foreign countries.

(c) The credits extended by the Inter-
national Development Association  for
Indian Railways bear no intcrest but only
a service charge of 1% per annum, Cre-
dits extended by Canada and UK. are
also intcrest frec. Credits under bilateral
agreements with other foreign countries
bear varying rates of interest up to 67
per annum,

DeFiciT FINANCE AND Price. INDEX

*588. SHRI LOBO PRABHU : Will the
Minister of-FINANCE be pleased to state :

(a) the total of deficit finance in the
current budget year and the corresponding
figure on the samc date in the last budget
vear;

(b) the whole-sale price index for all
commodities on the same dates during the
present and the past budget year;

(c) the total moncy in circulation on
the same two dates; and

(d) since there appears no relation
between the deficit finance and prices and
money supply, why Government do not in-
crease it and avoid the alternative of taxa-
tion for as long as this can be done with-
out marked inflation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The available information
is based on the Reserve Bank’s net credit

to Government.  This shows that between
3ist March, 1969 and 14th November,
1969 there was an overall surplus of Rs.
34 crores in Government transactions in
contrast to an overall deficit of Rs. 26
crores revealed during the  corresponding
period Jast year,

(b) The general index of wholesale
prices (1961-62=100) rose from 165.1
during the week ended March 29, 1969 to
168.0 during the week ended November 15,
1969 —an increase of 1.8 per cent. During
the corresponding period last year, the
general index of wholesale prices had risen
from 160.3 to 166.1-—an increase of 3.6
per cent.

(¢) Total money in circulation rose from
Rs. 5839 crores on 31st March, 1969 to
Rs. 5986 crores on 14th November, 1969—
an increase of Rs. 147 crores. During the
corresponding }‘riod last year money
supply had registered a decline of Rs. 67
crores i.e. from Rs. 5401 crores on March,
31, 1968 to Rs. 5334 crores on November
15. 1968.

(d) Government policy is to keep deficit
financing  within  the  non-inflationary
limits, but this cannot provide a substitute
for other mcans of mobilising additional
Tesources.

ATTET FT WA T WX N
eafwaal w1 JTIET AT FTO ST WY
fara o

*589. *1 HIETT ATH WTAT : WY
forer a7 a7 @19 &Y 39T w4 fF

(%) =7 ag 79 2 fF g g
AEHT 7 I AN RS £ ATMET
¥ W 7 w2 2 awar & afz fed
fadw IOl & AmaT v IR fad
YA L

(&) afz g, ot frT wroi & s
qraHET g AwAT f

(w) frey @ aqt & °¥ femd
AAZA A ATAFLE ; A



47

Written Answers

(7) o9 ¥ feaX ool &
FCH F AT I AAF F A
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A A A Anw AR W A
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FHA AV qFT THE AN, TR
T T

INCREASE IN DEARNESS ALLOWANCE TO
CenrrRAL GOVERNMENT EMPLOYEES

*590. SHRI S. M. BANERJEE: Will
the Minister of FINANCE be pleased to
state :

(a) whether another slab of dearness
allowance is due to the Central Govern-
ment employees in accordance with the
present formula;

(b) if so, whether a decision to pay
this amount has becen taken by Govern-
ment; and

(¢) if not, the reasons for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (c). Increases in the
Dearness Allowance of Central Govern-
ment cmployees arc granted in accordance
with the recommendations of the Dearness
Allowance Commission, at cvery tem point
risc in the 12-monthly average of the All
India Consumer Price Index number
(1949=100). The last increase was allow-
od from 1-9-1968 at the 12-monthly aver-
age level of 215. A further increase will
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become due only when this level reaches
225. The 12-monthly average index for
October, 1969, which is the latest available,
is 212.08.

EFFICIENCY IN NATIONALISED BANKs

*591. SHRI S. R. DAMANI : Will the
Minister of FINANCE be pleased to state :

(a) whether any complaints hove been
received reflecting on  the efficiency of
management in the 14 nationalised banks:

(b) the nature of the complaints; and
(c) the steps taken to set them right ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETH!) : (a) Complaints against indivi-
dual nationalised banks have been received
occasionally.

(b) Generally, these complaints are
about the delay in sanctioning advances, in
issuing drafts or alleging discourtcous be-
haviour on the part of the banks staff.

(c) In all such cases, it is the practice
to ascertain the facts from the concerned
bank and issue suitable advice, where re-
quired. Such of the complaints as are
serious, are looked into by the Reserve
Bank of India.

CONVERSION OF ProviDENT FUND SCHEME
INTO PENSION

*592. SHRI YASHPAL SINGH : Will
the Minister of FINANCE be pleased to
state :

(i) whether  Government  arc  consi-
dering u proposal to convert the existing
Provident Fund Scheme in Public Sector
Undertaking into a pension scheme as was
done in the case of railways some years
ago; and

(b) if so. how long will it take to an-
nounce the decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHLI) : (a) and (b). No scheme of the
nature indicated is under consideration for
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Public Enterprises as such. However, the
question of framing Pension Scheme for all
those industrial workers who arc governed
by the Employees’ Provident Fund, etc. is
under consideration of Government.

ALLEGED MALPRACTICEs COMMITTED BY
UNESCO MISSION IN INDIA AND ITS
ADMINISTRATIVE OFFICER

*593. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased to
refer to the reply given to Starred Ques-
tion No. 596 on the 18th August, 1969 and
state :

(a) whether it is a fact that the
UNESCO Mission in India has misused its
Convertible Currency Account maintained
in a New Delhi bank for purposzs other
than those for which the account is in-
tended;

(b) whether it is a fact that bulk of the
liquor purchased by the Mission out of
bonded stocks is sold in black market by
Shri S. P. Dewan, Administrative Officer
of the Mission:

(c) whether it is a fact that the Officers
of the Mission, with the active involve-
ment of Shri Dewan, have been importing
various items of equipment for their per-
sonal use by certifying them for official
use;

(d) whether it is also a fact that Shri
Dewan made an unauthorised foreign trip
in 1966; and
these

(e) if so, the action taken in

matters ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Eaquiries in the matter are
in progress.

(b) Government have come across no
evidence to indicate that bulk of the liquor
purchased by the UNESCO Mission out of
boaded stocks is sold in black market by
Shri S. P. Dewan.

(c) Information was received about
allegations of this nature. Enquiries in
’

respect of the alleged importations are be-
ing made. In one case of two air-
conditioners, enquiries have bcen comple-
ted which show that these air-conditioners
were paid for out of the personal account
of Shri Dunningham, the then acting
Chief of the UNESCO Mission at New
Delhi. The air-conditioners were, however,
certified by him (viz., acting Chief and
not by Shri Dewan) to be for official use
and were, therefore, clcared free of duty
on their importation. Shri Dunningham
had Jeft India by the time thcse enquirics
commenced; and the two air-conditioners
in question were also not physically avail-
able. The adjudicating officer came to the
finding that Shri S. P. Dewan could not
be blumed for the contravention in this
case.

(d) Presumably the reference is to a
foreign trip to Paris made by Shri S, P.
Dewan in June, 1966. As explained in
reply to unstarred Question No. 46 answer-
ed in Lok Subha on 17-11-69, the passage

of Shri S. P. Dewan for this trip was
booked by the UNESCO in accordance
with the special procedure available far

travel abroad to the staffl members of the
specialised agencies of the U.N. undertaken
on behalf of the Organisation. Enquiries
made from the UNESCO office reveal that
this trip of Shri Dewan was official and
that the UNESCO office paid for this trip
i cash to Shri Dewan.

(e) As in (a) to (d) above,
10-PoiNnt AL.C.C. PrOGRAMME

*594. SHRI' BABURAO PATEL . Wil
the Minister ¢f FINANCE be pleased to
state :

(a) the steps taken so far by Govern-
ment to implement the 10-point economic
programme recommended by the A.LC.C.
item-wise;

(b) how the priorities of the program-
me are arranged after nationalization of
the banks;

(c) the reasons why only 14 Indian

banks were nationalized leaving out other
Indian banks and foreign banks;

(d) the effect of this half-hcarted mea-
surc on the economy of the countsy ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). A statement is
laid on the Table of the House. [Placed in
Library. See. No. LT-2364/69].

(c) and (d). The reasons for excluding
the smaller Indian banks and foreign banks
were indicated by the Prime Minister dur-
ing the debate in the House on bank
nationalisation. The benefits which nationa-
lisation is expected to provide were also
oxplained at length.

Nationalisation of the fourtcen Banks is
a major step towards the realisation of
Govt.’s social and economic objectives.
The question of its being a half-hearted
measure does not arise.

[ICENCE FOR EXPANSION OF CAPACITY Oi
CHEMICAL INDUSTRY

*595. SHRI RAM AVTAR SHARMA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state -

(a) whether Government are aware that
there is a great shortage of chemicals like
Bamgolite Hydrosulphite of soda. Titanium
Dioxide, Tin chloride etc, which are
necessary for the textile processing and
printing industry;

(b) if so, whether Government propose
to give licence to further increase the
capacity of chemical industry;

(c) whether Government, . propose to
control the (distribution of these chemicals:
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R, CHAVAN) : (a)
Yes, Sir. There is some shortage of chemi-
cals like Hydrosulphite of Soda, Rangolite
and Titanium Dioxide.

additional
Soda arc

(b) Proposals for licensing
capacity for Hydrosulphite of
under ideration and li /letter of
intent have been issued for additional
capacity of Titanium dioxide and Sodium

DECEMBER 15. 1969

Written Anssers 52

Sulphoxylate Formaldehyde
known as Rangolite,

otherwise

(¢) No, Sir.

(d) It has been possible to keep the
price at a reasonable level by increasing

supplies through imports. When the
schemes for additional capacity alrcady
licensed/under consideration are imple-

mented, the country is expected to become
self-sufficient in these chemicals.

DELAY IN THE CONSTRUCTION OF DURGA-
pUR FERTILIZER FACTORY

*596 SHRI RABI RAY: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that the con-
struction of Durgapur Fertilizer Factory
has been conmsiderably delayed;

(b) if so, the reasons thereof; and

(c) the dctails of the steps Government
have taken for the erection of the machi-
nery ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
The project was onginally scheduled to go
into commercial production early in 1970.
It is now expected that the productien
would commence in the latter part of 1970.

(b) The main reasons for the delay in
the commissioning of the project arc
gherao, strik etc., by the workers the
ercction contractors and delay in the
supply of equipment and material by the
indigenous suppliers.

(c) Every possible step is being taken
to cxpedite the completion of the construc-
tion work. The labour disputes betwoen
the workers and the contractors are being
settled through Labour Commissioner of
the State. The indigenous fabricators are
given all possible help by the project
authorities to speed up the fabrication
work.
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UNDER-INVOICING BY IRON ORe EXPORTERS

*597. SHRI E. K. NAYANAR :
SHRI BHAGABAN DAS :

Will the Minister of FINANCE be

pleased to state :

(a) whether Government are aware of
the fact that serious under-invoicing is
done by iron ore exporters in the Private
Sector;

(b) if so, what steps have been taken
1o stop this; and

(c) what Government machinery is
there for checking the actual weight and
metalic content of the iron ore exported ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Exports of iron
ore are canalised through the Minerals &
Metals Trading Corporation from 1-7-1957
onwards. However, there are a few pri-
vate exporters of iron ore in Goa. But,
even in their cases, the export prices are
fixed by the Administration of Goa. In
the circumstances, the question of under-
invoicing does not arise.

(¢) The actual quantity of iron ore
shipped is ascertained by weighment of
ore-carrying wagons and lorries on weigh-
bridges provided for by the Port Trust

authorities or the weight is dctermined
through Draught Surveys conducted by
the Port Officers or by the recognised

Marine Surveyors,

As for metallic content, the certificates
of analysis from Export Inspection Agen-
cies authorised under the Quality (Control
and Inspection) Act, 1963, are accepted.
In some cases, the Laboratories attached
to the Port Custom Houses analyse the
samples and report the iron content.

INCREASE IN ELECTRICITY RATES FOR ALI

PURPOSEs IN THE STATES

*598. SHRI HIMATSINGKA : Will the
Minister of TRRIGATION AND POWER
be pleased to state :

(2) whether there has been a move to
ask aM the State and Central Electricity

Written Answers AGRAHAYANA 24, 1891 (SAKA) Written Answers 54

Undertakings to increase power rates for
domestic, commercial and agricultural
wnsmtim 80 as to save them from
running jnto losses;

.(b) il so, the details of the directions
given to the Undertakings in this regard;

(c) whether the power rates for different
categories of con’sumptiOn are different in
different States and Union Territories, if
0, the consumption rates in each State
and the steps being taken to make these
rates more or less uniform; and

(d) whether with a view to increasing
agricultural production concessions  are
proposed to be given for agricultural power
supply including that meant for irrigation ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
to (d)." A statement is laid on the Table
of the House. [Placed in Library. See No.
LT—2365/69|

OFFER OF TECHNICAL COLLABORATION FOR
CoaL-BaSED FFRTILIZER PLANTS BY WEST
GERMAN FMms

*599. SHRI P. C. ADICHAN : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether some West German firms
have offered technical collaboration for
coal-based fertiliser plants in India:

(b) if so, the places where such plants
are proposed to be set up; and

(c) the likely terms of the collabora-
tions and Government's recaction thereto

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Fertilizer Corporation of India have nego-
tiated an agreement with a West German
firm for obtaining process and technical
know-how for the gasification of coal for
doption, in the proposcd coal-based ferti-
lizer plants in the country.
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(b) Government have approved in prin-
ciple the setting up of coal-based plants in

the country at Talcher (Orissa), Korba
(M.P.) and Ramagundam (A.P.).
(c) The Agreement provides for the

grant to FCl of non-exclusive right and
licence to use the process and technical
know-how, deliver to FCI information and
documents relating to process-know-how
and enginecering details, make available to
FCI technical assistance and advice in
connection with erection, start up, trial
and guarantee test runs, check and certify
drawings and make arrangements for train-
ing of FCI personnel in the operation and
maintenance of similar plants abroad. Thc
agreement has been submitted to the
Government for approval and is being
examined.

YUGOSLAVIA’S OFFER TO SUPPLY MINING
EQUIPMENT IN EXCHANGE FOR IRON Ome

*600. SHR1 K. P. SNIGH DEO: Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that the
Government of Yugoslavia has offered ore
carriers and ore handling and mining
equipment in exchange of iron ore for a
steel plant beéing set up in that country;

(b) if so, the details thereof; and

(c) whether the Government of India
have accepted the offer ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO): (a)
to (c). No offer has been received from

the Government of Yugoslavia for sup-
plying ore carriers and ore handling and
ini ipments in exch of iron

ore for a‘st;el plant 10 be set uwp in
Yugoslavia,

However, Mr. Milicic, Mayor of Split
Shipyard, Yugoslavia accompanied by 3
members came to India in May this year
on a private visit to explore the possibility
of obtaining iron ore and manginese ore
on long term basis as well as equipments
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of steel plant to be purchased from India
on rupce payment basis in connection with
sciting up a steel plant at Split, against
their export of ore handling plant, ore
carricrs, mining cquipment etc. There has
been no approach from the side of the

Yugoslav Government on the subject at
any stage.
REFUSAL OF ADMISSION IN MEDICAL

COLLEGE SRINAGAR TO MEDICAL STUDENTS
NOMINATED BY DELHI

3801. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether the Medical College,
Srinagar, on prior instructions from the
Jammu & Kashmir State Government, had
refused to admit any one of the fouwr
nominees of the Union Territory of Dethi,
in its first year M.B.B.S. classes, in the
reserved scats for the nominees of Union
Territories in August, 1969;

(b) whether this was done deliberately
as a retaliation because the Delhi Ad-
ministration had similarly failed to secure
the admissions in the Medical Colleges in
Delhi for students nominated by the Jammu
& Kashmir State Government this year;

(¢) if so. whether these actions have
d much harass ts to the uld-be
students; and

(d) whether Government would conduct
proper inquiry into the matter and issue
proper instructions to Medical Colleges
regarding their admission policies ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING: AND WORKS. HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S, MURTHY): (a) to (¢). On a pro-
posal made by the Government of Jammu
and Kashmir, the Delhi Administration
agreed to provide two seats in the Medical
College under their control to the students
from that state on a reciprocal basis. As
the reciprocal arrangements could not be
finalised in time there was some initial
difficulty in the admission of the student:
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to the Medical Colleges in Delhi and Sri-

nagar. The difficulties were, however,
removed subsequently and the students
were admitted to the respective institu-

tions.

(d) The question of rcmoval of domi-
ciliary restrictions on admissions to Medi-
cal Colleges has becen taken up with the
State Governments,

AREA UNDIR FLoODs

3802. SHRI N. R. DEOGHARE : Wwill
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the total area in the country which
has been affected by floods during the
current ycar, State-wise: and

(b) the uction taken in this regard ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
A statement is attached,

(b) Flood control measures are to be
undertaken by the State Governments.
Various measures like construction of em-
bankments, raising and strengthcning of

() )
Bihar 9-74
Gujarat . 0-35¢
Haryana 1-49
Jammu & Kashmir 0-11
Kerala 1995
Madhya Pradesh 1-02
Mabarashtra . 091t
Mysore . 0-01
Orissa 6-52
Punjab . 0.06
Rajasthan 2 .40t
Tamil Nadu Not re-
ported
Uttar Pradesh 2403
West Bengal 525
Delhi Nogligible
Himachal Pradesh 0-01
Manipur 007
Tripura . 0-77
ToTAL ) 9524

existing embankments, town prc
schemes, improvement of channels, river
training works, drainage improvement,
flood warning and flood forecasting etc.,
have already been initiated and will be
continued. As a result of the works exe-
cuted so far, over 64 lakh ha of area,
usually subject to flood damage, have been
given reasonable protection.

STATEMENT

‘The total area affected by floods in the
various States during the current year is as
follows :

Name of the Area Affected
Siate in Lakh Ha
(n (2)
Andhra Pradesh 14-50°
Assam 8-05

faeg faf & Aefire fawre &
fog wren % fod dw W
[arwa
3803. st Wo wo Wifirw :
sftwalt gatato {yht :
F11 faer "6 a7 ¥ K FT F6T
for
(%) w1 77z 79 2 f& wra %
fead A% 7 7w & frg€ 5= 4 grpfr
fawrs #Y wfq @ A9 A F A o
g a2,
(@) 7fz gi, &1 IJWE1 T aqy
2, A

*Cropped arca affected due to May & November Cyclone
tTotal area affected not reported.  This is only cropped arca affected.
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(1) 1 ITUFT AT | AW
& qdi fmms fa & Y sy €Y Fmgay 2

farer Wonera § T WAt (|iwo o
¥W): (F) & (7). wiwm drenfaw
fawtg &% 7, ot Wiy fog aF &1
agEF 4% ¢ AR fomar g enfae
T feg 4% & g9 9 2, fafww
T & o¥aga deq fawfaa @@t §
BE A weaw T F IAW FT I
STtaAR F AT agEar W F ST 8
AWTE 1969 § TP TqF T FA
fra 4 | ag dF T AT F g
#, 37 |l & qra-ard, oI K1 W
2T a7; feas fomadr safa w1
W qEEAS: 2-3 A9 ZET 2, 5 99 a%
AT afs saraws g ar sxa o sfuw
TR, W TFEE AT FT 10-15 TG
N gmra s@fa ®o15-20 T aF
agd; A SArfew g9t (foF Ffae)
7 sfas @ 79 F fAw g grm)
|EIAT FY WA F w7 &1 oqqT AT
framgat & waeT $r7 drar 1 fagieo,
dF qWA F (- F g 9
fpar ST § frgmed, wem g3 &
g fawfaq @at & frag @@ @7
qeqw A FANT F1 AT IAY
g | 968F o7 & o9 fawfaa eat
T AT, ATHAT AT G 717 FLHI
W fadrg deqrsit & a7 &% frar
AT 21
STUDY OF IMPLICATION OF PROPOSED

CERILING ON URBAN PROPERTY

3804. SHR1 C. K. BHATTACHARY-
YA : Will the Minister of FINANCE be
pleased to state whether she has appointed
a team of Soviet experts to study the im-
plication of possible ceiling on urban pro-
perty ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI P. C.
SETHI): No Sir. There has been no

occasion, nor any need, for any foreign
experts to be consulted in the matter.

Awl & frmtor & ford weq a3w
FORTT IO wiey wd f

3805. »Y Wo wWo AfwA : AT
e aqr afeam frwa st famtor,
ATATH AT A fawE Wl a7 Faw
A FI FG

(%) =YY d=adtr AT & wem
IIW ATHT F AEET & A9l F faF
# zET ¥ & fod omor ¥ ¥ fAa
fFaar ifor wwir g; W

(@) Far g 1 fa=ar 998 A
1 QU FIT F1 77

awqa gt afmme faem s
frmtor, smame qut AT fawm wea
(st &0 ¥o R): (F) weg WM ATHT
Tt q9adty AT (1969-74)
& fad amfas  a@Em g
#1 femfeaa s 3 A0 5 #v ©d
F1 o5 weArfaq faar 21 areEr yEm
F 5T /R & gfafafudi & arasw
T T8 FANA & 17 3 #7007 508 &
g FY spafa & 2

(@) =rdY gaadffa avsr & s
fafom fare Frwst, fresd smare ot
afeafaa 2, wea  gvwe #1 fafoar
AT (SF W) AGT GT-IETA
(=% arEw ) T w9 F Ty A AEAT
a1 fit faaa farer oy & g Ay
grft | g g F 9 fAdT T
& 1 ag 19 sravamansit | srafasarsit

& SATATY. TEOTAT &7 TN &)

HEQ 9N TTETT O KN 0 Ferarrd
Riscig

3806. 5t Wo Fo Afwrar: 3u7 Frmr
aur fagn welr a8 I A Fo w6
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f& :

(F) weg wAw FER T MW@ A
Tt § I GIFT FY WY T FY
R fgaré qraardg welt § SaET S
o g;

(@) =1 @ F fa= 39 A
T F FEIEd FW A} Y; AR

€7(W) afs 4, ar TF ;@ FT

fﬁ!imfuqqﬁa‘i (310 o ®o
w) : (F) faEwor awT qed 9 @
AT § [varen & v fam v ey
g&a1 LT-2366/69]

(@) @av (7). =Y AT 7 wEw
R F A I aret 7€ @ A gy
W Y Ffeaw &7 ALY fear w@m

A5y AW § FT AUqAT &
TR

3807. ot 7o wo Afwx : T
fea gt agaam 1 FO FG fE

(F) Tadyast{ aeqww & fadreyor
frRwrea, sraw< fawr, amgEEr fawmr
¥ 37 fFad wT amaw & WAl &
qar arar & faad @7 are ¥ afaw
WE F ATHAT FT ATHAT &

(F) ST a7 faw e
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A Orricer BY USAID ror ExpANSION
OF TrROMBAY FerTILIZER UNIT

3809. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether his attention has been drawn
to a news-item in the Hindu of 30 October,
1969, under the caption, “Centre’s in-

decision Holds-up Aid for Project”;
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(b) whether it is a fact that his Minis-
try his so far nct given a definite indi-
cation to the United States Agency for
International  Development (USAID)
whether or not India is still intcrested in
the $37 million aid offered by USAID
for the expansion of the Trombay Ferti-
lizer Unit;

(c) if the answer to part (b) above be
in the affirmative, the reasons for the
delay; and

(d) the details of the progress register-
ed so far with regard to the proposed ex-
pansion of the said Trombay Fertilizer
Project ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
Yes.

(b) to (d). USAID is aware of the
revised scheme being considered for ex-
pansion of Trombay Fertilizer Unit based
on imported ammonia and involving a
considerably smaller foreign exchange in
the capital expenditure compared to the
original scheme. The revised scheme is
being examined in detail in consultation
with the Ministries concerned and is ex-
pected to be finalised shortly.

NATIONAL MINERAL DEVELOPMENT COR-
PORATION's IRON ORE SCHEME FOR
MYSORE

3810. SHR! V. NARASIMHA RAO:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(b) whether the National Mineral Deve-
lopment Corporation has prepared a 100-
Crore iron ore scheme for Mysore; and

(b) if so, the broad outlines of the
same ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEM'CALS AND  MINES AND
METALS (SHRI JAGANATH RAO):
(a) and (b). The National Mincral Deve-
lopment Corporation has taken up the con-
struction of an iron ore mine at Donima-
lia in Mysore State at an estimated capital
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cost of Rs. 21.54 crores and also techno-
economic feasibility studies for (i) exploi-
tation of iron deposits at Kudremukh and
(ii) a pelletisation plant based on the iron
ore fines and blu edust at Donimalai, Fur-
ther, the Corporation has completed a
techno economic study, on behalf of the
Government of Mysore, for the Raman-
durg-Kirwar Complex, sceking to devclop
the Ramandurg iron ore dcposits in the
State for export through the Karwar Port.
The estimate of financial outlays on these
projects are still to be worked out.

JHUGGI/JHONPRI COLONIES PROBLEMS
IN DELHI

3811. SHRI V. NARASIMHA RAO :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have issued
orders on decisions taken by the Delhi .
Administration on the  Jhuggi-Jhonpri
colonies problems; and

(b) if not, the reasons for the same ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a)
and (b). The Jhuggi Jhonpri Removal
Scheme was reviewed at a meeting in the
room of the Home Minister some time
back. Orders raising the ceiling of cost
from Rs. 1000 to Rs. 1200 per plot in
colonies for eligible squatters, as proposed
in the meeting, have been issued. Orders
on other conclusions could not be issued
so far in view of the financial and other
implications involved in the matter. They
are under further examination,

STATES DEPENDING ON CENTRAL AD

3812, SHRI N. R. DEOGHARE : Will
the Minister of FINANCE be pleased to
state :

(a) the names of the States which are
still finding difficulties in meeting their
expenditure and depend upon aid from
the Centre;

(b) the extent of aid given by the
Centre to each of these States; and
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(c) the steps being taken by the States
to become self-sufficient ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI P. C.

SETHI): (a) Presumably the reference is
to States expecriencing ways and means
difficulties. The States which have report-
ed such difficultics in the current year are:
Andhra Pradesh, Assam, Jammu & Kash-
mir, Kerala, Mysore, Orissa, Rajasthan,
Tamil Nadu and West Bengal.

(b) Ways and means advances aggre-
gating Rs. 102 crores were sanctioned in
June, 1969 to the Governments of Assam
(Rs. 38 crores), Orissa (Rs. 16 crores)
and Rajasthan (Rs. 48 crores).

(c) As recommended by the Fifth
Finance Commission, the State Govern-
ments are expected to take y steps

for cffecting economy in expenditure and
for mobilising additional resources through
better collection of dues and higher returns
from their public enterprises.
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RepuctioN IN Price or Crube O BY
ForeioN O1L COMPANIES

3814. SHRI BABURAO PATEL: Will
the Minister of PETROLEUM AND

CHEMICALS AND MINES AND
METALS bc pleased to state:
(a) whether Government’s policy of

reduction of foreign exchange allocation
to oil companies for import of crude has
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resulted in the companies the

quantity of imported crude;

reducing

(b) whether Esso and Burmah Shell had
agreed to convert themselves into rupee-
companies on the condition of their being
given extra refining capacity;

(c) whether Burmah Shell is withdraw-
ing its market operations in the distribu-
tion of Light Petroleum Gas (LPG),
known as burshane, in Northern, Eastern
and Southern regions because Government
did not agree to this proposal;

(d) if so, the extent to which this move
will affect the Indian consumer; and

(e) whether there are chance of =zm
early settlement, if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
Yes,

(b) This was one of the bases indicated
by these companies in 1961 for surrender-
ing the refinery agreements. Since then
no fresh proposal has been made.

(c) and (d). An agreement has been
reached between Burmah-Shell and Indian
Oil Corporation for taking over the LPG
trade on a phascd basis in respect of
certain towns. In the markets, where
1.0.C. have taken over or are taking over
Burmah-Shell's LPG trade, arrangements
have been made to ensure continuity of
LPG supplies to the existing gas consu-
mers.

(e) Does not arise,
FooD ADULTERATIONS

3815. SHRI BABURAO PATEL : Wwill
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) the type of adulterations found in
milk products, non-alcoholic beverages,
swectening agents such as sugar, honey,
gur, jaggery etc. spices, condiments, edible
oils, cereals and fats during the years 1966
and 1967;
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(b) the total number of food adultera-
tion cases detected in the country in the
years 1966 and 1967 and the total num-
ber of adulterators convicted; and

(c) what is the highest punishment
awarded so far, name of the person to
whom awarded and for what particular
offence 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) A statement giving
the requisite information as available is
laid on the Table of the House. [Placed
in Library. See No. LT-2367/69].

®)

No. of No. of
Yecar cases persons
detected convicted
) @ (€}
1966 41,920 23,290
1967 41,121 20,037

(c) The requisite information is being
collected and will be laid on the Table
of the Sabha in due course,

DEFINITION OF INDUSTRIAL WORKERS

3816. SHRI S. D. SOMASUNDRAM :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 4824 on
the 25th August, 1969 and state :

(a) the definition of Industrial workers;

(b) whether the Sectional Officers are
low paid Subordinates who are subjected
to periodical transfers;

(c) whether class TI Non-gazetted
Ministerial staff are entitled for overtime
allowance while low paid class TII Section-
al Officers who are expected to do more
work at different atmospheres are not given
any facility like Government accommoda-
tion from special pool, Government
scooters or Motorcycles for the purpose
of Government work. class TI status, higher
pay, one peon, one clerk full neutralisa-
tion of conveyance expenditure; and
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(d) whether it is a fact that the Rail-
way employees are given Railway passes ?

THE MINISTER OF HEALTH AND
FAMILY P!_ANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a)
The phrase ‘industrial workers’ as such has
not been separately defined. Each labour
law defines the types of establishments
and the categories of workers it covers
and, accordingly, a reference should be
made to the particular act concerned.

(b) Yes, Sir.

(¢) Yes, Sir. Certain categories of
class II non-gazetted staff having Minis-
terial functions are entitled to overtime
allowance. Sectional Officers being esssen-
tially supervisory and field staff are not
entitled to the benefit of overtime allow-
ance according to the existing instructions.
Regarding the other facilities the position
is as given below :—

(i) Accommodation : Sectional Offi-
cers are not the only category
of officers who are subjected
to periodical transfers and it is
not possible to give them special
treatment in the matter.  They
arc entitled to general pool resi-
dential accommodation at places
where it is available.

Government Scooters or Motor
Cycles :  Sectional Officers being
field workers are eligible for
allotment of mopeds/Scooters/
Motor cycles from the Govern-
ment quota on priority basis.
They are also entitled to con-
vey:nce allowance under the pres-
cribed conditions specified in the
Government orders regarding con-
veyance allowance.

(i)

Class 11 status : The post of Sec-
tional Officers has been classified
as a class III post in accordance
with the norms prescribed by the
Government of India. The scales
of pay attached to the post of
Sectional Officer does not entitle
it to be classified as a class IT

post.

(iii)

(iv) Higher pay: The scale of pay
of the post was prescribed keep-
ing in view the duties and ree-
ponsibilities attached to the post.
The scale of pay attached to the
post was cxamined by the
Second Pay Commission and re-

N vised along with other scales of
pay of Government employees.

One Peon and One Clerk : The
Jowest executive unit of the
CP.WD. is a Subdivision and
not a Section.  Sectional Offi-
cer is one of the many officials
attached to the Sub-division. It is,
therefore, neither . necessary nor
possible to attach a clerk and a
peon to every Sectional Officer.

)

Full neutralization of conveyance
expenditure : Conveyance allow-
ance is paid to all Central Govt
employees including  Sectional
Officers who are entitled to it
according to the orders issued by
the Government of India,

(vi)

(d) Yes, Sir.

WoORKING HOURS OF SECTIONAL OFFICERS
IN CP.WD.

3817. SHRI S. D. SOMASUNDRAM :
Will the Minister of HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 7941 on
28th April, 1969 and state :

(a) the normal working hours for Sec-
tional Officers in CP.W.D,;

(b) the normal working hours of other
officers and staff in various capacities work-
ing in CP.W.D,;

(c) whether it is a fact that the Sec
tional Officers are required to work oa
all Second Saturdays and sometimes on
the Gazetted holidays;

(d) whether it is also a fact that
ither Compensatory holidays nor over-
time payment are given to them as in the
case of other Government Employeet; and

(e) if so, the reasons therefor ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) The
Sectional Officers are field officers and
their normal working hours are from 9
AM. to § P.M. with one hour for lunch.

(b) The field workers in the C.P.WD.
normally observe the same working hours
as the Sectional Officers. The Ministerial
staffl of C.P.W.D. observe the same work-
ing hours as those observed by the corres-
ponding staff in other Central Government
Offices.

. (c) The Sectional Officers are entitled
to the holidays prescribed for the other
Central Government scrvants but there may
be occasions when the exigencies of work
may require their presence at their places
of duty or elsewhcre on Second Saturdays
and other closed holidays.

(d) Yes, Sir.

(e) The Sectional Officers come under
the category of supervisory/field staff and
according to the instructions they are not
entitled to overtime allowance or compen-
satory holidays.

PROCUREMENT BY REFINERY DIvISioN
OF INDIAN OIL CORPORATION OF INDIA

3818. SHRI S. N. MISRA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether in the Refinery Division of
Indian Oil Corporation, the forms prescri-
bed for public tendering system are not
strictly adhered to, such as procedure of
advertising, estimated price-level of pur-
chase, maintenance of list of reliable sup-
pliers;

(b) if so, thc reason therefor;

(c) whether the present administrative
aystem also comes in the way of auditing
the procurement that is in practice current.
ly in the Indian Oil Corporation (Refinery
Division);
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(d) whether it is a fact that tailor made
recommendations are obtained from the
technical consultancy organisation employed
by 1.O.C., and the same is put up and
approved by the Indian Oil Corporation
Board on the name of techhical recom-
mendations, thereby deceiving the Board
of irregularities committed during the eval-
uation of purchase order; and

(e) the reasons for keeping such a sys-
tem in practice and the steps to fix up loss
and the joint responsibility on account of
this ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHR[ D. R. CHAVAN): (a)
No.

(b) Does not arise.
(c) and (d). No.

(e¢) Does not arise.

SaLe oF CONDOMS THROUGH POSTMEN

3819. SHRI R. K. BIRLA: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that Postmen
are to be pressed into service as salesmen
for condoms to reach the clientele in the
country-side;

(b) whether it is also fact that the
State Gover have lected 20,000
post offices in the rural areas in the coun-
try which will be used as depots;

(c) the details of the proposal; and

(d) whether the Department of Com-
ications was « Ited before taking
such a decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR): (a) and (b).
The State Governments have been advised
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o select 20,000 post offices in the rural
areas in the country for acting as Depot
Holders on a voluntary basis.

(c) In this scheme, Nirodh (condom)
will be sold at the subsidized rate of §
paise for 3 pieces. It will be distributed
through the Depot Holders who are being
gpecially appointed for this Scheme. The
Depot Holder will be allowed to retain the
sale proceeds as selling commission. The
Nirodh will be distinctly labelled and pack-
ed in a specially designed depot holders’
packing. The consumer pack is a packet
containing three strip-packed Nirodhs bear-
ing an appropriate legend which gives the
price. An entirely different colour scheme
and design have been adopted for the
strips and wallets in order to distinguish
them from the corresponding packs for
other schemes viz. Free and Commercial
distribution schemes,

(d) Yes.

SuppLy oF List oF SuppLiers By 1O.C.
TO THEIR CONSULTANTS

3820. SHRI S. N, MISRA: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether Article 7 of the Indian Qil
Corporation-TECHNIP contract provides
supply of list of suppliers by the Indian
0il Corporation to their consultant Engi-
peers India Ltd., and Technip;

(b) whether the list so supplied does
oot include many of the reliable suppliers
io the field who are licensed under the
Industries Development & Regulation Act,
1951;

(c) The reason for not instructing the
Indian Oil Corporation to prepare the list
in consultation with D.G.T.D., D.G.S&D.
and other such departments;

(d) whether the consultants employed
by the Indian Oil Corporation are -only
sending trade enquiry to suppliers selected
out of the list supplied by the Indian Oil
Corporation; and

(¢) if g0, the reason for adopting such
a policy ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R, CHAVAN) (a)
Article 7 of the Engi ing & Supp
Contract with TECHNIP provides for es-
tablishment of detailed procedure for regu-
lating procurement of equipment/materials
indigenous to India in connection with the
Haldia Oil Refinery. Engincers India Ltd.
(a fully owned Government of India
undertaking) in technical collaboration with
TECHNIP is to provide procurement, ins-
pection and expediting services as agents
of Indian Qil Corporation and inter alia
prepare a list of vendors or suppliers for
approval of 10C,

(b) The list of established vendors/
suppliers of repute, has been prepared
after an extensive market survey assessment
of the manufacturing capabilities of the
parties in field.

(c) Does not arisc:
(d) Yes.

(¢) For expeditious and economical pur-
chase consisient with quality and technical
suitability.

CONTRACTUAL TErRMS GOVERNING
PurcHases By 1.0.C.

3821. SHRI S. N. MISRA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

' (a) whether the Indian Oil Corporation
have supplied their own contractual con-
ditions which govern the purchase of their
project requirements, to their Indian and
Foreign Consultants;

(b) whether the procurcment is passed
on to specialists who are consultants with
a view to secure most economical and

bl dati which  will
work within fool-proof contractual terms;
if so, the reasons therefor;

(c) whether the purchase conditions of
the Indian Oil Corporation are incom-
plete, ineffective, and leave ample scope
for pegotiation, which give risc to unholy
alliance between the purchaser, consuitants,
and the suppliers;
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(d) whether the project procurements of
the Indian Oil Corporation are not sub-
jected to concurrent audit, which leaves
ample scope of unholy alliance being form-
ed by the parties associated with purchase;
and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) Indian Oil Corporation have their
own departmental purchase set up and
conditions of contract for all its refineries
except the Haldia Refinery Project.

(b) This has been done in respect of the
Haldia Refinery Project for reasons of ex-
peditious and economical purchase consis-
tent with quality and technical suitability;
the Government owned organization Engi-
neers India Ltd. and the foreign parties
form a joint procurement agency,

(c) No.

(d) All project procurements of the
Indian Oil Corporation are subject to con-
current audit.

(e) Does not arise,

ALLOTMENT OF DEVELOPED PLOTS TO
VARIOUS COOPERATIVE HOUSING SOCIETIES
OF THE CENTRAL GOVERNMENT

3822. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN DE-
VELOPMENT be pleased to state :

(a) whether over a crore of rupees have
been collected by Government from the
various cooperative housing societies of
the Central Government employees in
Delhi under different Ministries with a
view to allot them developed plots of land
for building of houses in and around
Delhi;

(b) if so, whether Government have
allotted them the long promised developed
plots in Delhi so far;
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(c) if not, what was the fun in collect-
ing such a huge amount and then not
allotting the developed plots to them des-
pite the lapse of nearly two-three years;
and

(d) when the developed plots are likely
to be handed over to those cooperatives
and the location thereof, Ministry-wise ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) to (d):
The information is being collected and
will be laid on the Table of the Sabha

PROMOTION OF SECTIONAL OFFICERS IN
THE C.P.W.D.

3823. SHRI S. D. SOMASUNDRAM :
will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question Nos. 5520 and
6197 on the 7th and 14th April, 1969 res-
pectively and state whether the temporary
sectional officers of proven ability with
meritoricus record of service cannot be
considered for promotion as  Assistant
Engineers against direct recruitment quota
while the direct recruits through Enginecer-
ing Service examination conducted by
U.P.S.C. every year have not been made
available 10 the extent required and there
has been a shortfall in the quota ear-
marked for direct recruitment for the past
three years in the name of quota Rule?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : Depant-
mental Sectional Officers can be considered
for promotion only against vacancies in
the promotion quota and cannot be coe-
sidered for appointment as Assistant Engi-
peers against vacancies in the direct re-
cruitment quota, irrespective of their merit.
They may, however, be considered for ap-
pointment as an ad hoc basis pending the
availability of direct recruits nominated by
the UPS.C.
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FLoob DAMAGES IN ORIssA

3824. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of FINANCE be
pleased to state :

(a) if the Government of India deputed
a team to assess the extent of flood da-
mages in Orissa with a view to assessing
the aid to be given by the Centre to the
State; and

(b) if so, the recommendations of the
team and the aid given by the Centre ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) Yes, Sir.

(b) The Central team of officers recom-
mended a ceiling of expenditure of Rs. 3.64
crores on various flood relief measures in
the State during the current financial year.
The recommendations of the team  have
been accepted for purposes of  Central
assistance, which will be released in the
light of the progress of expenditure to be
reported by the State Government.
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PURCHASE OF LAND FOR BArAUNI
FerTILIZER UNIT

3826. SHRI LOBO PRABHU : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to refer to the report in the Eco-
nomic Times of the 6th September, 1969
and state :

(a) the reasons for paying Rs. 16,000
per acre for land for the Barauni Fertilizer
Unit against the market price of Rs. 6,000;

(b) Since it is calculated that every-
day's dclay costs Rs. 8 lakhs, what arc the
days lost due to avoidable delay; and

(c¢) how many months behind schedule
is the delivery of indigenous components
and the reasons for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) The
Fertilizer Corporation of India Ltd. paid
Rs. 14,800 to Rs. 15,400 per acre in res-
pect of the land acquired for the Barauni

Project in accordance with the award
given by the authorities under law,
(b) There was a delay of about 143

days in giving physical possession of the
factory land and about 274 days in respect
of the township land.

(c) Some delay is anticipated in  the
delivery of indigenous equipment, primarily
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due to the delay in the receipt of imported
raw materials for the manufacture of the
components; it is difficult to forecast at

this stage the actual delay that may even-
tually occur.

GAP BETWEEN SUPPLY AND DEMAND oOF
on

3827. SHRI D. N. PATODIA : Will the
Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that in an
article, the Secretary of his Ministry has
suggested that during the next five years
the gip between supply and demand of
oil would widen more than two-fold;

(b) whether he bas also stressed that
a new policy was called for, for a break-
through which in turn meant more alloca-
tion of funds and foreign exchange; and

(c) if so, Government’s reaction to the
above ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN): (a)
and (b). Yes.

(c) Government will duly consider the
need for providing necessary funds and
foreign exchange for oil exploration and
production.

AWARD FOR FERTILIZER CORPORATION OF
INDIA

3828. SHRI V. NARASIMHA RAO:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state :

(a) whether the Fertilizer Corporation
of India has won an award against &
French firm;

(b) if so, the name of the firm and the
amount of money to be received by it:
and

(c) what steps have been taken to rea-
lise the amount from the firm ?

DECEMBER 15, 1969
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THE MINISTER OF STATE IN THR
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) Yes.

(b) (i) COMPAGNIE DE
GOBAIN

SAINT

(ii) Rs. 1,24,00,000.

(c) Necessary cnforcement
have been instituted in the
court by the Corporation,

proceedings
appropriate

REHABILITATION OF DISPLACED PERSONS
FROM WEST PAKISTAN

3829. SHRI BAL RAJ MADHOK : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to statc :

(a) whether it is a fact that there is quite
a large number of displaced persons from
West Pakistan in Delhi who have not been
given any rehabilitation benefits in terms of
Gadgil Assurances, nor they have  been
allotted any plots or tenements; and

(b) if so, the ber of such displaced
persons, categorywise, and how long it will
take to give them rehabilitation facilities due
to them ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) and
(b). On the basis of applications received
and/or surveys conducted by the authorities
concerned, 3819 residential squatters and
1099 commercial squatters have claimed
relief under the Gadgil Assurances. The
matter regarding their eligibility is under
scrutiny and rehabilitation assistance as per
the terms of the Assurance will be provided
to the eligible squatters. At this stage it is
not possible to give the details asked for.

CENTRALISATION OF ADVERTISEMENTS OF
PusLic Sector

3830. SHRI LOBO PRABHU : Will tho
Minister of FINANCE be plcased to state:
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(a) the total amount spent on advertise-
ments by Public Sector companies in 1968-
69 and the percentage of increase in the
expenditure on advertisements by the
Nationalised Banks, since nationalisation;

(b) the advantage of advertising by the
nationalised banks for competition among
themselves, as they constitute now 85 per
oent of the Banking structure;

(c) in view of the increased losses by the
State Enterprises, the justification for the
Expenditure in advertising their anniversa-
ries and annual reports and whether any
attempt or research has been made of the
value of such advertisement;

(d) since such udvertisement, particularly
to important papers_ is a kind of patronage
which they rcturn by suitable editorials,
whether there is any proposal before the
Government to Centralise all the advertise-
ments of the Public Sector, which would
allow independent judgment of the necessity
for advertisemncnts; and

(e) the supggestions for a general reduc-
tion of the expenditurc on advertisements
ag thesc are carried into the already rising
prices in the Public Sector ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). The information is
being collected and will be laid on the
Table of thc House in due course.

(c) Advertisements of anniversaries and
annual reports are done for information
of the public and in order to promote the
public image of the enterprises. The mana-
gements of the enterprises, no doubt, take
into account the usefulness of the various
advertising media available to them whilc
ncurring expenditure in this regard.

(d) There is no proposal to ocentralise
all the advertisements of the public sector,
as proposed by the Hon'ble Member; nor
is it considered necessary.

(¢) Public Enterprises arc competent to
approve thcir own advertisement budget
and will no doubt ensure that such expen-
diture is related to actual needs.
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ADVERSE EFFECT ON EMOLUMENTS OF CER-
TAMIN GOVERNMENT EMPLOYEES DUB TO
MERGER oF D.A. wrTH Pay

3831. SHRI BAL RAJ MADHOK : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that merger of
D.A. with pay has affected a class of Cen-
tral Government Employees adversely in
terms of emolument and house rent con-
cession: and

(b) if so, the steps taken by Government
to remove such anomalies and remove the
genuine grievance of the employees in this
respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). With the treatment
of a portion of Dearncss Allowance as pay,
wherever there is a pay limit for eligibility
to allowances/Concessions like House Rent
Allowance, Compensatory (City) Allowance,
Hill Compensatory Allowance, Winter Al-
lowance. Remote Locality/Bad Climate Al-
lowance, Children’s Educational Allowance,
Reimbursement of Tuition Fees, etc., tho
portion of dearness allowance treated as
pay has to be taken into account for deter-
mining the limits of eligibility. As a con-
sequence, employees in certain pay ranges
who were eligible to thesec benefits before
‘merger’ became ineligible for them after
the ‘merger’. The position was reviewed and
the pay limits raised suitably to aveoid
loss to employces.

In respect of eligibility for house rent
allowance without production of receipts of
actual payment of rent also, the pay ceiling
has come down from Rs. 500 to Rs. 390.
But this has not curtailed the entitiement
of the employees in this pay range, to
house rent allowance which continues to be
admissible to them at the same rates as be-
fore, on prod of rent ipts, at the
same rates as before, on production of
rent receipts, as in the case of those in the
higher pay ranges. As house rent allowance
is in the nature of a subsidy, there can be
no objection to relating it to the actual rent
paid.

In the matter of recovery of rent for
accommodation provided by Government,
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since dearness pay is taken into account
for the grant of house rent allowance, it is
also similarly taken into account for reco-

very of rent for Government accommoda-
lon.
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REGISTRATION OF HOUSING CO-OPERA-
TIVE SOCIETIES IN DELHI

3833. SHRI RANJEET SINGH : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to Unstarred
Question No. 5240 on the 28th August,
1969 regarding registration of Co-operative
Societies in Delhi and State :

(a) whether the required information
has since been collected; and

(b) if so, the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) Yes.

(b) It is a fact that new model bye-laws
for Group Housing Cooperative Societies
have already been framed. This was done
in advance so that they could get them-
selves registered as soon the position regard-
ing availability of land eased to some ex-
tent. At present a number of  socicties
registered many years ago are still awaiting
allotment of land due to various difficulties
faced by the Delhi Administration in regard
to acquisition of land.
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ESTABLISHMENT OF ALUMINIUM PLANT BY
BIRLAS

3835. SHRI S. C. SAMANTA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) the progress made in the establish-
ment of the Aluminium plant offered by
Government;

(b) whether it is a fact that Shri G. D.
Birla addressed a letter to  Government
thanking them for offering the plant for
establishment; and

(c) if the answer to part (b) above be
in the affirmative; whether a copy of the
letter will be placed on the Table ?

THE MINISTER OF STATE IN THB
MINISTRY OF PETROLEUM AND CHB-
MICALS AND MINES AND METALS
(SHRI JAGANNATH RAO) : (a) Follow-
ing the dati of a C« i
appointed by Government of India in Octo-
ber, 1965, two Aluminium Projects each of
10,000 tonnes per annum (with provision
for expansion up to 20,000 tonnes per
annum) were planned—one at Mettur and
the other based on Rihand Dam power. The
Aluminium Industry is included in Schedule
‘B' of the Industrial Policy Resolution,
1956 and taking into account the constraint
of resources and difficulties in foreign ex-
change financing ctc., Government decided
to allow the projects to be implemented in
the Private Sector. The Aluminium smelter
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at Renukoot, (UP) for which licence was
issucd to Hindustan Aluminium Corpora-
tion in September, 1959 was com-
missioned in 1962 and reached its
full capacity of 20,000 tonnes in early 1963.
Another licence was issued to the same
company in December, 1963 for cxpansion
of the smelter capacity from 20,000 tonnes
to 60,000 tonnes per annum. This was
achieved in two phases—the first phase from
20,000 to 40,000 tonnes in 1966 and the
second phase in 1967. The aluminium
smelter at Mettur for which licence was
issued in May, 1960 to Madras Aluminium
Company reached its full capacity (i.e.,
10,000 tonnes per annum) in July, 1965. A
further licence was issued to this company
for expansion of the smelter capacity from
10,000 to 25,000 tonnes per annum. This
is under implementation.

(b) No letter of thanks as such  was
addressed by Shri G. D, Birla to Govern-
ment for offering the plant for establish-
ment in the private sector; however, a letter
dated 30th November 1957 was reccived
from him detailing the procedure the com-
pany desired to adopt for implementing the
project and for obtaining approval of the
Government.

(c) A copy of the letter referred to in
answer to part (b) of the question is placed
on the Table of the House. [Placed in Lib-
rary. See No. LT-2368/69].
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FILE Re : BHARGAVA BROTHERS, LUCKNow
RELATING TO INCOME-TAX DEPARTMENT

3837. SHRI HARDAYAL DEVGUN :
SHRI YAINA DATT SHARMA:
SHRI JAI SINGH :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Starred Question No. 154 on the 28th July,
1969 and state :

(a) whether in view of the seriousness of
the matter and as Government have failed
to come to any conclusive conclusion to
indicate the circumstances in which the file
pertaining to Bhargava Brothers of Lucknow
in regard to the Income-tax Department
reached the Ministry of Law, Government
are prepared to hand over the case to the
C.B.1. for Judicial enquiry;

(b) if not, the reasons therefor;

(c) whether it is a fact that the former
Deputy Prime Minister has sent a com-
munication to the Prime Minister about the
involvement of the Deputy Law Minister in
this case;

(d) if so, whether Government would
lay a copy of the latter and her reply thereto
on the Table of the House; and

(e) if not, the recasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHD) : (a) and (b). There is no conclu-
sive evidence to indicate the circumstances
in which the file was sent to the Ministry
of Law on the first occasion. The file was
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returned by the Ministry of Law on that
occasion without expressing any opinion
about the merits of the case.

No reference to the C.B.I. has been con-
sidered to be necessary in the matter, having
regard to all the facts and circumstances
known so far.

(c) to (e). The House will appreciate
that any correspondence betwcen Cabinet
Ministers and the Prime Minister cannot
be divulged.

RAID ON THE OFFICE OF UNITED ENTER-
PRISES, BOMBAY

3838. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of FINANCE be
pleased to state :

(a) whether the office and premises of
United Enterprises, Bombay, who are film
producers and financiers have been raided
by the Enforcement Directorate during the
period from 1967 to November, 1969;

(b) if so, whether during this raid, papers
bave been scized regarding black money
given to film stars; and

(¢) the names of the film stars whose
papers have been seized during the raid and
action taken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) There was no search of the
office and premises of M/s. United Enter-
prises of Bombay by the Enforcement Direc-
torate duriog the period January, 1967 to
November, 1969. However, the office pre-
mises of M/s. United Enterprises, finan-
ciers and M/s. Kay Productions, producers
of the film ‘Dil Diya Dard Liya' were
scarched by the officers of the Income-tax
Department in June, 1967.

(b) and (c). Account books and docu-
ments seized in the course of the said
scarches revealed payments to some film
artistes in excess of thc amounts disclosed
by them in their income-tax returns. Fol-
lowing the investigation based on the docu-
ments and account books seized, prosecu-
tion has becn launched against film actor
Shri Dilip Kumar under section 277 of the
Income Tax Act, and penalty has been
imposed on Shri Pran, another film artiste
The payments to Miss Waheeda Rehman as
secn from the seized account books, were

also disclosed by her in her return and
thesc have been assessed m ber ‘hands.
There are a few other film artistes, besides
the above mentioned three, to whom, as
gathered from the seized records, similar
payments appear to have been made. In-
vestigations in respect of those others are
in progress. It will not be in the interest
of successful investigation, to disclose fur-
ther details till the assessments are com-
plcted in the other cases.
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RATE OF GROWTH OF NATIONAL Propucr
IN CoLoMBo PLAN COUNTRIES
»

3842. SHRI JYOTIRMOY BASU :
SHRI BHAGABAN DAS :
SHRI MOHAMMAD ISMAIL :
SHRI B, K. MODAK :

SHRI BADRUDDUIJA :

Will the Minister of FINANCE be
pleased to state :

(a) whether among the Colombo Plan
countries slowest rate of growth of gross
national product have been reported by
India and Pakistan;

« (b) the compound rate of growth (in
percentage) of gross national product,
year-wise, from 1966-67 to 1968-69, in
each Colombo Plan country including
India;

(c) whether the so-called plan holiday
is responsible for our slowest rate of

growth; and

(d) if not, the reasons why our country
is lagging behind ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No, Sir, This has not been
the case at least during 1960—66 and
1967-68.

LA40LSS/69—4

(b) The available information in this
regard in respect of developing Colombo
Plan countries is furnished in the State
ment laid on the Table of the House.
[Placed in Library. See No, LT—2369/69).

(c) and (d). No, Sir. As a matter of
fact in 1967-68 India's real national in-
come recorded a high rate of growth of
8.9 per cent. The low rate of growth in
1968-69 has been due to agricultural out-
put having been affected by adverse
weather in certain parts of the country.
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INCOME-TAX DUE FROM FILM STARS

3844, SHRI JUGAL MONDAL :
SHRI ARJUN SINGH
BHADORIA :
SHRI HUKAM CHAND
KACHWAL :
SHRI SHR] CHAND GOYAL:

SHR1 BHARAT SINGH
CHAUHAN :

Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that films people
Jike Actors, Producers, Directors and
Actresses earn handsome profit on the
production of films in the country and
their average number of films produced
comes to about 4 to S films per year;

(b) whether it is also a fact that their
payment of income-tax is mot commensu-
rate with their actual incomes;

(c) if so, whether Government proposc
1o determine their actual incomes;

(d) the names of film people who have
paid income-tax during the years 1967,
1968 and end of March, 1969 and amount
paid by each and the arrears of Income-
tax duc from them scparately during the
above period; and

(e) whether their houses have ever been
raided during the above period and if so,
the of i money re-
covered from them as a result of those
raids and the quantity of unaccounted
money scized from each of them and the
action taken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) It is true that many persons
connected with film industry earn large in-
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comes. Film producers also incur losses
if the film turns out to be a flop. It is
also a fact that many actors and actresses,
after some years, lose their star appeal and
are not able to carn much. While some
producers may have produced 3 or 4
films in a year, it would not be correct to
say that they produce 4 to § films in a
year on an average.

(b) Some persons connected with the
film industry have no doubt concealed
their income but there is no evidence to
justify the conclusion that the taxes paid
by all persons connected with the film in-
dustry are not commensuratc with their
actual income.

(¢) Efforts are constantly being made
to detect tax ecvasion not only by persoms
connected with the film industry but by
others as well. As and when specific
cases of tax evasion come to the notice of

the Income-tax Department, necessary
action is taken
(d) Collection ot information about

taxes paid by all persons connected with
the film industry in the course of these
years would involve enormous time and
labour. Moreover, while the position of
arrears of income-tax due on a specific
date can be furnished in respect of speci-
fied persons the arrears during any parti-
cular period would be fluctuating as a
result of payments or reductions as a re-
sult of appeals, revisions rectifications, etc.
It is, therefore, not possible to state the
Income-tax arrears due from persons coe-
nected with the film industry during the
years 1967 to March, 1969.

(e) The details of the searches made by
the Income-tax Department in the cases of
persons connected with the film industry
for concealment of income are given
below :

Name )

Action taken to assess the concealed

income

Amount

(Rs.)

M/s. Kay Productions and Nil
M/s. United Enterprises. }

M/s. Vasu Films. Nit

Smt. Sadhana Nuyyar. Nil

Assessment proceedings are in progress.

Documents seized have been utilised in
completing the regular assessments.
Out of Rs. 75,000 found, during the search,
the assessee paid Rs. 69,000 towards her
tax dues. No concealment was found.
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DEVELOPMENTS OF [RRIGATION PRrojBCTS
IN MYSORE
3845. SHRI LOBO PRABHU: will

the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Planning Commission
has studied Irrigation Projects under in-
vestigation in Mysore State for a total
expenditure of Rs. 401 crores;

(b) if so, how the Planning Commission
approved the Fourth Plan for 79 crores
with only one project, Bijur for West
Flowing rivers, with an outlay of Rs. 1.2
crores notwithstanding the projects, being
under investigation for 9.51 TMC; capa-
ble of irrigating 77.990 acres at a cost of
Rs. 11 crores;

(c) the irrigation potential of the West
Flowing rivers and how much of it has
been developed;

(d) whether the Mysore Government is
anxious to develop the Kaveri Basin which
is subject of objection by the Government
of Tamilnadu, and if so, why the Plan-
ning Commission has not insisted that it
should develop an equivalent TMC in the
West Flowing rivers; and

(e) the steps taken by the Planning
Commission to prevent a feeling of discri-
mination against the basin of West Flow-
ing rivers ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a).
(b), (d) and (e). Irrigation is a State sub-
ject. The planning investigation, formu-
lation and cxecution of irrigation projects
is done by the State Governments keeping
their resources position in view.

A large number of imrigation projects
are already under conmstruction in Mysore.
There is, therefore, large spillover in the
Fourth Plan, and resources are not in
sight to complete even these continuing
schemes. The scope for undertaking now
schemes in the State in the Fourth Plan is,
therefore, limited.

(c) The irrigation potential of the west-
flowing rivers in Mysore from major and
medium irrigation projects is assessed as

about 5 lakh acres. All of this remains
to be developed by the State Government
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CEILING ON URBAN PROPERTY IN WaST
BENGAL

3847. SHRI C. K. BHATTACHARY-
YA : Will the Minister of FINANCE be
pleased to state :

(a) whether the Government of West
Bengal has approached the  Central
Government for Sanction of a measure
for fixing a ceiling of urban property in
the State of West Bengal;

(b) whether it is a fact that the plan-
ning Commission has tentatively suggested
that Rupees five lakhs should be the ceil-
ing of such valuation; and

(c) whether the suggestion of the Plan-
ning Commission has been approved ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No such formal proposal
appears to have been received by Govern-
ment of India.

(b) No Sir.

(c) Question does not arise.
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WATER CHARGES DUE FROM PAXISTAN

3848. SHRI SHRI CHAND GOYAL :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the amount due from Pakistan on
account of water charges;

(b) the steps, if any, taken to realisc
the amount;

(c) whether Government are consider-
ing to stop the supply of water till the
arrears are cleared; and

(d) if not, the reasons therefor and how
the outstanding amount is proposed to be
realised ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
to (d). An amount of Rs. 2508.75 is out-
standing against Pakistan for waters sup-
plied to them in 1960-61. The matter
regarding the recovery is under corres-
pondence between the two Governments,

ENQUIRY INTO IRREGULARITIES BY NEew
DeLHI MuNiciPAL COMMITTEB

3849. SHRI B. K. DASCHOWDHURY:
SHRI S. K. TAPURIAH :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether a Jan Sangh Leader has
demanded an inquiry by the Central
Bureau of Investigation into all the reports
of irregularities by the New Delhi Munici-
pal Committee; and

(b) if so, the reaction ef Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b). The in-
formation is being collected and will be
laid on the Table of the Sabba.
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SEPARATE CADRE FOR MANAGEMENT OF
PusLic ENTERPRISES

3850. SHRI BEDABRATA BARUA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is proposed to create a
separatc cadre of public servants for the
management of the public enterprises;

(b) whether it is further proposed to
draft some 1.A.S. Officers for the manage-
ment of public enterprises;

(c) whether it is a fact that due to
unwillingness of the officers the proposal
meationed in (b) above has pot been
found suitable; and

(d) if so, what is proposed to be done
now ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No, Sir.

(b) Government is concerned only
with the appointment to Top Posts in
Public Sector Enterprises, i, the posts at
the Board level and the posts of General
Managers of Constituent units, Government
policy in this regard is to draw upon the
panels which are maintained by the
Bureau of Public Enterprises for these
appointments. These panels are formed
after due consideration of the qualifications
and expericnce of persons, both from the
private sector as well as Government, in-
cluding those from the 1.A.S.

(c) It is premature to come to any con-
ctusicn whether a large percentage of IAS
officers working in Public Enterprises
would want to come back to Government.
There is also nothing to indicate that I.A.S.
officers would not in future apply for
empanelment for top posts in Public
Enterprises, Government have not felt any
difficulties in this regard.

(d) Does not arisc.

OVERTIME ALLOWANCE OF MESSENGERS AND
Farmasugs IN CENTRAL GOVERNMENT
OFFicEs

3851. SHRI V. NARASIMHA RAO:
Will the Minister of PINANCE be pleased
to state :
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(a) the rate of overtime allowance
granted to the Messengers and Farrashes
in various Departments of the Government
of India:

(b) the reasons for the difference in
rates of overtime allowance;

(c) whether Government will bring the
overtime allowance of Farrashes at par
with that of the Messengers; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No separats rates of over-
time allowance have been prescribed for
Messengers. Such of the messengers who
perform the same duties as office peons
get overtimo allowance under the normal
rules, viz., at 65 paise per hour, both for
working days as well as Sundays and
Holidays. The existing rates of overtime
allowance admissible to Parrashes are as
below

Working days :

10 Paise for every ha¥ an hour or
fraction thereof subject to a maximum of
Rs. 1.25 per diem,

Sundays & Holidays :

15 Paisc for every half an hour or
fraction thereof subject to a maximum of
Rs. 1.85 per diem.

(b) the working hours of Farrashcs are
intermittent and their nature of work is
also different from other class IV servants.

(c) and (d). For the reasons stated in
(b) above, the rates of overtime aliowance
of Farrashes cannot be brought at par
with other class IV staff, such as peonos.
Government have, however, decided om
the recommendations of the National
Council of J.C.M,, to increase their rates
of overtime allowance as follows :—

Working days :

30 paise for every hour or fraction
thereof subject to a maximum of Rs. 1.85
per diem.
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Sundays/Holidays :

. 30 paise for every hour or fraction
thereof subject to a maximum of Rs, 2.75
per diem.

REVISION OF PAY STRUCTURE

3952. SHRI BENI SHANKER
SHARMA :

SHRI S. M. BANERJEE:

Will the Minister of FINANCE be
pleased to state :

() whether it is a fact that the ban
on revision of pay structure was introduc-
od in 1967 and has been extended since
then yearly;

(b) whether it is a fact that pay scales
of D.I.Gs. have been revised recently; and

(¢) if so, whether the ban will be ro-
moved from Class III and IV employees
also 7 .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The ban on revision of
salary structure at all levels under the
Central Government introduced in August,
1966 now stands extended upto the 30th
Jane, 1970.

(b) Yes, Sir.

(c) No, Sir. Pay revisions in relaxation
of the ban arc allowed in individual cases
only on merits where the circumstances
are exceptional. Government have how-
‘ever already announced setting up of a
new Pay Commission to review the pay
structure of all Central Government em-
ployees.

MALPRACTICES IN M.B.B.S. EXAMINATION
oF PaTNA UNIVERSITY

3853. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that in the
recent M.B.B.S. examinations of the Patna
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University, it was found that marks of 19
students were tampered with;

(b) whether it also a fact that the
hospitals in the United Kingdom employ-
ing doctors who passed from Medical
colleges in Bibar doubted the genuineness
of their degrees in view of their shoddy
performance and made reference in this
regard to the State Government; and

(¢) whether it is proposed to take stern
steps to ecliminate malpractices im the
cxaminations in future and if so, the de-
tails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (c). The in-
formation is being collected from the
Government of Bihar and will be laid on
the Table of the Sabha.

SCHEME FOR PRODUCTION OF ACRYLONI-
TRILE AND ACRYLIC FIBRES IN GUJARAT
PeETRO-CHEMICAL CoMPLEX BY TATAS

3854. SHRI HIMATSINGKA : Will the
Minister of PETROLEUM AND CHB-
MICALS AND MINES AND METALS
bhe pleased to state :

(a) whether the Tatas submitted an
integrated scheme for the production of
acrylonitrile and acrylic fibre in the
Gujarat Petrochemical copmlex;

(b) whether Government have taken'
a decision to turn down the scheme on
the same lines as the Mithapur Pertilizer
project;

(c) if so, the main rcasons therefor; and

(d) whether the scheme is being ap-
proved with certain modifications; if so,
with what modifications and the production
capacity for each item being licensed
thereunder ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME
TALS (SHRI D. R. CHAVAN) : (a) Yes.

(b) No.
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(c) Does not arise,

(d) Tatas have submitted an integrated
scheme for the manufacture of acrylo-
nitrile and acrylic fibre, A letter of intent
bas been issued for manufacture of acrylic
fibre for a capacity of 7,500 toanes/
annum. Their application for manufacture
of acrylonitrile is under consideration.
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SETTING UP OF A FINANCE CORPORATION
IN INDIA BY NETHERLANDS GOVERNMENT

3857. SHRI PREM CHAND VERMA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Netherlands
Government have decided to set up a
Finance Corporation with a large capital
to sti private in in India;

(b) if so, the terms of such investment
and whether any discussions have taken
place between the Indian Government and
the Netherlands Government;
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(c) whether the loans would be avail-
able to parties in the Netherlands or joint
ventures of Indian and Netherlands partics
would become eligible for securing loans
from the Corporation; and

(d) whether only private sector will
benefit from it, if so, the responsibility of
the Government of India and how regula-
tion of the investment would be ensured ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) to (d). The Netherlands
Government have not so far set up such
a Finance Corporation. There is, however
a proposal in this regard under the consi
deration of that Government,

AMOUNTS PAYABLE TO FOREIGN COUNTRIES
AFTER DEVALUATION

3858. SHRI S. C. SAMANTA : Wwill
the Minister of FINANCE be pleased to
state :

(a) the amount, in terms of lndian cur-
rency, which became payable by the
Government of India in addition to the
various loans, or sums of moncy payable
in any other way since the date of devalu-
ation of Indian currency;

(b) whether the addition in the pay-
ability of such an amount is exactly 57
per cent more or it is less in some cases;

(c) the percentage of said loans and
liabilities to foreign countries which be-
came payable at par and the percentage
at the devalued rates of the Indian cur-
rency; and

(d) the arrangements made for clearing
these extra sums of money which became
payable by virtue of devaluation ?

THE . MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) Consequent on the devalu-
ation of the rupee, on the 6th June, 1966,
the value of the principal of external debt
payable by the Government of India in-
creased in terms of rupees by Rs. 1350
crores.

I YO
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(b) and (c). Except for a sum of Rs.
353.50 crores drawn out of the P.L. 480
loans from U.S.A. which was not affccted
by the devaluation of the rupee, and
which represented 1.3% of the total out-
standing external debt of the Goveipment
of India on that date, increase in terms of
rupees by 57.5% applied to all cases.

(d) Funds nceded annually for the re-
payments of principal (and payment of
interest) of the loans payable by the
Government of India are provided in the
annual budget, in terms of rupees. In
terms of foreign exchange, Indian devalu-
ation has no effect on the amounts; and
they are paid out of India’s external re-
sources such as export earnings etc.

ADDITIONAL ASSISTANCE FOR KANGSABATI
ProJECT, WEST BENGAL

3859. SHRI INDRAJIT GUPTA : Will
the Minister of IRRIGATION AND
POWER be plcased to state :

(a) whether the West Bengal Govern-
ment has asked the Centre for additional
assistance for the Kangsabati Project in the
State;

(b) if so, the quantum of
assistance asked for; and

additional

(c) the dccision taken thereon ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
to (c). The Government of West Bengal
have made a request for a special assis-
tance of Rs. 2 crores in the current
financial yeuar to accelerate the work on the
Kangsabati project. This request is under
' consideration.

ADDITIONAL  ALLOCATIONS TO  INCREASE
POWER GENERATING CAPACITY

3860. SHRI SITARAM KESRI: Wwill
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether any assessment of the re-
quirements of Power during the Fourth
Five Yecar Plan has been made;

(b)” whether Government have desired
the Planning Commission to raise alloca-
tions to increase the power genorating
capacity; and
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(c) if so, the reaction of the Planning
Commission thereto ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
and (b). Yes, Sir.

(c) The Planning Commission are reas-
sessing the State’s Plan resources in the
light of the recommendations of the Fifth
Finance Commission. The revised alloca-
tion for power development programme
as a whole and for power generation pro-
gramme in particular will be known after
the assessment has been completed.

SALEs TAx ON SUGAR, TEXTILES
AND Tomacco

3861. SHRI J. M. BISWAS: Will the
Minister of FINANCE be pleased to
state

(a) whether the State Governments bave
pointed out that they have suffered loss of
potential increase m revenue by surrender-
ing their rights to levy sales tax on sugsr,
textile and tobacco;

(b) the total revenue collected by Centre
by additional excise duties levied on these
commodities in the last three years; and

(c) whether the States have expressed
their desire to get back their right to levy
this tax on these commodities ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (c). The report of the
Fifth Finance Commission shown that
some State Governments had made sub-
missions to this effect before the Com-
mission. The recommendations of the
Commission in this regard are proposed
to be placed before the National Develop-
ment Council for its consideration.

(b) (Figures in lakhs)
ST e o o
ey
Sugar 1937 1382 1472
Tobacco . 1,152 1,499 1,786
Textiles . 1.989 £ 1,940 2,093

ToraL SO78 4821 5381




109

MONEY SEIZED FROM SAFB DeposiT
VAULTS IN BoMBaAY

3862. SHRI R. BARUA :
SHRI CHENGLRAYA NAIDU :
SHRI N. R. LASKAR :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Rs. 11
lakhs worth currency was seized from the
safe deposit vaults of the two local banks
in Bombay City in the month of August,
1969;

(b) if so, the details of the incident;
and

(c) whether any arrests have
made ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SBTHI) : (a) and (b). In the months of
August, 1969 officers of the  Preventive
Customs Branch Marine and Preventive
division of the Central Excise Collectorate
Bombay ducted raids in Bombay City
and at Mumbra in Thana District and
seized certain doc which indicated
large transactions of smuggled goods such
as Textiles, Synthetic yarn and Fountain
pens. In addition to goods valued Rs. 10
lakhs which were seized in Bombay City,
Indian currency worth Rs. 11 lakhs was
seized from the lockers of two banks in
Bombay City.

been

(c) Pive persons were arrested.
WORKING OF BANKS

3864. SHRI SHRI CHAND GOYAL :
Will the Minister of FINANCE bc pleased
to state :

(2) whether it is a fact that the Gover-
nor of Reserve Bank and the Prime Minis-
ter have stated that the present policy of
running the banks on commercial line will
not be much disturbed; snd

(b) if so, how the object of uplift of
common man will be achieved if the status
q.oistobemmnmnedmwdmgthe
policies to be pursucd by the nationalised
bamks

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.

-~
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SETHI) : (a) and (b). Government’s view
is that banks should work with due regard
to canons of profitability and banking pru-
dence. This however does not mean conti-
ouance of the status quo. Nationalised
banks are expected to keep in view the
policies and objectives  underlying  the
nationalisation of banks. By mobilising
larger dcposits and opening new branches,
specially in areas hitherto uncovered, the
nationalised banks should be able to meet
to an increasing extent the credit needs of
all deserving entreprencurs, particularly the
smaller ones. The Government does not
sec any contradiction between sound bank-
ing on the one hand, and on the other,
assistance to all forms of genuine and pro-
ductive endeavour which may help to fn-
crease employment and add to goods and
services useful to the community.

RAISING OF MARRIAGEABLE AGE
LiMIT oF GIRLS

3865. SHRI SHRI CHAND GOYAL :
Will the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government are contem-
plating to fix the minimum marriageable
age of girls at 21 years as a measure t©
cut down the growing population;

(b) whether the women organisations
have opposed the above move; and

(c) whether the increase would be ap-
plicable to all girls alike irrespective of
their religion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) The proposal
to raisc the marriagcable age for girls to
18 years is under consideration of the
Government in consultation with the Stotc
Governments.

(b) Yes, a Women's Organisation did
not favour raising the age of coneent at
marriage legally but advocated the objec-
tive being achieved through public opinion
and propaganda.

(c) Yes.
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DEMAND POR FURTHER INCREASE
IN PENSIONS

3866. SHRI SHRI CHAND GOYAL :
Will the Minister of FINANCE be pleas-
od to state :

(a) whether it is a fact that the pen-
sioners are not satisfied with the recent
meagre increase in their pension and are
domanding for substantial increase; and

(b) the reaction of the Government to
their demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Certain pensioners
and their Associations have made repre-
sentations to this effect but it is too soon
to consider enhancement of the benefits
recently announced.

ROCK PHOSPHATE DEPOSITS IN
RAJASTHAN

3867. SHRI R. K. BIRLA: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether vast deposits of rock phos-
phate have recently been found at Jamar
Kotra in Rajasthan;

(b) if so, the total deposits so
found;

far

(c) the steps being taken by the Central
Government to explore other areas  of
Rajasthan for such deposits;

(d) the total imports per year of rock
phosphate and from which countries they
are imported and the annual foreign ex-
change spend on these imports; and

(c) the cxtent to which the discovery of
these deposits would reduce the import of
this mineral ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLFUM AND
CHEMICALS AND MINES AND ME-

TALS (SHRI JAGANATH RAO): (a)
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(c) Investigations are being carried out
by the Geological Survey of India in
Birmania, Maton, Kanpur, Dakan Kotra
and Karbaria Ka Gurha areas in Rajasthan.

(d) A statement showing country-wise
imports of rock phosphate (Quantity and
Value) during 1967-68, 1968-69 and 1969-
70 (up to July, 1969) is laid on the Table
of the House. [Placed in Library. See No.
LT-2370/69].

(e) This will lead to substantial reduc-
tion in imports. The extent of such reduc-
tion cannot be estimated at this stage as
the exploitation of Jhamarkotra deposit has
o« ed, on a limited scale, very re-
cently.

ZINc DEPOSITS IN RAJASTHAN

3868. SHRI R, K. BIRLA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whcther Government have received
the final report about zinc deposits in
Zewar area and nearby Dariba Rajpura
area in Rajasthan;

(b) if so, the estimated quantitics of de-
posits and for how many years these
deposits are expected to last at the rate
of 36,000 tons of zinc production per year;
and :

(c) the steps being taken to find out
more deposits in other areas of Rajasthan
and other States ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND MB-
TALS (SHRI JAGANATH RAO):
(a) Yes, Sir. The Technical Experts of
xhc Hindustan Zinc Ltd. have submitted a

Substantial dep of rock phosph have

beon located at Jhamarkotra in Rajasthan
recently.

(b) The Geological Survey of India have
cstimated the reserves at about 42 million
tonnes.

iled feasibility report for the exploita-
tion of Balaria Mines and exploration of
East, West Mochia and Zawar Mala aress.
In Dariba-Rajpura area the drilling and
cxploratory mining operations are being
carried out by the Geological Survey of
India.
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(b) The estimated reserves of the vari-
ous deposits so far prospected are as
under : —

M.T. Zinc contents
(average)
Mochia 50 4%
Balaria 20 5%
Zawar Mala 25 5%
Dariba 1.5 6%
Baroi 25 5%

Tho proved reserves may yield 100 million
tonnog of ore. At the rate of production
of 36,000 tonnes per annum the ore re-
sorves may last for several decades.

(¢) Hindustan Zinc and Geological Sur-
vey of India are busy prospecting Zawar
Mala, Balaria, Baroi in Zawar area of
Udaipur and Dariba-Rajpura in  Chittor-
garh district in Rajasthan and tho present
indications are very favourable for in-
croased reserves of the ore. The Geolo-
gical Survey of India has also inteasified
cxploration for non ferrous metals hm al-
most all States involving about 94550
metres of Drilling during 1969-70.

e A faew gra wegfARat
| g ;A

3969. wit v fag wuamw :
it wuC AT oA
«t T e funmet :

a7 faw de oz @ A T K4
f&:

(%) sa= & fm & fomr v
i & 25 "@ 9@ wr TAR wfaw
TR qAE § I AW A9 I T
Lo

(@) Ivms Ay fomm 3 sew ¥-

fAiFaM S ST T AT R F &7 A
39 feaqt afa T §; Ak
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(n) frmr st aar WO ¥ €
& i wk g9 ww fw@ & & I 75
Sraifrs smarat § feadr g1 afw
T & fosl gea oFTfRET ST
& gfarra & fwar mr 3 ?

qfx smwg aitr faw wamw |

v At (s To %o wifeerwx) :
(%) 3 (@), draw @ar frw
a AT e § fea nr framy
1 Farr sfafea gar § e Tt
Zrm |

(7) nwrfase T ATWE 1965
7t foge § afereafedi & w0 & g9-
qF AW 77 QqrA-Awg} § § wedww {
st drn famw % g faaw (foad
o /Y mfae ), AT &Y 31-3-1969
FI AT g9 AT a4 K7 AT FoE
aqr 49 § &7 77 § fodt vz f a4
FT A 9T TG AT AR T WY 65
staifrs qgi F a1v § qEA ey
&1 AT AT ¥ A 50T FA G /A N
A 7Ty A AR

GLAZING OF VERANDAH/WINDOWS OF
Soutt AVENUE FLATs, New DEeLm1

3870. SHRI SHIVA CHANDRA JHA :
Will the Minister of HEALTH AND PA-
MILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 70 on the
17th November, 1969 and state :

(a) the number of flats for the Mem-
bers of Lok Sabha and Rajya Sabha sepe-
rately among M.P.s’ vacant flats in South
Avenue where glazing of the verandah/
windows has been done;

(b) the authority who had applied or
taken up thc matter with the New Delhi
Municipal Committee for the requisite per-
mission for doing the glazing work ia
thesc vacant flats and the reason therefor;
and
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(c) the reasons for which such initiative
was not taken cither by the C.P.W.D. per-
sonnel at the South Avenue Enquiry Office
or by any concerned authority for the
occupied flats ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) A list,
showing scparately the vacant flats for the
Members of the Lok Sabha and the Rajya
Sabha, where the work of glazing has been
done, is placed on the Table of the House.
[Placed im Library. See No. LT-2371/69).

(b) Approval to the plans for glazing the
verandahs was obtained from the New
Dethi Municipal Committee by the con-
cerned Executive Engineer of the C.P.W.D;
this is required under the Municipal Bye-
laws, in respect of all additions/alterations
to be carried out in Government buildings
located within the jurisdiction of New
Dethi Municipal Committee.

(c) The glazing of 89 flats at present
occupied has already been carried  out.
Plans for 5 more flats have also now been
approved by the New Delhi  Municipal
Committee and the work of glazing the
verandahs in these flats is in progress.

T. B. SANATORIUM CENTRES

3871. SHR1 SHIVA CHANDRA JHA :
Will the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) how many T. B. Sanatorium Centres
are in the country, state-wise;

(b) the total pati 3 dati
capacity in these Centres, separately;

(c) the number of T. B. patients at pre-
seot in those Centres, separately; and

(d) the specific facilities available to
those patients in those centres, separately
and if there is disparity in the facilities to
the T.B. patients in those centres, the
reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (d). The requi-
site information is being collected and will
be laid on the table of the Sabha.

MEASURES TO CHECK INFLATIONARY TREND
PURING FOURTH FIvE YEAR PLAN

3872. SHRI SHIVA CHANDRA JHA :
SHRI RAM SWARUP VIDYAR-
THI :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have formu-
lated any specific policy for checking the
inflationary trend during the Fourth Five
Year Plan period;

(b) i so, the details thereof; and
(c) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (c). Growth with stability
is a major objective of the Fourth Five
Year Plan and the draft of the Plan lays
down various programmes and policies for
its achievement. These include programmes
to increase agricultural and industrial pro-
duction, building of sizeable buffer stocks
to stabilise foodgrain prices and the price
level in general, maintenance of an effi-
cient system of public distribution «of
essential commodities through fair  price
shops and extended use of co-operatives,
and thc mobilisation of internal resources
in a manner which will not give rise to
inflationary pressures.

MAJOR JRRIGATION PROJECT IN AssaMm

3873. SHRI BEDABRATA BARUA:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether there are any major irriga-
tion projects in Assam; and

(b) if not, whether Government propose
to start a major irrigation project @

Assam ?
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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
and (b). There is no major irrigation pro-
ject at present in Assam. However, the
Government of Assam has proposed a
Dhansiri irrigation scheme estimated to
cost Rs. 7.83 crores to be undertaken in
later part of the Fourth Plan.

SCHEME FOR PRODUCTION OF Mome
POWER IN Assam

3874. SHRI BEDABRATA BARUA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government are aware «f
low power consumption and production in
Assam; and

(b) whether
scheme or have
Government scheme for
more power in Assam ?

Government have any
approved any State
production of

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
Yes, Sir.

(b) In respect of additional power gene-
ration, benefits totalling 83 MW are ex-
pected to be available during the remain-
ing period of the Fourth Plan from the
following sanctioned schemes :—

Name of Scheme Benefit
(MW)
(i) Tura Thermal (2X2.5
MW) .. s
(ii) Umiam Hydro, Stage NI
(2X9 MW) .. 18
(lii) Gauhati Thermal (1X30
MW) . 30
(iv) Namrup  Thermal Extn,
(1X30 MW) .. 30
Total : .. 83

Purther, it has been decided to allocate 30
MW of power to Assam from the Loktak
Hydro-electric project in Manipur which
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has been taken up for implemeatation by
the Centre.

Hra air foma & o & s
q afy

.

3875. st g fag wrewt
a1 fae w4t g qar A g w367

(%) w1 g &= § 5 s fm
frme & @9 & sqem 7 Iade gfe
@ W & AU i ¥ ogd §8
@ w97 Frafag) & awi
I 7 ag aga wfew §;

(@) 7 ag ot ww § f& <Y
DA F s+ a% AT aF 100 AT
wWq w1y Af afefeat s w1 weg
¥ aF g A frar o a8 Ak

() afz gt, @ e *@T wOoT B,
fastawz safw 38 Aa F firmw &7 QF1-
fawrr &7

oft sweg SR faw guem ®

Hat (st To %o wifemwr)
(%) frew  ofw aut & ot &rr
frrrer 7 TEE ST A AHIT
T

fadiig o Yo =qq T

196465 14.09%;)
1965-66 14.69%
1966—67 15.91%
1967—68 15.90%
1968-69 15.91%

TGTF 9 A F -
T Fw@ FEA A 3w oA
Frafaal ¥ #T § FTIET A AqET
ag aa F3
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(') &, g S Ao fam &
1959 § 0% FrAaT AT FT fawH
1963 % 1,000 FIIT §IF FT T7-3HT-
® A FE FT ALY 7@ AT AT
1958 § AMWT 345 FQT F7 A4-419T,
FTT QT fHT AT 97 | AT A, faaw
3 1-1-1962 A 31-3-1963 T%F
746 FOT 0 FT FI-4HT FH TT
forar fo1 12 WE FTHAWA  596.8
FUT 7941 47| fadia a9 1968-69
7 qu foar agr Aa-991 F10 929 35
QT w97 97 |

(71) ox @@ F 1000 FAT FG
3 TI-AHT A FT AT AW-FEH FY
wwregat 1 faeqa 1 daifas ol
@& fawife 4@ fear mr g
FadT F A awad | w1 3fe gd
? a2 AT A ) @i A% AAHO
Y FAT FT A Z, 1964-65 9
1968—69 % & Siama-sqaE; &
TGAFTH @ F a9t & sfawa aq-
Tdl & AT JEAT I AHG GIA F
qI-eRfaFQ sqfedt a1 61 s@wn
o 7 T@r JE ArEgn |

feet AT fAww w1 waTeqy
faqrm

3876. = vauI feg wvedit : A
waweqy aq afane e s famis,
T At A fawr AE ag aqe
N F oG fE

(%) ¥ ag 7= 7 f& af feeehl
FraTiERT & Tavea favm #17 srevaTsi
? feamw fraw &7 SWOOAT F @ F
awr Faw v afafeam arf v
[N

(@) afz gi, @1 fFe ot &% & 79
Y e # wf ¢ AT T AT At
# qtf w  sfrafoaand w1 =
w2
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() w=afea sfawfan & fasg
AT FHATET WY T8 2, AT

(9) i & @R faam &R
ACATT F F HEEE R gETE
F fAu a7 a1 7 A w7 w
fa=re )

areqn o qfar fawm @
fratw, smam o W foww
ware § e Wt (st wo go wfa)

(%) & (%), g1 TFa KT
2 9T 797 9T 9T TF &Y A )

AR wwy grier HNF W wwEw

3877. wt vami fAg Wt : W@
wareqy qav afeare fraee s fmtn
aFmw aqr wrqw faww wW ag
At 1 F@ FT fE oo

(F) 2w & i aqu g &t
T A-A7 {6dx TR A7 STt
¥ qu7 79 Aum feqd wF UM §

(&) s ar= aqt F o w®w
F1 STEV@FAT A AL AEQEAT 2
1K

(1) zw 7 wFE X FHT T 9
AqT AFTAY H1 710 G FA F A7 a9W
T FTdww a7 &Y w30

wreqn aq qfcre o ate
frufw, s aa dm faerw Se
(ﬁ%e*om‘): (%’) wﬁﬁraqwm

faeifeq & ——

I Tp——— JqEEH qEE
o “ﬂ : I 4
wifea ) qwr
g
- (afe A @)

T 188 64
grEYe 836 118
FH 1,024 187
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IGF ST TH A, 1969 A
feafa eqez F7ar & 91 a8 1961 A
SA-FeAT & wiwst w smarfE F
s @ g7 fafema &7 faar w3
fF v af7@re &1 a=T § OF
"EE g1 (st eavdt §° § a3
g1, faed goar @ araw F AFEl
1 qATH AT Y1) |

(&) w07 77 A9 FY sty & fod
AHAT AT ArETATAT 1 FqArA fafewa
A fFar mar 71 sA As A favErad
atFs 1971 A FT-AUAT F TEW
& I A ART |

() fr Far weaw W &t A/
AP & arrave F) feafa § qure AA &
& fA3foa aqw@ ait arnfas smare
ATATH] FT AT T@A FT T
et daaffa 19T F wTE &, A9fY,
T AN qraTet g T fawrw
FFAT 97 F7 fa=m &7 96,70
FUT &G FT qaeqT 2, A1 {5 aga
qret 2| AREn 1 oF @Ay R
&at 7 afaar A@r ¢ aar fafy araa
# aEEl * fad 3udee afavs
T £ 1 gad wfafom 99, 1969 &
e § gu s, T fawm A
T T dfedt F @ § o
Fa s Afwwr afss s &
faerfam &1 3, a1 3w quy fa’w & amae
# Jerrm w39 ofcarfeaa fafa &
®F A W@ W oIgw & fak
T fraadt AT s HMEE & 200
FUT &Y &1 CF Avadt fafa owy F
Jifge 1 afe w4 37 w7 BN AT
T ST GRIT AT NTATH FEEar € qrd
® & 77 7% % O S w7 Ava
& AFar 2

LOAN GIVEN TO TAXIWALAS AND RICKSHAW-
WALAS BY BANKS

3878. SHRI KANWAR LAL GUPTA :
SHRI BIBHUTI MISHRA :
SHRI RAMAVTAR SHARMA :

Will the Minister of
pleased to state :

FINANCE be

(a) the number of taxiwalas, rickshaw
pullers, tangawalas, cart owners and farm-
ers who have been given loans by the
nationalised banks in the last 4 months end-
ing the 3Ist October, 1969 (give figures
separately);

(b) the total amount of loans given to
the aforesaid classes; and

(c) the total amount of loans given to
the industries in the last 4 months end-
ing the 31st October, 1969 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR] P. C.
SETHI) : (a) to (c). The required infor-
mation is being collected and will be laid
on the Table of the House.

aE Wit ¥ wrawy wt fratoe
3879. st wweeTw Wy :
ot Trorewren frganet :
a1 faw w1 77 T A @
fT;

(%) *f Ffram w3 s aw?
&g T & faaow g/ faf o
f agl & fog 377 77 fauifa
frar @ g7 ¢

(7) s7%1 57yt & aara
Fa® & Afer fed W@ F 1 I
IA% & I 2R 7

(7) swavfra aut &fad safm
qy A gt M rfz 3q 9T e
Futar A T A ggEr
wreor g A

(9) a7m7 7 oft S o7 &
frr @t F owerA faaror ey
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A AT qE  FT A@ATT AT A FC
frar g ?

faeiarer & tow el (st wo
o &) & (7) FTfaafeowr  ad
1947-48 ¥ 1954-55 F F1 AAFT
fag<fuat frafags &7 & =fawr &7
T ft T faatoo a9 1952-53 FY
3 FX ar#l aut F frator R frg
M ooy, T ad & fad W, I
F ¥ g T w A qafey =W F
FRO, FT HFE W AT AL 9y
LCid]

sy faacforat 360 & grfa= O
I 3R o arfag @9 & o,
faufcor a§  1955-56 & 1958-59
aF & w-faatol &, wiaw st a@)
fear s aFr a1 fw A, afs g7 F-
fautoolf 1 afrrm &7 2 fegr A g
Y g 17 a9l & graeq § HAW: 14
Td, 2 AW I 2 {1 AT AW A
# 7 gift ax wfaw A ¥ fag
235%98 &I AryEY FAT AT forad
aftorma: g4 A0 a]t #1 oF @
A, 217 T F S AHT FAT
gl 1 ¥F W w7 AR A7 oAt
gt & W o4r)

faateor a9 1959-60 ¥ 1968-69
aF & ey | e} fagfoat
ifger # wfr & A awr aet &
g § ¢ frator @ 13 @
g gar faglva gro FR T sy
w7/

(@) & (7). aW 1959-60 &
1968-69T% Faraar A gr<r 271 (1)
(T) ¥ swait ave aqe & fag FaTo
gy Aifrn’ S fi g T g

ST AT TH ¥ T AH FOA F
AR ara 271 (4T) & ST A
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AGFT FTAAT ITEAET AT )
Cill]

AR wfaardr 7, fagior a9
1959-60 & 1961-62 TF F A¥aW
¥ U A qrawd Fgavfeat fauy
a1 § fad @ 3T TRTT ATEETER
FIEA § 7@ T a8 X &Y FF a9wmH
se-fauifefagi & amel & &
22(2) & sFaia IeeT-a Afew
s FrR T g AR fawrr A qg
gfeardr wr § QY wwet F #
I Ffagarw 22 (1) Fenfae
gt wrar 1 frgir—ad
1962-63% 1968-69 7% & fag a-
TR AR 7 qHT wfafTrw 1961
ary 271 (4 T) & s 93w anfas
faa s w1 7AW T g, I AE F
fear

() fratwor ad  1960-61 &
1963-64 % F1 arrwT faaxfuaf
#1 arree wfufqaw 1961 #varQ
147 & w7 frafay @= fear e
A faaiorad 1964-65 ¥ 1968-69
ax a1 faacfugi aY smasw afufagw,
1961 &1 ar 139 (4) F A
wfrere w3 faan mar ar )

feeeit & wed @ aTfiow gfead

3880. ot WaTATS o
it gto faracay ¢

FT7 eareed aqy afcane fradtom st
frrufor, wrara aay Al fae Wal
4 ATET, 1969 F ATFT IO FHAT
1994 ¥ AT F TFIF § Ig T BT
AT R 16 ¢

(v) feeeftd g vzl Far afeal
¥ AW I § qar WrAwEl, 9T,
fawdt o q-fagr@ &1 gfawd
I ALY §;
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(w) wwed & § gfaed 5= %
IqweT FUE AT AT TW qEEw
= g grq R fw &g
feret affed o w1 faee R

(1) H & fFm WY @
Ffaear ¥ g aar T frw
¥ garfae & ama § T Tl I\
gfearelf A Fa 7% syaeqr FA
Fmay; AT

(T ¥ =Y T AE I ™
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FE@T ¥\ TR F WA @ AN
fre #Y 40 7rg §7F Fy afw & w4y

forr wad w7 g {1 qwT Y FAT
FITHT EIY T TEATAAT & ITRT AT
uFfad FXA F O HW AqT ARG FAM,
FrwFa: IFF ATET TICOIH vy AgY
LA

ACREAGE OF CULTIVABLE LAND IN THB
COUNTRY

3881. SHRI B. P. MANDAL :

24 Nt § TR fawm ogra @
e & sravarar i ?

e qur afcare fadew s
fawtn, s e adw faew |
(dftdo Wommg) = (F) & (7).
= ¥ gar & g feer A
frry ¥ 0dr aw swfgur g
Faeria ¥ fagr & I AT E
s aE el foerae) ae TR
aTAY | AT, AT 4,553 T2 E——
3,000 f&edt wv famm & rnfoed &
F AT 1,553 07 AT ) AWy AW
2,202 FrU Frgar foar sraa1 2
T FEIT F FERT AN F
arz fomwm & agqr mzwaAfa & o
Iqeey fAfadY & sd wdT a4 Taqw
A F 200 ¥ A AT AT

SHRI RAM SEWAK YADAV:

Will the Minister of IRRIGATION AND:
POWER be pleased to state :

(a) the total acreage of cultivable land-
under flood water irrigation and lift irriga-
tion in the country; and

(b) the percentage of irrigated land of
the total acreage of land under agricul-
ture ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
and (b). The total cropped area in 1965-
66 was 154.9 million hectares of which
30.9 million hectares or 20% was irrigated
from all sources. Out of this, about 21
million hectares was by flow irrigation
and the remaining by lift irrigation.

MEMORANDUM BY M.Ps. ON UrsaN CrepiT
SOCIETIES IN WEST BENOAL

Sl 3882. SHRI CHENGALRAYA NAIDU:
. .. .  Will the Minister of FINANCE be pleased
frmy g Arfaes F=ifdafasl o, state :

F gUTT 1T 39T ATHILE F 19T &Y TE
fafuny @& fem e @ 1 47 AT
w7 F gE ar at IT efaat gra
foorr s v oA AN F & frmw
T FIT A

(a) whether it is a fact that fifty-five.
Members of Parliament had submitted a
memorandum to her to direct the Reserve
Bank to treat the Urban Credit Societics
in West Bengal as non-banking instita-
tions,;

(b) if so, whether Memorandum has
been examined; and

(c) the decision taken thercon ?

AT g &Yy fafuar
TR 2= g T & e
Ftosrdr o wEdE A ¥
o Trr fmy g7 frAal § 0%
smrreT Faawt frfya e e
L«%’JLSS,'69—5

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR] P. C.
SETHI): (a) A mcmorandum was reccived
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by the Prime Minister from a number of
Members of Parliament requesting that the
provisions relating to maintenance of mini-
mum cash and liquid reserves by banks
in the Banking Regulation Act, 1949 (as
applicable to Cooperative Societies) should
not be made applicable to the Urban/
Salary Earners’ Cooperative Credit Socie-
ties in West Bengal.

(b) and (c). The requirements regard-
img maintenance of minimum cash and
liquid reserves are applicable to any co-
operative society which receives deposits
from the public for the purpose of lending
or investment. These restrictions have
been laid down with a view to protecting
the interests of depositors who have no
voice in the management of the body
which accepts their deposits. The Reserve
Bank of India has been taking the view
that receipt of deposits by certain co-
operative societies from “nominal” or
“associate” members who have no voting
rights, amounts to receipt of deposits from
the public and, therefore, such societies
have either to comply with the require-
ments regarding minimum liquid reserves
or to amend their Byelaws so as to receive
deposits only from regular members, and
also to refund the deposits received from
non-members so that they may be declared
as non-banking institutions. The co-
operative societies have on the other hand
been insisting that “nominal” or “asso-
eiate” members are permitted under the
relevant State Act relating to co-opera-
tive societies and they cannot be
considered as members of the public. The
whole matter is under examination by the
Goveinment of India in consultation with
its legal edvisers and the Reserve Bank of
Imdia and it is expected that a final deci-
sion will be taken very shortly.

srfaw witen & @6 § vt
fowe d@w w1 wfRT
3883. ot Wywx wwe : T faw
od TE e A wT i

(%) w1 ge= 2 fr T F o
AF X AT 1960 T THT Y AN
Y ' snfas e X arafoas wfa-
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RevisioN op LIC. PREMIUM RATES

3885. SHRI SRADHAKAR SUPAKAR:
SHRI D. N. PATODIA :
SHR] HIMATSINGKA :

Will the Minister of FINANCE be
pleased to refer to the reply given to Un-
starred Question No. 35 on the 17th
November, 1969 and state whether Go-
vernment have considered the recom-
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mendation of the Committee on LI1C
Premium rates and come to any defmite
conclusion about the revision of the L1.C.
Premium rates ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR): The matter is still under
the consideration of both the Corporation
and the government,

PriciNG or PETROLEUM Propucrs

3886. SHRT SRADHAKAR SUPAKAR:
SHRI YASHPAL SINGH :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to refer to the reply
given to Starred Question No. S on the
17th November, 1969 and state whether
any decision about the fixing of prices of
petroleum products has been taken on the
basis of Shantilal Shah Committee Report 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES & METALS
(SHR]I D. R, CHAVAN): The Report of
the Committee is still under examination
of Government.

EXPENDITURE ON METAL AND MINTING
oF GANDH1 COINS

3887. SHR1 BHARAT SINGH CHAU-
HAN : Will the Minister of FINANCE be
pleased to state :

(a) the expenditure incurred on metal
and minting of Gandhi coins;

(b) whether it is a fact that Government
have carned much more from the public
on the sale of Gandhi coins; and

(c) if so, what are the reasons there-
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 P. C.
SETHI): (a) As the minting of Mahatma
Gandhi Centenary coins is still in progresa
it is not possible to furnish the expenditure
incurred on their production at this stage.
Howcver, thc metal cost and minting
charges of the different denominations of
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these coins in the Bombay Mint are esti-
mated as follows :—

Denominationb Metal cost Minting

charges

- (Per thousand picces)

Rs. Rs.
Rs. 10/- 6,143.60 502.80
Re. 1/ 191.21 124.95
SOP. 89.05 82.50
20P. 41.30 71.52

(b) and (c). Presumably the reference
®» to the sale of uncirculated sets of
Mahatma Gandhi Centenary coins in
folders at Rs. 20/- each, which is in
excess of the face value of the coins.
It is a recognised numismatic practice for
“uncirculated coins” which are issued
directly from the Mints (unlike circulation
coins which are issued through the bank
of issue at face value) to be sold at a
price higher than the face value, to those
who are interested in purchasing them.

agpvea Qdt 9 feaard qeAE

3888. Y YHWEIT WiEE? ¢

it farx o W

T Taad aan fagq woft ag @
T 9T w4
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Stow- RaTr. oF GrOwWTH DUB To Losses
IN PUBLIC SECTOR

3890. SHRI HARDAYAL DEVGUN :
Will the Minister of FINANCE be pleased
to state :
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(a) whether it is a fact that the slow
rate of growth in the recent years is due
largely to the losses in the Public Sector
and the growth of unproductive employ-
ment in the Central and State Adminis-
tration;

(b) if so, whether a proposal is under
consideration of the Government to re-
organisc the entire set-up and functioning
of all Public Sector Enterprises;

(c) if so, the details thereof;, and

(d) whether Government propose to em-
bark upon fresh enterprises until the
investments in the existing Public Sector
Enterprises have become remunerative ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) to (c). It is not correct
to say that the rate of growth in recent
years has been slow. In fact, national
income increased by as much as 8.9% in
1967-68. In 1968-69, according to ‘Quick
Betimates’ the national income has shown
only an increase of 1.8% due to decline
i agricultural output. Broadly speaking,
growth rate in the Indian economy is
determined by the growth in agricultural
output which accounts for nearly half of
national output and has a permeating in-
fluence on other sectors of the economy.

The Administrative Reforms Commission
went into the working of the Public Enter-
prices us a whole in detail, and have
made recommendations which have also
been considered by Government.  While
action has already been taken to implement
Government’s decisions on these recom-
mendations, constant weatch is also kept
over the performance of Public Enterprises
with a view to improve their working
The measures undertaken in this regard
have been outlined in the Memorandum
on “Public Sector Enterprises” which was
circulated along with the Budget papers
for 1969-70.

(d) Investment in Public Enterprises is
determined on the basis of Plan priorities
and techno-economic consideration, keep-
ing in view also the [Industrial Policy
Resolutios.
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ACCOUNT OF REMITTANCES FROM ABROAD

3891. SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :
SHRI JYOTIRMOY BASU :
SHRI K. HALDER :

Will the Minister of FINANCE be
pleased to state :

(a) whether the RBI keeps account af
remittances from abroad;

(b) if the answer to (a) above be in
the affirmative, the total remittances from
cach country on each item yearwise from
1966-67 to 1968-69;

(c) if the answer to part (a) be in the
negative, whether the Government wikl
instruct R.BI. to maintain systematic
account in that regard: and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR] P, C.
SETHI) : (a) to (d). The Reserve Bank
of India compiles and publishes regularlty
balance of payments data. These can be
seen in the Reserve Bank of India
Monthly Bulletin. Remittances received
are of several categories such as Merchan-
dise, Travel, Transportation, etc. and there
are also capital receipts like loans, bank-
ing, etc. If the specific item of remittasce
for which information is required is indi-
cated, an attempt will be made to furnish
the data asked for.

ScHooL Or TROPICAL MEDICINES TN
CALCUTTA

3892. SHRI MOHAMMAD ISMAIL :
SHRI JYOTIRMOY BASU :
SHRI BHAGWAN DAS :

SHRI BADRUDDUIA :
SHRI K. HALDER :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVFLOP-
MENT be pleased to state :

(a) when the School of Tropical Medi-
cines, Calcutta, was built;

(b) whether the Government have amy
w«heme to expand this institution with a



135 Written Answers

viow to cater to the needs of more

patients; and
(c) if so, the details of the said scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLLANNING AND WARKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY): (a) to (c¢). The infor-
mation is being collected from the West
Beagal Government and will be laid on
the Table of the Sabha in due course.
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FINANCIAL ALLOCATION TO ASSAM FOR
PLAN EXPENDITURE

3896. SHRI HEM BARUA : Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the PFifth
Fi Cc ission recom dati for
financial allocations to Assam have left a
revenue gap of Rs. 126 crores in Assam's
plan expenditure;

(b) if so, whether Government havs
taken this fact into consideration and help
the State to overcome financial dificulties
it is confronted with at present; and

(c) whether the State Government has
made any representations to this offect ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THH
MINISTRY OF FINANCE, (SHRI R. K.
KHADILKAR): (a) and (b). The re-
commendations of the Fifth Financo Com-
mission have no bearing on the financing
of Assam's Pourth Plan outlay for which
resources are fully assured. As regards the
non-Plan requirements of the State
Government, the queston of providing aay
relief will be considered on morits in the
light of the result of the reassessment of
State’s resources being undertaken by the
Planning Commisson.

(c) No, Sir.
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REGULARISATION OF UNAUTHORISED CoLO-
NIES ON NAJAFGARH RoAp, DELHI

3897. SHR1 BAL RAJ MADHOK :
SHRI ONKAR LAL BERWA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the total number, names of location
of unauthorised colonies on and off
Najafgarh Road, Delhi;

(b) which of them have been regularised
so far and what is the position in regard
to the rest;

(c) whether any dcad line has been
fixed to regularise all the colonies;

(d) whether any civic amenities have
been given to these colonies pending their
regularisation; and

(e) if so. the details thercof ?

'THE MINISTER OF HEALTH AND
'FAMILY PLANNING AND WORKS,
,HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a)
to (¢). The information is being collected
_and will be laid on the Table of the
“S¥bha,

ALLOTMENT OF PLoTs IN J.J. CoLony,
NARAINA, DELHI

“3898. SHRI BAL RAJ MADHOK : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
Pleased ‘to state :

~'(a) the total number of plots allotted
(Gnder JJ. Scheme in the JJ. Colony,
Nuraina so far;

(b) the amenities in the shape of flush
“istrines, lighting, parks, schools and dis-
‘gensaries that have been provided to this
‘Colony so far;

(c) the steps proposed to be taken to
create a sense of belonging amongst the
allottees so that they may take proper
intercst in the development of this vast
J.J. Colony; and
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(d) whether any steps have Been taken
to confer ownership rights on the plotis
to the allottees and if so, the terms and
conditions thereof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a)
3482.

(b) All the civic amenitiea have bees
provided. The latrines are on dry systesn.
Parks are being laid.

(c) and (d). Suggestions were made
that to create a sense of belonging, owner-
ship rights might be conferred on the
allottees of plots. After careful considers-
tion and in view of the past experience.
when ownership rights resulted im transfer

of plots, the suggestion has mot bies
accepted,
MULTI-STOREYED QUARTERS BonLt BY

D.D.A. NEAR TAGORE GaRDER, DELE

3899, SHRI BAL RAJ MADHOK
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(8) whether it is a fact that mearly 300
multi-storeyed quarters for Harijans have
been built near Tagore Garden, New Déthi
by Government through D.D.A.;

(b) whether it is also a fact that thesc
quarters have been lying vacant for ower
a year;

(c) whether it is also a fact that area
round the quarters has not beem lovelled
nor any approach road has been coastruct-
ed; and

(d) if so, the reasons therefor and how
long it will take to make them allotable °

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a)
to (d). Under the Jhuggi Jhonpri
Removal Scheme, 1000 tenements have
been built by the Delhi Development
Authority on Najafgarh Road, near Tagore
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Garden, for allotment to eligible squatters.
Of these 250 tenements were allotted by
the DD.A. by the middle of October.
1969. The remaining 750 became fit for
eccupation only recently when the DESU
onergmod the booster pump. Action for
allotment’ of these tenements is on hand.

(¢) The position is being ascertained
and the requisite information will be laid
on the Table of the House.

BLACK-MARKETING IN Gunomr  ComNs

3900. SHRI JYOTIRMOY BASU : Will
tho Minister of FINANCE be pleased to
shate :

(a) whether Government have received
‘complaints from the members of Reserve
Bank of India Staff Association, Delhi that
“Qandhi coins released by the Bank at the
Weginning of October, 1969 to mark the
Gandhi Centenary are being sold in the
¥lack market in Connaught Place, Karol
Bagh and Chandni Chowk, Dethi;

(b) if so, the details of these com-
plaints; and

(c) the action, if any taken
same ?

"THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) No, Sir.

(b) and (c). Do not arise.
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QurAP AND DURABLE HOUSES-DETAILS FROM
YUGOSLAVIA

3905. SHRI GADILINGANA GOWD :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the details of various hous-
ing projocts in Yugoslavia for cheap and
durable houses have been obtained; and

(b) if so, the details thereof and the re-
actions of Government thereto in regard to
the applicability of such schemes in India ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a)
No.

(b) Does not arise.

Ou ProspecTs IN TARAI REGIONs oF U.P.
AND BIHAR

3906. SHRI GADILINGANA GOWD :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that there is
poussibility of existence of oil in the Tarai
regions of Uttar Pradesh and Bihar;

(b) whether any survey has been made
or propuosed to be made for exploration
of oi in those regions; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R, CHAVAN): (a)
Possibility cannot be ruled out although
the prospects are not rated high.

(b) Yes.
(c) Does not arisc.

INADEQUAT ACCOMMODATION FOR C.G.H.S.
AYURVEDIC DISPENSARY, NORTH AVENUE,
New DELHI

3907. SHRI GANDILINGANA GOWD:
Will the Minister of
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the accom-
modation of the C.G.H.S. Ayurvedic dis-
pensary in North Avenue, New Delhi is
inadequate and both the paticats aed
the staff have to expericnce numerous
difficulties in the smooth functioning; aad

(b) if so, the action being taken by
Government in this regard ?

THE MINISTER OF STATE IN THB
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HQUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) The existing
accommodation is not considered adequate.

(b) Steps are being taken to secare
better accommodation in the same locality.

HeART DruG EvoLvEp BY A DeLHl MAN

3908. SHRI GADILINGANA GOWD :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the attention of Govern-
ment has beco drawn to the news item
appearing in the Hindustan Times on the
3rd August, 1969 with caption ‘Delhi Man
Evolves New Heart Drug’; and

(b)if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) Yes.

(b) Peruvoside, a glycoside obtlaindd
from Thevelia nerifolia (Peela Kaneer),
was isolated by an  Indian scientist in
1956. Preliminary pharmacological investi-
gations were carried out at the All India
Institute of Medical Sciences, New Delhi
and at the Central Drugs Rescarch Labo-
ratory, Lucknow. Tt was found that the
drug had cardiotonic activity both phas-
macologically and clinically. Thig drug is
currently being subjected to further climi-
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¢l trials in India. These trials are expect-
ed to be over by March, 1970, when the
fiindings will be analysed and finalised.

qfare fadioia s & foo
FRIET qAT T A wEEA
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3910. SHRI BENI SHANKER
SHARMA : Will the Ministeer of IRRI-
GATION AND POWER be pleased to
sate :

(a) whether it is a fact that some sur-
vey work was done in the sub-division of
Banka, District Bhagalpur, Bihar for con-
straction of a small dam at river Kojhi;

(b) if so, the outcome thereof; and

(c) whon the above scheme is going to
be implemented to meet the shortage of
water in the region and to remove the
[¢: of the people ?

THE MINISTER OF JRRIGATION
AND POWER (DR. K. L. RAO): (a)
Yes,
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(b) and (c). The State Governmeat have
reported that the sch will be finalised
after the receipt of the geological report
and they cxpect to send the project to the
Central Water and Power Commission by
about June, 1970,

BYE-PRODUCTS AND WASTE TO BE PRODUCE®
AT KHETRI COPPER PROJBCT

3911. SHRI BENI SHANKER
SHARMA : Will the Minister of PET-
ROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to-
state :

(a) the bye-products including gold,
silver and waste that would be produced
at Khetri Copper Project after the game
starts working;

(b) whether it is possible to start amy
ancillary industry with the bye-products
and wastage at thesc mines; and

(c) whether any scheme has beea chalk-
ed out for utilisation of the samo either
in the public or private sector?

THE MINISTER OF STATE IN THR
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES & METALS
(SHRI JAGANATH RAO): (a) Apart
from gold and silver the important by-
product at Khetri Copper Project will be
sulphur-di-oxide gases from smelter Plant
and gypsum.

(b) and (c). It is proposed to utilise
the sulphur-di-oxide gas for the productioa
of sulphuric acid which in turn will be
used for the production of a suitable fer-
tilizer.

Accordingly, it is proposed to set wp
an Acid-cum-Fertilizer Plant at Khetri by
Hindustan Copper Limited. A dotailed
Project Report for this Plant hag simco
been prepared. This is under examination.
Gypsum will bo a by-product of the Aoid-
cum-Fertilizer Plant, but s0 far no feasi-
ble scheme for utilisation of this by-pro-
duct is in sight.

SURPLUS FUNDS AVAILABLE WITH Live
INSURANCE CORPORATION

3912. SHRI BENI] SHANKER
SHARMA: Will the Minister of FINANCR
be pleased to state :
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(a) the amount of surplus funds avail-
adle with the Life Insurance Corporation
fer investment; and

(b) the rate of interest charged from
public and private sectors and whether the
same is being rcgularly realised ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI R. K.
KHADILKAR): (a) and (b). The infor-
mation is being collected and will be laid
on the Table of the House as soon as it
is available.

ALLOoTTFES OF D.D.A. FLATS IN NARAINA
RESIENTIAL SCHEML

3913. SHRI B. K. DAS CHOW-
DHURY :

SHRI CHANDRA SHEKHAR
SINGH :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether some off the allotees of
DP.A. Flats in Naraina Residential
8cheme allotted in January, 1969 were
later allowed to make the payment in lump
sura after getting loan from their respeo-
tive employers;

(b) if so, their number and whether they
were instructed to pay the amount within
a specified time; if so, the time specified
and if not, the justification for the penal
interest imposed on them;

(c) whether some of the left-over flats
have been sold recently along with other
flats;

(d) it so, whether the sale price of flats
includes interest for the period they were
vacant and if not, the reasons therefor;
and

(e) whether D.D.A. would reconsider
the case of other allottees in Naraina and
exompt them from interest keeping in view
their -difficulties ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) to
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(6). The information is being collected aad
will bo laid on the Table of the Sabha
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ABREEMENT WITH FOREIGN FIRM FOR INC-
REASING CAPACITY OF HINDUSTAN -ZINC AT
RAJASTHAN

3918. SHRI D. N. PATODIA: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that an agree-
ment has boen signed with a foreign firm
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for doubling the capacity of the Hindustan
Zinc in Rajasthan;

(b) whether the existing capacity of the
plant is fully utilised; and

(c) whether in doubling the capacity ef
the plant due consideration has been pmid
to the fact that the pew capacity will be
utilised fully and that in drawing op fhe
plans for expansion, the Indian talent will
be fully utilised ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES & METALS
(SHRI JAGANATH RAO): (a) Ar
Agreement has been entered into by
Hindustan Zinc Ltd. (a Central Govern-
ment Company) with M/s. Krebs (India)
and their foreign associates M/a. Krebs-
Penarroya of Paris for the preparation of a
Project Report for doubling the capacity
of the existing Smelter at Debari.

(b) The Zinc Smelter is at present work-
ing at about 70% of its rated capacity
from September, 1968. Initially, the re-
duced production was due to lack of of-
take of single superphosphate, one of the
bye-products, but subsequently the restrie-
tion in production was continued because
of shortage of zinc concentrates.

(c) Yes, Sir. Maximum utilisation of
indigenous engineering services and plant *
and equipment has also been included as
an essential term of the Agreement entered
into for the preparation of the  Project
Report.

SHARES OF VARIOUS STATES IN Tmm Coer
OF THE BEAs PRrROJECT

3919, SHRI D. N. PATODIA : Will the
Minister of IRRIGATION AND POWER
be pleased to refer to the reply given to
Unstarred Question No. 1088 on the 28th
July, 1969 and state :

(a) whether Government have been able
to take any final decision with regard to
the shares of the various States in the cost

of the Beas Project;
(b) if so. the details thereof;

(c) the basis determined in arriving at
the above decision; and
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(d) if not, the causes for delaying a
decision in this regard ?
THE MINISTER OF IRRIGATION

AND POWER (DR. K. L. RAO): (a)
No, Sir.

(b) and (c). Do not arise.

(d) Certain studies in support of their
claims are .awaited from some States.

BxPORT OF MOTOR SPIRIT

3920. SHRI D. N. PATODIA: Wil
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that India bas
started exporting Motor Spirit to foreign

.

(b) if so, the extent of actual exports
effected during the current year;

(c) whether the internal demand
motor spirit is fully met; and

(d) the targets for
1969-70 7

for

exports during

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) Yes.

(b) During the period January to
September, 1969, 102,000 tonnes of Motor
Spirit was exported.

(c) Yes.

(d) No targets have been sct, the ex-
ports do pot exceed the country’s surplos.

RAM® ON INTERNATIONAL FILM
DISTRIBUTORS, BOMBAY

3921. SHRI ARJUN SINGH BHA-
DAURIA : Will the Minister of FINANCE
be plessed to state :

(a) whether the offices of International
Film Distributors, Bombay were raided -by
QGovernment and some papers concerning
black money given to film stars were seized;
and

(b) names of those persons whose
papers were seized and  action  takea
against them ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI P. C.
SETHI: (a) and (b). The premises of
M/s. International Film  Distributors,
Bombay were searched by the Enforcemest
Directorate on the 16th Aungust, 1967 amd
again on the 19th June, 1968. Some docn-

ments were seized during both  these
searches. The investigations by the En-
forcement Directorate into the suspocted

violation of the provisions of the Foreign
Exchange Regulation Act, 1947 are in pro-
gress. These documents have not yet beea
scrutinised by the Income-tax authorities.
1t would, therefore, not be possible to state
at this stage whether the documents sciwed
disclose any case of evasion of income-tax.

RAID ON PRAMODE PICTURES, BOMBAY

3922. SHRI ARJUN SINGH BHA-
DAURIA : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have raided the
premises of Pramode Pictures, Bombay
and Key Production, Bombay towards the
evasion of large amount of Income-tax =md
‘other taxes;

(b) if so, the amount of tax evasion and
whether in this raid any papers were scized
regarding black money given to film stars
and if s0, the names of the film stars whom
black monecy were given; and

(c) the action taken by Government ia
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Only the premises of M/s
Kay Productions were scarched by fthe
Income-tax Department in connection with
tax evasion. The search in the case of
Pramode Films was not in connection with
tax evasion.

(b) and (c). Yes, Sir. Documents were
seized in the course of search of the pre-
mises of Kay Production which  reveal
payments to film stars in excess of the
amounts disclosed by some of them. The
amount of tax evasion will be known whes

nts are completed in all the cases.
Prosecution for concealment of income has
already been launched in the case of film
actor Dilip Kumar and penalty for for-
nishing inaccurate particulars imposed in
the case of film actor Pran. Investigations
in other cases are in progress. In the
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interest. of successful investigation the
namoes of other film stars cannot be dis-
closed at present.

Lows SUFFERED BY N.M.D.C. IN RESPECT
OF BAnaADILIA AND KIRIBURU IRON Ome
MINES

3923. SHRI INDRAJIT GUPTA : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
n\uned to state :

(8) whether it is a fact that the Baila-
dilla and Kiriburu iron ore mines under
the National Mineral Development Corpo-
ration are running at a loss;

(b) if so, the extent of losses ammually
for the last three years;

{c) the reasons for such unprofitable
working despite the favourable contracts
for the export of this ore to Japan; and

(d) the steps taken to reduce the losses
und. start earning profits at an carly date ?

, THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO): (a)
Yes, Sir.

. (b) The losses incurred by the Corpora-
tion during the last three years are a3
under : —

(R . in Lakhs)

Kiriburu Bailadila De-
posit No. 14.

1966-67 44.65 —

1967-68 142. 59 1.30

1968-69 101.14 6365
Total : 288.38

64.95

(c) and (d). Iron orc export programme
v primarily for the purpose of ecarning
foreign hange and s lised through
the Minerals and Metals Trading Corpora-
tion. To meet the requirement of huge
quantities of iron ore for export of pre-
fecred chemical composition and in specific
sizes, large mechanised mines are being
developed in the public sector by  the
National Mineral Development Corporation
viz., Bailadila Project and others. The
M.M.T.C. negotiatcs commercial transac-
tions m the world market and enters into
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contracts with buyers. Out of the sale price
realised, railway freight, port charges,
export duty and M.M.T.C.’s commission is
paid. The balance of the amount oaly is
passed on to the National Mineral Develop-
ment Corporation. This amouat falls
short of the production Cost incwrred by
N.M.D.C. As a result, this Company has
to suffer losses. The direct production cost
constitites only a small fraction of the
sales realisation. This admits of very litthe
reduction. A proposal to reimburse the
cash losses suffered by the National Mineral
Development Corporation has been taken
up with the Ministry of Finance as these
losses have accrued for no fault of the,

Corporation.

SELECTION AND APPOINTMENT oOF EwM-
PLOYEES IN HINDUSTAN, LATRX LiMITED,
TRIVANDRUM

3924. SHRI P. VISWAMBHARAN :

SHRI MANGALATHU.
MADAM :

SHRI K. LAKKAPPA :
SHRI LAKHAN LAL KAPOOR:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the total number of employees in
the Trivandrum Unit of Hindustan Latex
Limited;

(b) the rules regarding selection and ap-
pointment of employees in that Unit;

(c) whether any complaints have been
received alleging corruption and favouritisss
in making appointments;

(d) the number of Scheduled Casto and
Scheduled Tribe employees in this unit; and .

W (¢) the number of daily paid employees
who have been subsequently absorbed into
the regular monthly paid establishment ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) - According lo in-
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formation furnished by the Hindustan
Latex Limited, the position is as follows :—

(a) 309 as on 1st November, 1969.

(b) Applications for recruitmeqt to vari-
ous posts at the Nirodh Factory Trivan-
drum are invited through Central Employ-
ment Service and by advertisements in the
press. The selection of candidates for
appointment is made through properly
constituted Selection Committees.

(¢) Yes, two complaints were received
against making appointments at the Nirodh
Pactory, Trivandrum. The complaints
were thoroughly looked into by the Chief
Executive of the Company and found
baseless.

(d) 20, as on the 1st November, 1969.

(e) 54.

SELLING OF SHARES HELD BY LIC N
BURDWAN-KUTWA RaLway Co., Lto.

3925. SHRI P. VISWAMBHARAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Life Insurance Corpora-
tion of India have sold tbe shares they
held in the Burdwan Kutwa Railway Co.
Ld.;

(b) when the sale of shares was effccted
and to whom and the numbe® of shares
sold;

(c) the value of each share and the
price at which these shares were sold; and

(d) whether the LI.C. has suffered any
loss in the sale of these shares and if so,
the amount of the loss ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADIJILKAR) : (a) to (d). The informa-
tion is being collected and will be laid
on the Table of the House as soon as it
ts available,

L40LSS/69
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at fasslt AT TrferwT ¥ s TECHNICAL POSTS IN THE CENTRAL REVE-

§ "Fl"ﬂ NUE CONTROL LABORATORY
3928. SHRI K. M. MADHUKAR :
3927. =it zwm™ fay : SHRI CHANDRA SEKHAR
=t ST aa SINGH :

Will the Minister of FINANCE be

F7 Faweqy qar afeare it sty pleased to state:
feret T, dam ENI‘FR’W m‘fa”\' (a) the number of technical posts
g 90 FY T F4 fF ¢ (Gazetted and non-Gazetted) in the Cen-

tral Revenue Control Laboratory;
: faeelt

( ) ¥ a® w9 3 fw 7 few (b) what is the proportion kept between
‘l"TT‘TTf'W & rawex faamT % Af9-  the Gazetted and the nom-gazetted  posts
wFIfEl ¥ 0¥ flewt qar FeaE-pg (technical);

TR I g F fm o awrd £y wafaa (c) what are the duties of the Assistant
sTaeqT AEY ?;; Chemical Examiners, Chemical Assistants
’ Grade 1 and Chemical Assistants Grade II;

(E) gfg =i, ay =7 FfgeFfay ¥ (d) whether the samples are allotted to
oY -~ the Assistant Chemical Examiners in the
Tt f: < AR .3'3;:' 8T H  same manner as to the Chemical Assistants
fera &2 &1 @ 4 A} #arar Grades 1 and II; and
o fr ag % 2t 3o T
ar

(e) what is the average of receipt of
samples each of Opium, Customs and Cen-
tral Excise Sections, thcir disposal and the
. (q) afy 27, aY g3 dF" FT N average expenditure incurred per sample

. and whether ther are any  arrears of
1 FfuFrfi F e 99 T@T 2,  samples and if so, what steps are being
TETE FY T F15 77 7 fag sy & taken to clear them ?

I THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
g f SETHI) : (a) to (e). A statcment con-
W o s taining the requisite information is laid on

fmfor, straTe gy ATA fawre satey the table of the House. [Placed in Libra-

Fowa e (shwo go i) ¢ (w) 7 e N LT-2372/69].
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e 24.00 11.99 16. 30




165

AMOUNT GIVEN TO COTTON MILLS BY
INDUSTRIAL DEVELOPMENT BANK OF INDIA

3932. SHRI N. K. SOMANI : Will the
Minister of FINANCE be pleased to state:

(a) the amount of loans given by the
Industrial Development Bank of India to
cotton mills under rediscounting of bills
covering sales of textile machinery on
deferred payment basis during the years
ended 30th June, 1967, 30th June, 1968
and 30th Jume, 1969;

(b) the terms of such financial assist-
ance;

(¢) the number and names of mills to
which facility was given;

(d) the amount of direct finance and
refinance of industrial loans provided by
the Industrial Development Bank of India
to cotton mills during the years 1968-69,
1967-68 and 1966-67; and

(e) the terms of these facilities, the
number and the names of mills to which
these facilities were given ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (¢). The information is
being collected and will be laid on the
Table of the House.

UPGRADING OF COIMBATORE CITY

3933. SHRI E. K. NAYANAR :
SHRI UMANATH :
SHRI C. K. CHAKRAPANI :

SHRI K. RAMANI :
Will the Minister of FINANCE be
pleased to state :

.(a) whether Government have received
any representation from the Government
employees organisations of Coimbatore City
to upgrade the city as ‘B’ Grade; and

(b) if so. the reaction of the Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir.  Representations
have been reccived to declare Coimbatore
a B2 class city.
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(b) The matter is under examination in
consultation with the Government of Tamil
Nadu.

COMPLAINTS AGAINST THE L.I.C. BY ONE
SHRI S. K. RAY CHAUDHARY OF ASANSOL

3934. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of FINANCE
be pleased to state :

(a) whether her attention has been
drawn to certain complaints against the
Life Insurance Corporation contained in a
letter written by one Shri S. K. Ray Chau-
dhury of Asansol and published by the
Economic Times, in its issue of 26th
August, 1969;

(b) whether she would obtain necessary
clarification from the Life Insurance Corpo-
ration for not transferring the Policy from
Calcutta to Asansol despite having receiv-
ed 33 letters from the Policy-holder; and

(c) whether she would like to detail out
the steps proposed to eliminate such ims-
tances which do not enhance the reputa-
tion of the Public Sector ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) Yes, Sir.

(b) The matter was immediately taken
up with the L.I.C. Tt was ascertained that
the policy was transferred to the Asansol
Divisional Office of the LIC. on 26th
August, 1969 under advice to the policy-
folder. There was delay of about 4
months in transferring the policy. The
L.I.C. has denied having received 33 letters
during this period.

(c) The LLC. has provided controls at
different levels for processing complaints.
Heads of offices are dirccted to fix respon-
sibility for lapses, and take suitable dis-
ciplinary action against cmployces respon-
sible for giving cause of complaint. Heads
of offices are also directed to set right pro-
cedural defects giving rise to complaints.

COMMITTEE TO STUDY HIOH PRICES OF
DRUGS

3935. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased 1o state :
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(a) whether it is a fact that he has
recently sct up a Committee to study the
high prices of drugs,

(b) whether it is also a fact that the
Tariff Commission recently enquired into
the costs of production of 18 basic drugs
and 69 formulations with a view to recom-
mending rcasonable consumer prices for
them and that its report has already been
submitted to Government which is study-
ing it since August, 1968; and

(c) if the answers to question (a) and
(b) above be in affirmative, the reasons
for setting up yet another Committee to
examine drug prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) An informal Com-
mittee has been set up under the Chair-
manship of the Minister of Health, Family
Planning, Works, Housing and Utrban
Development for considering several prob-
lems pertaining to drugs.

(b) Yes. The report is still under con-
sideration of the Ministry of Petroleum
and Chemicals,

(c) The scope of the Informal Drugs
Committee is different from that of the
Tariff Commission. The scope and func-
tions of this Committee are;

(1) To examine ways and means of re-
ducing pilferare of drugs from
Hospitals.

(2) To examine the manner in which
drug industry and trade could assist
the Government in their compaign
against the spurious drugs.

(3) To examine how best prices of
drugs intended for hospitals run by
Government and other semi-Govern-
ment institutions could be brought
down.

(4) To examine how best patent and
proprictary medicines could be
made available to public at reason-
able prices.
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(5) To seek the cooperation of doctors
in general and the physicians in
hospitals in particular for discrimi-
nate prescribing of drug so that the
drug bill could be reduced.

(6

~

To consider the possibility of pro-
moting a voluntary code among
drug manufacturers and in the
medical profession for keeping down
free sampling of drugs and promo-
tional literature of drugs to the
minimum,

Cost Or DELHI DEVELOPMENT AUTHORITY
FraTs

31936. SHRI CHANDRA
SINGH :

SHEKHAR

SHRI1 B. K. DASCHOWDHURY:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the cost ef
the flats being offered by the Delhi
Development Authority from time to time
is very much on the high side;

(b) whether it is also a fact that cost
of the flats includes administrative and
management charges for the comstruction
during hire purchase period;

(c) whether it is further a fact that
these charges are recovered from those
allottees also who make cash down pay-
ment; and

(d) if so, the justification thereof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH : (a) to (d).
The information is being collected and
will be laid on the Table of the Sabha.
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R.B.I's ORDER TO CO-OPERATIVE CREDIT
SOCIETIES
3937. SHRI VISWANATHA MENON :
SHRI UMANATH :
SHRI GANESH GHOSH :
SHRI P. GOPALAN :

SHRI MOHAMMAD ISMAIL :
SHRI A. K. GOPALAN :
SHRI B. K. MODAK :

SHRI DEVEN SEN :

SHRI INDRAJIT GUPTA :
Will the Minister of FINANCE be
pleased to state :

(a) whether Government have directed
the Reserve Bank of India to suspend the
implementation of the order of the Reserve
Bank of India regarding deposit of a size-
able portion of the time and demand lia-
bilities held by the Cooperative Credit
Societies and Banks with the Reserve
Bank of India;

(b) if not, the reason thereof;

(c) whether Government are consider-
ing the proposal to direct the Reserve Bank
of India to withdraw the said order; and

(d) if so, when the decision is likely to
be taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (d). Presumably the
question refers to the circular letter issued
by the Reserve Bank of India on the 20th
July, 1966 to the Registrars of Co-
operative Societies, clarifying the position
of salary Earners'/Employees’ Co-operative
Credit Socicties with the commencement
on the 1st March, 1966 of the Banking
Laws (Application to Co-operative Socie-
ties) Act, 1965. In this circular the
Reserve Bank stated that it would be pre-
pared to consider applications from such
wocieties for being declared as non-banking
institutions provided they amended their
byelaws to confine acceptance of deposils
to members (which term would not include
nominal or associate members) and re-
funded the deposits of all non-members.
the latest position in this regard is indicated
in the reply given today to parts (b) and
(c) of Unstarred Question No. 3&82.
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MAJOR AND MEDIUM IRRIGATION ProJecTs
FOR MAHARASHTRA DURING FOURTH PLan

3938. SHRI DEORAO PATIL: wil
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the major and medium
irrigation projects to be undcrtaken in
Maharashtra during the Fourth Five-Year
Plan have been finalised; and

(b) if so, the names and estimated cost
of such projects ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
and (b). The new major and medium irni-
gation projects to be undertaken in
Mabharashtra during the Fourth Plan have
not yet been finalised by the Planning
Commission, who are now reviewing the
draft Fourth Plan.

CoMPLETION OF THANNRMUKKOM Bumd

3939. SHRI A. K. GOPALAN :
SHRI K. M. ABRAHAM :
SHRIMATI SUSEELA

GOPALAN :
SHRI P. P. ESTHOSE :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that the coms-
truction work of Thannirmukkom .Busd
has not yet been completed;

(b) the details of the progress of ths
Bund; and

(c) when it is likely to be completed ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
Yes.

(b) and (c). The barrage on the loft
bank (Shertaly side) enclosing 31 spass
has been completed. Work on the barrage
on the right bank (Vachoor side) is in
hand. This is exy d to be pleted
by 1972 monsoon and benefits will start
flowing in as soon as this part is complet-
ed, and the Central one-third spans are
cither cofferdammed or bunded up. Studies
are proposed to be made to re-examioe
whether the Central one-third part shoutd
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be a barrage or whether it could be
bunded up. In the latter case, much less
work would be involved.

UTILISATION OF KUNDHA TAILRACE WATER
FOR IRRIGATION IN COIMBATORE DISTRICT

3940. SHRI UMANATH :
SHRI NAMBIAR :
SHRI K. RAMANI :

- SHRIMATI SUSEELA
GOPALAN :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether Government have received
any reports from Tamil Nadu Government
in connection with the utilisation of
Kundha Tailrace water for irrigation in
Coimbatore District;

(b) if so, details of the scheme; and

(c) if not, the reasons for the long de-
lay to get the report from the State
Government and the steps Government
propose to take to finalize the scheme ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
No.

(b) and (c). Do not arise.

CONTRACT SYSTEM PREVAILING IN LoapIiNG
AND UNLOADING SECTION OF SiNDR1 UNIT
oF FERTILIZER CORPORATION OF INDIA

3941. SHRI UMANATH :
SHRI K, M. ABRAHAM :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whel a fact that the entire
ding and ding i of the
Sindri Unit of the Fertilizer Corporation
of India is run by the contract system;

ther it is

(b) whether it is also a fact that the
oontractor cven makes the lady workers to
work late in the night within the factory
and on very poor pay in contravention to
the factory rules; and
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(c) whether Government propose to end
this contract system and to get the work
done departmentally with incentive wage
system as done in the Bagging Plant of the
Factory ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
to (c). The information is being collected
and will be laid on the Table of the House
in due course.

DEATHS DUE TO FOOD POISONING

3942, SHRI N. SHIVAPPA : Will the
Minister of HHALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to refer to the reply given to un-
starred Question No. 2956 on the 11th
August, 1969 and state :

(a) the actual number of deaths due to
food poisoning in the country, during the
period June 1968 to June, 1969: and

(b) the steps Government is going to
take to prevent such happenings in the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI!
B. S. MURTHY) : (a) The requisite im-
formation is being collected and will be
laid on the Table of the Sabha in due
course,

(b) Food poisoning cases generally occur
due to ination or adulteration of
food articles and unhygienic conditions of
eating establishments, Laws are in force
to check such malpractices. The Preven-
tion of Food Adulteration Act, 1954 is in-
tended to check the quality of foodstuffs,
while the storage, sale and use of poisonous
insecticides, pesticides and rodenticides i
regulated by the Poisons Act, 1919. The
food catering establishments are also
licensed by the local authorities and checks
are also exercised against the sale of ex-

posed food articles.
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CENTRAL ASSISTANCE FOR MAJOR IRRIGA-
TION PROJECTS., MYSORE

3943. SHRI S. M. KRISHNA : Will the
Minister of IRRIGATION AND POWER
be pleased to state

(a). the Central assistance sought by
Government of Mysore for major irriga-
tion projects ie., Hemavati and Krishna
Projects;

(b) whether it is also a fact that the
amount sanctioned for these projects is in-
sufficient; and

(c) whether Government will reconsider
and sanction some additional amount for
irrigation projects in that State ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
The Hemavathi Project has not been
cleared by the Planning Commission. No
request has been received from the State
Government for any assistance to the
Upper Krishna Project during the current
year,

(b) and (c). Irrigation projects form
part of the developmental Plans of the
States and provision for them is made in
the budgets of the respective Gover
During the Fourth Plan, Central assistance
to the States for implementing their Plans
is in the form of block grants/loans and
will not be tied to individual projects or
Heads of Development. It is open to the
State Governments to make inter-se adjust-
ments and provide additional allocations
for schemes which they consider urgent
or more important, within the overall
ceilings of the Annual Plan.

WORLD BANK ASSISTANCE POR IRRIGATION
SCHEMES TN MYSORE

3944. SHRI S. M. KRISHNA : will
the Minister of FINANCE be pl d to
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(b) if so, the dctails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C
SETHI) : (a) Nil.

(b) does not arise.

INCENTIVE BONUs SCHEME FOR WORKERS TN
SiNDr1

3945. SHRI GANESH GHOSH :
SHRI SATYA NARAIN SINGH:

Wwill the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether there is any incentive
scheme for the workers of the Sindri unit
of the Fertilizer Corporation of India ex-
cept for those in the bagging and new-
bagging plant;

(b) whether it is a fact that an incen-
tive Bonus Scheme was {rawn for workers
in 1965-66 mcant only for that year; and

(c) whether Government propose to
have a standing incentive bonus scheme
for the workers in consultation with the
unions ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
to (c). The information is being collected
and will be laid on the Table of the Houte
in due course,

CREDITS GIVEN BY INDIAN BANK OF MADRAS,
KANARA BANK, STATE BANK AND OTHER
BANKS

3946. SHRI LOBO PRABHU : Will the
Minister of FINANCE be pleased to state :

(a) the amount of credit to date provid-
ed by the Indian Bank of Madras to arti-
sans and sclf-employed persons, since

state :

(a) the amount which has been given
by the World Bank to Government of
India for irrigation purposes in the State
of Mysore; and

natc m;

(b) the amount of credit since nationali-
sation, provided by the Canira Bank to
unemployed engincers;

(¢) :he umount of credit provided by the
State Bank to rctail traders, professionah,
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including shopkeepers and repairing and
servicing units, since nationalisation;

- (d) the total credit advanced by the
St:te Bank and the nationalised Banks in
South Canara District to small scale indus-
tries during 1968-69;

(e) the average time taken by each bank
before sanctioning the loans;

(f) the number of applications rejected;
and

(g) what is the credit deposit ratio of
aetionalised banks in October and how
does it compare with the same month last
year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (f). The information
asked for is being collected and will be laid
on the Table of the House,

(g) A statement showing the credit-
deposit ratios of nationalised banks in
October, 1969 and October, 1968, based on
the Weekly Returns submitted under Sec-
tion 42 of the Reserve Bank of India Act,
1934, is annexed.

Statement

C redi;:beposi! ratio

A

" Name of Bank

_
October October
1968 1969

(As on (As on

25-10-68) 31-10-69)

1. Central Bank of India 71.0% 709%
2. Bank of India 69.4% 70.0%
3. Punjab National Bank 61.0% 58.9%
4. Bank of Baroda 683% 66.8%
5. United Commercial 71.5% 64.9%

Bunk

6. Canara Bank 74.0% 75.5%
7. United Bank of India 73.5% 73.1%
8. Dena Bank 65.0% 60.5%
9. Syndicate Bank 73.0% 83.1%
t0. Union Bank of India 720% 669%
t1. Allahabad Bank 66.2% 66.6%
12. Indian Bank 73.7% 74.3%
13, Bank of Maharashtra 69.8% 73.1%
14 67.1%

. Indian Overseas Bank 69.9%
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39 far ggarr /Y
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g § qiEe W fem ) S
L SEUE

(w) o agi Szt

SALE OF LUBRICANT OIL BY IOC AND
FOREIGN CONCERNS

3948. SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the total sale of lubricant oil in the
tast three years by Indian Oil Corporatioh
scparately, in each year;

(b) whether it is a fact that the foreign
concorns have sold lubricant oil in open
market to private concerns in the last three
years; if so, the total sale each year; and

(c) the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Following sales of Lubricating Oils were
made by IOC year.wise in the last 3

years : —
000 tonnes)
1966 90
1967 129
1968 136

(b) and (¢). The lorcign oil companies
have sold the followin; quantities of Lubri-
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cating oils in the last 3 years to Non-
Government concerns :—

('000 tonnes)

1966 261
1967 291
1968 315

There are no restrictions on the sale of
Lubricating Oils. Both 10C and the foreiga
oil companics are free to sell the same to
consumers in accordance with their sales
arrangements.
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MATERNITY CENTRES IN MYSORE STATE

3950. SHRIMATI SUDHA V, REDDY :
Will  the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUS:NG AND URBAN DEVELOP-
MENT be plcased to state :

(a) the number of Maternity Centres in
Mysore State;

(b) how muny of them are located in
rural areas; and

(¢) the number of Government and
Voluntary Organisations which are carrying
on activities in this field ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDASEKHAR) : (a) to (c). The in-
formition has been called for from the
Government of Mysore. It will be placed
on the table of the House as soon as it is
received.

CONVENTION OF STEERING COMMITTEE OF
COOPERATIVE CREDIT SOCIETIES

3951. SHRT BHAGBAN DAS:
SHRI MOHAMMED ISMAIL :
SHRI P. RAMAMURTHI :
SHRT B. K. MODAK :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government are aware of
the conventinon of Steering Committee of
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Co-operative Credit Societies and Banks
held in Calcutta on the 6th November,
1969;

(b) il so, the main demands rzised by
the Convention;

(c) whether Government have considered
these demands; and

(d) if so, the steps taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 P. C.
SETHI) : (a) Yes, Sir.

(b) The main demand of the convention
was that Salarly Earners’/Employees' Co-
operative Credit Societies in West Bengal
should be exempted from the provisions of
the Banking Regulation Act, 1949 relating
to maintenance of minimum cash and
liquid reserves.

(c) and (d). A reference is invited to
the reply given today to partg (b) and (c)
of Unstarred Question No, 3882.

AMENDMENT OF RULLS REGARDING ALLOT-
MENT OF HOUSEs BuiLT UNDER-INDUSTRIAL
HOUSING SCHEME AT KANPUR

3952. SHRI S. M. BANERJEE: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVLELOPMENT be pleased
to state :

(a) whether iy is a fact that UP.
Government has . pproached the Central
Government to amend the rules for the’
allotment of houses built under the Indus-
trial Housing Scheme at Kanpur to include
the civilian employees in Defence establish-
ments;

(b) if so, whether the rules have been
amended; and

(¢) if not, the reasons for the abnormal
delay ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) Yes

(b) and (¢). No. The Scheme is meunt
only for such industrial workers as fall
within the meaning of section 2(1) of the
Factories Act, 1948 and persons employed
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in Mines other than coal and Mica mines
within the meaning of section 2(h) of the
Mines Act, 1952. Extension of the scope
of the Scheme to any other category of
persons will have adverse repercussions.

Loans To INDUSTRIAL Houses

3953. SHRI S. R, DAMANI : Will the
Minister of FINANCE be pleased to stete :

(a) whether credit needs of industrial
houses are met fully as before after
nationalisation of banks;

(b) the number of applications received
from parties whose ussets or turnover is
more than Rs. 5 crores and the amounts
vsked for by each; and

(c) the amounts of credit

and the terms?

san:tioned

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The policy is to ensure that
the legitimate credit needs of all productive
enterprises are met.

(b) and (c). Information relating to the
affairs of individual constituents is not
divulged.

“Excise Duly oN FERTILIZERs”

3954. SHRI S. R. DAMANI : Will the
Minister of FINANCE be pleased to state
the amoun; of excise duty collected over
fertilizers since its imposition in the cur-
rent financial year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : The amount of excise duty col-
lected on fertilizers from 1st April, 1969
to 30th September, 1969 in the current
financial year, up to which month informa-
tion is available, is Rs. 835.04 lakhs.

FALL IN REFINING THROUGHPUT OF FOREIGN
O1. COMPANIES

3955. SHRI S. R. DAMANT : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleassd to state :

(a) the sources from which foreign oil
companies in India are getting supplies of
crude oil for their refineries;
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(b) whether the recent cut in the foreign
exchange allotment to the compcaies has
resulted in a fall in their refining through-
put and if so, by how much; and

(c) how this has aflccted the targets of
oil production and peeds of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHR! D. R. CHAVAN) : (a)
The imports of crude oil by foreign oil
companies in the country, are currently be-
ing made from Iran and Saudi Arabia.

(b) The cuts in foreign exchange alloca-
tions for crude oil imports to the three
foreign oil companies have been made as
from June, 1969. As a resuly of this cut,
the fall in their refining throughput between
June—December, 1969 will be about
329,811 tonnes approximately.

(c) The fzil in throughput has been made
good by stepping up production in other
Refineries.

ABSORPTION OF CaSUAL WORKERS IN REe-
GULAR SERVICE IN SINDRI UNIT oF F.C.I.

3956. SHRI K. RAMANI :
SHRI P. GOPALAN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MiINES AND
METALS be pleased to state :

(a) the number of casual workers work-
ing in the Sindri Unit of the Fertilizer
Corporation of India on the 17th November,
1969;

(b) how muny of them have completed
more than 264 days in total without consi-
dering the “breaks”;

(c) whether it is the policy of public
sector concern to absorb the casual workers
in stages in regul.c service: and

(d) if so, how many have been absorbed
in the years 1967, 1968 and 1969; and

(e) whether there is any decline in the
oumber of casual workers in the last three
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
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METALS (SHRI D. R. CHAVAN) : (a)
to (e). The information is being collected
and will be laid on the Table of the House
in duc course.

PROPOSAL FOR EXPANSION oF BOC
ACTIVITIES

3957. SHRI K, P. SINGH DEO: Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the Burmah Oil Company
has submitted some proposuls to Govern-
ment for the expansion of its activities;

(b) if so, the details thereof;

(c) whether Government have agreed to
the proposals made by the BOC; and

(d) if not, thc reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
No.

(b) to (d). Do not arise.

PACKAGING OF DRUGS FPOR GOVERNMENT
HosPITALS

3958. SHRI YASHPAL SINGH: Will
the Minister of HEALTH, FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether his suggestion for new
packaging for Government hospitals has
been accepted by the Pharmaceutical Pro-
ducers of India with certain conditions;

(b) if so, what arc the conditions; and

(¢) whether these are acceptable to

Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Discussions are
still going op with the industry as to the
means that could be taken for reducing
pilferage of drugs from the hospitals, No
decisions have yet been recched.
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(b) and (c). Do not arise.

LIFTING OF PRICE CONTROL ON DRugs

3959. SHRI YASHPAL SINGH: Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Government are considering
a proposal of the drug industry to lift the
price control so as to enable the industry
to effecy a price reduction in its products;

(b) if so, the nature of the suggestion
made; and

(c) when Government's views are likely
to be finulised ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
No; there is nothing in the Drugs Prices
(Display and Control) Order to prevent
the drug manufacturers from reducing the
prices of their products,

(b) and (c). Do not arise.
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PoLYSTER FIBRE PRODUCTION

3962. SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the production of polyster fibre in
the last three years in each year up to 31st
‘October, 1969;

(b) how many licences were issued dur-
ing the above period along with dates and
names of the faclorics to whom licences
were issued; and

(c) whether any preference was given
$0 any private parly over public sector ?

THE MINISTER OF STATE IN THE
M'NISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)

1966 — 2,550 tonnes
1967 — 3,030 ,,
1968 — 4,698
1969 — 4713 ,,

(January—October)

(b) A licence was issued on 27th May,
1967 to M/s. Chemicals and Fibres of
Indic Ltd., Bombay for expansion from
about 2,000 tonnes to 4,500 tonnes per
annum. In addition, letters of intent have
been issued to the following :—

Caupacity per annum

(in tonnes)
(i) M/s. The Ahmcdabad
Manufacturing & Calico
Printing Co. Ltd.,,
Bombay. 6,100
(ii) M/s. Indian Organic

Chemicais 1.td., Bombay.
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(iii) M/s. Chemicals and
Fibres of India Ltd.,
Bombay. 1,600
(iv) M/s. Swadeshi Cotton
Mills Co. 1.d., Kanpur. 6,100

(c) Based on the pattern of demand for
the fibre and other relevant factors the
U.P. was preferrcd in approving the fourth
unit. It is in this context that a letter of
intent wis itsued to Messrs. Swadeshi
Cotton Mills Co. Ltd., Kanpur, although
The Punjab State Industrial Development
Corporation Ltd. (a public sector under-
taking of Punjab) was one of the appli-
cants for the fourth unit with location at
Amritsar, Punjeb.

ALLOTMENT OF GOVERNMENT ACCOMMO-
DATION TO CLASS IV CENTRAL GOVERN-
MENT EMPLOYEES AT NAGPUR

3963. SHRI N. R, DEOGHARE : will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleas-
ed to state :

(a) the type of Government accommo-
dation provided to Class IV Central Gov-
crnment employees working at Nagpur;

(b) whether Government provide two-
roomed Quarters to Class IV Central
Governmen; employees at Delhi; and

(c) if so, whether Government propose
to provide such type of Quarters to Class
IV Central Employces at Nagpur zlso and
if so, by which date ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a)
The employees drawing emoluments
below Rs. 175 per month at Nagpur and
at other places are cntitled to type I ac-
commodation in the General Poo).

(b) In type I accommodation in the
generid pool in Delhi/New Dclhi, out of
13060 units, only 1681 arc two-roomed
ones.

(c) At Nagpur, in the general pool,
out of 160 type 1 quarters, only 40 are
two-roomed ones,
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The Government have decided that in
future in type I accommodation in the
general pool, there should be two living
rooms besides Kitchen and Bath, etc.

WAITING LIST FOR ALLOTMENT OF Gov-
ERNMENT ACCOMMODATION

3964. SHRI N. R. DEOGHARE : Will
the Minister of HEALTH AND FAMILY
PLLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) the number of Government em-
ployees, category-wise, waiting for Govern-
ment wccommodation at present; and

(b) the period for which each em-
ployee has to wait for his turn for allot-
ment of a Quarter in each category ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) and
(b). Applications for allotment of general
pool a:commodation for a particulir year
are called for on a restricted basis keep-
ing in view the likely availability of houses
in the general pool during that year. For
the allotment year 1969, applicutions for
allotment of general pool accommodation
in Delhi/New Delhi were also called for
on a restricted basis and the dates of
priority up to which applications were call-
od for in each type vad the number of
Government employeces waiting for Gov-
ernment accommodation on restricted basis
are as under :—

Type Date of priority Number of
up to which app- Govt. cmployccs

lications werc  waiting for
called for allotment

1 31-12-1958 2,557
u 31-12-1955 3,904
m 31-12-1948 556
v 31-12-1948 1,394
v 31-12-1964 594
vi 31-12-1962 50
vl Up to datc. 35
Vil Up to date. 7
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Within the available resources, Govern-
ment are taking steps to build additional
residential units in the general pool in
Delhi/New Delhi. It is, however, not
possible to say by what date all such em-
ployees will be provided with Government
accommodation.
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OVERSTAY IN GOVERNMENT ACCOMMODA-
TION IN LAXMIBAINAGAR, NEW DELHI
AFTER TRANSFER

3966. SHRI RAMAVATAR SHARMA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of quarters in H Block
of Laxmibainagar which are under occu-
pation by persons for over three months
after their transfer to outstations;

(b) the circumstzaces under which they
are being allowed to retain the quarters;

(c) the steps taken so far to have the
quarters vacated; and

(d) when the quarters are likely to be
vacated ?

THE MINISTER OF HE)\LTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) to
(d). According to the provisions contain-
ed in the Allotment Rules, za allottee, on
transfer to a place outside Delhi, can re-
tain the general pool accommodation in
his occupation for a period of two months.
In case the accommodation is not vacated
after availing of the concession:1 period,
eviction proceedings under the provisions
of (he Public Premises (Eviction of Un-
authorised Occupants) Act, 1958 arc ini-
tiated. There are two cascs where the
allottces of the quarters in H Block of
Laxmibai Nagar, New Dclhi, have not

L 4CLSS/69—7
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vacated the quarters after availing of the
concessional period and eviction proceed-
ings have been initiated. In both these
cases the ‘Show Cause Notices' have been
issued in accordance with the provisions of
the said Act. In accordance with the pro-
visions of the Act, the persons concerned
are to be given an opportunity to say why
they should not be evicted from the pre-
mises and thereafter they are to be allowed
an opportunity of personal hearing and
producing evidences, witnesses, etc., if any.
It is only after these stages are over, the

Estate Officer concerned can pass final
orders in  such cases. Generally,
such, proceedings take three months.
Whenever the  parties contest the

proceedings, a longer time is taken to
finalise the zction. The parties have also
the right to appeal to the District Judge
and in case such an appeal is filed, the
eviction can be carried out only after the
dismissal of the appeal. Only after all
these stages are completed the party can
be physically removed from the premises.

In one of these cases, the wife of the
allottee, who is working in an eligible
office, has represented for regularisation of
the quarter in her name and her request
is being examined.

FOREION EXCHANGE TRANSACTIONS BY
SR MunDrRA IN UK.

3967. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of FINANCE
be pleased to refer to the reply given to
Uastarred Question No. 4733 on the 25th
August, 1969 and stato :

(a) whether the enquiries by the En-
forcement  Directorate  regarding  the
foreign exchange transactions by Haridas
Mundra and his firms in the United King-
dom have been made; and

(b) if s0, the details thercof and the
action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCFE (SHRI P. C.
SETHI) : (a) and (b), The enaniries by
the Enforcement Directorate in the matter
of suspected contravention of foreign ex-
change regulations by Shri Haridas
Mundra are still in progress.
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Knuicxk NxoN Group O COMPANIES

3968. SHR1 ARJUN SINGH BHADO-
RIA :

SHRI MADHU LIMAYE:

Will the Minister of FINANCE be
pleased to refer to the reply given to
Starred Question No. 463 on the 11th
August, 1969 and state :

(a) the progress so far made about the
inquiry ordered into the annexation by the
Kapadias of the Killick Nixon Group of
Companies; and

(b) if so, the results of the inquiry
and the action taken against the Kapadias ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Investigations are
still in progress. These involve scrutiny
of account books for a number of years
and also enquiries and verification from
other sources. It will take some time be-
fore the investigations can be completed.

SusPENSION OF CusToMs OFFICERS

3969. SHRI JYOTIRMOY BASU:
SHRI BHAGABAN DAS :

SHRI TENNETI VISWANA-
THAM :

Will the Minister of FINANCE be
pleased to state:

(a) how many Customs officers were
suspended during the last three years;

(b) how many of them were kept under
suspension for period exceeding 1. six
months, 2, one year, 3. two years, 4.
three years, and S. over three years; and

(c) the average period of suspension
inflicted on an employee during the last
three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) ;. (a) to (c). The requisite in-
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formation is being collected and will be
laid on the table of the House.
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INVESTMENT AND SHARES OF L.IC, wrtu
Sumi  Tursmas Kimiacaanp  Group,
KILLICK, SAHU JAIN AND SINGHANIA FIRMS

3971. SHRI DEVEN SEN: Will the
Minister of FINANCE be pleased to state
the total amount of investment and shares
of the Life Insurance Corporation with
Tulsidas Kali Chand Group, Killick, Sahu
Jain and J. K. Singhania firms respective-
ly ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : The desired information
regarding Sahu-Jain and J. K. (Singhania)
groups, which is contained in the Annual
Report and Accounts of the Corporation
for the year ended 31-3-1969 (already
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1aid on the Table of the House), is as

under : —

Business Total investment
Group of LIC in Group
(In Lakhs of Rs.)
1. K. (Singhania) 1,31.17
Kilachand (Tulsidas) 3293
Killick 6,30.96
Sahu Jain 2,16.71
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STAY OF AN ASSISTANT ACCOUNTS
OFPICER AT ONE PLACE

3973. SHRI N. R. LASKAR : Will the
Minpister of FINANCE be pleased to refer
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to the reply given to Unstarred Question
No. 4858 on the 25th August 1969 and
state :

(a) the reasons for not fixing the stay of
an Assistant Accounts Officer at one place
to ensure healthy and clean administration;

(b) the reasons for not taking total stay
in Delhi for purposes of transfer irrespec-
tive of the fact that they may be shifted
from one organisation to the other just to
evade the longevity of the stay at Delhi;
and .

(c) how the matter regarding transfer of
those officers, whose orders were cancelled
or those who have by now stayed for more
than 5 years, stands at present ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) It has been consider-
ed administratively unnecessary to fix the
stay of an Assistant Accounts Officer in
one place as it is always open to the com-
petent authority to order a transfer when-
ever this is considered neccessary to cnsure
healthy and clean administration.

(b) As already stated at (a) above, it
is always open to the competent authority
to order the transfer of any employce from
one station to another and hence the ques-
tion of evasion of transfer does not arise.

(c) The case of each officer for transfer
will be decided as and when considered
administratively necessary.

SMUGGLING or CHINESE (GOODS INTO
INDIA

3974. SHRI BHARAT SINGH CHAU-
HAN : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have received
reports that Chincse crockery, fountain
pens, silk, watches etc. are freely sold in
the market:

have
shop-

whether  Government
the

(b) if o,
made enquirics from where
keepers get these articles; and
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(c) the steps taken by Government to
prevent their sale and who are responsible
for the smuggling of these articles into
India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). No reports have
been received by the Government to indi-
cate that Chinese crockery, fountain pens,
silk, watches etc. are frecly sold in the
market. Reports have however been re-
ceived to show that Chinese goods such as
fountain  pens,  watches,  mechanical
lighters, Thermos Flasks and silk fabrics
which are brought as baggage by passen-
gers and are also smuggled from Nepal
into India are sold in small quantities by
petty shopkeepers and hawkers.

(c) Preventive units of the Customs and
Excise Department collect intelligence and
conduct raids over premises used for stor-
ing such goods in substantial quantities.
Number of check posts have been esta-
blished along Indo-Nepal border to check
the flow of such goods into India. Penal-
ties are imposed in addition to confiscation
of goods. Prosecutions are also launched
against persons involved in cases concern-
ing goods in large quantities,

ARREST OF AN OFFICER OF INDIAN
AIRLINES AT BOMBAY AIRPORT

3975. SHRT BHARAT SINGH
CHAUHAN :

SHRI V. NARASIMHA RAO:
SHRI HUKAM CHAND
KACHWAL :

Will the Minister of FINANCE be
plcased to State :

(a) whether it is a fact that a senior
officer of the Indian Airlines has  been
arrested recently at Bombay airport;

(b) if so, the reasons therefor; and

(c) whether similar arrests have bLeen
made at other airports in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
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SETHI) : (a) No officer of the Indian Air-
lines has been arrested recently at Bombay
airport.

(b) Does not arise in view of reply to
(a) above.

(c) A Flying Steward of Indian airlines
was arrested at Dum Dum airport in
March, 1969 for smuggling of 153 wrist
watches.

vzt ® wiam afeat
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PRODUCTION OF CoOAL

3978. SHRI TENNETI VISWA-
NATHAM :

SHRI BHAGABAN DAS :
SHRI JYOTIRMOY BASU :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :
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(a) the total amount of coal raised as
aimed in 196S5;

(b) the actual amount raised in 1965;

(c) whether there is glut of coal at
present; and

(d) the number of Training Institutes
for training Personnel in 1952 and in
1969 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO): (a)
The target of coal production for the
calender year 1965 was never fixed. How-
ever as a result of an assessment of the
demand made by the Working Group on
Coal Production and Transport, the target
for the Third Plan (1965-66) was origi-
nally fixed at 98.95 million tonnecs early
in 1962. A dctailed assessment of the
demand was again made in 1964 and re-
viewed in 1965 and it was felt that the
coal requirements in 1965-66 would be
of the order of only 65.6 million tonnos.

(b) The coal raised during 1965-66 was
67.7 million tonnes.

(¢) No, Sir.

(d) Five training schools for training of
junior technical personnel in mining were
run by the National Coal Development
Corporation in 1952. Two of  these
schools were taken over by the Directo-
rate General of Employment and Training
(Department of Labour and Employment)
in 1965 and converted into Mine Mcchani-
sation Training Institutes under a scheme
formulated in cc Itati and agr
with the National Coal Development Cor-
poration and Joint Working Committee of
the coal mining industry. The rest of the
schools have been closcd down by the
National Coal Development Corporation
due to lack of demand for trained person-
nel.

Due to the paucity of candidates for
the admission to the Training Institutes run
by Directorate General of Employment and
Training, (Department of Labour and
Employment) no course could be started
during l,hc session in 1969.
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PROSPECTS OF FOREIGN INVESTMENT IN
INDIA

3979. SHRI HIMATSINGKA : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Union Minister of State
for Finance paid a visit to Washington in
the last week of September this year to seek
additional foreign investment in India;

(b) whether concern was expressed by
the businessmen at the Government’s
decision to upgrade India’s diplomatic re-
presentation in Hanoi so that India was
moving closer to Vietcong: if so, what
was his reaction to remove any such appre-
hensions; and

(c) the outcome of his visit by way of
securing additional foreign aid and foreign
investment in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) On my way to attend the
meeting of the Commonwealth  Finance
Ministers on the 25th and 26th September,
1969, in Barbados, 1 visited Washington
where 1 discussed matters of mutual inter-
cst with the President of the World Bank,
the Managing Director of the International
Monetary Fund and representatives of the
U.S. Government. The visit was not in-
tended for seeking  additional aid or
foreign investment.

(b) No, Sir.

(c) Does not arise.

JUDGES' ACCOUNTS IN FOREIGN
COUNTRIES

3984, SHRI S. N. MISRA : Will
Minister of FINANCE be
state :

the
pleased to

(a) how many Judges of the High
Courts in India have deposits in their per-
sonal name or in the name of their wives
or sons outside India;

(b) whether they have all disclosed the
amounts of their deposits and details as
required under the Foreign Exchange Re-
gulations Act;
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(c) whether Government contemplate to
take any action that such deposits may be
recalled to India;

(d) whether any steps have been taken
to ascertain from the Judges about their
deposits outside India; and

(¢) whether any case of deposit has
been investigated in respect of the deposits
outside India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Data relating to
accounts abroad is not maintained on the
basis of such classifications. However, if
information about a particular individual is
required, it can be supplied.

(c) and (d). No, Sir. Normal legal pro-
visions relating to operation and mainte-
nance of accounts abroad apply to High
Court Judges also.

(e) No, Sir.

PAYMENTS MADE TO THE ARCHITECTS IN
THE DEPARTMENT OF WORKS, HOUSING
AND URBAN DEVELOPMENT

3985. SHRI S. N. MISRA : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) the usual percentage given by the
Ministry to an experienced and qualified
Architect for the execution of his work;

(b) whether this percentage included the
supervision charges also; and

(c) the approximate total amount paid
to all the Architects of his Ministry in this
financial year so far ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) In this
Ministry payment to Architects is not made
on percentage basis. A separate Architect
Wing is functioning in the C.P.W.D. The
officers of this Wing are employed on
monthly salaries against sanctioned posts
and they look after the Architectural part
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of the construction works underken by the
C.P.WD.

(b) and (c). Do not arise in view of
the reply to (a) above.

APPOINTMENT OF SCHEDULED CASTES/
TRIBES IN STATE BANK OF INDIA,
NEw DELHI

3986. SHRI RAM CHARAN : Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that some 2nd
Grade Clerks have been appointed in the
State Bank of India, New Delhi during the
month of October, 1969;

(b) if so, the number of vacancies filled
in and how many of them were reserved
for the candidates belonging to Scheduled
Castes and Scheduled Tribes; and

(c) whether all the reserved posts have
been filled by Scheduled Caste candidates
and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). In the State Bank
of India service, all clerks are designated
“clerks”, without any grading.

During the month of October, 1969, 212
candidates were selected for filling the
estimated vacancies afler a written test and
interview. 197 vacancies have been filled
so far. 123% of the vacancies were re-
served for the candidates belonging to
Scheduled Castes and Scheduled Tribes.

(c) 158 Scheduled Castes/Tribes candi-
dates were called for the written tests and
interview. Of these 11 who secured the
minimum qualifying marks in the written
test as well as interview have been appomt-
ed. The remaining reserved posts could
not be filled in as other candidates belong-
fng to the Scheduled Castes/Tribes did
not secure the minimum qualifying marks.

qza7 fewa AmaET watew @
wf wgrn

39R87. St TWEATT Wl oW
faa g9 7= qAT FY FoETq o

(%) ¥ g 79 ¢ f& @z araw

202

HTA-HT FTYIAT T AT TgT FT e
< 1 5 faar mar &

(=) =fx &f, & 71 78 WY @9
2 % 3@ F1oieg &1 @ AR F -
W I8 FE faware 7@ fHar T @
foraat afcomr 7z @ fa sTaani aar
Frfqn FRTfEY & aga SO
oIt

(1) Fav 77 oy 79 & fF FTETTR
9T ITF TR F 337  forg Tw A
3 araear TE

() =fz e, @Y ¥ gUdFa Fates
¥ faeqre A7 FoETATSn & 457 & fad

I AT FA FY K FAAT
FFR ¥ aTE & AR

(%) afz zf,'a‘r ITHT QYT AT
§ etz afy ag, A g9 @y FrIO
g7

f darem & W A&t (At o
o ARY) : (x) st AF 1 ;P
af¥er w=miEa, A F gheer-aa
¥ faerre §. wwqu o faer TzA
TEAN

(&) 7z 7= agl 95 |

() A 7 7R F g
a7 faaifrfagt % fam seopr a9 &Y
Frawrs  KTNAT AfgA smaear €Y
TR R

(%) #t7 (3) . q 7= 7 357 )

faeet & et weqaTEl w
afcafowt ® waeEA
afxat
3988. =it fagre fag : 77 eareqa
aqy afcare fadroa st frater, smamm
aar T faww GA a7 gAY &Y
war w7 f¥o:
(%) #m a7 7= § f& fo) &



203 Written Answers

FEDT TR & FETATET A IO
FTe! FY WaEET afgar 745 Y I
AT T T A A ¥ Aew wg A
afear agad) & @l

(=) afz g, @ 3% #71 Frewr
§ o Frr geER whaey § Tfefe-
o wY WIFrAT AT X F oy
T fram F39T ?

weqn qar ofar faem sk
fmfor, s g anQig fawmm sawm
® Tog walY (st wo o wla) ¢ (F)
R (@), faoey F reqara § F1F F
W@ A9t ®v AT €T A5 A &
&9, 79Y 351 w1 7 ¥ fay war fear
srar & e 33 fratfe a4t ogaay
N 2 gzl F Az frgffe adt
® OF 7 Xz qqr 29 wfeafaa &
fraw A w7 faq san

fasa & steql & c2r® PR
ATERT & ATART QAT

3989. = fagrer fay :
=it fng =T &

T aawqa aqr qfar faee,
Y famto, smam awr A faew
Rl Ig I ¥ FI[W w34 5

(v) =av 7 wr7 A9 § 7GR A
Y8 Y yerraT fax § fraF froer
F oA ¥ TAEER AT F
AFTAE & 110—139 §7F ¥ ;qT
FL 110— 180 §TF FT 3 A1 q(T FY
e, W

() afx g, ar I ¥ IT 9%
T WGAE A & 7

gy awr qfare faam sk
fomior, amare o ity fewm saved

DECEMBER 15, 1969

Written Answers 204

% T walt (st @0 go whA) :  (F)
I FEarEl ¥ T § IS
STEATITA FIT ZT A |

(@) =TFrY FrTATel € F19 F
T3 FAHt ¥ f47 ) F3AwT § A
AT ARAT F I & T 110-180
To T FAH AT3A AT9F1 & fag 110-
139 %o | IT ATTAIAY § B H+Y
qrQ AgT  ATAR] 9T AR AL
AFt A TWE F A F T )
T X T A¥TAZAT 9T Ao
faame frar fed 378 eFT FT AW
gt g w4 |

SUICDE BY A NURSE OF SAFDARJUNG Hos-
PITAL, NEw DELHI

3990. SHRI N. R. DEOGHARE : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether the Government are aware
of the news-item appearing in the press
on the 25th November, 1969 that a nurse
of Safdarjang Hospital, New Delhi was
found unconscious in the Nursest Hostel;

(b) if so, what were the circumstances
leading to her unconsciousness; and

(c) what is the condition of the nurse
and what action Government propose to
take more care of the nurses?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) to (c). A female
Staff Nurse of the Safdarjang Hospital was
found unconscious in her room on the 23rd
November, 1969. A report was made to
the local police and the nurse was given
full treatment in the hospital. She died
on the 26th November, 1969. A Board
of Inquiry has been constituted to inquire
into the circumstances leading to her
death and also to suggest action to prevent
such eventualities in future.
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Ciass I Posts IN FAMILY PLANNING
DEPARTMENT NOT FILLED THROUGH UNION
PubLIC SERVICE COMMISSION

. 3991. SHRI GUNANAND THAKUR :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of Class I posts in the
Department of Family Planning in his
Ministry which have not been filled through
Union Public Service Commission and
their grades, qualifications and duties; and

(b) when these posts are likely to be
referred to the Union Public Service Com-
mission ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR) : (a) A state-
ment giving the requisite information is
laid on the Table of the House. [Placed
in library. See No. LT—2374/69).

(b) Requisitions for recruitment to the
following posts have already been sent to
the Union Public Service Commission :—

(i) Liaison Officer—3 posts.

(ii) System Development Planner—

1 post.

(iii) Analyst—2 posts.
Recruitment Rules in  respect of the
remaining posts excepting the posts of
Honoraries under the Central Family
Planning Corps, are being finalised. The
posts will be filled up on a regular basi¢
as soon as these rules are finalised.

As regards the posts of Honoraries in
the Central Family Planning Corps, the
scheme provides for recruitment of retired
medical officers so that their rich expe-
rience is utilised in the effective implemen-
tation of the family planning programme.
Only one post of honorary is filled at
present on ad hoc basis for a period not
exceeding one year in consultation with
the Ministry of Home Affairs. Union
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Public Service Commission’s approval will
be obtained in case it is decided to conti-

nue the present incumbent beyond this
period.
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LiFTING OF BAN ON RECRUITMENT TO
TrCcHNICAL PosTs

3993, SHRI RABI RAY: Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the Go-
vernment has decided to lift soon the
general ban on the filling of vacant tech-
nical posts so as to remove unemployment
among enginecrs; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). There is no general
ban on the filling of vacant technical posts.
In 1966 it was decided as an economy
measure that posts which have been
vacant for a period of six months or more
and vacancies which may arise in future
should not be filled up until a reduction
of 3% is secured in the sanctioned
strengths under each category or cadre.
This restriction was removed in June 1968
in respect of technical posts, recruitment
to which is normally made from among
graduates and diploma holders in Engin-
cering, as a measure for relieving un-
employment among Engineers,

DEPOsiTS BY CENTRAL MINISTERS AND
GOVERNORs IN FOREIGN BANKS

3994. SHRI P. C. ADICHAN :
SHRI HIMATSINGKA :

Will the Minister
pleased to state :

of FINANCE be

(a) the extent of deposits in foreign
banks and with firms abroad held by the
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Central Government
Governors, separately;

Ministers and the

(b) the names of the Ministers/Gover-
nors having such deposits; and

(c) the steps taken to ensure that such
wealth is subjected to tax ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI): (a) and (b). Data relating to
accounts abroad is not maintained on the
basis of the vocation of account holders.
If information about a particular person
is required, it can be supplied.

(c) Residents who are liable to Wealth
Tax have to show bank balances—whether
in India or abroad—in their tax returns.
This legal requirement would ensure tax
liability.

CREDITS TO FARMERS

3995. SHRI HIMATSINGKA :
SHRI P. C. ADICHAN :

Will the Minister of
pleased to state :

FINANCE  be

(a) whether it is a fact that even after
the nationalisation of 14 more big banks,
credit facilities are as much lacking to the
farmers and peasants’ as earlier and in
order to obtain credit they have to spend
a large chunk of the amount to fulfil the
formalities including the amounts they have
to pay illegal gratitication to officials at
different levels, which may often total up
to about 40 per cent of the credits; and

(b) what steps are being taken by Go-
vernment to remove such practical diffi-
culties for the poor and often illiterate
farmers, and to simplify the procedure for
agricultural credits by nationalised and
other banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) It is not correct to say that
after nationalisation of 14 major com-
mercial banks credit facilities to farmers
are lacking. On the basis of statistics
received from the banks, there is substan-
tial increase in the quantum of advances
granted by he banks to agriculturists since
vationalisation of these banks. The in-
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crease in the grant of credit to the agri-
cultural sector by the nationalised banks
is indicated in the enclosed statement.

As regards the allegation that farmers
and peasants have to spend a large chunk
of the advance to fulfil the formalities
including illegal gratifications to officials,
Government have no information.  The
matter is. however, being enquired into by
the Reserve Bank of India,

It may, however, be stated that Banks
while granting advances against the security
of land. have to take essential precautions
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in regard to ascertaining whether the
borrower has a clear title to the property
and whether it is free from any prior
encumberances.

(b) Banks are now taking steps to assist
the agriculturists in obtaining the necessary
particulars by appointing experienced staff
at branches and requiring field officers to
move from place to place and study the re-
quirements of the agriculturists and assist
them in completing loan prop etc.
Application forms are also being printed in
regional languages.

Statement

(Rs. incrores)

Ascn Total limits  Sanctioned Outs'anding 1 respec «f
Total agricultural Dircet: finence
No. of Alcs Amount credit to farmers
27-6-1969 143781 161.23 126741 62.38 122989 29.1
26-9-1969 200503 207.13 187200 91.12 178218 427

WAIVING OF PENALTY AGAINST COMPANIES
UNDER INCOME-TAX ACT

3997. SHRI TENNETI VISHWANA-
THAM : Will the Minister of FINANCE
be pleased to state :

(a) the names of the Companies that
have taken advantage of Section 35(C) of
the Income-tax Act so far; and

(b) the total value of the output of
those companies and the amount allowed
as deduction under Section 35(C)?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). The information is
being collected and shall be laid on the
Table of the House as early as possible.

TwAnsFEr oF C.G.H.S. DocTors FROM

DELHI
3998. SHRI SIDDAYYA : Will the
Minister of HEALTH AND FAMILY

PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that a good
number of C.G.H.S. Doctors were transfer-
red from Delhi to out stations during
February, 1967;

(b) if so, whether they were given an
assurance that they would be retransferred
to Delhi after a period of three years and
another batch would be sent out in their
place; and

(c) what action is being taken in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes.

(b) No.

(¢) Does not arise.

GENERATION CoST PER KWH IN CERTAIN
STATES

3999, SHRI M. SUDARSANAM : Will
the Minister of JRRIGATION AND
POWER be pleased to state the average
per KWH generation cost for Thermal and
Hydel Plants in Assam, Bengal, Bibar,
U.P. and Delhi ?

THE MINISTER OF IRRIGATION
AND POWER (DR, K. L. RAO) : The
sverage costs of hydro and thermal power
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geoeration are indicated below :

State/ Avcrage cost of generation
Union Hydro Th:rmal
Territory (Paisc/kwh)  (Paisc/kwh)
Assam 9.0 17.0*
Bihar (No Hydel 8.83
generation)
Uttar Pradesh 4.0 7.50
West Bengal 8.0 5.61
Delhi (No Hydel 11.20
gencration)

*Average cost of generation of Diesel

Stations and Naharkatia Thermal
Power Station.
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CORRECTION OF ANSWER TO US.Q.
NO. 2132 DT. 1-12-69 re. HUNDI
TRANSACTIONS

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): In the reply given by me on the
1st December, 1969 to unstarred question
No. 2132, by Hon’ble Shri Sitaram Keeri
regarding Hundi transactions, it was stated
that there was no recent representation in
this matter from the Bombay Shroffs Asso-
ciation. It is since found that a representa-
tion had been received in July, 1969 from
the Bombay Shroffs Association in regard
to the operation of the provision in section
40A(3) of the Income-tax Act which pro-
vides for the disallowance, in computing
the profits and gains of business or pro-
fession, of any expenditure for which
payment is made in a sum exceeding Rs.
2,500 if such payment is made otherwise
than by a crossed bank cheque or draft.
The representation from the Bombay
Shroffs Association seeks to exclude from
the operation of the above mentioned pro-
vision payments for business expenditure
made through Darshani Hundis. The
Hon'’ble Member, Shri Sitaram Kesri had
presumably this representation in view
when formulating the question.

2. The representation from the Bombay
Shroffs Association is still under considera-
tion of the Government. It is expected
that a decision in the matter will be taken
shortly,

3. The inadvertant omission to refer to
this representation in the reply given by
me to the question is regretted.

1224 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

BANK ROBBERY IN CALCUTTA
MR. SPEAKER : Shri Hem Barua.

SHRI JYOTIRMOY BASU (Diamond
Harbour): On a point of submission. If
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the Minister is prepared to make a state-
ment on the two dacoities that have taken
place in Lucknow and Ghaziabad, that.may
also be taken up with this, (Interruptions)

MR. SPEAKER: This is a calling
attention, only relating to the State Bank
of India in Calcutta, and has nothing'to
do with any other thing. If you bring
some other motion . (Interruptions)
It means that if dacoities are going to be
a common thing today, why not have an
hour from the morning ? Mr, Basu, df’
not get annoyed simply because it is
Calcutta.

SHRI JYOTIRMOY BASU: May I
make a submission ? It arises from what
you have said just now. May I quote the
crime figures for the whole of India and
for Bengal ?  (Interruptions)

MR. SPEAKER : Why do you feel so
much concerned over this dacoity ? Any-
thing that happens in Bengal should not

annoy you. It is the State Bank of India.
Why should you get worried about a
dacoity ?

SHRI UMANATH (Pudukkottai): “l'e
also want that there should not be an atti-
tade that U.P. should not come.

SHRI HEM BARUA (Mangaldai) : 1
call the attention of the Minister of
Finance to the following matter of urgent
public importance and request that she may
make a statement thereon :

“The reported loot of a branch of
the State Bank of India in Calcutta
to the tune of Rupees 4.6 lakhs on
12-12-1969."

SHRI JYOTIRMOY BASU : You allow
this forum to be used for political pro-
paganda against the United Front Go-
vernment. We do not like it.

SHRI BAL RAJ MADHOK (South
Delhi): Should we assume that the dacoity
in Lucknow was organised by these people
so that the calling attention today is not
discussed ? (Interruptions)

SHRT UMA NATH: When the Viet
Nam massacre was raised here, you also
raised objection. Was it your intention to
shut out the discussion ? (Interruptions)
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MR. SPEAKER: Mr. Basu, I am not

allowing you. I have already allowed the
calling attention,

SHRI JYOTIRMOY BASU : [ am pre-
pared to bow to you, but I want to make

a submission giving the crime figures in
India.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Mr. Speaker, Sir, with your per-
mission I would like to make a statement
on the robbery which took place at the
Russcll Street Branch of the State Bank

of India in Calcutta on 12th December,
1969.

A gang of 10 persons arrived in a lorry
at the branch at about 9.50 A.M. on the
12th December, 1969. As soon as the
cash and securities etc. were taken out
from the strong room and the strong room
was closed, 7 or 8 persons entered the
branch premises and fired several rounds
at random. Some of them climbed the
cash counter and held the guard and the
other employees at gun point and removed
three locked boxes containing cash from
the cash department enclosure.  Another
person entered the clerical  section and
carried away the box containing shares
and securities. The total cash lost amount-
ed to Rs. 4,62,218.65.

One bank guard, Shri Toran Bahadur was
killed and another guard along with four
other employees sustained injuries. Two
8uns of the bank guards were taken away
by the raiders. The entire operation was
over in approximately five minutes,

One guard and another employee of the
injured are under medical treatment in a
hospital.  Others were discharged after
medical first aid. The hospitalised emp-

loyees are stated to be progressing satis-
factorily.

The State Bank hag lodged the first
information report with ' Policc and has
arranged for round the cloct police pickets
in the Branch premises. The Police have
been making neccessary investinztions and
it is reported that they have traced a
lorry and two lots of currency nofes which
aggregate to Rs. 20,406 and a box con-
taining  securitics and shares is  also
reported to have been traced. They
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{Shri P. C. Sethi)
are also reported to have taken ome
person into custody. We are seeking fur-
ther confirmation about this and fuller
information from the West Bengal Gov-
ernment.  (Interruptions)

SHRI JYOTIRMOY BASU: The hon.
Member has made a suggestion. You
oould give me a couple of minutes. I
shall quote from what the Government
have said.

SHRI HEM BARUA : Sir, West Bengal
of late has become a  honeycomb  of
violent activities and  gangsterism  and
these things which are launched in West
Bengal have percolated into other States
also, States like Uttar Pradesh, where such
an incident took place at Lucknow yester-
day. And these Naxalites—and I do not
think Mr. Jyotirmoy Basu belongs to the
Naxalite group—(Interruption)

SHRI JYOTIRMOY BASU: I belong
to West Bengal and I associate  myself
with everything that happens in West
Bengal. 1 take full responsibility,

SHRI HEM BARUA : So, he associates
himeelf with the dacoity also. (Interrup-
tion). Here is a gentleman who associate
himself with dacoities also. These Naxa-
lites are operating. ...

SOME HON. MEMBERS rose—

SHRI JYOTIRMOY BASU : I share the
difficulties of West Bengal as long as we
are there in West Bengal. (Interruption)

MR. SPEAKER : Mr. Jyotirmoy Basu,
will you pleasc sit down ?

SHRI HEM BARUA : As I said, West
Bengal of late has become a fhoneycomb
of violent activities, and the gangsterism
launched in West Bengal has percolated
into other States as well, like Uttar Pra-
desh, where an incident took place in
Lucknow only yesterday. Sir, these Naxa-
lites have made Debar and Gopivallabh-
pur in Midnapore district the ficld of their
activitics, their operation. Many people
are killed there and guns are looted from
those people. There is a state of anarchy
in West Bengal.  (Interruption)

SHRT UMA NATH : Sir, it is unfair
that in this Calling Attention Motion, he
makes such observations.
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SHRI HEM BARUA : I am not yield-
ing.

SHRI UMA NATH : The Calling Atten-
tion deals with the raid on a branch of
the State Bank of India in Calcutta. But
the hon. Member goes on to refer to the
law and order situation which is the sub-
ject-matter of the State of West Bengal.
You cannot allow it to be raised here.
That is not fair,

SOME HON. MEMBERS rose—

MR. SPEAKER : Order, order,

SHRI HEM BARUA : May 1 say, dur-
ing the last 18 months, as many as six
armed dacoities in Calcutta have taken
place, and during this year, as many as
threce armed dacoities on banks have taken
place in Calcutta alone. On that parti-
cular day, the police had been diverted to
other places for obvious reasons in West
Bengal. (Interruption)

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : Will you all please sit
down ?

SHRI HEM BARUA: One instance
cannot justify another. (Interruption)

MR. SPEAKER : Order, order. This
motion is regarding dacoity in respect of
the State Bank of India.

SHRI HEM BARUA : Sir, one evil does
not justify another evil. Even if one calls
me a goonda, I should not call him a
goonda. Onme evil does not justify an-
other evil.

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : I am on my legs. The
hon. Member there raised the question of
law and order. How can he divide law
and order from this dacoity ?

SHRI UMA NATH: It is a specific
question with regard to dacoity. 1If he
goes to law and order, he then raises a
eeneral question. On a specific question
raised through a Calling Attention, it is
not proper. (Interruption) The other day.
you gave a ruling: on the question when
something happened in  Uttar  Pradesh,
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you said that you are not going to allow
it. Mistakes have been committed before,
pamely, State subjects have been allowed
to be discussed even in an indirect form.
Now you say how can I prevent a law and
order question from being brought here.
Law and order is a State subject. It per-
tains to West Bengal here. Do you say
that exception must be taken and this must
be allowed here ? That, we cannot allow.
We cammot allow that. You cannot give
contradictory decisions.

MR. SPEAKER!: This is dacoity on
the State Bank. State Bank, is of course,
a Central subject. We have been allow-
ing discussions on the riots in Ahmeda-
bad. We have been allowing distussions
on U.P. (Interruptions).

SHRI UMANATH : When UP Vidhan
Sabha members were deprived of their
right to vote and when most of the oppo-
sition leaders here wanted a discussion, you
said, “No; it is a State subject.” We are
not afraid of law end order question being
discussed. We arc prepared for it. But
you cannot shut out UP and allow only
West Bengal.

MR. SPEAKER : You cannot achieve
anything by shouting. About UP Vidhan
Sabha, that was an entirely different ques-
tion. We cannot discuss dacoity without

going into the law and order situation.
(Interruptions).
SHRI UMANATH : That ruling you

should have given when the UP Vidhan
Sabha question came up. Political parti-
sanship should not emanatc from the
Chair. (Interruptions).

woum wg@  Aw g @ fe
Bz F% Y ThAY 77 3 2 & AT
mEmrAmMENdaAifE
AT TE F13T T A G A T

SHRI HEM BARUA : During 1969, as
many as three armed dacoities on banks in
Calcutta alone have taken place. (fnter-
ruptions).

MR. SPEAKER : Mr. Basu, please sit
down. I am not going to allow you now.
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THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
1 just want to say one thing to hon. Mem-
bers. I know they are very excited on this
matter. But firstly they should not say
anything against the Chair. We have that
tradition always. We have always accept-
ed what the Chairman has said. Secondly,
how big the discussion should be is in
your hands. I do not want to comment
on that. Hon. Members on all sides
should try not to say things which will
provoke  others unnecessarily. But he
should not be provoked at the very mea-
tion of the word ‘Bengal’ (Interrup-
tions).

SHRI JYOTIRMOY BASU :
least provoked. (Interruptions),

SHRIMATI INDIRA GANDHI: The
hon. Member made a most extraordinary
remark saying that he is associated with
everything that happened in Bengal. I
would like to know what he means by that,
in what way he is associated with the
robbery. (Interruptions).

We are

SHRI HEM BARUA : During the year
1969 as many as 3 armed bank dacoitice
took place in Calcutta alone. Since the
State police was diverted on that particular
day in Calcutta elscwhere for obvious
reasons, may I know what steps the Gov-
ernment of In took to give security to
the bamk employees in the State Bank of
India operating its branch in Russel Street
in Calcutta? The employees of other
banks are getting panicky because of this
armed dacoity. May I know whether the
government propose to give security and
protection to the bank employees from this
sort of goonda attacks ?

SHRI P. C. SETHI: As far as armed
guard is concerned, there was ap armed
guard in the bank. But he was

over-
powered by a number of persons. )

SHRI HEM BARUA : It is true that the
armed guard was there. But he was over-
powered and seriously injured. So, may |
know whether the government propose to
reinforce the armed guards with their own
quards so as to give protection to the bank
cmployees ?
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SHRI P. C. SETHI . Since this incident
the police are patrolling the area and, ac-
cording to Bengali newspapers Shri Jyoti
Basu is said to have given an assurance
that all possible efforts would be made to
apprchend the culprits. ... (Interruptions)

MR. SPEAKER : Nothing will be re-
corded. ... (Interruptions)**

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : During the armed dacoity
signed leaflets which read, “Commander of
the little Communist Corps” have been
found and also portraits of Mao and leaflets
saying “Mao’s thoughts are our thoughts”
....(shame, shame). The police have
found them. According to the newspapers,
when the Police Minister Shri Jyoti Basu
was requested to make a statement on the
law and order situation, he refused to do
so and the Chief Minister of West Bengal,
Shri Ajoy Mukherjee, has said that if his
efforts through Satyagraha fail to restore
law and order he would resign. During
the period that the UF Government has
been in power 20 houses have been set on
fire and four people have been killed every
week. ... (Interruptions). There has been
break down of the law and order situation
in West Bengal. What does the Govern-
ment propose to do for the protection of
the people ? We hear that because of the
deterioration in the law ang order situation
the West Bengal Governmlgh had asked the
Defence Ministry to alert the army to stand
by. Was this taken note of the Centre ?
The law and order situation has changed
beyond recognition and no sustained effort
is made to improve it in West Bengal. ...
(Interruptions). There is a feeling of help-
leasness and terror everywhere. The house-
bolder is in terror and the banks are feel-
ing insecure. The cultivators crops are
looted all over West Bengal, leaving
people terrorised. So. the whole situation
in Bcngal needs to be looked into. What
doe. the government propose to do ?

SHRI P, C. SETHI: As far as the
leaflets are concerned, the State Bank offi-
cials have stated that no communist litera-
ture or red flag were found in the bank
promises. . . . (Interruptions).
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SHRI HEM BARUA : Calcutta is flood-
ed with portraits of Mao....(Interrup-
tions).

SHRI P. C. SETHI: However, on the
Russell Street, where this branch is situated,
some leaflets were found on the streets. ...
(Interruption)

SHRI P. GOPALAN (Tellicherry) : The
Home Minister has denied that.

SHRI HEM BARUA : Calcutta is over-
flooded with Mao posters and Mao slogans
and one of the posters says, “Chairman
Mao is our chairman’ Do not forget that.

SOME HON MEMBERS::
shame.

Shame,

SHRI D. N. PATODIA (Jalore) : The
embarrassment of my Communist friends is
understandable because they are in any
case out to wreck the Constitution and
destroy democracy in the country......
(Interruption)

SHRI UMANATH : We wreck. .......
(Interrupion)

SHRI RANJEET SINGH (Khalilabad):
He says, “We wreck”.

SHRI S. K. TAPURIAH (Pali) : Loot-
ing banks is their sabstitute for political
donations. . . . (Interruption)

SHRI D. N. PATODIA : Whenever some
bird is killed in some remote corner of
Africa, our country rises to the occasion
and expresscs sympathv for the bird, but
whenever sc hing seiious hap on the
soil of our country we appear to be least
concerned and say that it is a State sub-
ject, law and order problem and all that..
.. (Interruption)

SHRI UMANATH : Where was Yyour
sympathy when ninc Indians were Kkilled
by the Israelis. ... (Interruption) ?

MR. SPEAKER : Why do you not allow
the proceedings to go on?

SHRI D. N. PATODIA : What is hap-
pening in West Bengal is that banks have

*+Not recorded.
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been looted one after another, this State
has been credited with the largest number
of political murders, thefts arc being con-
ducted and people have no protection. What
is the reaction of the Government to all
thie ? The Chief Minister of West Bengal
says ... ([nterruption) that although he
admits that there is no law and order he
is onable to act and that he offers satya-
graha as an impotent person. In reply
what does thc Deputy Chicf Minister say ?

SHRI UMANATH : Sir, I want to know
from you if this is within the scope of this
question. . . . (Inrerruption)

SHRI D. N. PATODIA : When a ques-
tion was put to the Deputy Chief Minister
with regard to this dacoity in banks, do
yov know what he said? The Deputy
Chicef Minister, Shri Jyoti Basu said....
(Interruption), “Yes, we are aware of the
incident, but what can be done ? Investi-
gations have started.” This is his attitude.

Now, what about the Central Govern-
ment? The Home Minister, Shri Chavan,
is not prepared to make any inquiry or to
intervene. He is not even prepared to ask
the Governor to submit a report about law
and order. The Prim¢ Minister does not
speak at all. She does not speak on ac-
count of her political convenience. She
prefers not to speak. In view of these
conditions in West Bengal may I know
from the hon. Minister as to how long they
propose to wait before they take any ac-
tion? Do they consider that the situation
for intervening has not arrived? To what
extent will they permit the situation to
deteriorate  further....  (Interruption) ?
With regard to this bank dacoit may 1
know whether the Central Government is
insisting upon the State Government that
the total Joss that the bankers have incur-
red will have to be compensated by the
State Government because they are not
acting in the matter and are not carrying
on any investigation ? May I have a posi-
tive reply to these questions?

SHRI P. C. SETHI : As far as the broad
question of law and order is concerned, I

am vot competent to reply....(Interrup-
fion).

SHRI D. N. PATODIA : This arises out
of lack of law and order. You camnot
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separate one from the other, as the

Speaker himself ruled.

SHRI P. C. SETHI : To the extent you,
Sir, have observed about the general ques-
tion of law and order also....

MR. SPEAKER : Only as it relates to
this dacoity.

SHRI P. C. SETHI : About the wider
question of law and order that has been
put by the hon. Member....

SHRI D. N. PATODIA : It arises out
of this.

SHRI P. C. SETHI: . I am here
standing only to answer the question sbout
the State Bank robbery.

MR. SPEAKER : He said, when some
people went to the Dcputy Chief Minister,
he made some observations. Only about
that, you may clarify.

SHRI P, C. SETHI : As regards the
observations made by the Deputy Chief
Minister there, I have in my possession a
Bengali newspaper report saying that what
he said was that all cflorts will be made
to apprehend the culprits.

SHRI D. N. PATODIA : Are you deny-
ing what I said ? What about compensat-
ing the loss incurred on account of these
robberics ? Who is going to compensate
the Bank loss? That was my question.

SHRI P. C. SETHI : It is a peculiar pro-
position from the hon. Member that wher-
ever there is a bank robbery in a particular
State, the State Government should com-
pensate for it. That has ncver been dobe.

SHRI D. N. PATODIA: Why mnot?
They are instigating thesc robberies there.
The West Bengal Government and the

Communist Party are instigating these
robberies.
MR. SPEAKER : Shri Meetha Lal

Meena—absent; Shri Onkar Lal Berwa—
absent. So, we pass on to the pext item.

SHRI BAL RAJ MADHOK (South
Delhi) : Sir, with your permission, I would
like to raise a question of privilege.

MR. SPEAKER : No please; I have not
allowed it
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SHRI BAL RAJ MADHOK : You said,
the reply had to come. I have got the
reply. I am not satisfied with the reply.
1 bave sought your permission, Sir.

MR. SPEAKER: Will you please sit
down ?

SHRI BAL RAJ MADHOK : Will you
allow it or not? It is a very important
question. The Prime Minister has delibe-
rately misled the House.

MR. SPEAKER : Please sit down; I am
on my legs. You wrote to me just when
there were a few minutes left. I have not
gone into it. Let me examine it.

SHRI BAL RAJ MADHOK: May 1
raise it tomorrow ? It is a very important
question. The Prime Minister deliberately
said somcthing about the Delhi Adminis-
tration. You say, you have not studied it.
May I raise it tomorrow ?

MR. SPEAKER : I can let you know
only after 1 have studied it.

SHRI BAL RAJ MADHOK: This
matter was before you for the last 10
days. . :

MR. SPEAKER : I reccived your letter
only this morning.

SHRI BAL RAJ MADHOK : I sent the
requisition to you 10 days back. I will
be raising it tomorrow definitely. (Inter-
ruptions)

SOME HON. MEMBERS rose—

MR. SPEAKER : Order, order. Will you
please sit down? What is this practice
of getting up when 1 am on my lcgs ? Mr.
Jyotirmoy Basu, 1 warn you. If you be-
have like that, ¥ am not going to tolerate.
What is this? You are exploiting my
lenicncy. 1 will not tolerate it. On’ every
little thing. you get up and interrupt. I
warn you again not to do it.

Y TR@EATT AEA : (AT
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How can you have any time after the
Call Attention Notice is over ? How can
you have your say now ? Please sit down.

12.54 hrs.

QUESTION OF PRIVILEGE

STATEMENT DATED 8-12-1969 re. LOSS OF
SECRET DOCUMENTs FrRoM C.S.ILO.,
CHANDIGARH

MR. SPEAKER : Now, I have to inform
the House that I have received three
notices of question of privilege from Shri
Shivappa, Shri M. L. Sondhi and Shri
Kanwar Lal Gupta regarding the statement
made by the Minister of Education in the
House on 8th December, 1969, about the
Jetter written by the Director of the
C.S1.0. Chandigarh, to him. The copies
of these notices have been forwarded to
the Education Minister. I would like to
hear thc Minister and the Members before
deciding the matter. Let us first hear the
Minister.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : What is the motion? You may
read it out.

SHRI INDRAJIT GUPTA (Alipore) :
What is the question of privilege ? May
we know it ?

DR. RAM SUBHAG SINGH (Buxar) :
The motion may be read out

MR. SPEAKER : The motion is that ,khe
Education Minister made an incarr
statement. I sent that to the Education
Minister. He has now come with a state-
ment ready in his hands. Let us hear
bim.

SHRI KANWAR LAL GUPTA: This
is about the loss of sccret documents in
the C.S.1.0., Chandigarh.

MR. SPEAKER : That is the only matter
The matter before the House s
that the Minister made a categorical state-
ment that he did not receive the informa-
tion before such and such day. But the
hon. Members on this side say that he did
receive it earlier. So, I sent your letter
for his comments.
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Question

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K R.
V. RAO): Mr. Speaker, Sir, you were
good enough to refer to me the notices
which you have received from hon. Mem-
bers, Sarvashri N. Shivappa, M. L. Sondhi
and Kanwar Lal Gupta raising an issue of
breach of privilege on the ground that, in
the course of my observations during the
discussion on a Call Attention Motion in
the House on 8th December by hon. Shri
Supakar and others, T had  deliberately
misled the House and made false state-
ments. With your permission, Sir, I shall
proceed first to state the facts.

Sir, as the House would recall from the
proceedings of the day, hon. Member, Shri
Sondhi, repcatedly asscrted <that I had in-

formation about the missing designs
through a letter writtcn to me by the
Director, Central Scientific Instruments

Organization, on the 5th November, 1969.
1 categorically repudiated his assertion and,
by your leave, Sir, do so again. 1 have
also since had it verified from the CSIR
that no communication dealing with  the
loss of the documents was received by
them from my office on the 5th of Novem-
ber. May I also categorically deny at this
stage, Sir, the allegation made by  hon.
Member, Shri Kanwar Lal Gupta, that 1
had received a telegram in the first week
of November in which there was a refer-
ence to the loss of the documents in
question.

Sir, 1 should like to draw the attention
of the House to the following concluding
observations which 1 made on the subject
on that day :

“That is why I told him and I am
prepared to make a public statement
here, that if it is found that I received
the letier on the Sth November, and 1
misled the House saying that the first
time I came to know about it was on
the 25th November, I am quite prepared
to place my resignation in the hands of
the Prime Minister.”

SHRI HEM BARUA

You need not.

(Mangaldai) :

DR. V. K. R. V. RAO: I should like
o state, at thc very outsct, that although
in these final observations on that day, 1
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did refer to 25th November as the first
time I came to know about this matter,
1 bad said in my initial statement, as also
in the earlier part of the discussion on that
day, that I came to know about this matter,
for the first time, on 5th December. This
was due to the fact that in my preoccupa-
tion with the substance of Dr. Gill's letter
of 24th, which was mainly  concerned
with the police raids on his house and his
appeal for protection, the passing mention
that the letter had made to the loss of the
documents escaped my mind,  (Interrup-
rions).

SHRI RANIJIT SINGH (Kbhalilabad) :
Everybody seems to be infested by Mr.
Jagjivan Ram.

DR. V. K. R, V. RAO : This is a letter
which was acknowledged by my office in
(Interruptions)
although the fact that it had been acknow-
ledged was not in my personal knowledge
when [ spoke in the House on 8th Decem-
ber.  This communication. ..

SHRI S. K. TAPURIAH (Pali) : Let
the hon. Minister do his home work be-
fore he comes here.

DR. V. K. R. V. RAO: This com-
munication was a letter from Dr. Gill
seeking my protection and enclosing a copy
of a letter addressed by him to the Presi-
dent of the CSIR. This enclosure ran into
four closely typed pages and ...

SHRI S. K. TAPURIAH : So what?

SHRI M. L. SONDHI (New Declhi):
What is meant by ‘closely typed'? We
reccive so many letters from your Secre-
tariat which are closely typed.

SHRI P, G. SEN (Purnca) : ‘That is
how he is trying to make it an unimpor-
tant one.

DR. V. K. R. V, RAO : .. .dcalt mainly
with certain grievances of Dr. Gill and
the sense of humiliation (Interruptions)
which he had felt at what he stated was the
bad trcatment meted out to him by the
police and the CBI. There was only an
incidental and passing mention of the sus-
picion of Dr, Gill ... (Interruptions)
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AN :HON. MEMBER : Question ?

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Please read out that portion.

13 hrs,

DR. V. K. R, V. RAO: ...about Shri
Sud in regard to the missing documents
—to which fact I did refer during the
discussion, It is not true—as alleged by
Shri Kanwar Lal Gupta—that any other
letter on the subject writtecn by Dr. Gill
was received by me in the last week of
November. 1 have since had it confirmed
by the C.S.ILR. that no letter on the sub-
ject other than the copy sent to me by
Dr. Gill of the lettor, he had addressed
to the President of the C.S.LR. was re-
ceived by them from my office in the last
week of November.

As the House would thus observe, it
is not true that T received any communi-
cation from Dr. Gill in regard to the
missing documents around 5th November.
Nor is it truec that ] received any tele-
gram about that time of the nature
alleged by Shri Gupta. In my conclud-
ing observations in the House on 8th
December 1 also did refer to 25th Novem-
ber as the first timc when 1 came to know
about this matter. However. as 1T wrote
to vou, Sir. when you asked me for the
factd on the present notices. J have no
hesitation in expressing my regret if any
erroneous impressions were created about
dates by my initial statement or by what
1 said during the ecarlier part of the dis-
cussion, There was absolutely no inten-
tion on my part to mislead the House
and much less to mis-state any facts,

SHR1 RANJEET SINGH :
deeper things in it, Sir.

There are

SHR1 N. SHIVAPPA (Hassan) :  Sir,
1 am very glad that the hon. Minister,
being a Doctor, being a Minister, who
was also o Professor, who knows all the
pocedures and the Conduct of Busines,
and about the officers, has come out with
the true colour and admitted my allegation
and the charge made against him by re-
gretting, by advancing his regrets.  Sir,
regret has no place in the eye of law: in
the cye of procedure. The hon. Minister
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in his statement has denied about the
receipt of the letter. Hc stated that be
had not received any letter and that letter
which he has received from Mr. Gill is
in a self-explanatory nature and not at
all in the nature of.... (Interruption)

SHRI M. L. SONDHI : Sir, please per-
mit us to say something...(Interruption)

MR. SPEAKER : | would like to answer
that for my satisfaction. He made an
observation and said that he did not re-
ccive any complaint about the loss of
documents. Now he said that he received
a letter from Mr. Gill complaining about
the harassment caused by the police and
that was purely complaint about their
conduct etc., about the difficulties created
by the Police and not a complaint to him.
Tt was not a complaint. It was a letter
complaining against the Police, his search
of the house, harassment etc. There were
allegations against one Mr. Sood, as he
told me. He said that was received. But,
for a regular loss of document therc should
have been a specific, particular complaint.

SHRI M. L. SONDH1: You are¢ creat-
ing an impression as if.

SHRI KANWAR LAL GUPTA : Kind-
ly give us five minutes and let us make
our submissions before you say anything.
(Interruptions)

SHRI S. K. TAPURIAH : Jt is strange
to hear that he did not have the time or
the staff to read the documents.

SHRI N. SHIVAPPA : Kindly permit
me to complete what I was gomg to say.
There is no prescribed form and there are
no prescribed procedures available in this
country., much less in any other country,
to advance a complaint. A complaint can
be written in any manner provided the
sense of the misdrawings is put in. Cate-
gorically. Mr. Gill in his allegation made
in addition to his personal letter has
brought this out through this letter that
the drawings had been misplaced and mis-
drawn, and this information was for his
knowledge only.

MR. SPEAKER : Actually it is said that
one Mr, Sood did not hand over the
documents, and in his complaint Mr. Gill
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had suid that Mr. Sood did not hand over
the documents,

SHRI N. SHIVAPPA : The point of
privilege is this. The hon. Minister cate-
gorically denied that he had got any
carlier information, 1t is orily a question
of facts. I shall prove to your satisiac-
tion that he had earlier knowledge on the
23rd itsclf, he got the document and he
got the refercnce made by Dr. Gill. What-
ever may be the contents of that letter,
1 have submitted them for your kind
perusal along with the motion which T
intecnded to move. It has got evidential
value. It is for the Privilege Committce
to go into and not for me. who am rais-
ing this issue here, to decide. I have only
to prove it to your satisfaction. The
allegation that has been lcvelled in the
letter is a matter of evidential value and
so that is not to be taken into considcra-
tion now. It is a matter to be taken
into considcration either by the House or
by the Privileges Commitice and not at
this stage.

So, knowingly and intentionally und deli-
berately and categorically the hon. Minis-
ter had denicd the charge made by hon.
Members while the calling-attention-notice
was raised here that he had earlier know-
Iedge. So, one point is that he had
carlier knowledge, and once he had the
carlier knowledge about the misdrawing
there is no question of apparently thinking
that therc was a misreading of the facts
or a mis-statement of the facts. It was
not a mis-statement or mistake on facts.

I am going to give two cases for your
consideration. Onc is Mr. Subramaniam's
case, (vide LS. IV EV. dated 17-8-1966,
cc. 5165-78). where it has been observed :

“It is only a deliberate lie. If it can
be substantiated, that would certainly
bring the offence within the meaning
of the breach of privilege.”.

That iv onc case, The second is John
Profumo’s case in the U.K. There also,
he had resigned in a gentlemanly manner.
I preceume that the hon. Minister i¢ a
gentleman and he with his talents will re-
sigo forthwith.
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1 would request for your kind per-
mission to lay some of the documents of
which | am in possession, before the House
for its consideration. The hon, Minister
had forgotten the lctter on the 23rd. Here
is the photostat copy of the letter which
has been received by him. I shall place
it on the Table of the House for its kind
perusal. ..

SHRI RANGA (Srikakulam) : Let him
place it on the table of the House.

SOME HON. MEMBERS : It should be
placed on the Table of the House.

SHRI RANGA : This has got to bc sent

to the Privilege Committee, The Speaker
should not come in between,
SHRI N. SHIVAPPA: You may be

pleascd to give any ruling on this, I am
not worried about it. 1 am only submit-
ting that these are two cases. These are
the two references.

Further, not only has Dr. V. K. R, V.
Rao as Minister and vice-chairman of the
CSIR received this Ietter. ..

MR SPEAKER: He did not know that
Shri Shivappa would be so alert. . .

SHRI N, SHIVAPPA: When | am
muving the motion, 1 have to prove it.
Otherwise. what is the use ? Here is Dr.
Rao's  achnowledgement, 1 should not
refer normally to what has happencd in the
other House, but he had stealthily stated
in the other Housc that he did not have
an officc 1o receive these letters, that
mcans, he did not. have any clerk to re-
ccive the letters. 1 want to put onc
straight question to any Minister in this
connection, to any Minister who knows the
Ministry or who knows what the
job of the Minister is. How  many
clerks are there in cach officc of cach
Minister 7 Will  there be a private
secretary there or will there be a clerk ?
The hon. Minister may hide something.
But here is the attestation made by the
private sccretary to Dr. V. K. R. V. Rao,
which 1 am laying on the Tablc of the
House.

SOME HON. MEMBERS: Let him

plcase read it out,
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SHRI N. SHIVAPPA : It reads thus:

“Dr. P. S. Gill
Director

Central Scientific Instruments
Organisation,

Chandigarh, Camp: New Delhi,
November 24, 1969.

Dear Dr. Rao,

I am enclosing herewith a letter ad-
dressed to the President, CSIR, which is
self-explanatory also. I request you
kindly to go through this letter and give
me the protection I need immediately.

With best wishes and kind regards”.

MR. SPEAKER : That was not address-
ed to him.

SHRI S. K. TAPURIAH : Copy was sent
to him,

SHRI N, SHIVAPPA: It has been
acknowledged. It was with a covering
letter dated 23rd. I have submitted it
to you. This is a technical and legal
matter. This is not a matter which can
decided just on the spur of the moment
now.

MR. SPEAKER : Members get copies
of many letters addressed to so many
people. They are not directly addressed
to them,

SHRI SHEO NARAIN (Basti): The
Opposition should get your protection. We
have every right to question this Govern-
ment on this.

SHRI N, SHIVAPPA : This is a techni-
cal and legal matter. Attestation need
not directly be made by an hon, Minister.
Any attestation made by his PA is sup-
posed to have beecn made by the hon.
Minister, That is the joint responsibility
in the office. When attestation has been
made, the authority is fixed on the Minis-
try and thc Minister. I would like to lay
it on the Table of the House.

MR. SPEAKER: Whether Dr. Gill
wrote a direct letter complaining to the
Minister ? (Interruptions). That should be
proved (Interruptions). 1 am very sorry
this is stretching too far.
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SHRI M. L, SONDHI: On the Sth
November he had information. Let it

go to a tribunal and let them find out the
facts.

N

MR. SPEAKER : Let them prove it
He had said that he got it on the Sth
December.

SHRI M. L. SONDHI : First he denied it.
Then we find that this is the position.
You should be interested in defending the
privileges of the House This is a very
scrious matter. Documents have been lost.
This is about infra red eye. We are pot
interested in a Minister as such, but we
are intcrested in the security of the coun-
try. He knew it on the S5th November.

MR. SPEAKER : If they can prove their
contention, I am prepared to accept it.
But I cannot stretch things too far,

N ST W W : TEd T
aAargAFifam - (saEmEm)

SHRI M. L. SONDHI :
points to make.
nity.

1 bave many
Please give an opportu-

SHRI RANGA This is complicated
enough. Therc are two more members
who have also given notice. They have
got to make their points too. In between,
if you go on offering your remarks—
whether they are decisions, half-sugges-
tions or half decisions—it will be
difficult for us to proceed and come to
the actual truth. You are making it very
difficult for us to proceed. It is much
better for you and for the House also
if. ..

MR. SPEAKER: After all, I bave to
give a ruling. Why should it not be left
to me?

SHRI KANWARLAL GUPTA: You
must listen to us firs\,  qga FHTH ame

a7 Afam, 3qF A Fq= I A
W IR |

SHRI RANGA: There are
points which the Minister has

certain
admitted.
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Now you cannot expect us here and how
to come to a decision. It should not be
proper for you also to proceed that way.
If 1 may suggest, you should not take it
upon yourself here and now to give a
ruling.

MR. SPEAKER : I have to give a ruling.

SHRI RANGA : It may nmot be proper
for the Chair also to take upon itself
this onerous responsibility of deciding this
matter without invoking the aid of the
House. It would be much better—if I
may make this suggestion for your con-
sideration, for the consideration of the
House and for proper formulation and
observance of rules and conventions—
that this matter be sent to thc Committee
of Privileges. Let them discuss it, go
into all these things, let the Minister have
his say and let these members who have
given notice also put their side of the
case, and let their report come back to the
House, Then we can take a decision.

MR. SPEAKER: Let this be made
clear. Mr. Shivappa met me in my
Chamber. He said: “The usual proce-
dure is that a matter concerning privilege
when it comes is put before the House.
Do not put it before the House. It is for
the Chair to refer it to the Privileges
Committee.”

1f 1 have to refer it to the Privileges
Committee, I have got every right to be
satisfied. If the Housc has to refer it,
then I will not comment on it, I will
not say a word about it, I will put it to
the House.

SHRI RANGA: It is not so. It is
the whole House that is seized of it.

MR. SPEAKER : I will put the motion
before the House.  Are you prepared ?
If you want me to take a decision, I must
be satisfied. After all, it is a very im-
portant question, T cannot just go on
listening without seeking any clarification.
You say: why should 1? It is my judg-
ment you are asking for, it is a big res-
ponsibility T am taking as the Speaker of
the House. Without putting it to the
House 1 am taking that responsibility.

SHRI N. SHIVAPPA : We are not asking
for your judgment now.
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SHRI BAL RAJ MADHOK: It is a
matter of privilege and a decision has to
be taken either by you or by the House,
but you must give us time so that we
may be able to explain to you and the
House what we want, If you do not give
us opportunity and take a deciston your-
self, what can we do ?

MR, SPEAKER: I can only say that if
you want my decision only, not that of the
House, then you should not grumble. If
it is to be left to the House, T will just
scrupulously put it before the House.

SHRI KANWAR LAL GUPTA:
Whether you want to give your judgment
or leave it to the House, it is your dis-
cretion, but you should listen to us.

SHRI DATTATRAYA KUNTE
(Kolaba): May I make a small sub-
mission? Having raised the matter in

the House, would it be not necessary for
the House to be taken into confidence,
even if you are to decide? If it was a
matter between Mr, Shivappa or Mr.
Sondhi and Mr. Gupta and yourself, we
would not have been concerned. Having
taken the House into confidence, we hope
that you will take us into  confidence
fully before you come to a decision.

2R, SPEAKER : I accept your sugges-
tion. Now I will not interfere. My task
is over. I will just go on listening.

ot 2 o i (FvgE) ¢ swm
AT, AT FT AAT A AR | 1 aX
w7 20 faaz 7Y 73 & gafao o3 @
T ¥ fao 35 “fad & =T A
vt &= F fam AT WfTg aaf
R ra I} sTAT RaEr @ D
SHRI S. K. TAPURIAH : Secret papers

have been stolen, and he is thinking
only of his lunch, 1f he thinks that
Junch is more important than defence

papers, let him go and take it.

SHRI S. M. BANERJEE (Kanpur): 1
have a small suggestion. A particular
document, said to be a document from
a letter from Dr. Gill to the Chairman
of the CSIR, the Prime Minister, has been
quoted, by both the groups. Dr. Rao says
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{Shri S. M. Banerjee]

that it is a passing reference, becausc this
document, 1 have also seen it, is mainly
because of the CBI report (Interruptions)

MR. SPEAKER : Please sit down. You
want this to continue or should we take
it up after lunch?

SHRI S. M. BANERJEE: Let a copy
of the letter be circulated to al
and you can takc a decision tomorrow.

1 Memb

L)

SHRI M. L. SONDHI: I do not see,
why, when the responsibility of the House
is there, this matter should be shelved and

not be discusssed (/nterruption). Permit
me, Sir, to makc my submission,
SHRI1 TULSHIDAS JADHAV

(Baramati) : Close it now and revive it
after lunch,

SHRI M. L. SONDHI: You have been
ploased to permit this matter to be raised.
Mr. Bancrjee has been raising such matters
and the Ministers must ensure and con-
vince the House at all times, of their
highest performance in conveying informa-
tion to this House. I have checked and
rechecked the Minister’s statement; and in
judging the fitness of this matter for the
Privileges Committee, there are three
pertinent questions, three pertinent  pre-
mises, which would warrant the House to
take a very scrious view of the conduct
of the Minister.

Firstly, this House must deplore the
lack of constructive response by the Minis-
ter when it was pointed out to him that
he had prior information of the missing
documents. In my case, T said it a month
earlicr and I stand by that stat t
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security of the country. It has tended
to diminish the respect due to this august

House and its hon, Members. This is &
serious charge against him.
Secondly, the Minister's role in the

comprchensive  arrang by which
Parliament relates itself to the CSIR is
thcre, How can thc Minister impair this
relationship by misleading replies to
the btasic questions which were asked of
him. The Minister wrongly suggested that
there was no burden for him to carry.
He is the Vice-Chairman of the Council
of Scicntific and Industrial Research. He
is supposed to look after this gigantic
enterprise for scientific research in  this
country. On scientific research dcpends
the futurc of this country. Here is a case
where a murky affair has been dealt with by
a leading newspaper; it lasted a whole
month, and the Minister slept soundly about
it. Would it not rouse our ire, when this
is a question where a matter of great sig-
nificance is involved ?

Thirdly, the capacity of thc mis-state-
ments of the Minister for mischief would
lead the House to under-rate the strategic
value of the missing documents, It was
an infra-red ray equipment to be fitted
into the Centurion tanks. This cou!d not
be used properly during the Indo-Pakis-
tani war. Money has been spent. The
value of a part was ncarly Rs. 10.000.
This has been shuttling between Chandi-
garh and Hyderabad. The security of our
country depends upon it. The army's
preparcdness depends on this matter, and
on this matter which is a breach of pri-
vilege, I feel this House has come to a
stand where perhaps we are going to chart
out a very strange dircction and spend the

which adds a new dimension to this whole
problem. Considering that the Minister
made his comments some days later, after
the genuine concern of the Members of
this House had bcen conveyed to him, it
is an inescapable conclusion that the
Minister’'s mis-statements tended to ob-
struct the proccedings of this House and
should be considercd a breach of privilege
or contempt as the mis-statements have
hindered the porformance of their legiti-
mate functions by Members of this House.
We have to bring it to the notice of this
House and the country when secret docu-
ments are missing. which involve the

time discussing minute matters on what
concerns the security of our country,

1 am not going into the merits of the

case. This Housz is not going to send
the matter to the United Nations. It is
only going to send it to the Privileges

Committee of this House which can re-
ceive directions from you, from hon.
Members. What is the hesitation ? Let
the hon, Minister not give us all this alibi.
Let him agrec that the matter goes (o
the Privileges Committee, It is a matter
which will bring credit to this House,
which may even bring credit to the Minis-
ter, where he can be represented; he
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can present his views properly. Here, he
has led us into confusion and every state-
ment of his makes the confusion worse
confounded.

WA TR owere AP,
qat wgem

IR NPT : AT TG ATHT-
T AT o I ¥ AR gy mwA
T35 o )

WA wvvE s fr fafie
t Rt § #iferma 21 F ¥ gam
@y F ffewr N 1 =N w7 e
T8 A frdard 3 s afew
T E I T AT F qu Y Frforer avar
F A gz A w7 o v owX §
AR 9 & § A (e A S
¥ A I Folgw e At gar
g I Y wflw Ay AA wrew
A e fifers goe Aroam
ACH ] 2197 7 A Ty

sitﬁtmq‘a:mwwg‘m
T aw At ga At
MR. SPEAKER : I will put it before the

House, and let the discussion go. I am
not going to decide.

13.25 Hgs,

The Lok Sabha adjourned for Lunch iill
Twenty-five minutes past Fourteen of the
clock.

The Lok Sabha re-assembled after Lunch

&t twenty-seven minutes past Fourteen of
the clock.

[MR. DEPUTY SPEAKER in the Chair]

st T et (qEAr) oI

W WERT, § TR ¥«
FEAT ARAT § | T T w9g A FT
ZAWT W @ §, AfFA Wt wPhww
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7 T AT A &y | fafAeex aww
Fapw sfar fs sn gaw a|w @
TS A AT L |
SHRJ M. L. SONDHI (New Delhi): Be-
fore the House adjourned for lunch, the

House was discussing the matter relating
to the loss of certain documents,

. MR, DEPUTY-SPEAKER : Bcfore the
House was adjourned, the Speaker had
said that you might table a regular
motion and he will consider it. 1 under-
stand that motions have been tabled. The
Speaker will consider those motions,

SHRI M. L. SONDHI : This matter was
raised with the Speaker many days ago
and it was represented to him that various
statements werz made by the Minister at
various times, The matter is rather scrious
and it can go to the Privileges Committee.
This was our clear understanding,

MR. DEPUTY-SPEAKER: | am not
disputing it. Bzfore adjourning  the
Housc, the Speaker said that you might
table a rcgular motion and he would con-
Now he is coming back at about
3.30. Hc is scized of the matter. It
i« urgent. When he comes back, he will
have the opportunity of secing the motions
that have been tabled. Hc has not seen
them yet.  Give him a little time and let
him consider it,

sider it.

SHRI N. SHIVAPPA (Hassan): May
1 make a submission ?
MR. DEPUTY-SPEAKER: The hon.

Member should be very brief.

SHRI N, SHIVAPPA : T shall take only
just a few minutes,

MR. DEPUTY-SPEAKER: He has
already had his long statement in the
morning. . .

SHRY N. SHIVAPPA : No, not at all.
Kindly permit me. T was just making out
my case because 1 was the Mover of the
motion. .. )

MR. DEPUTY-SPEAKER : | think thc
hon. Mcmber has already tabled a motion.
The Speoaker is coming in an hour or
<o and et him have the opportunity of
looking at his motion and then the ques-
tion can be considered.

SHRI N. SHIVAPPA : Will it be taken
up today or tomorrow ?
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MR. DEPUTY-SPEAKER :
Hon, Speaker come and see
first.

Let the
the motion
He has not even seen that motion.

SHRI S. M. BANERJEE (Kanpur):
About this matter, we shall wait for the

Speaker. Let him come and decide this
issue,

As regards the issue raised by Shri
Ramavtar Shastri, I would submit that
it is a serious situation in Jamshedpur.
The Labour Minister had promised to
make a statement on it. Thousands of
workers are starving on the streets, I
would only request you to direct the
Labour Minister to come and make &
statement. There is President’s rule in
Bihar, and there is no elected Government

there.
St TrmEATT e ¢ ZEr  arwy

g AT I & | A8 FATAAT Ay 09
FQ § AT I A FF FIA AL
T R wIA 9FIA w0fzd e awr
LI

MR. DEPUTY-SPEAKER: [ zm not
disputing that the matter that the hon.
Member is referring to is important, But in
order to conduct the business of the
House, T would suggest that it may be

donc in a regular manner. Now, let us
80 on with the business before the House.

ot Wi w1 (FFATT) : AEATYT
& MrAY a9 Ry, agt @1 @ wwEn
o v _m ? f T FA wgaa
A grearaa frar ar fr faadr s
xorin, ar freemfar g% § 97 #
fgr #¢ faar sam s Y arfes
g% ¥ 97 Y aw ¥ A s
23 A Y FrearAT fxar a1 ) F
AT gEAA FT QT G AW 1 @
& AT YT X qEW F' gATAS dfwd
T IFF AT A 5 ag w@w
g

MR. DEPUTY-SPEAKER: I have got
his point now. If the hon, Minister has
made that commitment, he has got every

reason to fcel aggricved. But for my
purpose, [ have to conduct the business of
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the House, So, let the hon. Member kindly
find out some regular procedure to raise it
before the House. That is my only
request.

SHRI INDRAJIT GUPTA (Alipore) :
We had tabled calling-attention-notices, but
they have not been admitted.

SHRI YOGENDRA SHARMA (Begu-
sarai) : There is President’s rule in Bihar.
We have been giving calling-attention-
notices, but they are not being admitted.
We have been trying our level best to
raise it.

Please tell us where we shall discuss this
issue. Please tell us and guide us.

sft TREArT mreR : ag dae
g 9 & 1 (smwaw) dTE w6
Fqare AT I3, fagre w1 G | a@gr
AT AR AT TEE |

SAWRFT AT © 193§ W qWT

W OoIT F M R Y oFQ

g

MR, DEPUTY-SPEAKER: I am sure
that in order to conduct the business of the
House, the hon, Member does not expect

the Chair to take a snap decision on any-
thing.

Y qETRATT e @ FEeaArE A
TA FA F AT T A AR FQ
i, ag dEr A & ?

MR. DEPUTY-SPEAKER : The hon.
Member must give the Chair an opportunity
to study the matter and give it the due
seriousness that it deserves. If a snap
decision were to be given then the matter
would not receive the serious considera-
tion that it deserves. So, I would humbly
request hon. Members to kindly cooperate
with the Chair. There are many procedures
open to hon. Mcmbers. They may do the
thing in a regular manner. Due serious-
ness should be given to it. Now, let them
allow me to go on with the business of
the House.

SHRI YOGENDRA SHARMA : We
obey you, but we have been giving notices.
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for the last three or four days and they
are not being admitted. 40,000 workers
are on strike, and five MPs are wanted
there, and we cannot go there. What is
the forum where we can discuss it ?

SHR] BHOGENDRA JHA: Yov may
kindly admit a discussion under rule 193.

That is in your power and you can do it.

MR. DEPUTY-SPEAKER :  Even for
that he has to give notice.

SHRI S. M. BANERJEE : I rise on a
point of order....

MR. DEPUTY-SPEAKER : 1 would

request the hon, Member to kindly co-
operate with the Chair. I think the House
is now seized of the matter.

SHRI S. M. BANERJEE: I rise on &
point of order. You have just said that
some procedure should be adopted so thet
the serious situation in Jamshedpur can be
discussed here. I had tabled a calling-
attention-notice but that has been rejected.
We requested the hon. Minister outside
Parliament and also inside Parliament and
we had also requested the hon. Prime
Minister to make a statement, but they have
not made any statement so far. So, I am
taking rccoursc to our procedure. May
I invite your kind attention to rule 340
which says :

“Al any timc after a motion has been
made, a4 member may move that the
debate on the motion be adjourned.”

The motion now is that the papers may
be laid on the T.ble and then the Mono-
polies Bill may bc taken up......

is

MR. DEPUTY-SPEAKER : There

no motion now.

SHR! S. M. BANERJEE: There is a
motion before the House that the Mono-
polies Bill be taken into consideration. I
move that the debale on that motion be
adjourned.

MR. DEPUTY-SPEAKER: Even for
moving that motion, the Chair's permis-
sion is necessary. 1 have not given him
that permission.
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SHRI S. M. BANERJEE: No permis-
sion is necessary under this rule. It rays
that any Member may move that the de-
bate on the motion be adjourned. So, mo
permission is necessary.

MR. DEPUTY-SPEAKER: 1 have not
given him permission to move that motion
now.

SHRI S. M. BANERJEE: 1 do
nced your permission under the rules.

not

SHRI BHOGENDRA JHA : You may
admit a discussion under rule 193.

MR. DEPUTY-SPEAKER: I would
humbly request hon. Members to co-ope-
rate with the Chair. I am sure that by
this time the House is fully seized of the
seriousness of the matter, and also the
hon. Member's concern for that matter.

SHRI S. K. TAPURIAH (Pali) : You
must be aware of the fact or you might
have seen in this morning’s papers that the
USSR Embassy is opening a cultural cen-
tre in Trivandrum in spite of the Govern-
ment of India's rcfusal thereto. It is a
very scrious metter that the Embassy is
acting as if it is a super-government and
it is ignoring the Government’s advice in
this matter. :

SHRI M. L. SONDHI: I think even
Shri Jyotirmoy Basu would be prepared to
support us on this.

SHRI S. K. TAPURIAH : The Govern-
ment must make a statement on this and
must make their stand clear, whether such
permission was sought and whether ip was
refused, and if so, what steps they are
going to stop the construction there.

MR. DEPUTY-SPEAKER: A calling-
attention-notice had becn tibled opn this
matter but the Speaker has thought it not
proper to admit it.

SHRI S. K. TAPURIAH: You may
guide us as (0 what we should do.

SHRI HEM BARUA (Mangaldai) :
| had submitted a calling-attention-notice.

SHRI S. K. TAPURIAH: We place
ourelves in your hzad, and you may
guide us as to the manner in which we
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should raisc this subject in the House, so
that we know Government's stand  and
whut exactly the position is in this matter.

MR. DEPUTY-SPEAKER : When the
Chair is supposed to take a decision, it
must be as reasonable as possible in arriv-
ing w4 a decision. But once a decision is
taken, the Chair is not expected to enter
into an argument over i in the House.

SHRI S. K. TAPURIAH : We are not
entering into any argument. The Chair
has refused to admit the calling-attention-
notice.  You may tell us what method we
should follow by which we can raise it in
the House.

MR. DEPUTY-SPEAKER : The hon.
Member may mect the Specker in his
Chamber and thrash this matter out.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Very recently, serious excesscs
have been committed by the army person-
nel on the Napas. We had given a calling-
attention-notice on this, but it has been
turned down. Would you be so kind as
to dircct the Defence Minister to meke a
statement on this because it is a subject
of very great importance.

MR. DEPUTY-SPEAKER : If the deci-
sion has been taken by the Speaker, then
the hon. Mecmber may Kkindly meet the

Hon. Speaker in this Chamber and thrash
it out and convince him.

SHRI JYOTIRMOY BASU: It is a
very serious matter.

MR. DEPUTY-SPEAKER : | am not
disputing it.

SHRI JYOT'RMOY BASU : Helpless
unarmed village folk have beep tortured
by the Army personncl. You may direct
the Defence Minister to make a statement
on this,

SHRI SHEO NARAIN (Basti) : It is a
question  of the country's interest. A
foreign country has interfered. 1 am not
interested in that now. but | only want
that Government  should come forward
with o statement, because we want to know
what the stund of Government is about
these Russian people opening their cultural
centre at Trivandrum.
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SHRI S. M. BANERJEE : The AICC
building in New Delhi is an evacuee pro-
perly, and some’ evacuces have occupied it.

st fovg Awm@w : F 3w F geme
EA

IMeTA HITPT, TZ AZT TEMEE
FYIT 7 1 ZIT AFE FAE AT

F 37 A7z ¥ fafeen 7913, 72
T mfaaas & 1 39 97 TFeT
AT =fed

SHRI S. M, BANERJEE: The AICC
building at Jantar Mantir Road in New
Delhi is an evacuee property. They have
forcibly occupicd it. Why should they
occupy the evacuee property ?

SHRI HEM BARUA : About the exces-

MR. DEPUTY-SPEAKER: I am not
entertainin: thag subject here  now. The
hon. Member may Kkindly meet the Hon.
Spcuker in his chamber and thresh it out.

SHRI M. 1. SONDHI : Kindly give me
half a minute. Four labourers, were co-
vered wi'h debris right here in New Delhi
when they were working under one of the
departmental organisations of Government.
Has one to die in an air-crash before a
condolence message is sent 2 On humani-
tarian grounds. we should condole  their
death.  Right here in our capital city, four
labourers were buried under the  debris.
The sentiments of the whole House, T am
sure, will be with those unfortunate pcople.

14.40 Hrs,
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF
TION AND REVILW

INDIAN OIL. CORPORA-
BY GOVERNMENT

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS AND MINES AND METALS
(SHRI D. R. CHAVAN): Sir. 1 beg
to lay on the Table a copy c;.:ch
ol the following papers under sub-cection
(1) of section 619\ of the Companies Act,
1956 :—

(1) Review by the Government on
the working of Indian Oil Cor-
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poration Limited, Bombay for
the year 1968-69.

19

Annual Report of the Indicn Oil
Corporation  Limited,  Bombay
for the year 1968-69, along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed
in Library. Sec No, LT-2359/69].

ANNUAL REPORT 0F NATIONAL CoAL DEVE-
LOPMENT CORPORATION AND REVIEW BY
GOVERNMENT

SHRI D. R. CHAVAN : Sir, on behalf
of Shri Jaganatha Rao. 1 beg to lay on
the Table a copy of the following papers
tHindi and English versions) under sub-
section (1) of section 619A of the Com-
ranies Act. 1956 :—

(1) Review by the Government on
the working of the National Coal
Development  Corporation  Limit-
ed. Ranchi, for the year 1968-69.

to

Annual Report of the National
Coal Devclopment  Corporation
Limited, Ranchi for the year
1968-69 along with the Audited
Accounts and the comments of
the Comptroller and  Auditor
General thereon. [Placed in Lib-
rary. Sce No. LT-2360/69].

CLNTRAL  Excise Dumnes
ExPORT DRAWBACK (GENERAL) FORTY-FIRST
AMENDMENT RULES

CUSTOMS AND

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.

SETHI) : 1 beg to lay on the Table
= copy of the Customs and Cen-
tral  Excise Duties Export Drawback
(General) Forty-first Amendment Rules,

1969. (Hindi and English versions) pub-
tished in Notification No. G.S.R. 2697 in
Gazette of India dated the 29th November.

AGRAHAYANA 24, 1891 (S4KA)

246
14.41 Hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messiges received from the
Secrctary of Rajya Sabha :—

(i) 'In accordance with the provisons
of rule 115 of the Rules of Pro-
cedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that
the Rajya Sabha, at its sitting
held on the 8th December, 1969,
agreed 1o the following amend-
ments made by the Lok Sabha
at ity sitting held on the Ist
December, 1969, in the Oaths
Rill, 1968 :—

Enacting Formula

I. That at page 1, line 1.—
for “Nineteenth” subsiitute “Twen-
tieth™

Clause 1

2. That at pige 1, line 3,—
for “1968" substitute *1969".

(ii) ‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on the 8th December,
1969, has passed the enclosed
motion referring  the  Medical
Termination of Pregnincy Bill,,
1969, to a Joint Commiltee of
the Houses and o request
that the concurrence of
the Lok Sabha in the said motion
and the names of the Members
of the Lok Sabha to be appoint-
ed 1o the said Joint Committee

may be communiceted to this
House.
MorTioN
“That the Bill to provide for the

termination of cerlain pregnancies by
registered medical practitioners and for
matters connected therewith or inciden-
tal thercto be referred to a Joint Com-
mittee of the Houses consisting of 33

1969. under section 159 of the Cust
Act, 1962 and section 38 of the Central
Fxcises and Salt Act, 1944. [Placed in
Librarv. Sce No. LT-2361/69).

s 11 bers from this House,
namcly :—

1. Dr. (M) Mangladevi \Talwar.
2. Shn Nirayan Patra
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3. Shrimati Usha Barthakur.

4. Shri Krishan Kant.

5. Dr. S. Chandrasekhar.

6. Shri K. P. Mallikarjunudu,

7. Shrimati Bindumati Devi.

8. Shri Niranjan Varme.

9. Shri G. Gopinathan Nair.
10. Shri S. A, Khaja Mohideen
11, Shrj Mulka Govinda Reddy.

and 22 members from the Lok Sabha;

that in order to constitutc a meeting of
the Joint Committee the quorum shall be
one-third of the total number of mem-
bers of the Joint Committec;

that in other respects, the Rules of
Procedure of this House relating to Se-
Ject Commitees shall apply with such
variations and modifications as the Chair-
man may make;

that the Committe shall make a report
10 this House by the first day of the
Seventy-first Session of the Rajya Sabha;

and

that this House recommends to the
Lok Sabha that the Lok Sabha do Join
in the said Joint Committee and com-
municate to this House the names of
members to be appointed by the Lok
Sabha to the Joint COmmittee.”.

(iii) ‘In accordance with the provisions
of rule 127 of the Rules of Pro-
cedure and Conduct of Business
in the Rajya Sabha, 1 am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 10th December 1969, agreed
without any amendment to the
International Monetary Fund and
Bank (Amendment) Bill, 1969,
which was passed by the Lok
Sabha at its sitting hsld on the
21st November, 1969.’
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RE : INDIAN TARIFF (AMENDMENT)
BILL

MR. DEPUTY-SPEAKER : Now, intro-
duction of Bills, Shri V. C. Shukla.

SHRI SEZHIYAN (Kumbakonam) :
Sir, what about item 8 of the agenda, the
Indian Tariff (Amendment) Bill ?

MR. DEPUTY-SPEAKER : Shri Bhagat
has requested for time to introduce the Bill
tomorrow.

SHRI SEZHIYAN : This is the second
time it is happening. Yesterday also he was
absent.

SHR} KANWAR LAL GUPTA (Delhi
Sadar) : The House should not be treated
so shabbily.  Sir, you should pull up the
Minister,

MR. DEPUTY-SPEAKER : The Minis-
ter had written to the Speaker, asking for
permission to introduce the Bill tomorrow.

14.43 Hrs,

ASSAM REORGANISATION
LAYA) BILL*

(MEGHA-

THE MINISTER OF STATE N THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Sir, 1 beg
to move for leave to introduce a Bill to
provide for the formation within the State
of Assam of an autonomous State to be
known as Meghalaya and for matters con-
nected therewith,

MR.
moved :

DEPUTY-SPEAKER :  Motion

“That leave be granted to introduce a
Bill to provide for the formation within
the State of Assam of an autonomous
State to be known as Meghalaya and for
matters connected therewith.”

SHR] KANWAR LAL GUPTA (Delhi
Sadar) : Sir, I may be permitted to oppose
it. T have already written to you,

MR. DEPUTY-SPEAKER : 1 will give
you an opportunity. Now, Shri S. C. Jba.

*Published in Gazette of India Extraordinary, Part 11, Section 2, dated 15-12-69.
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MR. DEPUTY-SPEAKER : Thrce hon.
Members had intimated that they wanted
to oppose the introduction of this Bill. Shri
Jha has done so on the Constitutional
ground. 1 would like to know whether
those hon. Members, who are yet to speak,

want to opposc it on Constitutional grounds
©or on some other grounds.

SHRI KANWAR LAL GUPTA :
to oppose it even on other grounds.

1 want

SHRI S. M. BANERJEE (Kanpur) :
Either it is the ground of legislative compe-
tence or a Constitutional ground on which
it can be opposed.

SHRI SEZHIYAN (Kumbakonam) :
We can oppose it if the House is not com-
petent to pass the Bill or if it is unconsti-
tutional. These are the two grounds on
which it can be opposed.

MR. DEPUTY-SPEAKER : If objections
are raiscd on constitutional or legislative
competence ground. the House has to listen
to every such objection but if it is not on
those grounds, the most that can be done
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is to allow only one Member to oppose it.
If you are going to oppose it on that basis,
1 would humbly request Shri Goyal pot to
repcat the same arguments.

SHRI SHRI CHAND GOYAL (Chandi-
garh) : 1 will give different arguments. |
will not take up theeground covered cither
by Shri Jha or by Shri Gupta.

MR. DEPUTY-SPEAKER : If it is on
general grounds, only one of you can speak.
1 think, Shri Goyal agrees that Shri Gupta
may make hig submission.

SHRI SHRI CHAND GOYAL:
take up the Constitutional ground.

1 will

g1 3T WUt F WY §§ A 77 W@y
T RW N acIcTAF QA
fe w7 fag 9% | s ag fadas
I ) T, @ qE s o wrw

¥ W 37 & fawrom A T o S
T AW & THE-IFHE  ITET |

s Aqm g ()
AAT G FT FFAT 9T & | qeg
2w ¥ Gy W€ qiy A9 o &

SHRI DHIRESWAR KALITA (Gau-
hati) : On a point of order, Sir. At the
introduction stage he cannol go into the
merits of the Bill while opposing its intro-
duction.

SHRI LOBO PRABHU : This can bc
opposed only on Constitutional grounds or
on groumnds of legislative incompetence.

SHR] KANWAR LAL GUPTA : Please
tell me the rule which says that.

MR. DEPUTY-SPEAKER : You arc op-
posing it on general grounds. Please do
not go into the details or the merits of the
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Bill. You can only oppose the introduc-
tion of the Bill.

SHRI KANWAR LAL GUPTA: 1 um
not going into detuils..

MR. DEPUTY-SPEAKER : Kindly con-
fine your observatioms to  two or three
minutes.

SHRI KANWAR LAL GUPTA : I will
finish within two minutes. [ will not take
cven three minutes.

SHR! DHIRESWAR KALITA : He i
going into the merits of the Bill.

SHRI KANWAR LAL GUPTA : I um
entitled to do that under the rules.

3Ty wERE, g ¥ ¢ frv afe ag
fadas o @ wT, @ FWR FEL
qRWY WY Frey A A W Hew o
*T aft WX W ATK 2W IHRTLFT
g w1 ag wwwr gg fraas oW
wFR AT AL, fm F o
tw ¥ fog aga waTs wifad g0
s Tafafes @@ i aiv gor€ o
& ¥ g I e v fen
w1, I @9y W 7 A ¥y a1 fF ag
o gaems wgfe 3 1 A o gw
T aE wEy § AT T W T@
ar<f & g € 5 ag <8 fagaw
%) |7 %T T F OF wgaA* feafa G
FA W W & og fammw ARE
Tad e %y wifgd o % ag agi
* i w1 Qe w7, 9 A W
e fearl, 3@ o W e
qg ¥ TAEwHT FT | FT JTER
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SHR] SHRI CHAND GOYAL: Mr.
Deputy-Speaker, Sir, 1 will confine myself
only to two or three constitutional points.

Firstly, this Bill provides an Executive
Council of Ministers for the Autonomous
State of Meghalaya. Since there will be
unother Exccutive Council of Ministers for
the State of this is likely te come
in conflict with the executive functions per-
formed by the Government of Meghalaya
or is likely to come in conflict with the exe-
cutive functions of the Government of
Assam as well as those of the Union Gov-
crnment. That will be one constitutional
anomaly.

Secondly, 1 wish to submit that our Con-
stitution never visualised a State within a
State. This gocs against the spirit of our
Constitution to provide a State within ®
State. As my hon. friend submitted, this
might open a flood-gate of similar demands
from other areas.

Then, I wish to invite your kind attention:
to another aspect that Shillong and, specially
the icipal and camc areas are
being placed under the control of the Assam
Government though they will continug to
serve as the hefliquarters of the new State
of Meghalaya also. The problem which
has arisen in Chandigarh

MR. DEPUTY-SPEAKER : You are go-
ing into details now.

SHRI SHRI CHAND GOYAL : | wish
to submit that since the headquarters of

the new State of Meghalaya will be locat-
cd in Shillong. .. ...

MR. DEPUTY-SPEAKER : You are go-
ing into details. .

SHRI SHRI CHAND GOYAL :
will be under the control of the Assam
Government and that will also create an-
other constitutional anomaly.

Lastly, 1 wish to submit that paragraph
20 of the Sixth Schedule of the Counstitution
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bas mentioned five or six Districts of Tribal
Areas. Now, ap effort is being made t©
cover only three Districts. The District of
Mizo is being entirely left out....

MR. DEPUTY-SPEAKER : Don't go
iato the details now.

SHR] SHRI CHAND GOYAL : There
is the District of North Cachar and an-
other District. .....

MR. DEPUTY-SPEAKER : Please con-
clude now; don't go into details now.

SHRI SHRI CHAND GOYAL : Thig is
being passed in a hurry. It would have
been wise for the Government to persuade
all the Tribal Districts to come and join
the new State of Meghalaya rather than to
cover only three Districts.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : | welcome the Bill. It is go-
ing to fulfil the aspirations of the people
in that area. On behalf of my party, I
welcome the spirit that is behind the Bill.

SHRI KANWAR LAL GUPTA : What
is this welcome speech? You permitted
him to welcome the Bill at this stage.

MR. DEPUTY-SPEAKER : I did not
know that he was going to welcome the Bill.
T thought he was going to oppose it. The
hon. Minister.

SHRI VIDYA CHARAN SHUKLA :
Mr. Deputy-Speaker, Sir, I shall first reply
w the points raised by the hon. Member,
Shri Shiva Chandra Jha. He said that the
recommendations of the President under
articles 117(1), 117(3) and 274 will be
required. This recommendation of the
President hag been obtained and it has been
circulated to the Members by the Lok
Sabha Secretariat in their Bulletin, Part II,
recently. All the Members must have re-
ceived it.

Regarding the other constitutional provi-
sions and the matters that have been raised
by the hon. Member, Shri Shri Chand Goyal,
I wou'd like to state that we have examin-
ed o'l these points and we have found that
nothing contrary to the Constitution is be-
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ing done under this Bill. My hon. friend,
Shri Shri Chand Goyal knows that even if
there is any doubt about its constitutional
validity or otherwise, this is not a matter
to be settled here. The House will not go
into all those matters. Therefore, that ob-
jection to the introduction of the Bill does
not hold good.

About the general point that has been
raised by my hon. friend, Shri Kanwar Lal
Gupta, this point has also been very care-
fully considered. We have been very much
concerned about this matter and, if at all,
this particular measure would give rise to
such tendencies, we would have never un-
dertaken to do things like this. We do not
consider that the formation of Meghalaya
will in any case give any encouragement
to fissiparous tendencies or separatist ten-
dencies. As a matter of fact when we at-
tained our Independence at that time and
after the Constitution was framed, the pe-
culiar status of this area which is being
now carved into a new area to be known
as Meghalaya was conceded. Special at-
tention was paid and special provisions in
the Constitution were made for this parti-
cular area. Therefore, the whole country
knows that this cannot be treated on the
same footing as other parts of the country.
Special consideration to this area has been
given right from the beginning and there
is nothing unusual that is being done now.

MR. DEPUTY-SPEAKER : The
tion is :

ques-

“That leave be granted to introduce a
Bill to provide for the formation within
the State of Assam of an autonomous
State to be known as Meghalaya and for
matters connected therewith.”

The motion was adopted.

SHRI VIDYA CHARAN SHUKLA: I
introduce the Bill.

14.56 Hirs,

NORTH-EASTERN COUNCIL BILL®

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

*Published in Gazette of India Exiraordinary, Part II, Section 2, dated 15-12-69.
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VIDYA CHARAN SHUKLA) : | beg to
move for leave to introduce a Bill to pro-
vide for the setting up of a Council for the
north-castern areas of India to be called
the North-Eastern Council and for matters
connected therewith.

=t fow =vx | (FgEAT) oS-
o AR, W & gqarfeas W qR
Tt we ¥ fr o ww Teefa &
RN Iy 117 (3) 7 &
Fawa W fomr & o sfesam
R & far ¥ ) Ko B9 ¥
fag 117( 1) # WEHEw gy fgw |
AT WA TR E ) wEy
wa aF Tufa w1 berdwT 117(1)
H 7% A T § a9 IF well AgRE
TR AAERGEHFTIRAE ! 117(3)
FfermA & awg s | Afew agy
117(1) A twHEw =ifgw |

SHRI VIDYA CHARAN SHUKLA : In
this Bill our legal opinion is that we do
not require any recommendation under
Art. 117(1); only recommendation under
Art. 117(3) is required. Therefore, only
that recommendation of the: President has
been obtained and that is given in the State-
ment of Objects and Reasons.

sft fim o WU o oaEE AR,
Jq g7 faar wa dve sifefra
T W 48 Fgar § Sfew gfaam
@ 7o sgr & anfax # dfram
N N @ AEar 9@ 1 gz
@ aE ¥ A g A o 7 fee @i
oo & 1 gfawm & 117(1) &
Tg W E

“A Bill or amendment making provi-
sion for any of the matters specified in
sub-clauses (a) to (f) of clause (1) of
article 110 shall not be introduced or
moved pt on the r dation of
the President and a Bill making soch
provision shall not be introduced.”

ag EEART 9 | § | T
W sitfafae g9 o e g1 wfew
dfaam ag #gar & fF 9@ 117(3)
Fag g & q¥ & 117(1) & Tt
AT AfET
MR. DEPUTY SPEAKER: You have
made your point and the Minister bas
given his reply. It is before the Housc

now. 1 will put the question. The
question is :

“That leave be granted to introduce
a Bill to provide for the setting up of
a Council for the north-eastern areas of
India to be called the North-Eastern

Council and for matters connected
therewith.”

The motion was adopted.
SHRI VIDYA CHARAN SHUKILA : 1
introduce the Bill.

14.59 Hrs,

REQUISITIONING AND ACQUISITION
OF IMMOVABLE PROPERTY (AMEND-
MENT) BILL*

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : T beg to
move for leave to introduce a Bill fur-
ther to amend the Requisitioning and Ac-
quisition of Immovable Property Act, 1952.

ot forg wor Wy (wgeY) : srew
T, I W T A aEE FCF |
117(1) & oY e 4 § Te-
qfr weT B N fF Greaww
¢ wfgg + whfor o 7w g T
AT qT A% g WEE TE F a6
€1 117(3) ¥ ™ & e
N #faetmr & a7 Jeh § Ifwx
W AR 117(1) & Tgefa ¥ fawr-
Powr wifgg 0 fe aft 3

MR. DEPUTY SPEAKER : I will put
it to the House. The question is :

*Published in Gazetts of India Extraordinary, Part IT, Section 2, dated 15-12-69.
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“That lcave be granted to introduce a
Bill further to amend the Requisitioning
and Acquisition of Immovable Property
Act, 1952."

The motion was adopted,

SHR1 K. K. SHAH: I introduce the

Bill.

15.00 Hrs,

MONOPOLIES AND  RESTRICTIVE
TRADE PRACTICES BILL—conyd.

MR. DEPUTY SPEAKER : The House
will now resume further discussion on the
Monopolies and Trade Practices Bill moved
by Shri Fakhruddin Ali Ahmed on the
10th December, 1969; the House will con-
tinue this discussion up to 3-30 P.M. At
3-30 P.M. wc have got another item.
Shri K. K. Chatterjee was in possession of
the House. He may continue his specch.

SHRI KRISHNA KUMAR CHATTER-
JEE (Howrah) : Mr. Deputy-Speaker, Sir,
the architects of our Constitution were
well aware of the potential danger to this
country from the excessive concentration
of wealth in a few hands. In Part IV of
our Constitution, in the Chapter on the
Directive Principals of State Policy it has
becn laid down as follows :

39. “The State shall, in particular,
direct its policy towards securing—
* - . L * .

(b) that the ownership and control
of the material resources of the
community are so distributed as
best to subserve the common
good;

(¢) that the operation of the econo-
mic system does not result in the
concentration  of wealth and

of prod to the
common detriment.”

In flagrant breach of those Directive
Principles, our economic system was
allowed to work in such a manner that zn
industrialist contributing only a small
capital himself could obtain control of a
number of big business houses. The snow-
balling process got streagthened as  we
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proceeded.  Sir, Professor Shenoy gave a
very timely warning that the import res-
trictions and exchange control have creat-
ed conditions of increasing the income of
thosc beneficiaries of this control to the
tunc of Rs. 450 crores a year. Therefore
the monopoly power has been given to a
whole group of people in the country. If
the intention of this Bill is to preveat
monopoly and restrictive trade practices
then the reliance on it, I am constrained
to observe, is too feeble to be effective in
that direction. If the Bill seeks to prevent
concentration of wealth in a few hands,
then, 1 must say, the equipments that have
been provided will not serve the purpose,
will be found to be inadequate as it s
mainly decfective. The provisions of this
Bill will not attain the objectives for
which this Bill has been brought forward
before this House.

Even then, Sir, 1 support this Bill only
because it cuts the ice, it repcats the
wishes of this Government which, although
moving very slowly, wants to remove the
evils of two decades of our economic
policy which has been pursued in this
country. Considerable wealth was given to
75 families who have been utilising that
wealth for the purpose of building their
owp strength in our political system. They
have been trying to control the adminis-
trative machinery through their political
agents. Therefore, it is our bounden duty
that we should try to prevent that. Perhaps,
Sir, by bringing in this Bill, Government
is thinking of bringing in some other sub-
sequent Bills so that they can put a stop
to this kind of concentration of wealth on
the one hand and to stop the monopoly
and restrictive trade practices in totality,
on the other hand. T think the failure in
this regard is due to the fact that we are
working on a mixed economy basis.
Planned economic development and mixed
economy go contrary to each other, and
perhaps they frustrate each other. There-
fore, Government should have a second
thought on the question of using this
mixed econonty in its present form for
developmental purposes, That has to be
though; out. Otherwise, we shall come to
a position where we shall see that all our
attempts to prevent concentration of wealth
in a few hands will be marred and our
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attempt even (o stop the restrictive trade
practices will also not be successful,

We, therefore, feel that it is essential

that Government should be given the
opportunity to reorient their economic
policy and programme so that we shall

have to expand our public sector in spite
of its shortfalls and we have to hand over
the production and distribution system to
the community for their benefit, and we
shall have to take over the private enter-
prises through gigantic co-operative under-
takings. By this process alone can we
prevent the concentration of wealth in a
few hands and we can also put a stop to
the restrictive trade practices.

Very tauntingly we have been called
the ‘Indicate’. I accept it because we the
Indicates in this House have to give hope-
ful indications of the dawn of a new era
or a new vision and a new dynamism on
the part of the Congress Party and that
we have released ourselves from the cor-
roding clutches of the Syndicate. We are
valiant fighters trying to banish poverty
and unemployment from this land; we have
to banish from this land the evils and ills
that have corroded the national life for
the last twenty years, and we are trying
to bring about plenty and plenitude for
the down-trodden millions who are crush-
ed under the wheels of the rich few who
are trying to exploit them and would like
to make them weep every moment of
their lives. That is our duty, and we shall
have to perform that duty from the Indi-
cate section which has given that indication
to the House.

SHRI INDRAJIT GUPTA (Alipore) :
I would like to state at the outset that to
the extent that this Bill seeks to give
statutory authority to the setting up of
the Monopolies Commission as has been
recommended by the Monopolies Inquiry

Commission’s report, and only to that ex-

tent, we support this Bill. But having
said that much, I must make it clear on
behalf of my party that we have no illu-
sions whatsoever that the setting up of the
* Monopolies Commission and also the pas-
sing of this Bill will be an effective in-
strument in achieving the goal which the
authors of this Bill seek to profess, namely
the breaking up of monopolies or a ban
on the expansion of these monopolies or
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the rooting out of these monopolies from

our economic life. This Bill is useless from

that point of view. It does not profess to

go beyond the limited scope of setting up.

the Monopolies Commission,

Moreover, 1 would like to remind the
House that the mere fact that the Bill
seeks only to put certain restrictions om.
monopolies is a pre-supposition that mono-
polies will continue to exist. We are only
seeking here to restrict them and their
cxpansion and so on. That means that
monopolies remain, and that means that
the capitalist system of economy remains.
So, there should be no attempt on the part
of anybody who is in favour of the Bill
or against it to make out that this Bill is
a socialist measure. If that is a socialist
measure, then countries like the USA or
Britain or Japan would have become so-
cialist long ago, because on the statute-
books of these countries, there are the
anti-trust and anti-monopolies Bills which
are there for many years and which are
much more stringent than any provisions
in this Bill. Those laws had not prevented
the monopolies from developing or from
dominating their economies,

I say this because Shri Asoka Mehta
while speaking the other day waxed very
eloquent about what the Labour Govern-
ment in Britain had done, and he was
surprised that we were challenging the
bona fides of the Labour Government in
Britain as being a socialist government.
He asked whether we thought that a so-
cialist government like the Government of
Britain would like to encourage mono-
polies. He wanted to say that in spite of
that, because of the need today for large-
scale production, in Britain we find big
giants and big industrial giants merging
with other, and this was what he was
holding and extolling as a model for us.
I would just like to remind him that in
1961 in Britain, 81 per cent of the private-
ly-owned company shares were owned by
only 1 per cent of the adult population.
This is the result there of these mergers
and these monopolies. As far as Italy is
concerned, which also he held to us as a
model,—of course, T have no time to go
into the matter of the detailed figures—the
most prinding poverty of the pcople exists
in Ilay too. So, we arc not conccrned
with that type of monopoly. Therefore,
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it is no use quoting Britain and Itlay and
Japan. There are friends in this House
who are very jealous at the way the giant
monopolies and supergiant monopolies
have developed in the West and they
would like to imitate them. But after all,
India is not Japan and India is not the
USA or Britain. We are a poor under-
developed country trying to stand on our
own feet. Therefore, these people who
are dreaming of becoming such big mono-
polists as those in America or Japan can
also be only mini-monopolists and they
cannot become monopolists like their
counterparts in those countries,

We for our own purposes have indicated
the definition of the term ‘monopoly’ in
article 39 (c) of our Constitution in the
Directive Principles. We have provided
there that anything which comes in con-
flict with the principles stated therein
namely that the economic system should
not be allowed to develop in a way in
which concentration of economic power
takes place would be considered as a
monopoly. From that we can derive our
own definition of monopoly.

Shri M. R. Masani made the proposition
that no monopoly existed in this country
except Government monopoly. He did
not mention his friends the Tatas or the
Birlas of the Mafatlals or anybody else.
But in terms of article 39 (c) of our Con-
stitution, it is precisely these houses, these
75 houses, which are pinned down in the
pages of the report of the Monopolies
Inquiry Commission that stand in the
way of the carrying out of these Directive
Principles, and therefore, we are concerned
about that.

When we come to the clauses, we shall
move our concrete amendments. But at
this stage, 1 would only like to say that

this Bill is very unsatisfactory, in the
sense that a large b of loophol

have been left here by which these big
monopoly h can to P

from the purview of this Act. T have n
time to go into the details.

Take, for example, the definition of
monopoly given here. It says that if the
total assets of an undertaking amount to
more than Rs. 20 crores. then it will come
within the mischief of this Act. Even the
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Monopolies Inquiry Commission when
they tabled these 75 houses, took as the
starting point assets worth Rs. 5§ crores,
and that is how, 75 houses have been
mentioned by them. But this Bill says that
the total assets of a monopolistic under-
taking would be more than Rs. 20 crores.

Then, there is the definition of dominant
undertaking. That is also similarly faulty.
There is a provision madc that these com-
panies can be allowed to expand up to 25
per cent. But it does not say whether this
expansion can be carried out every year.
There js no safeguard cgainst 25 per cent
cxpansion every year.

Then, there is a commission going to be
set up. The recommendations of  this
commission have been divided into some
which arc mandatory and some which are
non-mandatory. The complaints which are
to come before this commission can come
from various sources, but I regret to note
that though consumers and traders have
been recognised in the body of this Bill,
the legitimate complainants have not been
provided for, as for instunce, the trade
unions and organised associations  of
workers employed in the industries run by
these monopoly houses. If they bring for-
ward any complaints before the Monopolies
Commission, there is no cxplicit provision
made that their complaints will be enter-
tained. Then, there are many other glaring
defects. The one that 1 would like to
point out now is where the question of
inter-connected undertakings is taken up it
vi g t under
section 370 of the Companies Act. As
the House is aware, already a decision has
been taken that by April next year, the
managing system is going to be abolished
completely. Management under section
370 of the Companies Act means the
managing agency system. Once that sys-
tem is abolished. other devices will  be
found. They are already being worked out
how the old management can be practised
without a managing agency system. But
this Bill provides no remedy for that. How
they are going to plug these loopholes, I
do not know.

|} a cC On

Even as regards cost audit, which is
being sought to be monopolised in this
country, Government have taken a decision
that 8 categories of industries will be sub-
jected to cost audit. Even here—though
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this is not in the Bill—] would like to
point to the Minister that bodies of
chartered accountants who have long been
in the service of these monopoly houses
are claiming the right to be allowed to
do cost audit as well. The same person
will do finance audit as well as cost audit.
This is another way by which monopoly
secks to enter into this field.

What I wish to say, in short, is that this
is a hydra-headed monster. You cut off
one head and another head  grows—ijust
like an octopus with several tentacles. Un-
less monopoly is fought all along the line
by a comprehensive system of measures,
such a Bill by itself—I say by itself—is
going to be perfectly useless and innocu-
ous; it cannot do anything.

T have got an example before me which
I cannot help quoting. This is in reply to
one of my questions tabled long long ago.
They had said that the information was
being collected. Now it has been sent to
me. 1 had made a charge that the Birlas
who have been given a licence to start an
alloy steel plant in Bihar have been try-
ing to get permission from Government
that their jute manufacturing company in
Calcutta should be given the permission to
take over this alloy steel plant and run it
under its own signboard as one of its
divisions. Can you imagine it? Yet it is
there. The Birla jute Company will run
the alloy stee! plant in Bihar as one of its
divisions. T had asked this question and
T got a reply only a few days ago. The
answer s :

“Yes, the application of the Birla Jute
Company to put up an alloy steel plant
is under consideration in the Ministry of
Steel and Heavy Engineering”.

Their attempt to creatc a  monopoly
through this kind of thing is going on. The
alloy stecl plant will be put under the sign-
board of the Birla Jute Mills.

When you raise here the question of the
jute industry, we are told that the industry
is in a terrible financial difficulty, it must
be given some relief. But here they are
setting up a company in this manner.

I could give hundreds of instances. To-
day's papers say that 27 ncw liccnces have

been given to the Birlas in the period since
Shri R. K. Hazari published his report two
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years ago. That is, even in this period,
27 licences have been issued to the House
of Birlas. ] am glad that Shri Hezari has
taken over as Deputy Governor of the
Reserve Bunk. 1 expect there will be some
change now and that some new steps will
be taken by which a ban will be put at
least for the time being, until the position
is understood—some ban on expansion and
on new licences to Birlas of the type I
have mentioned.

Another point I would like to make con-
cerns two things with which this Bill was
not concerned. It was drafted long ago.
Then it was debated in the other House
and now it has come here. In the light
of two recent events, the Bill, in a sense

"ag an anti-monopoly measure has already

become outdated and outmoded. Since this
Bill was drafted, two big events have taken
place. One is the nationalisation of 14
commercial banks and the second is that
we have now before us what we did not
have then, the report of the Industrial
Licensing Policy Inquiry Committee or the
Dutt Comnmittee. I say that in the light
of these two measures, if the Government
are serious about really fighting monopoly,
this Bill should be recognised as woefully
inadequate, and a set of totally comprehen-
sive measures must be brought forward.
The Dutt Committee throws a flood of
light on things which we have all along
been alleging in this House, namely, that
these monopolies have grown mainly due
to the assistance they have received from
the public sector—finance institutions of
this country. Shri Asoka Mchta was very
silent about this. He does not tell you
how monopolies developed in the west
where people put their own money into it.
But here these people are boasting like
anything about the great services  they
have done to the country. But the money
comes from where ? From the LIC, TFC,
IDB, UTI and ICICI. Money from these
sources has gone to bnild up these mono-
polies. Therefore, do we not need a
change in policy now ?

Then they have shouted about delicens-
ing, that industrics must be delicensed to
allow production to grow. This  report
shows, for example, that in two industries,
cement and paper, delicensing was  done
under pressure of these monopolies and
then production has not up but bhas gonc
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down. This report shows us that due to
delicensing, in the sewing machine industry,
where there are very good units of our own
in this country, the moment it was de-
licensed, the Singer Sewing Co., of America
was able to come in and try to threaten
our indigenous industry. These are the
things that are happening. Will they not
be taken into account when working out
real and scrious antimonopoly measures ?

And the most chronic thing of all is this.
Of course, we know that in the Licensing
Department there are such officials and
bureaucrats sitting there who over the years
have developed some type of vested inter-
eat in this collaboration with this big busi-
ness, and no guidelines were ever given to
them. The Dutt Committee says that no
policy directions wcre given to them, no
priorities were laid down. These bureau-
crats and officials were left to themselves
to decide to whom to give licences and to
whom to deny them, with the result that
this lopsided growth has taken place.

The most alarming thing of all is that
cven in the Planning Commission, which
ia the supreme body entrusted with the task
of planning in this country, 1 do not know
if all the Members are involved, but some
of them at least have come forward pub-
licly to ridicule and denounce the recom-
mendations of the Dutt Committee, and
they have said that they are not concerned,
they would prefer to ignore these recom-
mendations.

The Dutt Committee made a recommen-
dation that becausc our foreign exchange
resources are in a crisis, m the field of
non-cssential industries, meaning luxury
goods industries, for some time at least
there should be a ban on the expansion of
capacity. The Dutt Committee made a good
recommendation I think, and nothmg very
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Planning Commission people are sitting, to
whom this country has entrusted its plan-
ning processes, who are opposing the very
mildest of recommendations which are put
forward to curb the expansion of these
top houses into every aspsct of our econo-
mic life.

Then about the banks, | would only say
that I have got some Reserve Bank figures
here of December, 1968, which show that
234 per cent of all loans and advances
from the banks have gone to only 437
accounts of Rs. 1 crore or over Rs. 1
Now that the banks have been

crore.
nationalised, will the Government please
make an analysis company-wise of these

outstanding bank loans and advances and
tell us what they propose to do because
is this or is this not acting as a factor
which promotes monopoly for speculative
purposes, for getting credit and using it for
purely speculative puiposcs, cornering of
gshares, grabbing by onc concern of ten
other concerms,  depressing  agricultural
prices and so on?

1 want to conclude by asking the Gov-
ernment a few questions. The first ques-
tion is this. Will you please man your
Planning Commission or nationalised banks
or licensing authorilies by  persons  who
really have some genuinc social commit-
ment and faith In the ideals of socialism
and the philosophy of the public sector ?
It is not enough just to mouth these
phrases becausc I found that even the
Associated Chambers of Commerce holding
its golden jubilee session herc was talking
about socialism.

Will you completely overhaul the out-
dated Industrial Policy Resolution to bring
about a qualitative shift in the balance
between the public and private sectors ?
The static idea that we have got a mixed
y. pcaceful co-existence between

radical also, but the Planning Cc
has said that it is totally oppowd to this.

The Dutt Committee made a recommen-
dation that big houses should be restricted
to what they called the core sector so that
the other sectors can be left to small entre-
prenmeurs and new businessmen at least to
get a chance to come in. The Planning
Commission, of all people, says that it is
against this. Just see how far the rot has
gone. It is not only some bureaucrats and
oficials, even in the very beart of this

the two sectors for all time to come, must
go in the light of the Dutt Committee’s

Report.

Thirdly, will you ban the entry .of
foreign capital at least where it is not very
y for technical purposes, at loast

into cerum ficlds where it is coming? It
is g into tics, into biscuits. into
ink, into women's brassiers, into pencils.
into ice-cream; they have even started
making tinned gulab jamun and vsdas,
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Foreign monopoly concerns are  being
allowed more facilities : tell us why. My
fourth question is : will they publish & study
concern-wise, industry-wise, of the  out-
standing banking loans and advances which
are pending, and will they formulate a new
banking policy as soon as possible ? Fifthly,
will you provide for conversion of loans
taken by private firms from public institu-
tions—outstanding loans—to be converted
into equity ? Sixthly, will you devise a
new licensing policy which will really help
small entreprencurs and ban further
licences to the Birla group and such other
big groups ? Seventhly, will you set up
an industrial and commercial intelligence
system ? We have not got a modern intel-
ligence system in the field of industry and
commerce, without which it is impossible
to find out what is going on. And, lastly,
will you please expedite, and tell us why
you are not expediting, the promised en-
quiry into the Birla firms, into the com-
plaints which have been brought forward in
the affairs of Birlas ?

Unless these things are done, the passing
of this Bill by itself, 1 am afraid—though
it is a little step which we welcome—is
nothing. It is woefully inadequate and
unsatisfactory.

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : Sir, there is no dispute that
inequalities have incrcased «nd there s
great disparity in the different sections of
society, and there has been economic con-
centration in a few hands. There can be
no dispute also that certain strong mea-
sures are needed to meet the chalienge, to
sce that inequalitics are reduced and that
disparities are reduced, and there is no
economic concentration in a few  hands.
The question before the House is, does this
Bill meet the need of the nation, that is,
the need to do away with economic con-
centration and the need to devise ways and
means by which we can do away with
economic concentration in a few hands ?

Such Bills have been also cnacted in
capitalist societies like America. We have
a Bill called Anti-trust law in America;
and similarly we have an  anti-monopoly
law in Great Britain. Similarly, we have
got a measure in Italy. But the question
is, does the present Bill so far as our con-
ditions in our country are concerned, meet
the need ?

Monopolies and Restrictive DECEMBER 15, 1969 Sugar Policy (Dis.)

268

Take, for example, a few items. I will
give an example, to show how a mono-
poly grows in our country. In our State,
we were asking for two or three rice mills.
We do not want any machinery from out-
side; it is purely an indigenous trade. We
do not want any capital from  outside.
But the Government of India declined to
allow the installation of more than one rice
mill in that State. Therefore, automati-
cally that rice mill got a monopoly in the
State of Himachal Pradesh. Similarly,
they have limited it to two or three rice
mills in Punjab. Similarly again they have
done so in every other State. The question
is, how will you curb this monopoly ?
This is the monopoly which grows, not
because the circumstances are there which
enable them to grow, but because we fol-
low a policy which enables the growth of
the monopoly. If you delicence the sy»-
tem, that, is if you everyone was allowed
to put up a rice mill, there would have beea
no monopoly even in this minor industry
the industry called the rice mill industsy.
This is how monopoly grows.

MR. DEPUTY-SPEAKER : Mr. Maha-
jan will continue his speech on the next
occasion. We now take up the motion by
Shri K. N. Pandey.

15.29 Hrs,
DISCUSSION RE. SUGAR POLICY

MR. DEPUTY-SPEAKER : In order to
guide Members in their speeches, 1 would
like to say that the time that has been dis-
tributed is as follows: Congress (O), 12

minutes; Swatantra, eight minutes; Jan
Sangh, six minutes; DMK, six  minutes;
CPI, six minutes; CPI(M), four minutes;
SSP, four minutes; PSP, four minutes.

UIPG, four minutes; BKD, two minutes;
Unattached, six minutes. Congress, that bs,
Government, 44 minutes.

SHRI M. N. REDDY (Nizamabad) :
The same matter was discussed in  the
Rajya Sabha for 4} hours. It is an im-
portant subject. It is an cconomic issne
to be discussed thoroughly. You will not
be doing justice to the subject if you just
give 3 or 4 minutes. The time should be
extended. If necessary, we can sit late.

SHRI SEZHIYAN (Kumbakonam) :
There are two discussions. One is on sugar
policy. The other is onc the fall in prices
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of sugarcane and gur resulting in losses to
sugarcane growers. If you combine the
two, you can have 2§ hours:

MR. DEPUTY-SPEAKER : The sugges-
tion will receive attention. As it is 2
bourg are allotted.

ot Tgax fag oreft (armed)
Tt a7 @ 3 @ fr g faww ag
A ¥ | T A TS fae e
g7 fzar e

0 I1a 1% & & Arg sy %57 QA
Hz F a1 A (TSI ® TF W9
faer #T &3 1| O Tw & @ N
FEerw § | W9 gug afus fAw
Q@ | T A amgw A J ey
ot gfaar et

MR. DEPUTY-SPEAKER : That can be
considered.

ot Y9 9T At (RRER)
JUTEIE qEEA, AR FET § F AT
9 A @ o9 B 5 v fre
fast 1 fva smaTe 9T qg @wg frl-
foa foar mar & ? S geaT W ¥
& TATA Ot FY WY o v e
@ & ?

MR. DEPUTY-SPEAKER : That is the

distribution at the moment. We shall look
into it.

sft Tt fag srent ;. D e &
TH T FF A |

SHRI SEZHIYAN : If the discussions
are going to be separate, then the partici-
pants will have to reserve some points for
the other discussion. If you combme the
two, we can have some more time and all
the points can be covered.

MR. DEPUTY-SPEAKER : Mr. Naidu
is not here. It cannot be taken up.

SHRI M. N. REDDY : He will be com-
ing.

MR. DEPUTY-SPEAKER :
-comes, we will consider it

When bhe
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! ®HRG qreEw (7))
U AEREY, W oot & e
H § OF AT TSN F &4 § AT ATGAT
g | 9gq @Y ¥ 95 ux avg o far
qr a1 T & fF Jq v N goord
wEal #1 9 Y & aY T 7 W
31 faar 9maT & ¥ 9w ™ F T
QT & A1 faTT T @ AT SuTaT
N AT § AR o W AT qg Gav
FIAT § Y T F1 T wer ey Smar
g | IGFT FEY I AR F IORH
AT IATEH 9T 9T & | & qawr
% fere a1 g foad sredy gqar
a9 oo f& oag 9 " g
A 1951-52 & TH &7 qW 4 WA
69 9 Y fegewr a7 | JHEHT 47. 92
AqTE TFHT A F TATIAT AT 1952-
53 W TH & 9 FH T R 3. 52
W fFaed w¢ @ aF 1+ TR #T CFEW
9 FT 47 A@ § 43 TG G W
T THTC 1961-62 & TH & WF
4.3 9 faaes ar T TR &7 ORI
59.88 &t@ 491 | IH qF< fa@H
g T FT W T@ wWH 9 fwed
97 AT T 98 419 T AT 1967-
68 ¥ Fq =AY T IqIRT TIWT &N
fagre <@ waT 91 9v GHm TAAAT 7 T8
qfedy seqare A f& T w1 oW
T Wy 7 qrae fewA &Y aw
aTE | qree fewdt Y g & W
TR w1 qw Afus faar @ waoan
T ST GAT | T A TR FT JORA
T A fag™ a1 TEHe 4 ag 3fwa
quer fe 9 @ N feaea T3 w7
amw few foar oo 99 ™ A IS
g € & 79 G TR FT AW 7 W
37 &¥ 9T ¥ | ¥EEFT AW ANH qH
ITEA 9T G |

H9 a% &1 ag qifedr Y f& s
9 gam AT FW A-XTW I
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9 qOHT AT q7F ¥ T fwg
@ ofeft sqgard 7€ 1 g9 g
& qur fedeem s @w &, @w W
F WA E L IT Y TR AT W AAW
foet | Afe o ww ¥ awm #
R fegem § T &1 W@ uF @ o,
A T AFGrT F qWA F go o
#FwR FT AW 12 ¥17 T 9fq e,
AT W 10 ¥ 15 w9 wfq feEew
ZY a1, 919 fF @ 7 FWw 8 ¥ 10
v wfq feges | fafew @t &
*FT 9 HAT HT TET, OF @I | A
& a9 d99 ¥ fag o av ar =
| A T F7 719 w7 faqr, 3T GRT
TATET Z3AT YT G A FT A FATRT
Y, IgT AATH FW AT | K A TW AT
®1 gor fw anfax axwme # qmoe
Ao A qifeqdt § fFw F1 s
FAT | T CF ¥ AAGL T FIAAT T
7w A Em g oAwg
TATH ALY gorT R, AW A7 WA qA
N ag wE & ¥ framw @ fraer
wRET AT & ? ATavz 3@ oA & %
T I3 madde @ 3femm F
TG T §, T AT AW gAEE, UHEEq
T o

# guaa g fF 9@ mAEEe o
tfear A g &1 F07 fwgr a1, A
3I9 w7 989w g v fw fwami & feal
1 T &Y AT | qg qwdr g aFar §,
x9 f5 38 F1 qw A w71 3w aw
fax 1 AfF T 7 awerar w@ fasf o
™ 7 fogwr 2z av fF gmify e
£ ¥t qrzw 7 wwd 37 W A, AT
oY T 3a A A fw e 7 fema
w ey Ifg am ox faadt & g1
A frarely &Y 7 oy s s off A
ferd & 1

& gawan g fe ga ak & fag #7
¥ w5 wrERr A9 g | 9w aEae
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Y qiferdt B 1 THY & 1 "R W
T qEED aA™@, N ¥ oA
aergT 72 fF #f § Iug fsd o,
fomr ¥ ¥ wTgw €A ®, & ©,
arfe fram 1 sfea am fad, Aol
F WY AW g1 HR FAGAT FT W
Sfag zw a7 ¥ faer &% 0 ¥
ga ¢ f& frar & o &1 W A8
wqzrT Afen, afew 99 B @ WE
afa faes fafra &7 3 =nfgm

ag OF gw &7 a g fF oo
e F WM F geary =@n T T
wig 375 T4 Sfg fFEed, @ w1 9E
175 &9% Wiy feew a it &
“dY wrzw 156 ®qF Wfa fa@ew €Y o
W § wm s &7 S gEw
FITTERHgI A AT E
@y gu ¥ &1 W@ 175 TR sfq
feresr ik W &1 W@ 156 T9R
gfy fFaeer 1 a1 | FWT TEFR W@
a<e framl & g =T T w8 ?
Jar fF & & aWly ¥g1 §, THT W
T &1 & 10 &3 wfa frew fruifa
FT 7 =rfeg | A 9T AR A1 wEw
77 & 97 garfea i 71 Fedisgqma
® FT 3 aAfgy, aife Ag §F W
§ ot Ifaq am o fax o

qFE g FgAT  dwAwear @
T g R I ST A ahEE
o =fgr 1 fegmm: -
o 1 faily 78} g 1 Ffa o grema
e wWA §, 3T W Wy g R
TwgeA we weat § 5w o feafa
F e $SEY AT TGEE & F
&9 T 2w w1 gty 7 &A1 Wy &
ofets §9eT # W @ S U
i e 4, A gw dEy AR & ?
AT Y AT T &1 g W
2 fr ofims dwex 7 a3 & ¥faw
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*W | g o 8, agt 9 ik gfaad
T fawdt & ) ;T G Fwadr
2 & 37 a1 &y gu W P
TTRA FT AWAATTAINT  FAT AAGL
TEST qAHAAT & |

e ug aamar & f5 feelt g
T TLEF FQ T9F Iq AW
1 I F fOQ oF I wIe gt
afeq | T aF W 205 T
fad s &7 @ & 1 I F fag o
¥ FH 205 = FAT dAwT A1MEy,
¥ aE g9 =fze, faw & frem o
At #1 wfafafuca g1, arfs ¥ saam
9 T S AT I F fgadt @ @
qF | T 0@ £ qEAQ 2T AT
BTy qamt ¢ 7 4 | TEF TR
wHgHE F w9 FET ¥AA
wF qadif e g, foa & #i
S AR

agT & i g W wEd & fr
TR @1 Fmded ¥ wE 97
SemAT AR | & HTYERT AT ATgaT
g fF zq arv & Fa FHIm A foe
| a7 97T W E

“Membership  of  cooperative  has
meant an economic and political benefit,

and all this at the expense of workers
and the society.

We. however, reccommend that there
should be a comprehensive study of the
working and living conditions of labour
in the ocooperative sector in order to
understand their position vis-a-vis labour
in corrcsponding units where the nature
of entrepreneur:hip is different.: This
study would provide guidance for future
action.”

TR WA % Tav F o fme a
L TANN

“In bis reply to a question raised by
Mr. Madhu Limaye in the Lok Sabha
some threc months back relating to the

profits madc by sugar faciories. Mr.
Annasaheb P. Shinde, Union Minister of
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State for Food and Agriculture, stated
that on the basis of information received
by his Ministry from 146 out of 200
sugar factories, the net profits made by
them during the accounting year 1967-68
were as follows: 116 Private  sector
factories Rs. 11.59 crores (net); 30 Co-
operative factories Rs. 1.23 crores
(net).”

™ TR g TF ATHE FFAT §

famar @ gam ? wm Fwnaifo
Gfaedl A waddz ®1 5w &4
fear ? T SRR FASYEA ®
zrg ¢ A 30 7 T I ® Ayl
A9 & @rq @t @ver & ? gl
wamfess &, agi I FW FA
fear amd gq § q& 1% gAY
¢ wfew o dwefaat a=d a@ &
T @ E, IR AT § wraTfea
U TLEFI FT FATL FAT FFT T6
sfaq @ 7 zar AgAT TEAIAE
977 F T g & A9GH FT FAALA
dzr %7 faar mar & fx wifew  @rEan
tfF A A v A e IW R
wifas F grq § F A FE@A 1 @ H;
aofomy am @ 5 o fae-arfas
I~ JE AFW FL G &, § WY J9Ar
g AT qq AT AR dwEfa) w1
Tty & fam gre & | e TEHE
F1 AFAq § A dAfEi w1 7 Fm
g A oag & afsw ag fevmv
A w7 G, AT AH N AR R 1w
Teft & fr ez i Al

faar ¥z & TraAeme e faew,
qEsUATT, & A F & wf awr A
JrAET T o 7 g fE oIw A
fearwe Ao mTe ¥, @@ O
oAy ¥ T &, I N 2F AT ¥V
Afqw | ag F87 § o & 39 W
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¥ ok @z gt & 6 e ¥ dERo
M Fa< g

ot argaw wfgene (dFwE)
AAAT 959 AT § 5 = G-
far mfesi & q €, qgr N IFR
&g 9 g A A

S FE qRT ¥ QA
qare § | @ A feaed qw g
sfgq |

These are my suggestions. The price of
cane should not be less them Rs. 10 per
quintal and distribution of sugar should be
made free thercby creating a market for
consumption inside the country. Secondly,
a proper study to fix a suitable cane price
should be made so that there may not be
fluctuation in production of sugar every
year. Then, what 1 say is that nationalisa-
tion is not a solution and to turn joint
stock companies into cooperatives is also
not a solution. Thirdly, I suggest, there
should be a Corporation for sick factories
in each State and the Central Food Minis-
try should help the States to enable them
to make inefficient units  efficient. My
fourth suggestion is this. The Central
Government has realised more than Rs. 800
crores as excise duty from the sugur facto-
ries in past 12 ycars. 1 want to suggest
that they should also give some part of the
realisation of the excise duty for the deve-
lopment of the industry and to give faci-
lities 1o cultivators to become  efficient
units. 1 hope the hon. Minister will keep
this in mind.

st g AT RN (B19R) ¢
foeex araE 71 Ty qUT ¥ ¥ g
7 femwa @ ¥ ag ¢ 1 faeex
gt AR E ) AT e g e
Ht g fewvw & ag @ F gw-
arg I faar 9

SHRI CHENGALRAYA  NAIDU

(Chittoor) : No, Sir. 1 do not want to
club them. 1 want a separate discussion on

my motion. This motion concerns only the
consumers and the factory people. My
motion  concerns  agriculturists.  This

motion has nothing to do with agricul-
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turists. So, I want my motion to be taken
up separately.

MR. DEPUTY-SPEAKER :
Suryanarayana.

SHRI M. N. REDDY (Nizamabad) :
Mr. Deputy-Speaker, Sir, I am the second
sponsor of the motion.

Shri K.

MR. DEPUTY-SPEAKER : All right I

will call Shri Suryanarayana next. Now, I
call Shri M. N. Reddy.
SHRI M. N. REDDY: Mr. Deputy-

Speaker, Sir, 1 am grateful to you for
giving me this opportunity. The  sugar
policy of the Government of India has all
along been be set and characterised by ad
hoc-ism and crisis tpproach which has
resulted in recurring cyclical ills of either
over-production or under-production  and
which has, again, necessitated in either
giving incentives or curbing the production
by imposing some cut in a particular year.
There has never been a long-term policy
taking into consideration the nceds of the
consumers in the country, and the export-
need and the sugarcane cultivation that has
been going on in the country. Therefore.
1 submit,  there should be a long-range
policy even at this late stage.

When we have achieved the maximum
target of production during the last year,
that is 35.5 lakh tonnes and we are going
to have next year another 40 lakh tonnes
with a carry over of more than 12 to 15
lakh tonnes, unless it is planned from now
on the consumption and the utilisation of
the excess production, there will again be
a crisis in the sugar industry affecting the
farmers. Although the sugar industry is
the second biggest industry in the country,
it is not like any other industry where it
is concerned very much with labour. Here,
it is an industry which concerns purely
agriculturists. More than two crores of
peasants are involved in the industry. In
fact, this industry is regarded in  other
countries as a plantation and not as an in-
dustry. This aspect is very much  over-
looked when we discuss the sugar policy or
the sugar industry. Tt is primarily con-
cerned with the farmers and we should sec
how best it can benefit the farmers if there
is any change in the policy which is neces-
sary in the present context
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‘Now, 1 submit, the sugarcane price that
was fixed for the first time under the Sugar-
cane Act of 1934 was fixed in the context
that this industry had been given protection
in 1932, The object in giving protection
was to safeguard and ensure the interests

of the farmers.

15.50 Hirs.
[Sura K. N. TIWARY in the Chair]

Only in the interests of the growers the
protection was given. But the industry has
misused this protection with the result that
apother Act has had to be enacted, that is
the Sugarcane Price Act of 1934, with a
view to induce the industry to pay a parti-
cular price fixed by the Government. That
is how the Central Government came into
the picture in fixing the price of sugarcane
for the first time in 1934 and that has con-
tinued. Because the industry has not be-
baved properly—it has been a very much
pampered and protected industry all theso
years—the price has to be fixed and when
the price was fixed, it was not fixed in
relation to the cost of cultivation and the
remuneration that they would get from the
alternative commercial and other  crops.
Why I say this is because there have been
1S Committees appointed during the last
35 years with regard to this industry but
there is only one Committee to ascertain
the cost of cultivation, etc., set up many
years ago and even that Committec's re-
commendations have not been implement-
od. Therefore, it is high time that a new
high-level Committee is appointed to ascer-
tain the cost of cultivation so that the price
fixed under the Central enactment is more
remunerative and rdequate to the farmers.

The second point is that sugar produc-
tion is a plantation industry. It is an agro-
based industry. But we have no Board
such as the Tea Board or Coffee Board or
any other thing. It is high time that we
have a Sugar Board in this country to
regulate the price of sugarcane as well as
to formulate the sugar policy for the whole
country taking into account the long-range
needs of the country. T would request the
Minister to constitute a Sugar Board ana-
logus to the Tea and Coffee Boards so
that it can do full justice. The present
Sugar Directorate is not in a position to
do justice. They are very much afraid.
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They are very much panicky in  sugar
matters because they think that the policy
that is being evolved from time to time is
not evolved on considerations of national
interest but on the influcnce of one sec-
tion or the other. They are leaving the
matters to the Chief Ministers for decision
who are in no way better than the Sugar
Directorate. It is mentioned in the Sugar-
cane Control Order 1966 that before fix-
ing the price the organizations of sugar-
cane growers in various States will be con-
sulted but that is never done. I assert that
the Government completely ignored and
overlooked the peasants in the matter of
fixation of prices and they have violated
the statutory provision under the Sugar-
cane Control Order 1966. It is high time
that the peasants are taken into confidence
and consulted before the price is fixed.

Now, about more than Rs. 100 crores is
levied as excise duty and the cost of sugar
production in this country is many times
the cost of sugar production in other coun-
trics. What is the solution for it ? When
we have surplus production and we are
supposed to export morc than 3  lakhs
tonnes every year, we have exported only
90,000 tonnes. So the solution is reduc-
tion in the cost of production. That can
be done only by improving the yield per
acre of sugarcane 2nd also the sucrose
content, but nothing has been done towards
the development of sugarcane production
as well as improvement of the sucrose con-
tent by the State Governments. They only
collect the purchase tax all over the coun-
try and they do not spend this amount at
all. Only 30 to 40 per cent is spent on
the cane development and  infrastructure
facilities and the rest is treated as general
revenues, Therefore, the Central Govern-
ment should come into the picture and
enact a central legislation or bring pressure
on the State Governments to utilise  the
entire amount on sugarcane development
which will reduce the cost of sugarcane
cultivation and also reduce the cost of
production of sugar.

Regarding the utilisation of by-products,
we have to consider the two by-products.
One is bagasse and the other is molasses.
We have been reading in thc papers that
there is going to be a paper famine during
the next five years. Bagasse is the best
raw .material which can be used for the
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manufacture of paper. Therefore, this
should be taken into consideration which
would also help the sugar industry in
reducing the cost of sugar production by
utilising the bagasse for a better purpose
like paper manufacture.

The second by-product is molasses.
We have had control on malasses, distribu-
tion, storage, price etc. since 1941, During
the British times the then British Govern-
ment imposed control during the 2nd World
War for an emergency purpose. But un-
fortunately that continued from 1941 to this
day. What is the rate of the molasses ? It
is merely Rs. 7 per tor which does not
even meet the storage cost. The same per
ton cost in the black market or open
market is Rs, 700 per ton; and it is 100
times more. It is high time this control
is removed on molasses so that they can
sell away these molasses in the open market
and reduce the cost of production of sugar
and they can distribute sugar to the con-
sumers at a cheaper rate.

About partial decontrol, during the last
2 years it has partially benefited the sugar-
cane growers but it has fully benefited
the factory owners. They should not havc
any gricvance about this. It is high time
that thig policy is revised and decontrol is
effected.

As regards nationalisation so much is
being said these days. More than 2 crores
of farmers are engaged in the sugarcane
industry and more than 140 private indus-
tries are there who are not behaving pro-
perly, who are not effecting any moderni-
sation or rchabilitation and paying proper
prices to the farmers as recommended by
the Gundu Rao Committee. It is high
time Government takes over these facto-
ries, not manage themselves through
bureaucracy, but hand them over to the
sugarcane growers constituting their co-
operatives. As regards compensation to
the private factories, the nationalised banks
can give loans to these cooperatives and
pay off the compensation to the extent of
Rs. 100 or Rs. 150 crores over a period
of 3 or 4 years. Later on the entire capi-
tal can be recovered from the prices of
cane supplied to the factories in instalments

DECEMBER 15, 1969

Sugar Policy (Dis.) 280

over a period of 3 to 5 years. Thereby
the farmers themselves can manage the
factories with more efficiency. There will
be a direct involvement and participation of
grower in the management of the factories.

1 appeal to Shri Jagjiwan Ram that be
may, as a parting gesture to the farmers of
this country, especially the sugarcane
growers, constitute a Sugar Board and fix
the minimum and floor price of sugarcane
at Rs, 10 per quintal, that is, Rs. 100 per
ton, which would solve the problem of the
farmers.

*SHRI K. SURYANARAYANA (Elu-
ru) : Mr. Chairman, Sir, I hope the hon.
Members who spoke before me are inter-
ested in helping the farmers in petting bet-
ter price and not in embarrassing the Gov-
ernment. The Government say that what-
ever legislation is brought up by taem, it is
only to help the farmers. But farmers
hold a different view. During their tours
the Ministers are apprised of the difficul-
ties of the farmers. But it is sad to note
that no action to remedy the situation is
taken by the Ministers. The sugar indus-
try has a bright futurc. During the last
ten years the farmers have invested a lot
of money on sugarcane farming and when
the profits arc being ploughed back, the
vacillating policy of control and decontrol
has demoralised them.

16.00 Hrs,

We have Coffce Board, Tea Board ctc.
There were so many boards during the
British timc also. But for such a profit-
able industry it is unfortunatc that there
has not been any board to regulate and
direct its policies. In this, I whole-heart-
edly agree with Mr. Narayan Reddy for the
constitution of a Sugar Board to manage
this industry on better and more profitabkc
lines. As Mr. Pandey bas stated some
sugar factories in cooperative sector arc
doing well and some are not. Where the
sugar factories in the private sector are
not functioning on sound lines, the Govern-
ment should come forward and encouraged
small farmers to set up cooperatives in their
place. Ten years ago the  Anakapalli
factory was on the verge of closure when
the small farmers formed a cooperative
society and took over the factory after

*The original speech was delivered in Telugu.
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paying Rs. 20 lakhs. The factory func- pious resolutions. The Land Reforms

tioned well thereafter. paid good dividends
and is now worth Rs. two crores. The
main ditficulty is they have to deal with
the State Government as well as the Cen-
tral Government like the prorertial wife
dealing with two husbands. The respon-
sibility is divided between State Govern-
ment who give the licences and the Central
Government who fix the price. Whether
the factories are running properly or not,
the State Governmeat do not take  any
interest. When we ask the Central Gov-
ernment to intervene they are cool to the
proposal. If they want to benefit the far-
mers, both the State and the Central Gov-
ernment in consultation with each other,
should formulate policies towards this end.
If the sugar industry is in the cooperativc
soctor, the conditions would improve. For
this purpose, it is essential that a statulc
for forming cooperatives in each  State
should be enacted. Among all the States.
Maharashtra tops the list in the matter of
cooperative sugar industry. Why is not
similar progress being made in othes
States 7 This is mainly due to the weak-
ness of the State Government and their de-
fective and oft-changing policies. There
is pothing wrong with the farmers or with
the functioning of the factories. The main
drawback is the malfunctioning of co-
operatives in the State. Even though the
State Government has power to curb these
mal-practices, it is their reluctance to take
fiem action which results in these factories
not being successful in the cooperative
sector. This fault therefore lies squarely
at the door of the State  Government.
Some people suggest that the sugar industry
be taken away from the private sector and
entrusted to the cooperative societies. The
sugar industrialists in U.P. and Bihar are
today thinking of winding up the factories.
In Anakapalli when Mr. Ramana M.P.
took over the management of the factory
about ten years ago, he had to face diffi-
culties and it was a problem for him to
make it a going concern. He was there-
fore forced by circumstances to  leave.
This sugar industry is now passing through
a series of crises. When other countries
who are less developed and economically
backward than ours are able to produce
more. not only sugar but other agricultural
products as well, it is tragic that we are
sitting in this g H and

policy of the Government is also very dis-
couraging in that the farmers are not
coming forward for investment in growing
sugarcane. Because of the vacillating poli-
cies of the Government, the pcople are
losing faith in the Government. 1 there-
fore request that the suggestions made by
Shri Naryana Reddy and Shri Kashi Nath
Pandey from their personal experience
should be favourably considered by the
Minister who also belongs to the farmers
class. This will go a long way in infusing
confidence in the farmers and the sugar
industry will have a great future. Not only
Centre meet the domestic demand of sugar
but also export sugar. When the sugar
industry is on a sound footing and the
farmers and the industry got a remunera-
tive price, they can do away with the sub-
sidies all together.

My submission is thercfore that  the
Government should constitute the Sugar
Board immediately. Unlike the  Agricul-
tural Commission headed by an 1.C.S. offi-
cer, and without treating this as merely
an assig for computers, the Board
should consist of Members who are drawn
from the farmer's class and who have per-
sonal knowledge and expericnce of  the
industry. With this I conclude my speech.

SHRI N. K. SOMANJ (Nagpur) : The
virus of nationalisation and controls has
overtaken our decision-makers to such ap
extent that we now ecither completely dis-
regard the realities of the situation or we
do not look into the problems where an
industry is critically situated or do not
examine dispassionately the various factors
that arec associated. One can understand
this that the Government can find a valid
excuse to nationalise one sector of industry
or another. There has been a curious
peculiarity developed of late—I do not
know whether you should call it diabolic
intelligence—and this Government has gone
to the extent of saying that the State
Government can nationalise an industry
situated within the State, [ would like
certainly to accept this and to challenge
and wam the Government that if this
trend continues, we will have to persuade
the Orissa Government also to take over
the Central Government  undertakings
which are si d there, b if the
Law Ministry's opinion holds good in ooe
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particular case, that you can take over
an industry situated in U.P. and nationalise
it and go ahead irrespective of all consi-
derations, I think the same rule will also
hold good in interpreting that the Central
Government undertakings situated in any
other State can also be taken over by that
State, and that rule can be complied with
as far as denationalisution is concerned or
State take-over is concerned. 1 would then
like to know what would be the final reac-
tion of the Law Ministry,

SHRI S. M. BANERJEE: You mean
nationalisation of the Orissa Government ?

SHRI N. K. SOMANI We will do
what is to be done, it is already a national
Government.

SHRI RANIJIT SINGH (Khalilabad) :
Bocause the West Bengal Government is
not nationalised, he thinks others also are
not,

SHRI N, K. SOMANI: I can under-
stand it if there are urgent economic
demands and if they can find a valid excuse.
but here I am constrained to say that the
content of sucrose and sweetness that s
existing in a sweet commodity does not
justify the bitter malcontents and function-
ing that we have been witnessing so far.

1 would like to give a very brief quo-
tation from Mr. Nehru who is supposed
to be the dayen and father of socialism
in this country, where in clear and un-
mistakable terms be said in 1956—1I bope
his daughter would remember his words and
also some of the new fashioned advocates
of socialism and controls that have been
produced lately :

“We talk about the private sector
and the public sector and some peo-
ple seem to think that the easiest way
to advance would be to put an end
to the private sector entirely and call
everything public sector.”
He added :
“I think that this would be a most
impractical and unprofitable approach
and we shall say that thi¢ is a stupid
and infantilc approach.”
These are not my words, I am quoting
cxactly from the late Prime Minister Nehru.
1 also want to emphasise that these are
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not statements which were true then and
which have now become untrue, these are
going to be true for all time to comse
be.ause we swear by our Constitution
which accepts a mixed economy, and there-
fore, the merits of any particular question
will have to be gone into before political
snipes are taken when C. B. Gupta is
associated with it, or another stand is taken
when West Bengal is associated with it.

1 will go into the background very
briefly. Since 1967-68 and 1968-69 sugar
production has gone up considerably and
"I am prepared to pay a compliment to
Babuji in this matter. He started with
a structure of 60-40 relationship between
controlled and free market sugar, it went
up to 70-30, but the result has proved that
this is no more a case of a hypothetical
situation which demands any sweeping
take-overs like this. If at that particular
critical moment a certain amount of flexi-
bility, initiative and incentive had not been
provided not only to the sugarcane grower
but also to the industry itself, we would
certainly not have had the surplus produc-
tion of sugar that we are seeing today.

1 would also like to say that although
it is not directly related, the problem of
gur and khandsari will also have to be
solved for all time to come since we have
to have a total equilibrium, I think the
latter motion would seck to go into it.
I call them the favornred children of the
sugar industry or the Sugar Minister. But,
for lack of time, T would not like to go
into that, except to say that we will have
to take a long-term view whether it is pro-
curement or cultivation of sugarcane, em-
ployment, marketing, ownership or dis-
tribution. And as far as the compart-
mentalisation of sugar, khandsari and gur
are concerned, let the people of India
know what exactly is desired of them or

" is expected of them. Then only, the fourth

Plan revised target for the sugar industry,
of 4834 lakh tonnes now provided, can be
fulfilled.

I would like to add this : that we would
like to have a raising level for the people
of this country, and just as we expect
them to turn over from coarse food-
grains to finer foodgrains, just-as we expect
them to take over from coarse textiles to
fine and superfine textiles, there has to be
a positive policy of this Government to
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induce them to change over in their per-
sonal cc ption from khandsari and
vur to refined sugar. After all, it is only
very reasonable to expect, and therefore,
beyond the level where gur and khandsari
are absolutely necessary, this integrated
approach will have to be done in such a
manner that in times to come sugar be-
comes easily available to the poor people

of this country.
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There is one point which is very impor-
tant. It is about our sugar quota for
cxports. 1 know it for a fact and the
hon. Minister knows that the 3} lakh ton-
nes quota that has been given to India
by the International Sugar Association can-
not be fulfilled as long as the present high
prices compared to the world prices pre-
vail in this country. There are several
Furopean countries who are willing to buy
over your sugar quota and this is a chance
where, without losing your future rights,
—because if you for one or two or three
vears do not export according to your
quota, do not make any attempt or make
negotiations on this basis, you are likely
to lose this right for all times to come
—you can hold the field. Therefore, I
would urge that the Government ought to
cxamine this point of view also,

There is a Development Council for the
sugar industry as there is a Development
Council for all the industries. But T re-
gret to say that the entire functioning of
this Development Council has been redu-
ced to a farce. They go into the entire
aspect of the ‘ndustry in which the DGTD
and your Ministry are associated. There
is a clear indication that additional capacity
that is required for the fourth Five Year
Plan, according to the Development Coun-
cil's decision should be handed over to
the existing units so that those of the

. units which are either sick or uneconomical
or are marginal units can come back to
normal operation and then only the Go-
vernment could think of creating an addi-
tional capacity, but the Government will
not do anything about the sick sector. I
am to saying that the Government should
squander public money out of the ex-
chequer and take over the sick mills. I
know that, as it happened in the case of
the textile industry, they would not be
1.40LSS/69-—10
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able to run it, but conditions will have to
be created by cither allowing the sick mills
to be shifted to another place which wa¢
the thinking once upon a time or we will
have to do something by which our indus-
trial units can manage an overall produc-
tive policy and pattern in the interests of
the consumer and in the interests of the
overall development of the industry. 1
hope such decisions would be taken which
will not hamper the growth of this industry
at all.

st et wwm (i)
gumafy AgEE, 1 FTfATy qEm
g Aift SO F g § A @
g @AY IAHT W T2 W ¥ AT
AP IAET WU gAET A qE
AFE GAT | AR ATEI gAT ITHY
TIfqwieaT & IO, ST F HAEAR
F FOT AT qF AT AT A F A
I Aq@ F I forwd FTOT T ATor
M F I AT FEIRA AW
2w & g R Ao THo o Yo HYo
¥ a8 WY JrAEA FET g §
¥ o @ 77 A R FE I A
F FTOr 3T M ¥ fgA@t A oqwwE
T 9T |

St IuhT WAy F7 oF aga I
IAT | T AW F IEET gAY e
t 1 9g 7% IO Rw AR fagR &1
gy g, T A 9_WT § g I
TE FY TR & | gt A Ag-sgEedn
T A IgRT 9§ sEefaa &1 IR
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[sirwar arfaet wam)
a9 ewg figar @ @it T
F IO AR g F fgad A o
® A F fFar o o
faat 1 var 48 & wwr

A wq® qg N q@ET A
g 5 s@ go fto ¥ 1937-38 & 22-
for Tadde af @ ¥ faw aw
I OF WL AR T g T
IR ag g @ fr gw qae fae
#1 s foga ¥ e
! Ad gw fraifa w0, #ogdd
& el #Y T gw w47, I worgd
g fratfa &G, A fad feaan
™™ & A fra oz sk e
¥ arey faar oy, @g g9 g fauifa
G 1

IfFT 79 1951 F1 W@ FeT AT
TR 9 1 TRIT F TgAwA
T g F@T § I IO T § TH
sfgwe ® ¥ fomn mar ok agr ¥ T
T Fwd fruifca @17 wit s argqw
ey &

1Y, e o fegfa @, saer 2@
1936 ¥ 97 $¥Y I w2W A fagre
# oot fY oo gAY gwd WA
W | A ST @ arg F oA Ay
I JEAY Fwd AA @ owTE B
I ot o Y A | g
A B ATEATES wE ey T R,
foex ad w9 ave g@T™ T Iufeqa
g R @ I F AEATI fde A
I w8 T A, feavmAz faT o A
G oaf fY, I F AR [ N O
g ot Y, PR 9 §F 37 gE &
A qqr N q@E PAFA A BN
AwI® FA F fag fgz O g
fear war @r dfew g8 "1 F1 Ao
gt ! A A A ¥ @
fasr wifest 3 oRewr ffam | oI

DECEMBER 15, 1969

Sugar Policy (Dis.) 288

fedt frr Y wfer AT qurwr
A 7 Y A q) Jq! I OF AT
#T faam | awmr s 6 weieT Y S
AR G0 FEF A FAGA A1 a0 foar
T | TEE T qAg F, A A dye
a7 f @@ A ®oaw
AT | IAWEATST FY AT DF Frwa
o @ fae |

qT IAT AW F UF oREH @
fr gt A el 1 T
FL | 120@@@#%%

TH

Wsr%ww%h'-ﬁ
attr:‘f TR T X
9 FI 3 & AT 7 HfgAT
mq‘mmgsn qr faﬁ =T faat @
THAFTT & AT | H9T FTHT Y
wwifes § WY ag qu fean a1 f6 gwe
7 forar oo | Afew w1 gAArs T@
g5 8 FEE IR WRW AR A
FRATA @R A FCATE AT G
I R’w N a1 fafwh ag a9
T } @ A A I R TAdEE
FR AR W H A et w osdg-
FOT QAT ¥ T 77 AFA & wrafw
R A g @ e fe
I W T} Q@ AwFTE ad-
FIOT XA FT | F A awwar g 5
I ¥ 93T K AW & Sume,
FgRE AT TR ® AT TR
WY ' § A wEET W A A
A Fh § oy amew Sgaew
R 1951 ¥T§, 99 & &Y qWEA
¥ AT gl AT ag T 0 o A
Fa o faeffa 3@, s aw
FTH AT TE #§ 15 TAW TR F4MN 1
1Y AT TR F faq oF arERm
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IqF A=wrT ATH 1 Ay Framy T,
AE FT AT ITAEATH FT AT
A ASAT |
3w fa ¥ ot § wgr o
JNTRT agT AT g & | & IR
79 T Y e § | quW AT AR
fraifeq @@ & 7 4 | a9 wWaae
F1 wF T 9T ¥ faer 91 @k
I\ AFr # @ fF el @1 g@rR
qTH FA X T A F wiw e g
AT STEA FT ATAATIAA &) | 3R
TaT € YT & 1 W oofReA w4
e T fqu qmg &3 | W W
W T g, IR THHT AT FIAT
TEM | TEAET TG A AT §
1951 T St gz g 3q%1 9y i
FX 1 A9 A AT IO R F T&FR
FURXTE YD RN AT AT
frirr ot R N FT@ER
I AT 9g AT 9T T, TEY FH
T ST ;WO IAAHL, A,
TR A gE F fgal ® oameF W
9ga @ & 1 g T aga feAt aw
T AT AL &

At ey Ay (@) - # amaE
T aTard § 5w @ & e
21 fom fawa ox oo a=t @ @ g,
T fawa #) agi aga q@N e fed
a1 | AT TR 2T S @ g A}
AT AT FCEH T TgH AT AT @)
T Y Ux qgd & faww wwear 0
R W F G 78 g9 ¢
TEY F1 F fea g 1 R e
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T TEIFIT AT I FA AT
g @ o Faw ag oft 41 dvar 2 fE
TaT s far omar & o AT wRi @
QT | |19 & 4g a1 o g Al
& fF 5|8 @ ®) 9w g o S
T g AR ag R TER &
M wgt § ol | F @9 gwEd
g M qr fa=e @1 afad
g

fore sRw § & arrav § ag W2w A
FTHT § T IJOREF BT & | 0
gt 71 ¥ 09 e g @ &1 arfarmiw
fad wrgde & & v g o @
¢ 1 39 rraifeay ¥ g W TwTE
AT E | AT I g wwqr 7
afewier fad sewer @ & feelt
Y afar 7o @ow &, fret w7 auft-
T e g, e ar g v &
& I TSI A AT w1 &, I
# agem =g § 5 fagme & s
T TR Y F AT A F0E O
[T 98T AT g | fear av ; Afew
I TF AZ WA g ¥ agt 9%
frami w1 AT o &7 d|r awr
g 1 ' F feart AT Aot
TEET GAT A aF WY T A fear
2 1 o wmr g, o A 0 few
TFI A TAH) AT, TEET FD T4V
LUk
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d qOF TY A®S [T ATEAT E |
qHTL g1 AT FF IoE o7 @ &
ITH @= & fgara 1 a0 J|G | SAH
g9l 3826. 35 TF IT I AT §
#FR 7g 9 IEr & TefF I* fou
feame #1 2T @1 ®9U 27 dwew faul-
f@ & @ o s feam Y ol
Hq&ar a8 T 1 afus I 9% I"H
ot freEr & 1 R T RN Fe
Y g ¥ fraa B faady @ ar
feam ATo wmem | R # T T,
9T T HE

Tga @ faet & I fFam #
9T FHTAT & | gl 3 U g ) fee
#1 ag Gar ag) frer & 1 foraem G
THET ¥ TEET waw e 3 faan
qr | 394 Famar a1 fF 2995.82
ATe wAT fHEEml w7 Ay & 1 ey
7% fFam @ @ a1 f5 osEer dar
IR Tt Y ot T & 1

W wgAr wTEaT g fF feew A
THE § o9 9rar g fF Ieer aEmn
&1 SR @ A fowr @ 20
faa mifew S Iger TEET d@v

awafa agar : AT TR W@
45 94 | T 919 79 9 # fenfady
& faams &

€% AMAT qHe WY |

sft o Avx ¢ g wafafew e
g

SHRI RANJEET SINGH : He has made
a statement of fact.

awfa wgRe gy fod o A
STHT |

st Strear Ay TS fRETT WY
aaw # s ¢ fF fowr wfew w0

**Expunged as ordered by the Chair.
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I A T[T F qor g R
qIHTT IFHT F1 TEY faamey &

awrafa "afew : AEE @R ¥

g wor w1 fog a®@ ¥ @AW
fear €, g aga smafasmw & iR
ag e o a1 w2

sfl IRt A7 ;A4 fHET Y g
T 3G qTAT FE AL F oA T
g IR A I RaA F G W
T qEY & 1 fEaEt w1 o Gt e
feamdy & !

wETE AT AT § R A e ag
9 W & 1 qg I a2, e
IACHRT A AT W ? a0 -
aRfesy g =@ W T faei
T UET & W@ ], 99 fF 3o fad
DFTEAITTEE | § N9 F "neAw
¥ gz gura M wmEar g fr feaE
1 Y fael 71 qIfAF a=TEr 9d o
a3 foe e fom aamar og, faad
framt, wagd a FAsgRd 1 wfa-
fafies, @), fowr & fawm awrari &
fam & TAEE | I TE |AAS
frrr & oo ST F W SEm
F oIEET A@, @ AR ATHT
EAu |

aa § & g8 Fgw wwgw § %
afawiwr foel F snfas m aga
@ 2 1 § A @ A §
fir g7 wa fawr s A9 5 g9 e
] #Y g fFmr o AT § ) I
IR § Fea@rer & ¥ FH AN
e ST atiEn  Wga & fae
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qHE M wd ged oI G
F1 ¥ar F1E wew g AT AIfRQ
f& 37 # feqed foar a@ @ N
g7 & fad guEg@a §§, 37 &
fag #Y¢ Iarg qr=e =gy )

SHRI S. KANDAPPAN (Mettur) : Mr.
Chairman, Sir I am glad that we have
got an opportunity to discuss this issue.
The sugar industry has been suffering due
to so many ills for the past few years.
Unfortunately, as hon, Members before me
have pointed out, the Government did not
have a long-term clear policy in regard
to sugar. The first bungling, I should say,
started when the Government of India,
during the time Shri Jain was the Food
Minister at the Centre, declared UP and
Bihar as the sugarcane belt of this country
and started issuing a lot of licences. I hope
I will not be mistaken when I say that
unfortunately people failed to appreciate
at that point of time that sugarcane is a
tropical crop and the climatic conditions
south of the Vindhyas are more conducive
for a better output of sugarcane than the
biting cold that is prevalent for about threc
months in the northern belt due to which
the yield per acre in the Gangetic Plain
is still suffering in spite of the Kanpur
institute which is doing its best. With the
best efforts of the Kanpur institute the
per acre yield in the Gangetic Plain, Pun-
jab and some other places in the north
could not reach more than 30 to 35 ton-
nes per acre whereas in the South, in my
State, the per acre yield is up to 60 to
70 tonnes in some areas and the average
is 45 to 50 tonnes with the difference that
the sucrose content did not rise so much
as it has risen in this belt,
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Here 1 would like to appeal to the
Minister that it is high time that we should
have an institute of the type existing in
Kanpur to cater to the needs of farmers
in the south. 1 think, Government should
consider this because that will raise the
output of sugar tremendously in the south-
ern belt of our country,

Now that the factories have come into
being in the northern belt, I would like to
plead with the Government that at least
in future, there should be a crop pattern
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in the country. For example, in Tamil
Nadu, we do not have cnough
pulses. We do not have wheat.

Now that we have taken to wheat and
we have learnt to take enough wheat, if
the Government at some future date were
to tell us that they will not be having
cnough wheat to spare to us, probably.
we will be hard put. Then, we will have
to divert some of our precious land which
is more suited for other crops to wheat.
Such kind of things are not desirable.

Now, for instance, in regard to pulses,
the Tamil Nadu Government has got a
plan to increase the acreage under pulses.
1 think, if' you look at it scientifically, it
is not proper for us to do that because
pulses will not grow so good as they arc
grown in Madhya Pradesh or in Punjab.
But since we are in need of pulses and,
in case we do not get them from Madhya
Pradesh and Punjab, we have to go in
for that.

Here, my point i that it is the res-
ponsibility of the Central Government to
plan that. Our country is of a continental
type. There are certain areas which are
best suited for certain crops. You should
bear that in mind. When you allocate
areas for cotton, when you allocate areas
for sugarcane, for wheat and other crops.
there will not be any national waste which
is going on in various crops in various
States. Now, cvery State seems to think
that they have to meet their entire demands
for pulses, for sugar, for paddy, for every-
thing. This is a very dangerous trend.
It is impossible also to do that. It is not
good and conducive to the betterment of
the economy of the country. The Central
Government should bear that in mind.

With regard to sugarcane price, there
lies the difference. Of course. it is true,
in my part of the country, the farmers
raise a hue and cry that the minimum
price that is given to their brothers in
the north is much better than the price
that is given to them in the south. But
if you take the overall position, our
position is not so bad. Though we get
about Rs. 70 or Rs. 73 per tonne. that
is the minimum fixed by the Central Go-
vernment, as against Rs, 100 in other places
where the tonnage is much less. Then,
naturally, the per-acre income that we get
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i in no way less than the per-acre income
that our brothers in the north get.

The point that I want to make here is
as to what you are going to do to regu-
late the cost price of sugar and also to
see that the consumers do not suffer and
in case, as we can very well envisage in
the near future, there is going to be a
glut in the market, what is going to be
the adverse effect which is likely to be
there on the factories as well as on the
sugarcane growers. The Government do
not have any clear-cut policy with regard
to this, With regard to the Fourth Plan
target, I do not know whether they arc
going to create any additional capacity or
they are going to give permission to the
already existing mills to increase the capa-
city.

I would like to put the case of my
State to the hon, Minister on this occasion.
For the past two years, the Tamil Nadu
Government has been suffering and the
mills the factories, that are there either
in the private or in the cooperative sector,
are not able to cope up with the demand
of the farmers. The sugarcane area is so
much increased that our crops are standing
in the field for 13 to 15 months. As per the
climatic conditions there, the average
period is 10 to 11 months, The eleventh
month is considered to bc the best month
for cutting the crop. 1 have got about
4 to 5 ucres of lund under sugarcanc and
my crop hay been standing in the field
for 13 months or so and I am told that
the sucrose content will be much less and
the factories will suffer and the farmers
will also suffer. So, the factories are not
able to cope up with the area that s
already sown under sugarcane. There is
a genuine case, At least about the co-
operative scctor, about which so many pro-
posals have been forwarded to the Central
Government from our State Government,
the Central Government should consider
the case sympathetically and, we desperate-
lv need at least a few more factories in
the cooperative sector. In this connection,
1 would also like to point out that the
Centre's attitude is not so good. In Salem
district, there is one cooperative factory
in which all the farmers are members and
1 am glad to announce here that the entire
capital outlay of that factory has been
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paid back by the income they were ablc
to derive from that factory alone, This
year, they have earned a net profit of
Rs. 30 lakhs or so in that factory. It is
running at a good profit. Now, the area
has increased. We wanted to increase the
crushing capacity for which “we applied
for an import licence to import the machi-
nery to erect additional capacity in the
factory. It is about more than a year.
We have been only waiting for the licence.

MR. CHAIRMAN : Why do you want
to import ?

It can be manufactured in the country.

SHRI S. KANDAPPAN : [ am giving
the case. I know it can be manufactured
in the country. We invited quotations
from various manufacturing sources in this
country, They said that it would take 2
years. But we wanted to do the grushing
right now. Crops are standing in the field.
Afler all what is the foreign exchange
involved ? A few lakhs only. You arc
spending lakhs and lakhs of rupees for the
import of lipstick and other luxury articles.
Can't you give in the interests of the
farmer a few lakh¢ and that also, not for
a private factory, but for a co-operative
factory ? It is for the Government to sec
that the farmers’ interests are protected.
If the Government is confident that they
can protect the intercsts of the farmers
by nationalisation in Uttar Pradesh and
other areas, well they can go ahead. But,
as far as my State is concerned, in the
co-operative ficld we have channelised the
entire credit facility to the farmer and the
entirc investment to the farmer through
the co-operatives, There is being created
a nucleus around every factory which is
conducive to the functioning of the factory.
Some such kind of procedurc should be
followed in other States ailso and I would
plead with the Minister that in future
fresh licensing should be only in those areas
where it is more conducive for the growth
of sugar cane and not in other areas which
are more conducive to grow wheat,

st Tondie fag (Teer) o s
gy, § AmE e W Y@ AEe
T fwmr o wvar g fow & Avw
¥ oz feimgwe o & o wET
R w1 ot winar sy wAv § R
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¥ qA saEr feewedt Ad & A
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Wi & aw SEm 5 ogEn
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A TAT & | AT qAT ARV BT ATIHY
1 gagar @ 5 gar 7@ e |
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TG qATZAT AT TTF ¥ TV FETET
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FeTA AT FTET ATH FIEFWT 5 TH
fow o suTeT AT R AfF T A AR F
T 97 F@ & for faaar e
e g, @ ¢, aefar T g, fard
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T A AT E I I AT A
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A A Y A 0F AR T2
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@ # I7 I=faal & ¥ § M sar
Y@ TF TW qE@ F) IiEd TG B
fr g8 o= ama Tg faedr dR
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T A4 FR qg 39 F fAU o e
AR A9 § w9 T Ew
g TEy f& o W g sRIeA
TIA A TH FT OF AT Ao fFwav
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AR A I qFLT FL @g AW
FT AT | A QoA F fag oar
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T FTE IN KA TEY FT @ A8 q®
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g Am W § e ¥, @
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e W O §, aF-A §, 54 A
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R qr oY @ifew @ A, Fa a7
oY #ifser o Y T uw T & FE
g & AT g Y W F, gw q9Aw
T g ¥ feedr Ag o oEwd
fawelt & go dYo 7 3 o7 AR | FX-
g g i @ g gar fom
21 afea F wrgar g f& faeer, zmer
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o AT gy )
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[MR. DEPUTY-SPEAKER in the Chair]

Y A7, go Mo F, grAW #,
¥ 7 qEY A & 72 IR FRATT
AT IS I A 91 THr 99§
R FTH F AR Aw-AA, IR,
WI-TF A ©:-8: FET qTF I &I
9 @ A e | 7@ Afeww &
FA I FL AL ZA F AAGT 8, THLIAFT
T FAT JIAT € AT IUT I FY ARV
¥ 7 adY faaq, faw oifes 3q 47
1 | & o gfar we Ay ot 7
AT I Y ACEY FATX F 1 3T
TR & FIT FATT 590 0T
TAET g @ 4 ar F F@AT WE
f 9t §Az 78 F7a A7 A T FTHF-
3T FIXWE TAFR A2 AT IAR! AMGH
feamar a1 arfex ag W @Y FF 7
49T AT §, TUT AT F9 I AT IT Y
QT AT & A1 997 98 IT T 4
TARWE N oaF I FE AW A
Fg & qrag Al svAT W fRet
T ? A wfar § *gAr F@gm,
T 99 A7 w4 }, frar aga agran gt
a1 § | fae agd qarar gvar & aw
Faemar § 5 f5a fta 5 97 § wraar
2 fad 17 F ®MEaT & Ir AW A F
AT E AT FTG a4 § GAET 2
ardg A 7 e &, Afe am aw
SATRAT FY ILETVT ALY FOW | T &
T AHEAY, ST A A
gy, AT ®T #T KA I,
afa I F =77 FT G A T f7A,
g AT ¥ IN TRETIT AL ZRY

AT AT NA ® AT A agT
feamaa ® &, & IT 8 FAT [IRAT
F—wr N Tfzq 41 fem w0
3% fHaa F, A4 &1 AT T BW
qT ¥ = fag §, I a7z g DA
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T Y FEA AMEE | A 2@ AvEHT
g, 57 Y 1 sgver AE A fw
F2 & w@ar § @ dFE 7
wraar &, AfeT gart fAag saw-eed
4t fear srg 1 A o7 o IHY
AT ¥ FWA F[ T A
TR BZ ¥ wUTET AATH! AEY faar
=fEa |

oF 99 § gAY AGRT  F qG F@gAT
aEm & Ao go wrEEY Avw W\ra i
# 3q3 §, 33709 feqma, w0 FfE,
aifrarft wrE--fergeas 1 JgadA
YzT }Wat A & sAfad w9 ¥ I
70 B A=Y AY 85 HYALY AIfE
85 7 fa a1 w7 T %9 70 FadY AT
37 F faady sfzo oW g W
TAT F—A AT 437 FI, IF K A
& faerr, St &R a1 7Y, IF &I
FE qd fAear, S wmr 44 &7
FAF DG A faAR, 78 F47 MRW@-
T ) FAT RN TNA A E T OF
ATIFT ATHA o747 HIARYE AT "
Fgar Tgm fr gl & faq o DAY
F A qFIT TN | q FAFATH-
frar ot gfAar 9T @1 A7 FAX &
T3 #1 9999, §F, sAIAY fasra A
FAE? AR A A fwara, gfeaq
ar¥ I F fAv FgAA wTF TWC F4T
@ , AfwT 3T 1 AT TN AWAW,
g% 7 A A w1 AL faad).
F7 43 wfzan feem Feemra § 1 3T FL
oY A w1 Fr=v fAwar afza, wfw
ZATT a2 FY HY7F WY €A AT Y AATAT
qrg aF |

T a@ A 4% 47 FA7 & fw 7
st N & faafag g——mfed da-
Taez oAt g wgA F fx fzA7 o
1 719 1 A fga, AfEq fafze
43 £t WY T F ¥ gzav Iqar
FEN & WA N fEAA gy A
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[t Tz fag)
W HVE { F v &, foremn ag s
LmAg R for @ Aw &
FHNT OHEH & AW | F |rRa
g 5 2z a7 feom @1 i arew
AR T AT F W, IT Y AW
feam = Tafea fear m—awat
F AR F

AGY I & A FeAT AEAT
g A AT anE @ v g A OF
IR HHAT TTT—IT GH T I=67
AT R | Y A-ANE &, TR AE
ST A ¥ A s IROREE ar
TE-AA-ATE FgT A7 AR 77 & IAT-
¥z ¥ fau sarer ¥ warer wAfT——
arfY F1, fasrelt #1, sveEe &7 fzav
ST | & AT 7 o W i ow w
qFwez 1 A1 gF gifaw &, @ e
W q S w1 F 9w | P
q SRy faAE w AE g, Afew
TA FT ATT TT FT A AT EOOA FAT
TTAT 8, I F qAAE FT AT TR FT.
#7 &, ag At A€ g | a4 fauma &
oY fawre 2, vF ATEEY ®1 Frew g
oifgd fr 7z w9y 9 F1 977 Tw®
q AT ourT o A feETl A9
IS &, 7T AT H A®T &, B A
G & fod, Zor &7 T gaT § 99N
T fau aiT 3q 7 WY SaTer IW A AT
FA & fau 39 ) I%77 1 F T
f& & WY =9 oy q8 gy wfgd
f& foad famm G w3 fF 99 & 99
feeRtfaamm &1 & ) o sE oW
I F AreEr N oagy fred Al faw
LA

§ agd A g & amy q@ A
1 Wty faar, & wgan g f &G aw
Y Mz foar wma < fegra )
SART ¥ SgRET TRAfed AT & AR
2, g & 1 o @9 ar T §, T
g ST I F ford N &aTe Y wE
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£ go dto & Wt &% g & Ak A
Q § Wt Farr &1 & 2 1 e Tw
w9 & faugareme a9 §, ¥ amowy
T TFH q9 &3 &, Fafwg g
W A fwg gFte AfE, g@ie
# 7, afex 97 ) fawarzd | fassh
THE AT FT gFA €@ A TG AT,
7 Fa € f Fwa e gfe w3,
afeT R 3 A, 7 T &
I AMFET I T HT v g, form
TH FIRA TFgES A W THAT GG |
zafad 39 #1 Sarer ¥ varRr TRfew
o =nfgd |

=t §IN_qredy (.93 ¢ Ireqe
S, sreft St T aTEY F aEdT wrEor
F7 78 T—IAY W7 THA FIE qI-
AT &7 4G & wwar i arfgd
g g f5 ag fom o= Fwfafafa 4,
IAXT I WIAT | JAAT S Y AT
FFdaw I frem #Y ara gAT SEy
F geeg ¥ Y 99 g8 & fR g Ew
# gz #y Afy #m f—m F qm,
A w1 T, WA fAe F7 wg AT Tw
TI K1 LW AW A g9 F fod w9
q 30 IS FTH— F9 gwre. fa=rar-
Cici-a|

ST AT fas aAT FY A A A Fgd
gfrgmamaraR A @ & feami
#1 3G a1 3T N gg fowwa @A g
f& g 1 15 71 % W AL fA=ar
¢ 9 garh @ A ar s Afy
& Al e 7g g da § fearfamn
E a0 & @ da & W feaforar 0
¥ §gd & & o v g §, &
7o wgy §—afew sw W qWw F
TGN Y a9 & A e Ay faifo
FTA q¥—zw 2w § ¥ W IAT A
3 TamaT oy, g ARy I MWW
ol 78 fad & 1 agh F wewwr
N 7 5o 37 Guy W fraew amw faqr om
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T E ) AR e o fag ¥ S
& g d—auTX TET wEAT 3T
9T TR FFETgT AT, TH JT WY
=X 7 @ | oA e Afr &
& 2, fam v o fawe §, 7Y
I TR FT g FETR fawgw Aw
afamd 2 &

BT Taaed aiEt & WrE 3w R
& 9req § fr feamal #1 srer Fer
I—& wvgaTd)y framt #1 AgY famar

Y ¢, e fa e £ 1
ag & fr 3 framl MY AT E & FA9
BT YA AT TH qIg H AHAHNHE
W & 1 67 g9 HTIHATA Y wyforr
@ E fr Sl Y e sreeT w7
@ & 1 Hfew sfraraoh, T3 g &
aga &Y fraTE qur gt qH §-—3 o
2 3 T R -z et §
&g T 2 fa gd arsEe uei ¥ #E
TAT M AT AZTE, HTWTAVE T AT §
39 % fagoor & 780 v =,
arFT za fraret § aamar ww @ fr fam
A 4 70 Y 37T fam w2 wre

A fo & 39 * ST w2,

T EW TA SAIET A 95F M 9w £,
A FEF AT §, T T T7 a9 ¢,
R &1 q71 ofvar g fyai & i frora
2 o fomma o g € fr 9 faey
I AT T B a9 6T F A §
f& foat Fma g sma, AT AweT
E 1 am qar dfeq wr gfar § g
T AT €1 gt & A qE F
FQMW ? FAFT FE, TH WY, @
T FT A 9N £, I oS w2 F

$ § @ feam N Afaw @ §
frgmm dam @i
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/O T Fgd § fF oo R
T A RY T ? gAY &
I IEAT F gl § & fad sy
FAN @R & 9 F XA Y A oA
FMAY ? AT A qwAQ, Ay Far
T[ET q ATEAT T FEr—werrfes
# 2 afsrd arfs &€ qEAt § g
0 & T IO 7 famrw 7 €1 1 wfE
g FER a1 T & faArw 9T e
g &, ¥ W Fw oy ¥ fad dam
R

IAT RA Y g A 5 HRET,
#1 s qre fRar e w7y fR e
¥ qgy faeY w7 UEwTr g S
Tifgd | g T qdf & wrg
i w7 Fp 7t Y g T & 5 =
N FER AT A €T N qa@w
AR A F F FA AT AT I
a & 1 ag &1 gdnfas e § 1
#T qLFTT F AHAY & AT AE A w@wHAT
g @ dafas wm 3, Af
Tt o w1 gezr femy, wifs "o
Ao AT BATX AT K AT # AT
sz A At 7 G A w7 e
FEA 1 A W F | Afad e
ars atr 7 e fran 5 oZm e
fafl &7 TrdmET g w99
f& 76 dfaaz w0 afewe av e it
&1 Tredaso fear o, Afea gfe
39 § 24 &7 facfy 7ard R wafed s &1
&Y 77 qrg¥ | Afew 37 £ ANy awi
q7 #1¢ A0 @1 AT FTT F A7
F8x § fir 227 etz & 7 | g anfara-
ez AEfcr-arh &, g T A &
sferar ¢ 5 v T0E a1 37T -
7o 77 957 &1 & awwan g f www
w1 qmar AF &, g§ a1 v AT &
T & | T AT FF AW A AHOA-
oT7 AT Wy &, AY 3 e vy afy
ar® A SFA | WY AHAEATE W
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G Y AT FIAT &, AT Avar AT A
TR Jwem § a=w @3 & @ W™
qEA § 45 FT WG FT F, TSI
AT Fg FLAQIATE AG TAT FIT |
TR agf e & gvar gi— 3%
THa €, ™ N A« F ¥ §, -
T F gz € 1 smee, R
qff SuT wRw 7 garw feam e
w7 far § |

q
1247
g{f_'gwg;.
ﬂﬁi%%ﬁﬁ
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TR WA @I § A TE WA
& @ & faasr fedy 1 W@ qaqr
TN AT | TF I @ TIA F qIF
Fuw faa € qFw W U A 6
T 5 s gw o G oA W
A # e gfeaRee & 9@
afad wrT I a qAE § q9-
1 AATATRN § AV FH FIH IIFA—
I A AT F AT Y, & W ATIHT
g FG1 | afer faw wfew
N oyrT F @ N IAN FT q@iT
T AfgF 1 FAT oA w7
TR MG 6 I | o0 g §—
I 99 A G AER | F AT ATAY
F@1 g 5 @ o= fF e geame
A AT HwE K OqF, a9 TN
FT AW FHY F7 @ a1 7 Q9
arfe feamat @Y faeelt a7 = & @
qF |

MR. DEPUTY-SPEAKER : Wc have
got hardly half-an-hour out of which the
Minister also will take sometime to reply.
So, if you all agree, 1 would finish the list
of different groups. and if there is time, 1
will give chance to one or two more from
the Government side.

SHR] RANGA (Srikakulam) :
is the time ?

MR. DEPUTY-SPEAKER : If there is
time; there are different groups who have
not spoken yet. They must be given a
chance. In any case the Minister will
reply on behalf of the Government. S0, I
would request Members on this side to
kindly understand the position. (/nterrup-
tion) 1 am only making a general request.
Everything possible will be done within the
time available. Shri Umanath.

SHR] UMANATH (Pudukkottai) : Mr.
Deputy-Speaker, Sir, even at the beginning,
at the point of formulating this partial de-
control policy, our party had made its
position clear, that the purpose of this
policy of partial decontrol was to enable
the sugar magnates to loot the public as
well as the cane growers and to legalise the
black market in sugar; that is, the black

Where
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market prices in sugar. The Government
did not agree; they said no, and they said
that the partial decontrol was to enable the
sugar magnates to pay higher prices to the
cane-growers and that the losses that they
would incur by the higher prices would be
made up by allowing the sugar magnates
to sell at that rate in the open market. So
the higher amount that they would get by
the sale in the open market will make up
for the losses that they would be incurring
in respect of the sugarcane growers. That
was the explanation of the Government and
the employers’ contention was two-fold.
Omne was about the higher price to the cane-
growers; the other was, there was absolu-
tely no margin of profit in the levy price
fixed by the Government, In fact, they were
incurring losses, according to the employers.
So, in order to make up that loss and the
loss arising out of the payment of higher
price for the cane-growers, this open market
was permitted. According to the Govern-
ment after payment to the cane-growers,
and according to thc employers after over-
coming the losses through the levy sugar,
their profits were to be nominal, and no-
thing more than that. Now, after that an-
nouncement of policy, the balance-sheet
has come out. When 60 :40 wzs declared.
the balance-sheet, apart from the hidden
wealth, has shown that many of the fac-
tories have made profits after payment to
the canc-growers at the prices fixed; not
twice. Their profit was not twice or thrice
but six times what it was the previous year,
when it was completely controled. On the
eve of that scason, on 17-12-68, the Amrita
Bazar Patrika said :

309

“According to the latest balance sheets
of the sugar companies, the Western and
Southern Mills profited from the decon-
trol operating since last year, some of
them even doubling their profits over the
previous year.”

17 Hrs.

They have thus generated huge profits.
The balance-sheets have believed the con-
tention of thc employers that higher canc
price was causing hardship and also the
Government's contention that after paying
a higher price to the growers, the profit
would be nominal.

AGRAHAYANA 24, 1891 (SAKA)

Sugar Policy 310
(Dis.)

At least after this, I thought Government
would change the policy, but they did not.
They said, we will reduce the amount of
open market sugar from 40 to 30 per cent.
After this modification, what is the present
position ?

Oudh Sugars, a company run by Birlas,
which made a profit of Rs. 64 lakhs when
it was 60 : 40, has made a profit of Rs. 143
lakhs now when it is 70 : 30, i.. an in-
crease of 122 per cent. D.S. & A. Com-
pany under Parry Company, which normal-
ly makes a profit of about Rs. 10 lakhs,
made a profit of Rs. 74 lakhs when it was
60 : 40 and has made a profit of Rs. 95
lakhs, when it is now 70 :30. Even after
this, the Government say that they will
continue the 70 : 30 policy. Is it not ob-
vious that this policy of partial decontrol
was purely to enable the sugar magnates
to loot the public and the growers ?

Last time, the Minister said that in no
place the growers are paid less than Rs.
100. He was challenged and when Madras
was cited, he said, in Madras, they have
paid less because the State Government
asked for permission from the Centre,
which was given,

SHRI S, KANDAPPAN : That was an
emergency condition, when a large acreage
was standing without being cut. The far-
mers were desperate. That is why Govern-
ment permitted it.

SHRI UMANATH : The Amrita Ba:ar
Patrika said in 1968 :
“Most probably the «cane  price

is nearing its end. Cane is now avail-
able in plenty in most of the areas at
prices below Rs. 10 per quintal.

The Western Mills in spite of high
recovery between 12 and 20 per cent,
have contracted cane purchases at a
price less than Rs. 10 per quintal.”

So. in many places the growers arc paid
less than Rs. 10. The employces and wor-
kers are still receiving the wages fixed in
1960. The public have been fleeced. All
this is due to partial decontrol, which has
enabled the supar magnates to make such
huge profits. Now when open market prices
have come down a bit, the employers are
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[Shri Umanath}
raising a huge furore saying, they are going
1o discontinue it.

The only solution is this. It is time that
not only the U.P. sugar industry is nation-
alised, but the industry as a whole through-
out the country should be nationalised by
the Central Government, If they say that
the State Government should do it or U.P.
‘Government can do it, I will only say, they
are playing politics, because the State Gov-
ernment cannot pay compensation to the
factories which are nationalised. This is
playing politics. So, 1 say that this ques-
tion of playing politics should not be there
and that the sugar industry must be na-
tionalised. After so much of exposure of
the failure of partial de~control, it must be
given up.

ot wgrew fay W (FE):
Fw & AT F1 qHT I=HE TEY AT B
g7 a1 fasi 7 ararR TgdT 91 w8,
faeii &Y sraa gy ATt SfEA Y
FT AT SUTET G2 TEY @YY & 1 AV i
AT FTTF TF T AT & | HFT 30T
2. QY 7 ok fraer | =g § e 1
A 74T AAE AT Ay § ) frwey
7 AT TAT ZAT, FT FAY T T A
A M7 fowar 1 & qiw ST I% F@iAA
30 E AR wTlRE s qF E 0 A
W F ERERE FEAT ATEAT F fE
T A W A F AT ey
Afr 7E) agat O 1 AF F arg IAw
qsEIg AT T T FIL AT A7 a4
A A qF FE fF A AT @G
AT HFE T AT F AT AW AL

fremr FFT S T IAA AW
29 | qu fergram #1 saa e W
FMAG Y ATTRY TAT ST o A
tvea wiw ¥ feaed & s @
fafras amt & ag faer | w4 X aiT
T A TS FW A FF 9T 97T §F
§ 78 vt faw | afe s o
&3 fag o ¥ savar 78 fay | I W
24 % 27 fagaq 9 § uF faga N
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fraeeft &, a9 d%3r ¥ fegme ¥ ey
) T 518 6y e Y 97 e
1 fzar 7ar 7 250 'T4 F) fgEew
A =17 7 AT FY FATAGT ) 3T AT
famr arfasi w fza s 8 & fr oy &1
AFET A 1T ! GEIT 3T | T
SATET &9 A7 T ITHT FrAT T4 2aAr
21 gvE F1 qrfed) o9 9% 37 gy
7 @7 FY 7 & 1 F 9@A7 AR g
AT 97 7 FgY £ & amA fewdw
HTTHT TZT ASOT BT §, IF a3A F9GT
NI AT R frgeam 7
feawrer e Y WY aar wwA E S f
zq T fERIT F AR fHar @y
7%T8 3739 F AT 7 w74 384X
T T g, vw Fav ¢ Y w3
2 1 71 Freimyfra ) g1 Ay &
Z Y g1 afew w oY gigaE Y
T T AR

A A gw A AfER AW F
™A RET @wE F fAv o
UE AT TR A FT AT AT d
7 o #3 FE) T £ FHA 77 A MY
FizE AT A 2w | 2 & 1 arhw
Mg F AT ERIY AT ag I WY R,
A AL qq A I AT /Y
TS T A ArF 97 | A0 fFEE A
SqTET ATAT | FATFA F ATT FT AT THAT
g % srrar aver Fam g S 7T 1 A
AT W AT I ¥ SATRT HEY §ar
agT griY 3T I|d sFI AT 22 A
Zrit | {63 e feRd grm, 18 &9
e N 7 1| grm, fE G A
FY saTET FFAT WE A, IF e {6
TFZ G2T T | FEY ATT ALTH FIA §
femmt & wrg | fafaww w= 9 #
A 9§ Y q1fed fomy qear ar
I T AT qYE g AIFC WY
TR A WY AT & 1 2N ' feew
fafaam wra ao 7@ F@r FfET w0-
THY BTG WG RYA X 2T 2 1 A
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Y FTOT A AT IS FA A TAN
F oYeT 77 FAGA FTATE | BH GTAT T
IAT FT qraar Ifgg | T IWA TR
Y 97 & ¥ FIAT AGTAL 7 FAT
2 @i AT W SATE E 14 WM TAZ
¥ 09 WX T fArar & gAad
ATET ATIT T AT § TET AL F473T
fAFaat & | IAL AT FeAN=z AG) FT
qHAT § IAF @1q | fH A9E 7 g9
qgr 70 TIRZ AT §27 F1 TE 4 AT
A7 g7 FT AT IHC LA ATATF |
Y T 1@ A g THY FIAE ALY A7
qFA | IAT AR FT TAT 370 F
T FHIL FT A E | @ ;A AE
gEE g AT AT A FEA E AT
a7 AT X A4 WA & ) gwa faw
32vgrw far qr i TH=T 1 ot fafa-
q9 qra A7 & A7 | AfEwT srr 2z A7
FLIGE | ATAT § T TG FAAT & |
T /T A AT fwfagy qrew A9
g F A1 FAY FAAY @Y IAT WA
# agt gt 1 3w vz T4 FAar &
THATTIANE |

77T A1 AT g AT feeger
Atz AT | FH=7 ¥ fA7 feagoa
AT EIAT 41 | AT qF FT AT AT T
T ¥ 1 3R I F G g TR T A
R F3 AF7E 9T | fRT 2ferw & arg
FHIT FTART | AT AT TFRT T
fafm wa @ @@ F3q A faady
L F wfwar F 4 g7 Iwe
Erepidl

fadi & F17 Avgr 99 7 fw
IAFT FAT AT AMRT | A A FT AN
iz fef IqA 9 ger fwar qar o
@A AFME1 AT Y | TATA A AT
Framg 1 oA N wga 3 fr 7 fas fasa
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A& | AT FT gH0T @rAT AEE

A At § qOd ww Ay § e
I7& fred &7 3% gk @ ot sfafa-
Y gAY frear ¥ & A oA A
& AR §T A w9 firear &
FART AT F A1 AT AN Y| Frerifea
s e €Y o | o7 gw wEA E fr ow
AW g oY, T F1 W7 Fardtae w3 g,

A #9793 99 49 F TG WA EL, A aw
#83 & 5 sfamr ot &Y qwvaamd
APET g7 T gAY § | IR 7
TR ARNA FLAAE | I98) 00 W

IAT I T ANAZ & | 9T L AT

areY &1 KF FY Strar & £ a7 7w wT™
®7 1 1972 TTEF AT G R | gIT-

AATFANE 7 7% 5T TG § 75 °Z %7
z ) fafemm &1 ¥ Trawew w90

AR T IHTT F Arq-Trg Ay AR

o & 338 @en Q| a1 w1 wa-

FIOTFI AT AGIET 777 % T0T AT
T F-A13fesq § aza Y 1A ot Y

AN FGT T gF G T8 a1 AwF F

ardard w13 & fram ¥ fasd a5
HIqTA THT &, IARY A8 FramT & 0
T A TIF § q7q &, OAT gH A4 T

X1 & oo 7A E 8 A1 GTCARTA-

IR § T AT NAY a4 A1 TUeFa-
FIN FIH TIIATARY ZY4 F7 747

T

SHRI S. M. KRISHNA (Mandya) : Mr.
Deputy-Speaker, Sir, an unchecked exploit-
ation of the sugarcane growers in the coun-
try has gone on for quite somc time. A gov-
ernment, which shows concern towards the
kisans of the land, ought to tailor its policies
30 as to subserve broadly the interest of the
sugarcane growers. Not only has the
private sector exploited them but I' am not
going to condone the part that the Gov-
ernment has played in that exploitation. Let
me add that they are abettors in that ex-
ploitation.
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[Shri S. M. Krishna]

When Shri Jagjiwan Ram was approach-
ed by newsmen in Lucknow in the month
of September and was put the question,
“Why not nationalise the sugar industry
in the country ?”, being a very seasoned
statesman in this country he said, “Let sugar
retain its sweetness.” That was a cryptic
reply and he did not elucidate it {urther.
1 would like to pose a simple question. Be-
cause you are going to nationalise the sugar
industry, does sugar lose its swectness ?
That is a question which Shri Jagjiwan
Ram has to answer.

Shri Umanath has made a very strong
case as to how politics should not be play-
ed with this. Last year when there was a
debate like the one we are having today,
1 posed the problem that there had to be
a certain uniform approach to the fixation
of sugarcane price at least in given areas.
1 come from a constituency where there are
two sugar factories already and a third
one is coming up in the private sector much
to my dislike. One of them is run by the
co-operative effort and the other one is run
by a joint stock company in which the
Government of Mysore has the controlling
interest. In the year 1968 when the sugar-
cane grower got the maximum inp this coun-
try in the co-operative sugar factory the
cancgrower got Rs. 12 a quintal whereas
in the Government controlled joint stock
company the sugarcane grower got just
Rs. 7 or Rs. 8 a quintal. Shri Jagjiwan
Ram knows it. 1 had the privilege of mak-
ing a personal representation to him when
he visited my constituency. These two
sugar factories are situated in a radius of
eight miles. What is the rationale or
logic behind this great disparity in price
in a radius of eight miles ? The sucrose
content is almost the same in both these
areas. Therefore I repeat the suggestion,
which T have made before, that there has
to be a certain uniform rate structurc of
sugarcane ip a given area at least.

T am not going to compare the north and
the south still T would like to commend
the argument put forward by Shri Kandap-
pan that grcater emphasis has to be given
down south because there is a greater po-
tential for the cxpansion of the sugar in-
dustry down south.

Since you are rushing towards the bell
and I would not like to embarrass you, I
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would add my humble voice to the demand
that the sugar policy has to be reviewed in
the light of certain revelations made and
the policy has to be revised so as to sub-
serve broadly the basic interest of the
sugarcane growers in this country; towards
that direction we have to go about thinking
in terms of nationalising the sugar industry
in the country.

MR. DEPUTY-SPEAKER : Shri Raghu-

vir Singh Shastri; only 2 minutes.
st g fag meR (@)

A1, JuTerer wgrEw, @A Afww 1 faw
qEwY 1 949 7 79 faae fad, ¥ g
fae a% 19 | a1 A 99 FAw &
fareg<g €

MR. DEPUTY-SPEAKER : We have to
conclude it at 5-30 P.M. The Minister must

also have some time to reply. You would
like to hear the Minister also.

WY Tgate fag wmet: w8 s
T BT & T qeT gwg Afww
SHRI CHENGALRAYA NAIDU: I
have to move my motion at 5-30 P.M.
st wgde fag el o gTreRe
HEIRT, g AT IGNT FT qTAAT AAr
2, S gaw fEamEY YT faer mrfast
F &= wgT-HuY 7 fawg wra o feara
I g qNAS ¥ & & I A a1y sy
g @ & W 3T ¥ fgg gdaT a8
g | STTETERET 9 fewvAT, 1968 &Y
ZATY WY WA WG 7 g8 7 FT fw
T T 2H I9 TF ¥ FH AL faear
arfeq | 39 F A% AT A WY @
He! AT § - AT FI A SIWOT
F ) AfFa 11 W 1, 99 TR
gw & W AR fafaee @@ W,
IEM AL OFH I & IO ¥ T &
7 AY ag w7 9V 6 A 79 @9 FggEd
g, 3fEa ag 77 F1§ svaras @ oav
# goeran g fF At wgiew F @ 9%
Y T &Y, a8 I WT @Y qAT 2
Faraarg, ® O favam  fe sl Sweiam
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W feurat & wafaeas § 0wy WA
T & Ax 3y adt W § A, W@
FfraisrqE T )

# IqTRH Y JTATE | W TG T
Y fral & o FY AT A AT
R, oF WA agen 3 w1 & fw
AT qW A A 7 v aw gy
gr¥sgmagnig fFamary =
& zafauaitarsa s Jzrarsn awar
g, 57 F1 fFarwd far &7 agar 8,
Afwa e o AT F Frer 987 T4
g FY% 3% &7 FFITEs F99 e A
VT VR A AT & fF avE fae
awt  gFTfRE w30 S AFar 2,
99 qg fafed 1250 T IHT wW
I HfeA e dqe K 71 F X
37 fad qd & v 1250 =
A &9 w7 afa feq sw A E 0 12,
4fat I AT g AR
Y fad fgar G A g | os faaat
A ¢ 3w F T F g A @
TR

TH F% THT ITEAA T FT @y JlY
wy & faw § 1 IR 24 gang,
1969 ®1 UF y¥ ¥ I § aaman [fw
To qto # farwmt &7 45 FAT qar
fora o7 TFTaT @ AV 39 faei 9T qiw
FOTH FETA e ATIRE | § AT
T g 5 g 3 fewal & el
a1 &% ¥ 9@ A aE & fag
wqT gy fFaT 3 1 wq 77 39 § faey
o am sA § W
o 3§ 17 § qany , degaw AT
FOTH FTAFT £

Foqle ¥ JLAIWH 12, 14 i
P IR AR F T A AR
faed SR G I AT 3T F aifew
I F1 B FT AN ATAT 1 T W AY
TTFTT FY Y IF APATAAT QRAT | §F
L40LSS/69—11
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fag g wrgd § e 37 fasl &1 o
For fer a1d | Afer ThEEIr X
FATT AT g 7G) & FF 37 77 g
Fwat #1 fazr fagr @, =it 7w A
sgafrmfasgisrafaai & 9.4
THe CFaQ 8, agh Twgr 7 a@wr
foret Y QFadr FaT T q @ H &
gAY ag g § & 93 e s e
F I, A 98 I F qag F fEarRy w
sfafafaca 2, fearai & fovai s
T FT g I+ AT &Y gaw saEeqr
Fafgwrv 2

T T4t wgien 789 & fF 98 I
R G W FT 1 oww qfa 9T
AT T & AT ot }, @
FEIT gTA q&y wfami &1 "vRed
AT o1 wFAT 2, ) fF fgred oF
&z gaoae §, afes A foay &
TGTETT & A § Fgr avam & fs ag
FIH IAT TN GG FAT | § Fgav
argat § fx faw w17 20w goee A
wfw ax @fer & are F qea wfagf o
FERAT ATAT, THY FFT A7 AT Py}
F TFEEI & T F qeg gt &
AEA (AT A g 24 A e
wA AT QTR

" MR. DEPUTYSPEAKER : The bon.
Minister.

SHRI SHEO NARAIN : May I have 2
minutes only ?

SHRI TULSIDAS JADHAV (Bar-
mati) : May I request you to give me 2
minutes only ?

MR DEPUTY-SPEAKER : Kindly eo-
operate with me. We have to conclude
it at 5-30 P.M. There are only 10 more
minutes.

SHRI M. N. REDDY : This is an im-
portant discussion. You may extend the
time,
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SHRI TULSIDAS JADHAV: It is an

important discussion, 1 will take only 2
minutes.
MR. DEPUTY-SPEAKER: Kindly

excuse me. Mr. Naidu is to move his
motion at 5-30 P.M.,

SHRI M. N. REDDY : It may be taken
up at 545 PM,

SHRI CHENGALRAYA NAIDU : 1

cammot agree. It was allotted one hour. It
has now been allotted half an hour only.
Now you want to reduce it further.

MR. DEPUTY-SPEAKER :
finish it soon. The hon. Minister,

Let wus

SHRI RANDHIR SINGH : We can dis-
pense with the half-an hour discussion to-
day. This is a very important matter.

THE MINISTER OF FOOD AND
AGRICULTURE, AND LABOUR, EMP-
LOYMENT AND REHABILITATION
(SHRI JAGJIWAN RAM) : Sir, the sugar
Industry is an important industry of our
country, especially for the people in the

rural areas. In some States like Uttar
Pradesh and Bihar. especially in North
Bihar, sugar is the only industry. So it

has a great impact on the rural population
in certain parts of the country.

Sugar industry has gone through so many
vicissitudes. Manv members have com-
plained about our sugar policy being an
ad hoc policy. But nobody has been bold
enough to suggest a permanent sugar

policy.

AN HON. MEMBER : Nationalise the
industry.

SHRI JAGIIWAN RAM : Everybody
has suggpested ad hocism. When 1 was
going into the history of the sugar industry
for the last 25 years. T found that it alter-
nated between control, de-control. or par-
tial control,

That has been the history. I had been
taking  with experts and factory-
owners and I had a bie conference with
the canc growers’ co-operative society offi-
cials and there also T said that it rotated
between these three. Whether we can
bave a fourth solution nobody has been
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bold enough to come forward with a sug-
gestion. What will be a long term sugar
policy ? If we decide that for 10 years
we will have only control, then it will be
a long term policy. If we decide that for
the next 10 years we will have only de-
ooatrol, then it may be a long term policy.
But I am afraid it will not work. If
there is full control. a situation will arise
when we will have to partially de-control
it or de-control it altogether., When
there is de-control, some situation may
develop when we will be forced to intro-
duce control. It touches a large mumber
of producers and also practically every
citizen in the country as a consumer. So
it is very difficult to have a long term
policy. I am not ruling that out. When
we reach the stage when you can continue
a policy for 8 years or 10 years. I will
welcome that.

SHRI K. N. PANDEY : You appoint
a Committee of experts for this purpose.

SHRI JAGJIWAN RAM : 1 bave con-
sulted many experts and | have gone into
the reports of many experts Committees.
Sugar industry is the one industry where
there have been many expert committees
and all the outstanding experts who were
available in the country had been asso-
ciated with one or other of these com-
mittees. 1 have gone through them. 1
have spent much more time on this but
1 have not been able to find any solu-
tion.

SHRI M. N, REDDY : If time is given,
T will suggest a long term policy. It is a
very simple matter. Work with some
imagination. If the Deputy Speaker has
only allowed me time, I would have spelt
out a long term policy.

SHRI SHEO NARAIN: Why are you
shiftmg your responsibility ? You should
nationalise the sugar factories. Why are
you playing this political game ?

SHRI JAGJITWAN RAM 1 am not
that man who takes credit in saying ‘T will
monopolise all the wisdom of the entire
world. It may be to my discredit, but
1 am frank to the House. T have not been
able to find a long term policy. If any-
body says ‘It is very simple. This is the
policy. Continue it for 20 years’—if that
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is the wisdom, I am sorry for that wisdom.
But that is pot the solution., The simplest
way ono can suggest is: Fix a minimum
price of sugarcane and let it continue for
10 years. But what are the consequences
of that?

21

Whea 1 introduced the policy of partial
decontrol, 1 am convinced that 1 did a
good thing and it is. So, I have never
said that the industry will not make a pro-
fitt Industry is not a charitable institu-
tion.

SHRI UMANATH : That was not the
point.

SHR] JAGJIWAN RAM : 1 never said
that they will not make a profit.

SHRI UMANATH : Only normal pro-
fits they will make. That is what was said
by Mr. Shinde.

SHRI JAGJIWAN RAM : They are not
charitable institutions. There are also all
sorts of elements in the sugar industry
which, given the opportunity, will reap
abnormal profits and they have. I am
not unaware of that. They have made
unconscionable profits. 1 am aware of it.
In the House 1 had admitted that. They
made unconscionable profits. It should be
for the Income-tax Department to mop up
that abnormal profit that they have made.
But there is no doubt that in 1967 cane-
growers made profits, carned as much as
they had never earned in the history of
the sugar industry. In 1968 it i not as
much as that; that is also a fact. But the
sugar industry gained and sugar production
went up. Growers have admitted that they
were indebted for the last many years.
It wag in 1967 that they could wipe off
the debt. And I am happy. That is due
to that policy. I have got that figure to
show how many crores they got. The indus-
try also got.

Now, in U.P. the demand for nationali-
sation has come and there are reasons for
that. The sugar industry is 30 to 35
years old. The earliest sugar industry was
established in U.P. and Bihar. I know it
because even at that time in 1937 1 had
to do something with the zonal system in
U.P. and Bihar of the sugar industry. I
have been associated with the sugar indus-
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try in U.P. and Bihar since 1937. Many
factories were established before 1937. I
am sorry to say that all these years very
little has been done by the factory owners
to rehabilitate or renovate those factories.
1 was looking into the figure; I have the
figure with me, but I don't want to take
up the time of the House. They are all
available in the reports. Out of 71 fac-
tories in U.P. thcre are hardly 5 factories
which are less than 10 years old. From
that you can imagine what is the condi-
tion of the factories in U.P. Complaints were
made about the arrcars of the sugarcane
prices due to the growers and about Govt.
dues with these factories. It is not coming
for the first time. Mcny times, I have
told this House that I have been writing
to the State Governments to take action
for the recovery of the arrears of the sugar
cane prices duc to the growers and for
recovery of arrears of their own, that
it can be realised as arrears of land reve-
nue. We can’t take that action because
the action has to be taken by the State
Governments and we on our part have
been reminding them to take action. It
is for the State Governments to take appro-
priate action for realising these dues as
arrears of land revenue,

The question of nationalisation has
arisen in U.P. because of this fact of
arrears and also because there are these
old plants which are not having their pro-
per, efficient functioning. The Member
of Jan Sangh was waxing eloquent for the
canegrowers. But the cat was out of the
bag at the concluding sentence of his

speech.

SHRI RANGA : What was it?

SHRI JAGJIWAN RAM : It was that
the cfficient sugar mills should be nationali-
scd, that they are doing very well. So
all this sympathy for the cane growers—
this is but normal for the Jan Sangh—
is but a camouflage to protect—this s
the real basis of the Jan Sangh—the vest-
ed interests in this country. T am not
saying this myself. On going through the
reports of the speech of the Jan Sangh
member, you will find that in his opening
sentence he shed crocodile tears for the
cane-growers.
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oY M A : ITEUH WY
45 g faww &7 qiw & df )

SHRI JAGJIWAN RAM : The demand
was for a Sugar Nigam, not for nationalisa-
tion. That is why I am reiterating that.
I do not want to drag the member of the
Jan Sangh into a controversy, because I
have not got that sort of culture that he
has got. | will never aspire to that sort of
culture. lct that culture be his monopoly.

As regards nationalisation, it was stated
in the other House that according to the
legal advice that we have got, if the UP
Government thinks that in the context of
the condition of the sugar industry in that
State nationalisation is called for, there
is no legal or constitutional difficulty in its
proceeding with that (Interruptions).

AN HON MEMBER : What about the
financial difficulty ?

SHRI M. N. REDDY
Rihar then ?

What about

AN HON, MEMBER: Is UP separate
from the rest of the country?

SHRI JAGJIWAN RAM: Of course,
U.P. is a part of the nation.

SHRI SHEO NARAIN : Why is he shift.
ing away from hi¢ own responsibility ?

SHRI JAGJIWAN RAM: I am saying
this because a persistent agitation for
nationalisation is there in U.P. and a
demand has come from there. It has not
come from other States (Interruptions). 1
am coming to the other aspects also.

SHRI AMRIT NAHATA (Barmer) :
The Sugar Mill Workers’ Federation, of
which Shri Kashinath Pandey is the Presi-
dent, passed a resolution recently to the
cffect that the sugar industry must be
nationalived. We voted for it. He was
presiding there. Now he betrays the
interests of the workers. It is a rusc
(Interruptions),

. SHR1 K. N. PANDEY : | say national-
ise the entire sugar industry nmot just in
uU.p.
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SHRI AMRIT NAHATA : It is in the
constitution of their Federation also.

SHRI JAGJIWAN RAM : I know that
many States are concerned with the sogar
industry. Why 1 took special notice of
U.P. was becausec the demand arose from
there. Practically all the political parties
including the one manning the Governmest
wrote to me about nationalisation, There-
fore, I have to take special notice of the
conditions in U.P. Therefore, 1 said this

So far as the industry as a whole is
concerned, a study and investigation of
the entire industry in depth is very neces-
sary. Even if we have at one stage
or the other to decide about nationaliss-
tion, certain information is very necessary.
A study is necessary in order to get that
information and see how the entire indos-
try can be placed on a sound national

footing so that it can sustain itself in
helping the rural areas.
SHRI K. N, TIWARY (Bettiah)

The policy of the Congress Government
is mixed economy. Is the Government
going to depart from that or I does it
still believe in mixed economy ?

SHRI JAGJIWAN RAM : To that my

answer is very simple. The Industrial’
Policy Resolution is there.

SHRI RANGA : Therefore ?

SHRI JAGIIWAN RAM : Therefore,

that policy stands. Therefore, in mixed
economy where is it said that if at ome
time the Government decides about
nationalisation, the industry will not be
nationalised ? I think the question is mis-
placed. Even at present so far as the
sugar industry is concerned, we have got
the sugar indusiry in the private sector,
in the public sector and in the cooperative
sector. We have got the sugar industry
in all the three sectors,

SHR1 S. M. KRISHNA : It is a mixed
curse.

SHRI JAGJIWAN RAM The sugar
industry is over 30 years old now and
many developments have taken place during
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thesc years. It is, therefore, an oppor-
tune time to appoint a committee to study
the working of the sugar industry in the
context of the demand for nationalisation
of sugar undertakings in certain areas. The
scope of the enquiry would be lefi suffi-
cieatly wide to enable an enquiry being
made into the causes underlying the pre-
seot demand for nationalisation of the
sugar industry and the manner in which
the various problems relating thereto may
be tackled. The committee may go into
the factory-grower relationship, the pay-
ment of cane prices, returns to the factory,
their working and performance, the condi-
tions of the plant and machinery and other
relevant matters. In dealing with sick
mills, the Committee can suggest stepe
which will help improve the working of
thesp mills, In dealing with the sugar
industry in general and with the sick mills
in particular, the committee should assess
the financial, administrative and managerial
.problems involved as also the organisa-
tional structure necessary to implement the
recommendations of the committee. I pro-
pose to set up this committee very quickly
to go into the entire question of the sugar
industry and make recommendations,

SHRI S. M. KRISHNA : What is the
period within which they should report?
Kindly indicate,

SHRI JAGHIWAN RAM : We have not
thought of the period, but it will be a
reasonable period,

Will that committee
representatives  of

SHRI RANGA :
include some genuine
cane growers also ?

SHRI JAGIIWAN RAM : Yes, of course,
that wilt be very important.

SHRI K. N, PANDEY: Also the
workers,

SHR] JAGIIWAN RAM : Yes, workers
also.

SHRI N.-X. SOMANI : There is one
imporfant item that the Minister has not
elucidated. The export quota will lapse
unles; we perform accordingly. So, we
want to know what he thinks of it.
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SHRI JAGIIWAN RAM: Of course,
next year we expect that we will have
the record production of sugar in this
country. We will have fo encourage con-
sumption and we are also examining the
possibility of exporting sugar.

17.39" Hrs,

DISCUSSION re. FALL IN PRICES OF
SUGAR AND GUR

SHRI  CHENGALRAYA  NAIDU
(Chittoor) : About two years ago, the
cane growers were having a very hard
time. The Government came forward
with partial de-control of sugar with the
good intention that the cane growers must
get some¢ decent amount, I must congratu-
late the Government and the Minister for
it, but in working it has not succeeded. The
Minister clearly said that the cane growers
must be given Rs. 100 per tonne minimum
because 40 per cent of the sugar was
allowed to be sold in the free market by
the mills. In many cooperative mills Rs,
100 was given that year but only the
private factories have not implemented it.
When the cane growers represented to the
Government, the Government said that they
would compel them to pay, but have not
paid so far. Only the private factory-
owners made crores of rupees of profit.
Then, last year, the Government, instead
of compelling the factory people to pay
Rs. 100, reduced the free market sugar
quota from 40 per ceot to 30 per cent,
and when they did so, the factory people
said that the Government have reduced it
to 30 per cent and we are not able to
pay anything except the minimum price.
Then also we wrote to the Government
that the factory people must be compelied
to pay Rs, 100 as the minimum, but the
Government kept quiet.

Now, this year again, the season hag¢
already started. Government always
sleeps till the cane-crushing is over and
in the end they come forward with an
announcement of some policy only to bene-
fit the factory people. I am very sorry that
the .gricolturists Duave got two enemies :
ong is the pects and parasites which affect
the crop. The other is Government with-
out a heart. I say that two years back
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the Government had a heart and good
intention. Last year and this year, the
Government has no hcart. They are not
sympathetic to the people not only this
year but also last year. I am not telling
this because I am on this side and sitting
here. You never compelled the factory
people to pay Rs. 100 as the minimum.
You promised that though the price is
fixed at Rs. 73, we will ask the factory
people to pay because they ' are getting
huge profits, and you said you would com-
pel them to pay, but you never com-
pelled them. The only way is to fix the
price at Rs. 100 as the minimum. If you do
not fix the price at the minimum of Rs. 100,
the cane growers are going to discontinue
sugarcane growing and they are going to
take up some other crop. When they take
up some other crop, the acreage of sugar
will become less, and the less the acreage,
the less would be the production of sugar.
What we experienced during the last three
or four years back will be experienced by
us again, and you will have to import
sugar also from foreign countries if the
Government do not come to the aid of
the farmers. This is my sincere feeling.

If you compare the prices fixed for the
cane growers, with the prices of other
commodities, whether it is wheat, paddy.
oilseeds, whatever it is, what is the posi-
tion? There is the fertiliser tax; land
tax; water tax; electricity and dicsel oil
tax : all the taxes have been incrcased
And you say you have so much sympathy
for the agriculturists. Last year, the Prime
Minister increased the fertiliser tax; you
never came to their aid. (Interruption).
Morarjibhai, Shri Jagjivan Ram and the
Prime Minister jointly took that decision.
We oppose the then Finance Minister, Shri
Morarji Desai, also in the party meeting.
Wo opposed the Prime Minister. We
requested Shri Jagjivan Ram to come to
our aid and oppose it, but he has not
come forward to help the agriculturists.

SHRI SONAVANE (Pandharpur) : Shri
Morarji Desai did not listen to the whole
House even. (Interruption)

SHRI CHENGALRAYA NAIDU :
1 am not taking credit for it. The Mem-
bors who are sitting both on this side and
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on that side, we all represented. We all
protested about the fertiliser tax. 1 do
not take credit for it; I give the credit
to the othcr Members sitting over there
also. This was the position. What is the
percentage increase in the price ?  What
is the purchase price of other commo-
dities ? The price of cement hag gone up;
the price of oilsecds has gone up. The
taxes have gone up. Now, you have asked
the State Governments to increase the
land revenue. They have increased the
land revenue, water cess, everything. When
the prices of these things go up. it is
nccessary that the cane prices also should
go up, comparatively, when compared to
the other prices. When the other prices
go up and when you do not increase the
price for the cane, there is no  justice.
1 know you have got sympathy for the
kisans, because you arc yourself a kisan.
Though you sit on that side and I am
sitting here, 1 do not blame you. Now
you have become the President of the rebel
Congress, but still you are a minister.

AN HON. MEMBER : We are the real
Congress.

SHR] CHENGALRAYA NAIDU : You
may resign the ministership. Please do
something good when you leave this posi-
tion. I do not want you to resign. But
if at all you are resigning, please do some
good work before you go for the agri-
culturists.

The price of molusses  was fixed in
1941. At that time the British Govern-
ment introduced control on molasses be-
cause they wanted it for the factories for
some synthetic manufacture. Whose grand-
father’s property is this? We are the
owners of it. The present price of Rs. 7
is not enough even to cover the storage
cost 1f you de-control it, the price will
go up to Rs. 500 per tonne and then with-
out increasing the price of sugar, you can
give a minimum of Rs. 100 to the agri-
culturists. If you do not do this, what-
ever you say on behalf of the Govern-
ment will be only lip sympathy and shed-
ding of crocodile tears,

MR. DEPUTY-SPEAKER : His time is
up. Only half an hour bas been fixed
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for this discussion and I have a large num-
ber of names with me,

SHRI RANDHIR SINGH (Rohtak) :
Half an hour for a discussion on sugar-
cane price is shameful. At least 2 hours
should be there. The minister can reply
tomorrow.

MR. DEPUTY-SPEAKER I am en-
tirely in the hands of the House. We
have a half-bour discussion at 6.00 P.M.

SHRI CHENGALRAYA NAIDU: It
can be taken up at 6.30. This discussion
can continue till 6.30,

MR. DEPUTY-SPEAKER : Mr. Jha, do
you agree to the half-hour discussion being
taken up st 6.30?

SHRI SHIVA CHANDRA JHA
(Madhubani) : Yes.

MR. DEPUTYSPEAKER : This dis
cussion will continue till 6.30.

! weTAT Wed  (grE): A
Ar5g & WG F A1E, fae AR weqt
¥ MAE, I WET FTA F 9
AT FAW q9T 083 4Y siffafs 2 T A
/AT B AT {1 ATHAT |

MR. DEPUTY-SPEAKER: We have
now decided to takc up the Half An Hour
{)scussion at 6.30 pm. Let us try to
conclude everything before that.

SHR!I CHENGALRAYA  NAIDU:
Wherever there are two or three sugar
factories, o each such district there should
be a papermanufacturing plant so that the
factory-owners may get a little more
money asd thcy can spare more money
for the came-growers. If these things are
not dooe, T fear that the sugar-cane
crowers may switch over to cultivation of

<ome other crop.

Government arc now collecting Rs. 105
crores evory year by way of excise duty.
What right have the government got to
collect 90 much money from the agricul-
turists . First of all, they must give some
mooey %o the cane-growers so that they
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crop and then collect
money from them. But they are not
prepared to do that. The cane-growers
are exploited on the one side by the
government and on the other side by the
cane-growers. Is it right, is it fair for the
government to do it ? So, I would appeal
to the government to reduce the excise
duty a little and increase the minimum
price to Rs. 100.

can grow their

All this talk about the free market is

bunkum. 1t is being continued only to
help the mill-owners and not the cane-
growers. | would say that this free-

market of 30 per cent of sugar should be
stopped immediately. Let the governmeat
take such a decision and let the govern-
ment increase the levy price from Rs. 164
to 190 so that the factory may be enabled
to pay a minimum of Rs. 100 to the cane-
growers. When you are prepared to raise
the prices of all other agricultural com-
modities, why are you afraid of raising
the price of sugar a little ? You can raise
the price of sugar and fix a controlled
price for the entire sugar. I do not want
this 30 per cent free market and so on.
If you increasc the price to Rs. 190 or
195 the factory people would not lose and
they would be able to pay a minimum of
Rs. 100 to the cane-growers.

Coming to sucrose content, it is more in
some areas and less in some other arcas.
The price of sugarcane should be fixed on
the basis of the sucrose content and the
decision about thc sucrose content must be
taken by some technical people apnointed
by the government and not by the facto-
ries. If that is not done by an outside
body, the factories will exploit the sugar-
cane growers

Now the cost of labour has gone up.
When the price went up to Rs. 100, the
labour demanded and got higher wages.
But now the price has come down to Rs.
73. But the growers are not able to re-
duce the wages of labourers. Tt is well-
known that once the wages are increased
you cannot reduce it. We hear that the
government is contemplating the appoint-
ment of a Second Wage Board. So, there
s every likelihood of the wages going up
still further. Keeping all this in mind, T
would appeal to the government to come
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to the aid of the sugar-cane growers by
giving them a minimum price of Rs. 100.

Then, government must give licence for
import of machinery by sugar factories and
ask them to manufacture fine sugar for
export. If we make fine quality sugar
then we can compete in the foreign
market,
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TTHI | 9§ WU A AT W
F KTEH F1 IAFA] |

SHRI RANGA  (Srikakulam) : Mr.
Deputy-Speaker, Sir, I woukl like to do it
to raise my vojce to appeal to our Sugar-
cane growers to reduce the area under
sugarcane and, in that way, protect them-
selves from the vagaries of this Govern-
ment, the State Governments, the mnill-
owners and other people.

THE MINISTER OF FOOD AND
AGRICULTURE AND LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRI JAGJIWAN RAM) : I agree with
you,

SHRI RANGA: 1 hope, my oOther
friends also who are interested in Kisaos,
in kisan welfare, will join me in carrying
on a regular campaign to see that this
area is reduced. Then alone this Govern-
ment will be sensible enough, wise enough,
to agree with us in regard to all the
suggestions that have been made.

The cost of inputs shouid be reduced.
They have not done it. The excise doty
should be reduced. They are not willing
to do it. Last year, we had seen the fatc
of our Members here, speaking as private
Members, asking for the abolition of the
fertiliser tax. My hcn,  frend, Mr.
Sonavane, was saying that they all wanted
it to be abolished. Yes. And all these
Ministers also must have wanted it to be
abolished. But, nevertheless, their Cabi-
net insisted upon imposing it and it was
imposed. This is what happens. As indi-
viduals, we are all very sincere. But when
we get into groups, we go by the group
spirit,

My hon. friend, Shri Jagjiwan Ram, like
myself, is full of good intentions, To
labour, he will say, “I am with you.” To
peasants, he will say, “I am with you.”
To mill-owners, he will say, “I canpot go
against you.” This is what bappens, He
was accusing the Jana Sangh. What about
their Government ? When Pandit Jawahar
j.al Nehru was the Prime Minister, their
own Minister, in-charge of Civil Supplies,
was the Treasurer of the Congress party
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and ho imposed, what they called, a pri-
vate levy on the sugar manufacturers.
‘They collected it for the Congress. 1 was
then in the Congress. 1 was one of their
lesaders and protested against it. But
nevertheless, that was doae.

SHRI JAGJIWAN RAM: I have not
said anything like that. 1 have not said
amything about any subscription.

SHRI RANGA : He was accusing the
poor Jana Sangh. Not only the Jana
Sangh. If the Jana Sangh, the rebel Con-
gress, the Congress (Organisation), the
Swatantra Party, the Communists, privately
and secretly, all these parties, are beholden
to the sugar manufacturers and other
manufacturers also. ... (Interruption).

SHRI UMANATH (Pudukkottai) : We
are not with the sugar manufacturers,

SHRI RANGA : He says, “You are
yetting some money.” ‘Therefore, .1 am
peopared to take the blame. After all, we
have got to collect money for our political
funds. Uafortunately, we have got to col-
lect, dirccly or indirectly, from all those
poople who have got money, in this
country. But in spite of it, we have got to
do justice to these people. Kisans will be
able to get their due only when they are
able to stand on their own feet and they
are talking of reducing the area under
sugarcane. Already it is happening. The
pricc of sugar has come down from Rs.
100 to Ry 70. Worse than that the prices
have gonc down to Rs. 60 at the door of
thc peasants. You come down to South
Iadia, T will be able to prove it to you.
What will be the result? The result will
he less collection in cxcise duty next year,
less  profits for the mill-owners—not as
much as they have been getting—and less
for everybody and much less for poor
peasants and their labour. My hon, friend,
Shri Naidu, was correct when he said that
lasbour wages in the countryside have
gone up and they cannot be reduced. 1
am glad that they have gone up and they
cannot be reduced and they ought not to
be reduced. At the same time the Kisans
cannot very well be so unsocial as not to
he able to organize themselves and expect
oaly the Iabour to suffer. They must be
propared to pay well enough for the labour
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and at the same time fight with the mill
owners as also with this Government,

My hon. friend has been talking about
mixed economy and nationalisation, Why
should they not take over the so-called
sick mills? Nobody bothers. Even the
mill-owners are very anxious. Let them
have a committee to determine this. 1
have no objection. They are not wedded
to nationalisation nor am 1 wedded to
private enterprise alone. We want that
thing should be done which would prove
to be beneficial to the whole country and
also to all interests concerned ? If by any
chance they were to suggest that the in-
dustry be nationalised and they can prove
it to be beneficial, we will certainly ot
stand in their way. Not even the mili-
ownpers, because they will get their com-
pensation anyhow. Therefore, that is not
the point. The point is; are you willing
to do justice to the kisans or not? Till
now the Government was very keen in
doing justice to the mill-owners as also to
the industrial labour. But so far as the
kisans are concerned, there are only good
intentions and a minimum price is fixed
and then, afterwards, as my bon. friend
says, it is the State Governments who have
got to enforce it

My hon. friend’s party is in charge of
quite a number of State Governments, Let
them set an example.

lLastly, my hon. friend is going to be-
come, as they said, the President of one
of the two Congresses and it may be rebel
Congress or it may be Organization Con-
gress, but certainly it is not Organization
Congress. Tt is a kind of a rub, T am
sorry, for him who is going to undortake
this responsibility.

SHRI JAGJTWAN RAM : Acharyaii,
come back.
SHRI SONAVANE  (Pandbarpur) :

Members who have already spokea bave
talked about only sugar industry. Mr.
Naidu also, T am sorry, failed to meation
about the gur industry.

SHRI M. N. REDDY (Nizamabad) :
He has left it to you
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SHRI CHENGALRAYA NAIDU: I
wanted to raise it but there was no time.

SHRI SONAVANE: The discussion is
about the fall in prices of sugarcane and
gur resulting in Jlosses to sugarcane
growers.

Sir, it is a pity that the Govcrnment,
neither the States nor the Centre, have
done anything for gur production. The
sugarcanc growers who are providing or
furnishing sugarcanc to the sugar mills
we really very happy that even at this
rate they are getting some profit. But the
miscrable and pitiable condition of such
small sugarcane growers who are not
nearer to the mills within a distance of
about 30 or 40 miles have got to manu-
facture gur and their pricc is not controll-
ed. The Government have not done any-
thing for them. What docs happen ? When-
ever there is a fixed price for gur, the State
Government comes and puts zonal ban
and the prices go down. When there is a
lean period and when there is no price for
rur, nobody cares for them. These are the
small farmers. Therefore, I want to bring
this fact to the pointed attention of the
hon. Minister. He should do something in
consultation with the State Governments
and the sugar magnates should not have
all his attention. These poor people with
two or three acres producing gur also
deserve his attention.

st TRrEET meR (teaT): I -
=TT AEE, TR AT AE & FET gAr
fomdl & S ¥ wrafe- g o g
I A foEt 97, ME ¥ o dYo
TP fgr oz i wdm ¥
oy o) fredy ¥ 5, qE-TE FEIwmaa
T o W E, AfeT T AN arw, AN W
w7eq, 91 T §, IN AT AT S F avg
¥ g AT T AT T
719 &1 T g i fagre w7 g o dre
#1 faara waish 3 T6 T8 T2 78 AW
F @ e T & A7 g o femew
g ® Ig, AT THIT ¥ IT
sa14 78 fear ?

338

TR AR T & F 7T &% aik
& ga «@ At a7 f oAt ® i
oy /) framae, a1 97 w1 e faw
AGTAT KT HHAT 77 GFN H7FH T
T3 an a it 7, frafy siare
AT gadd g suqii 1 g fag T A
AT aF, 0 3vava. & | I gAv A
fear sdm, @t = & @ 7 A
BT 1 o T F gl & fo g s
a3t fo fima w3 & adr a7 730
@y foaal a1 qeua g, W W
TR ERM, AT 47 GI0 QAT AT gW
e g fazei @ A w0 aEd
star £ 17 aer &, v &1 FAa a@EAv
Frfem oty SR T A AT Wy age

fr-wifas @ T¥aE T G §,
T 4 0d qAH 8 Sow Ag g S
Y &7 AT a1 e ag § s T ey
a1 aed g faar wig AN g o
&7 AT |7 A a7 |

7 99 qT fra@l § aga aEan
R 1 ST ST AT {4 & TR FUTH
T | A AT, IT 5 TH KT B
QA F wpr w0 g 1 20 frmrAT A T
TG ACT @ Ti-fondui o1 Qar dndi i
G QT4 THo T,0 9T 5| §HA W1 VA
& 18T AT ST e G ST ST
I AW AT ST | T g STl
anfqa feafaad. @na

st g i § £, fagre |
arcasriw w1 wifed, qoT fase 3k
Waaed § ag o famfma g
Fdr ag mar &1 qroE gL faEd T
qr 1 iafraa gt g EE T
amt v e freF faerg 9 g
F qF A, ar &1 @7 @, aw L, 9
a@ a% 7 oA el & qfar 5 T
der #5F ary fearl a1 & e 1 KW



339

Fall in Sugarcane

[ AR W]

fag arEvasr 39 99 77 § i G
FH-B- g7 faai, X 39 9@ F1
FAE, N AT F 1 IR T
DA et F1 v gEwr F9 F 59
wfeag @ 9 99 & fag w7 @ A
faeeq @ aFar &, AT AFR &1 faw
faet #Y QY oy & far sg, faq 4 @
fage &t Q@ fasi 71 47 avdr faw
fear 8, @ifs 99 IF & fraEl #0
AT F qREAT F1 85T Far i 73 4

SHRI K. NARAYANA RAO (Bobbili) :
Mr. Deputy-Spcaker, Sir, 1 would like to
confine myself to the nature of the sugar-
cane industry. The hon. Minister has
stated about the complicated nature of
this industry. Various interested groups
are intimatcly involved in this. Sir, we
Lave to take inlo consideration these three
factors, namely, (i) the cane grower; (ii)
the producer and (iii) the consumer, What
was huppening till very recently was that
the cancgrower was neglectedl.  Even  the
cousumer is hit hard by price mechanisa-
tion. It has come into  the  picture ot
various points.  We¢ must make an carnest
and honest cifort to find out what is wrong
wherc. The machinery involved is  not
very complicated.  The primary  product,
that is, sugarcanc may be taken to a place
which is ncarer, about 30 miles. About the
totality of the industry you can very easily
assess, “There v the production aspect. All
there are fuctons which are known and can
be assessed. The primary product proces.
we know, the nuture of the costing  we
know and we can anticipate the relative
rate of profit that should be given to the
producer”™. But even in spite of this, an
honest attempt has not been made to assess
all these factors, Now an honest and car-
nest attempt should be made taking into
account the totality of the conditions and
in an indicative fashion secing to it that
a fair price is given to the agriculturist
aed a fair price is ensured to the comsu-
mers alse who constitute the bulk of the
totality of cur popu'ation.

Fr awy fag (Amagw) EvEm
AT WETT, T wrAArn wfT ger
o1 F wenra’e AT F AT TS |
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SHRI M. N. REDDY (Nizamabad) : A
large number of tclegrams have been re-
ceived from the sugarcane growers of
Andhra region complaining against one
factory in Pittapuram, owned by Shri
Pattabhiram Rao, an Ex-Minister of
Andhra, wbo is an AICC member, your
own man, who has not paid arrears. He
should exercise his influence and pressure

on thc State Government and on this man
to pay.

Secondly, artificial sweeteners like sac-
charine are said to produce cancer in
human bodies and they have been banned
in America. Is he going to ban them in
this country ?

THE MINISTER OF FOOD AND
AGRICULTURE AND LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRI JAGJIWAN RAM): That does
not relate to my Department,

The question of sugar and jaggery has
been raised. One of the important factors
regarding the sugar industry that should be
borne in mind is that only one third of
the total sugarcane produced in the country,
only 32 or 33 per cent, is crushed by the
sagar factories. It means that two third
of the sugarcane is utilised either for gur
or jageery or khandsari, and whatever
price may be fixed by the Government is
effective only in relation to the sugar fac-
tories. It is not effective in relation to
gur or jaggery or khandsari, because it is
not possible, even if it is so desired, to
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make arrangements to enforce the mini-
mum price for gur or jaggery. Many
times it has been considered in consulta-
tion with the State Governments also.
Often times it has been demanded by the
sugar factories also, not in the years when
there is a large acreage under sugarcane,
but especially in the years when there i
less production of sugarcane, that some
control should be exercised on gur also.
But it has not been possible and 1 perso-
nally feel that if we introduce any control
on gur, we will be putting millions and mil-
lions of our farmers to great hardship.
It will only encourage the petty officials of
the Government to harass the farmers, and
therefore, from the very beginning 1 have
been, whenever this question has come up,
against any kind of control so far as gur
is concerned.

SHRI M. N. REDDY: Why did youn
prevent the Punjab Government from pur-
chasing gur to the extent of several crores
of rupecs from other States?

SHRI JAGJIWAN RAM:
you talk througch the hat?

Why do

SHRI M.
published :

N. REDDY : That has been
thay they were prevented.

SHRI JAGJIWAN RAM : This is the
way you bchave: you flaunt telegrams,
and now you (re referring to Punjab. I
am saying that I have not permitted any
restriction to be placed so far as gur is
concerned. So fur as the movement of
gur js concerned, whether i was the
Tamil Nadu Government or at one time
the Andhra Government or at other times
the Mechrashtra Government, when they
wanted to place certain restrictions on the
movement of gur, I did not agree to that.
Friends will remember that the Tamil
Nadu Government placed certain restric-
tions and whep it was agitated and taken
to court, it was held thut it was illegal
and immediatcly it was removed. Why I
am saying this is, 1 have been anxious to
see that as far as I can envisage, I do
not agrec to any scheme of things which
will unnecessarily put the Indicn farmer
to harassment.

Shri Prakash Vir Shastri has pointed out
certain restrictions so far as gur is con-
cerned, and if he is good enough to give
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me the detaus, I will take up the matter
with the Uttar Pradesh Government, be-
cause T have not agreed to any sort of
restriction on the movement of gur through-
out the country. Today, gur is free to move
in any part of the country and the [ntention
has been that the farmer may gain some-
thing. This year, the acreage under
sugarcunc has increased. In the previous
year, we agreed that the khandsari mills
may start opcrating from the last week
of December. This year we agreed that
from the very beginning they may stan
because of the large acreage under sugar-
cane and 1 was atraid that if we do not
do that, the swgarcane in large areas may
not be crushed by the sugar factories and
it may dry up. But in spite of this per-
mission, | do not think any manufacturer
of khandsari has started, to any appreci-
able extent; even the gur manufacturer
bas not' yet started. Therefore, it will
have its impact on the price of suparcanc.
But howsoever we take the precaution to
fix the price of surarcane, that is not go-
ing to benefiy the two-thirds of the sugar-
cane arca where the minimum price is
oot enforced. That one factor has to be
appreciated.

SHRI CHENGALRAYA  NAIDU:
When the sugarcanc prices increase, auto-
matically the gur p:ices also will increase.

SHRI JAGJ'WAN RAM: Mr. Naidu
hat made certain suggestions about bag-
assc ‘and molasses. It w.s made in the
debate the other day also. 1 will get it
examinced 80 far as molasses are concern-
ed, and let the House appreciate that 1
do not control molassee. That should be
sppreciated. 1 do not control molasses.
Y do not deal with it. It'is dealt with by
the Ministry of Petroleum and Chemicals,
‘and by the State Govts. (Interruption) 1
agree that the price for molasses that is
peid today is no incentive price and it does
pot give any encouragement to the factory-
owner even to stock and store the molasses
prudently and efficiently. Therefore, 1 took
up that question whether we could not in-
crease the price of molasses. I was told
that there are many industries which are
spirit-based or alcohol-based. And when
ance the price of molasses is increased,
the price of alkohol or spirit will go up,
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it will affect miny of the important io-
dustries and thereiore it will not be de-
sirable to increase the price of molasses.
But 1 am going to take up this question
because if we increase the price of mol-
asees that will have its impact o sugar
prices and indirectly op the price of
sugarcane. So, I am going to take up both
these questions, of bagasse and molasses,
so that in totality we will take up the
production of a factory and scc what re-
turn they are getting and how 1o relate
it to the price of sugar. The price of
Ra. 7.37 per quintal was lixed as a ns
tional price, as the House is aware, in
order to calculate the price of Jevy sugar.
The expectation was that the factories
will pay a price higher than the minimum
price. 'n 1967, we did it. In 1968, by
and lirge, many fa tovies paid Rs. 10,
thouph there were some recalcitrant fac-
tories which paid less.

Mr. Shastri made a suggestion and I am
going into it. If Mr. Shastri will use his
good offices to persuade the cane growers’

unions to agree, it will be helpful. I do
not want cvery grower to agree. If the
unions .gree, it is enough. In Madras

the canc-growers have entered into some
agreement with the Parry and Company.
Year before last, when I was touring that
arca, they informed me that they had no
problems. They were just getting  the
minimum price, but they have evolved a
formul, that at the end of the crushing
season, depending on the return to the
factory, the price will get adjusted. 1f
such an agreement is reached that will be
the only solution, ie. relating the sugar-
cane price to be given to the grower to
the returp that is available to the fa-tory.
Let them pay Rs. 7.37. In some places,
they are paying Rs. 7.50. In some areas,
it is Rs. 8. But let them enter into thix
agreement.

SHRT M. N. REDDY: Car you not
make it a statutory obligation ?

SHRI JAGJTWAN RAM : Tf everything
is made stztutory, partial decontrol is not
there. 't can be  made uniform. 1If
growers in certain arcas agree, we will
see that the factory owners also agree. At
least in UP last year, this offer came
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from the factory owncrs, but it was the
growers who rejected it. Therefore, if
hon. members can usc their good offices
and persuade the growers, I will ask my
officer to take it up with the Mill-owners’
Association whether some agreement can
be eatered into by both parties.

I need not assure the House that ever
since I took charge of this Ministry, it
has been my cffort to secure a good price

to the Indicn farmer. 1 can say with
some sense of satisfaction that by and
large, I have succ.eded in that, So far it

had been the ‘experience of the Indian
farmer that in the year he produced more.
he got less and in  the year
he produced less, he got more.
But 1 have succceded so far as the miin
foodgrain crops are concerned in fixing a
price and ensuring that whatever quantity
the farmer offers, the Government agency
will be there to purchase it at that price.
There are some cish crops like groundnut
where we have not been able to do that
We have been examining whether in res-
pect of other commodities also we can
think of a procurement price and pur-
chase all the stock that may be uvailabl:
at that price, if the price tends to go down.

In all respects, I have been trying my
best, but if somewhere we have failed, it
. ig due to the nature of thing. In the
casc of sugarcane, the complaint has been
about arrears. Specially in north India,
it is one industry in which all the recur-
ring expenditure for the raw material is
met by the growers. They go on sup-
plying the cane, but the price for it is
paid to them after the sugar is produced.
‘The helplessness of the grower comes in
because of the perishable nature of the
sugarcane. His bargaining capacity goes
down because of that. He can go on
strike, but the sugarcane will not wait in
tho ficld; it will dry up. Therefore, as T
seid. it is a good suggestion. As a matter
of fact, a few days ago from UP, some
growers came to see me. [ assured them
that 1 will ask my officers to get in touch
with the Mill-owners’ Association and per-
snade them to pay something more than
the minimum price. But if this suggestion
comes and if the cane-growers of Bihar
and UP and their unions come forward
with this suggestion that let a particular
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price be fixed at the present moment and
let that be adjusted according to the ave-
rage price that the sugar factories make,
related to the sugzr price, it will be a
good formula which will be fair both to
the factories and to the cane-growers.

st TweT Fag : N wTEw A9 g
AFTL T E IT0 N ¥ 7 ¥Q@ §—
a3 fay 39 e A vawm gy Wiy |

SHRI JAGJIWAN RAM - Once we fix
a minimum price, if unybody pays less
than that, he is liable for prosecution.

=t R fag o fredr 1w IR
aar fFar )

W TR TN 9T a2
T FGT g IF IOH AE N A
@ R

Once we statutorily fix the price, sny
violation of the statutory price by amy
factory is liable to prosecution.

SHR!I CHENGALRAYA NAIDU:
What about increasing the price of sugar
itself a little and then increase the price
of sugarcane ?

SHRI JAGJIWAN RAM : That is the
simplest formula which any factory
owner would suggest. You are not mak-
ing any new suggestion. If any factory
owner is asked to pay more for sugarcane,
he will immediately say : if you increase
the levy price, 1 will pay more. Then,
it does not depend on the profits, It
only means that we pay the owmer
more and hc pays more to the cane
grower. But the formula suggested by
Shri Prakash Vir Shastri js a reasonable
and rationzd one which can work scienti-
fically. So, if the cane-growers’ union
also show their inclination, 1 will ask
my officers to take up the matter with
the mill-owners.

18.37 Hrs.

STATEMENT RE: BANK ROBBERY
AT CALCUTTA

MR. DEPUTY-SPEAKER : Before we
take up the Half An Hour Discussion by



Bank Robbery

in Calcutta (St.)
Shri Jha, I want to make an announce-
ment.  This morning the Minister of State
for Finance has given some information
to the house about the bank robbery in
Calcutta. He has received further infor-
mation which he would like to place on
the Tible of the House for the informa-
tion of the members. So, with the per-
mission of the House, I would ask him
te place it on the Table of the House,

g meR (g9e) ¢
@9 9% 999 937 98 § {6 @ ot
R qa1 & fe gt ay o e gk
¥ IR TA A qEqT F HA T @
T * fRw e @t W A fF
THRAT H AH A FL Q@ |

st T fag (Jgaw) 9 AR-
firat & dfefrdeea amr §, ¥ #37 ely
7 Nfafesa § ar srewTa sHTH
37 A T wEw AN 7 & § a1 A
WMAGI g ?
MR. DEPUTY-SPEAKER : Kindly
listen to me. The Minister can give only

such information which he has received
from the State Governments

SHRI M. N. REDDY : (Nizamabad) :
Let him read it. We are all anxious to
heir him. It is a short statement.
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MR. DEPUTY-SPEAKER : I have no
objection, if Shri Jha agrees. It is a
short statement.

SHRI SHIVA  CHANDRA JHA

(Madhubani) : Let him lay it on the

Table of thc House.

MR. DEPUTY-SPEAKER: Yes, to
save the time of the House, let it be laid
on the Table. You will get copies of this.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : 1 Ly a copy of the statement
on the Table of the House.

Statement

In continuation of the statement made
this morning regarding the robbery in the
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Russel Strect branch of the State Bank
of India on the 12th December 1969, cer-
tain further particulars have since  been
received from the Chief Secretary to the
Government of West Bengal.

According to the State Government's
report a gang of 10 or 12 armed persons
crrived at the branch of the State Bank
of indiyg in three vehicles including a lorry
and a station wagon. Some of these per-
sons entered at the bank prcmises while
others remained out-side. Those who en-
tered the bank premises opened fire at
random fatally injuring one of the guards
of the bank. They took :way four boxes
containing cath in notes and small coins
to the tune of Rs. 4,62,218.65 and other
sccurities worth more than Rs. 6 lakhs.
While this operation was being conducted
inside the bank premi the i
members of the gang outside  exploded
hand grenades and opened fire from their
guns to sc.re away passerby. Thereafter,
the entice gang escaped in the vehicles in
which they had come under cover of gun
fire. The cntire operation lasted  about
five minutes. ‘The lorry and the station
wagon in which the dacoits came were
later found abandoned at two places near
the bank  4nd two bundles of notes
amounting to about Rs. 20,000 in all and
some  securities were recovred.  One per-
son has been arrested in connection with
the ducoity and several other persons cec
being interrogated. The investigation of
the case which has been taken up by the
detective  departmeny  of the  Calcutta
Police is proccedings.

18.39 Hrs.
HALF-AN-HOUR DISCUSSION

SIRUCTURAL CHANGES IN MANAGEMENT OF
WORLD BANKS

oft fe @ A1 (FAE) - ITTERy
A, wRAY WEIRT A 17 AAEAT ¥ AT
WO &&AT 16 ¥ AT Ia faqr a7 Sy
I A UG AT T WEIRA
aq WA ® Fgr a1 6 v g
fora®T q@e Wl § 99 ew A ag
§ 9ad 0w gm A fegens @ oy
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TRAE § 7 50 a6 31 50 ¥ fag
TS &) w1 § afs Swr S
B TR a7 fenel § ¥ @
3R W KR W ST
el we A R wed AW 9w
% § SUE SN T o
&g Wiy S gEa §
for &1 F 95 3R E—geAa
YREL FT AT A 4% A, IO UEd
a U aee faefan § aw
F VIR WO Wi & afwaw @
G & sifs et § | el wy
T | | wy on fF S, 1970
¥ S @ §IET WeE A W AR
el & fag 9eR 95 fafm &
TR FT AT gl § | SO UF
Thig At 2° 60 fafeas, S ufid
a9 g AW Aa § g
T GRnfas g afEt O S
T GIATET ST T HI S0 T |
afer T e & wre T e
Hier av@e | 69 ag & 9 weE
STRN FET T § A Fawraia 2wt
w1 77 wr wifgy faw fr Frpmeta
A gmd @ S wER faeAr
MW A5 It (T @& |

o 399 P oo @ § F A
6 {45 T TG0 § 7% 765 9% o)
FERE W B9 S g A 4R
R T qwdar s dfed
T FARE § 1 48T H 4l 4g A0 g
fergearm o Frgrgaller &a 47 Sa9-
e & F1et & fae ol fawr § afFT
FHET | Ig T O e § f o
T T WA FAET ¢ 6T
JATTAT NI § A FCA| TR
o wifee aemt A &Y A9 ¥ 1 @ Aw
AR &1 A FF I T SRS qAEe
W fEafee 95r @ 9K &)
fro% 97 & Wt TARE A, o,
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freT /R arife, SRR mo fsme
we fiFm i TS ¥ A awler g e
M T Edw i
qET A W &Y g frar o
e e ¥ e o o A T
T JY T W A & A 4
fogin avr 5 e & am S
sfafedt ¥ foy wedmr aaed
%% FAW R AR {afeuw daaede
% fT Feivme &% v fopieam
e feaaeiie 1 fasg, 707 § ot qafdy
g% IR W TR W §U O
§ #1897 44 7 folw § 327 )
To THo To o Fo ¥ fRyurefesy AR
To THo WY T8 FIEANAT HHA4
ewifew fedt 7 qars T3 44
W | 98 A fad 3gW ¥ 57
g8 44 30 Y, fergeom o wER @)
T I A R HAT § AR I TN
At dto oty foiowefea & et
qar, 1944ﬁm§§1wm
az“r q @ FR F IR W S
THH TR A0 I @A ¥
AT AR §E AR FEANIN
i F faigm (R femmie
-3 oferE qa fR o
7Y §9 27 fewe, 1945 § g ok
¥, 1946 7 a°€ IF F T @A
T W TEA TG AT AR F W,
TrEaafea IR THE N 3 ¥
g M adl 31 feeeEe, 1968 W
T 110 FFEC F1 TEH 11,800
fafea w7 85 w1 fer £
7 4 A 958 4% A% 31 Al 998
5 A o fraeE | @ Fe
ETEE TR &1 T8 FIRERT
W & defeam IgaTEE 1 SARET
Iz § W, TWH W W
IO & 8

“It grew out of the realisation in the
early. 1950 that there were gaps in the
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1968 ¥ ¥ 102 3T 91 oy
45 TT #1960 i e a7

international financial structure in regard
to private enterprise and private invest-
meont which the World Bank could not

£, [%fez far)
¥4 419 fEy fr oF aY 3w 3% & UF R SR § R
qEo gf qwle AT 7 AAT  FEE FIURA | I a9 Lo

g F fog afT Se O So qf
T g @R e W
FICRIA & [EA Gl § | 98 a0
9T, 1956 ¥\ faAwax, 1968 I
T 90 WX T § R 289 fafeaa
T@T 39 AW FT AT FEAN
A fFur mr )

I AT |H OF qrEq G
a1 T TR A TEHI-
fage | 9g eI AT G-
frqur 0% Fwqfon geiface R
T A F faT 3@ e #7 49 2 4%
TSI E VA § | 79 70F a9
T W A IR GTET TEq A4 |
e & faw gt & N gav d
AT a7 s T 21 e
O A FATRY FIX A § | CAFET @
TR TR AW FT qq9d g g1av § 15
A IR ® AR qgrar far
AT A9 I f § F AR dR w
wRreT A ooy 7§ ofimaEe g
¥R &1 2@ 7 Y T A e
¢ fF cfora ¥ fagm ¥ faw g
fifar s g & e ofimm o) s
¥ qfens ¥HT AT WL G, THH @A
%7 9 UF T g @ g ) 30 H9 A
FIICWHR TN F I TF a7 Qi
) grEde AW | ghrEs Y agrEn
3 F fav uF S av T gaw
o1 R &1

¥ o T fenme -

foqes §1 & 93 foma, 1960 7
& | 9 T T A g | 31 famww,

fedomiz faeam, W0 & W
R T o THo 3 4 §, THY wg
& 1 Tho To 3ito, 3o TFo ato, iy
Hﬁqﬁﬁhﬂq\oqqoﬁmﬁq‘gﬂ
TR TS A Ga ghr #) W
AT H1 AT 3 | AT ARz
fefaes 3 § 1 gt % a@wR ¥ dEr
i AR=3td 2wt A1 ooy v Sty
ST fewt F1 avEr S 93
far «t Feaegama &1 a9 g a8
3z Sfew ¥ wiw v wfgw)
fraet ¥ o5 wead ag T, &7 @
% ottt § 97 e ¥ & &1 afen
T 1 A F1 A 3G | TEA I T
F AT 38 T T Efes AT o 30
7o 4F N G W & A7 3
Wi F 2502 {1

Plus one additional vote for ons lakh
dotlars of capital subscribed by it.

9a 9 e fa o fwfag dw € 3
IRl TR AW AR ITE qE
FART Y AAT | T GG § eI
ferdoiz wEifo 7 X 0% g
F q= &t de §

Plus one vote for each 5000 dollars’ initial

subscription. %

¥§  TEE W AQT gNT B |
EWTHd  AHEY §E #r  faw
F A W F AT Tqewr g o
T TR AG ARH G T 9%
TEH 25741781 9 F ¥ ol
F 63,7508, 3o Fo F 26,250 A
WE & 10,7508 1 9% F 1,00,750
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d’ § 1 THE qauw ug g fF AW
T@E ¥ 09 9 ¥ 12 & &)
A g AT T AW AW FW & A
feasre 3w £ o fewa & ag wear
T &1 T A gfadt T Ay
g amae # g\ vt wfawfe aw
q W Y g1 T & wafF T e
N gEe § afvaas &)

g &F ¥ a9 g & § sda
T F ) A ARRg oY g § ) e
q AT OF AT IITE A | I A FD
FgT g 7 T TG T YAET E | TR
Afrg argrw sRE FTR, WA §
T3 W g

“The Governor of the Reserve Bank
called for reconsideration of the role of
the developing countries in the manage-

ment of the International Monetary Fund
and the World Bank.”

A7 warE T I E ghrr A
AfFT ITEY A ASY F IO § A
qEUTel | | fava qeamei A A qEEe
) o WHo UHo }, A &% § A
ol SEard §, ¥ 99 9% g wa § T
UL 7 FERT ALY FT GHAY § 9@ AF
v fearfam dwig & U9 9X gETa A9
e @) fapay St @1 aeS aATE-
fvig 4 I =T AH G §, AR
e § £ gEr &) g wE gfie ¥ 8
& R

Ir I f@a 4F F TEET B

“He publicly criticised a system in
which developing countries account for
four-fifths of the Fund's membership of

112 nations but had a voling strength of
only one-fourth.”

“He pointed out that when the quotas
were first allocated 25 vears ago, all the
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developing countries except these in
Latin America were under. colonial rule.
If they had been independent in 1944, the
world community would have been more
conscious of the importance of speeding
economic development.”

1944 § AET T 91, W FeT
a1 fawmee 3w &1 § ¥ 99 T
AT & | IAF A GA ALY SO0
@ | fegem o afafafa sew o
agr waT 911 AT a8 dodT A @
& T A7) IW THE ARG TAH @7
7% I® & AL qEaT 471 gAR AT
fafeq aFR F onllw 41 fow &0 &
I9 T g I FAT 91, IA €Y7 H
ag FAT ST T@r &) 599 afawfaq 2wt
#1 a1 fexfaw Aww & v 4 &)
T FrASTEEY aEar F &1 I
aferar S ST ¥ qewi w1 wA-
fasw ¥ war, g fafess & oo
™I gHFT | QY IIHT &1 AR
THg  F aF@E@T g, fF awEa
Y WA Fgi Gar &) S sfas-
faa 2w § oA saer gfagrd, s
o R TR W T AR, A
F fau far) s aRY § qoEd @
RATEAT AT | oY AT aArEe §, 39 §
FUEY A wEAr g g gEfag
TAER A T AT T ISMAT

¥ F TR FIQT E )R g w8
78 & f5 mE ¥ ¥ wT AN fraSee Aviw
Z, ST D T AN § SURT wIET
faer & afwor feaafar Awg &7
wﬁo THo q’tﬁo,a(?éi’qf:, 3n§o o To
e foget @e § s oY S
FAET &, TTF T JART FYIAT FAL
faerr & ar 72 faem & °

¥ T 7A 4E & F fpay aw
WA A AT J AET I & e o
A | af v AT 1944 HEW
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A ¥ qE fEE am W@ A
s ot fF @ 7 afkada @i a7
e § 7 fipadr aTC gAR AT IaTE
fir o=t o AR § ofadw @A
wifgu, afew qras 7 ofcadq @i
afgy @ifs @ e FwARIANT g,
¥ Mfmgs a7 &% T gfan w1 far
FLEF ?

fraa gaw A oo ¢ foew
&F T AT Y A 9ok § W
T TR fFET g qF 9 FA
ST WY 27 T gEE ¥ fAu swrE
IR &9 § FIH IoTH T W g7

qY Zg A F A & fau g A q
*¥H W T Wr & 7 feanfuw aw
Y drazfuw 4fs & Afea s afen
W wFamA g &1 a8 am f@d
F F 1A A T | I IF gg Afew
et ara 99 TEY XY & Aq I wrE
WY §EqT WaA ITeT ST AEY a9 qFAT
Qa’ftﬁﬂ?'ﬂ@ﬂﬂ%mﬂm
2 wFar

¥ ag e Agen § i wiea axe)
TR-TfiEE AvRT & 99 e $T 5@
A § 47 S F WG

dar fe s 9 €, acE 9% aga
T2 % FHO%A g dfaew ¥ swrfaa
g 97 A faod @ 4% T AR ©
q@E ¥ T[T I Hiq qEe wT fzar
FammeIgn i T dxr T I
A T ™ AW F WAqHE wY fpaaT
qweT "

T3 €A1 TF TEAIAE A1 feA

R Mfed PRI FIe 2,
mﬂ*mfﬁq aF A T ooy
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“The philosophy of the operation of the
law of commercial enterprise means that
which is acceptable to the Wall Street.”

ad e sl AR w1 oA
g § A I A geer ¥ wenfaw
#t T weqr 7 O a7 FeeTfae amh
1 @ T §9 Afediw srFfey
da1 87 & Tofow zaE g9y g,
e TrAIT wWE At A A E
T 77 WG AT & F WA ¥ smrmwm
F IR F IS 4T ) qCF A @ T
™ 9T W fgREE A @ EE §
A T T JAqEAA far P owar qg
W Tt Y ¢ T # Er -
qoaq 7 & fau e qaa s o
@R e A @ R apE wmw
JoT 97 &1 WITE F1 A€ 9% ¥ yrar
w37 faontt )

# wTea g for welt wgET WY oA e
A § awrt

it TIEAT WEET (9EAT) 9T
e WEIEE, WA ase, o 6, R
A wgr & & faw 9% & g T
areaaTfedl &1 9@ ¢ 1 5F a1
¥ wrE T A HT THAT | AT A
g Y 1 AA-AER BN FOETES
T HT F AT AW § 99 & W
6 ¥ & ofmaw @ omr §, afer
forer &% 1 ¥y grmT =fra @ g
¥ FgE T #Y F A sfa wn
@Y gU W AR A ATATT FTH
& fm du ® fF faw &5 7 fau
sfafsfadt 71 wgrel # s 97
A & TV A 9

NMImAAF N T 2w
ﬁwatwﬁmﬂwmm
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a fyed gu W & Wy Aot &
aw 2 § a4 it A gogt @
AETSIETE) g fot @R & AN S
F R W FW FQ E | ] F fag
TP TW AWM H WA & eqEwemA &
gy ¥ AW ¥ fgg ¥ faeg aw fran
TRIF I N WA Efraiw g
FY du-aa g a1 et AT A
FT AL & qg AWAT AR §
fF 7 aa wfeew & ™ oaw@ F
FFETHALA F T & o W avee
®8q A

st e Feg (grw) : o
TR AW 7 fagr o ey av d
¥ wifas §, S aXg acE 4% & Wfes
FdwT AT Y § ) gArd amard
sl ¥ fort &, s fie % 7 awma
feigawa s =1 1 et fgem &1 a8
o ferdfdY 2 g a@ 2w Y am
F1 g0 Ao Mo & W 112 WA §,
A 1 Afew T AR avER w7 fgw
fear s =ifem 1 & g S STRaT
g fF WA wvam q@y dvaw AW
& e fra F3 aeE 4% #1 SE
gnes 7 ¥ fau 8l § a0
FEAX FI5 AT Y &, aIfF a8 ae
Tt st cRfreast fegema JF
IS FEN AT WL F AR
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T 4% ¥ AE9EE § qg ¥ fF
gfaar & wowt & Aga A7 feast Ay
dvastm &1 g7 fem s o § ag
AT ATGAT § i F AT GO & qTEA
Y qdY ArseTr  F g8 §% @ SAEy
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THE MINISTRY OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : The notice we have received from
the hon. Member {s based mainly on three
points, with regard to the special drawing
rights system allocated for helping the
developed nations more than the developing
ones, the Reserve Bank Governor's speech
there and the actual structural changes in
the administration besides the quota arrange-
ments.

But during the course of his observations,
he has preferred to cover a much wider
arena of discussion and instead of limiting
himself to the IMF or the special drawing
rights or the ‘paper gold’ as it is called, he
has referred to the World Bank, the IFC
and IDA.

As far as IDA is concerned, it is not cor-
rect to say that TDA bas given credits only
for the agricultural sector which in India
and Asia is in the private sector. As a
matter of fact, as far as India is concerned,
we have received from IDA loans for irri-
gation, industrial raw materials, components,
railways, tele-communications and so on and
that too not at a high rate of imterest as
the hon. Member put it, but at 1/4 per cent
rate of interest. So whatever information
has the hon. Member may have about IDA
and its loan-giving policy. I would not at
the moment go into details.

As far as SDRs are concerned, this is a
sort of improvement in the liquidity position
of the countries as such; because the fact
remains that while world trade has grown
at the rate of 7.5 per cent. the average liqui-
dity of the nations has not increased by
more than 2.5 per cent. Therefore, this
is an additional reserve created where an
equivalent amount of gold is not to be
deposited by the member countries and
therefore a sort of new reserve or liquid
money has been created by opening a new
account.

As stated in the answer I gave the other
day, in the course of three years about 9.5
billion dollars would be created in this way
as this special money.
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As far ag the drawing of the SDRs is
concerned, that would depend upon various
quotas that member countnes hold. At pre-
seat, for example, our quota in the IMF
is /50 million dollars and in lieu of being
the fifth highest quota-holder in the World
Bank as well as m the IMF, we happen t0
be a nominated director there, and to that
cxtent, 1 would come now to the revision
of these quotas in the quinquennial review.

l1hese quotas and SDRs actually give us
some rights as well as some obligations.
This is only to facilitate a certain ways and
means position or rescrve position of certain
countries. For example, during the drought
years when our foreign reserve position was
not as good, we needed more finance for
reserve purposes and thercfore these SDRs
to that extent would be helpful to us in
such eventualities, and we would be able to
draw through this SDR scheme. Those
countries which hold larger quotas would
in tum be asked to give us their convertible
currency. It would be for this international
body to decide. For example, when we go
in for SD.R. of 100 million dollars, this
body would get convertible currency from
Japan, France, Germany, or UK. or US.A,,
wherever SDRs are there. Therefore, while
this gives us the right to draw, at the same
time, inputs an obligation on us that to that
extent we should be able to provide con-
vertible currency also. As far as conver-
tible currency is concerned, we have not
come to that position where we can provide
it in a big way. On the contrary, the
developing countries would need the drawing
rights in their favour more than the other
countries having resourcc to SDR off and
on. The fact remains that 80 per cent of the
international trade is accounted for by 25
industrially developed countries, and to that
extent the position of the developing coun-
tries is not a formidable one. That is why
from time to time and especially when this
quinquennial review is coming where our
quota is going to be changed, we are raising
certain issues before the International Mone-
tary Fund and the World Bank. One of the
issues is that while this review is taking
place, the quotas should be given to the
developing countries keeping in view the
overall position.

Secondly, we have also been advancing the
argument that the International Monetary

1891 \WAAA) World Bank Manage- 302

ment \HAl-Dis.)

Fund and the World Bank should not give
an impression as it il is a rich mens cub
and therefore the voice of e developng
countries shouid be heard more efiecuvely.

lhe Housc hnows very well diat  Uus
quinqueniual FEVICW Ol quolits iy guing o
take piace on e busis ot world bade, cco-
nomic posiuon and gioss Nailobal product
ot each and every countiy and it s likely
that because of wese tactors the quotas of
Japan, Canada, ilaly and a 1cw olber coun-
tries are likely to screase. Our quota is
also Likely o increase tiom /50, bul we are
not likely to reman a nonunated member,
a status that we have enjuyed for the last
25 years since the Brewon Woods Conterence
when the World Bank wnd other bodies
came inlo existence. Bui though we may
pot be a nomunalied member, the pusikon
will not change substantially as we will be
in a position to become an elecied member.
As a nominated member we are not m a
position in the 1L.M.F. and World Bank to
represent neighbouring countries who want
to be represented through us. This we will
be able to do as an elected member.

Along with all other developing countries,
we have been taking the stand that the quota
revision should not be on the basis of world
trade, cic., but other considerations should
also weigh and that a special quota increase
should be given to developing countries.

Shri Jha, Stui Prakash Vir Shastri and
Shri Randhir Singh have raised the question
of the structural change and what we are
going to do with rcgard to that. As far as
the Board of Directors of the International
Monctary Fund and the World Bank arc
concerned, the U.K, US.A., Germany,
France and India are nominated Directors
and the others are elected Directors. The
Latin American countries have a quota of
three Directors. But a proposal is before
these bodies and beforc the  developing
countries especially, wherein the suggestion
is, why not do away with the nomination
complctely and why not we have clected
directors altogether. This is the proposal,
and whenever this proposal is to come before
these bodies for consideration, we as one
of the developing countries will certaimly
like to support this proposal. but it would
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depend on in what manner and at what time
it is going o come. But as far as we are
concerned, we would certainly be pleased to
have this structural change in this form, that
instead of numinated members, the elected
members may be there. But it might also
throw up many problems which would be
for the consideration of both these world
bodies, and we as a developing . country
have certainly taken up this position that
the voice of the developing countries should
increase.

SHRI TULSHIDAS JADHAV (Bara-
mati): Is there voting power for nominated
members ?

SHRI P. C. SETHI : It is based on the
quota that we have got. As the hon. Mem-
ber has put it, it is 250 for each and on
the basis of the quota that one is holding.
ior onc lakb dollars, one vote, and that
would be their voting right, and on that
basis, even if our quota is reduced, we can
get oursclves elected.

As far as the Governor's speech is con-
cerned, 1 have nothing to contradict, as the
hon. Member has quoted actually from his
speech. We would have certainly taken this
position, and the Governor has  certainly
voiced our feelings, and he has stated there
that the position in these world bodies should
change and the developing countries should
have a greater voice. There is nothing more
that I have to add.

J0LSS/69—GIPF,

DECEMBER 15, 1969
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SHRI P, C. SETHI : 1 would not enter
into that controversy of devaluation. This
is one of the very well-conducted debates
when it came up in the House. But what-
cver the other bodies or persons  might
advise us or may not advise us, the fact
remains that whatever the decision we take
is our decision and it is not forced upon
us by anybody. Therefore, I would not
enter into that controversy of devaluation
which was very well debated when it came
up in the House. Therefore, to that extent,
1 have nothing more to say.

As far as these world bodies are con-
cerned, and especially these special drawing
rights are concerned, this is only to improve
the liquidity position, and certainly the SDR
depends upon the quota holding, and in re-
gard to it, T have said what is the position
and what stand wc have taken before these
world bodies.

1912 hrs.

The Lok Sabha then adjourned
till Eleven of the Clock on Tuesduy,
December 16, 1969/Agrahayana
25, 1891 (Saka).
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